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LOK SABHA DEBATES

LOK SABHA

Thrusday, August 8, 1 985/Sravana
17, 1907 (Saka)

The Lok Sabha met at Eleven
of the Clock

[MR. SPEAKER n the Chair]
ORAL ANSWERS TO QUESTIONS

[£nglish)

Measures to Achieve Seventh Plan
Target of Sterilisation

+

SHRI BRAJAMOHAN
MOHANTY
SHRI VIJAY N, PATIL -

*244,

Will the Minister of HEALTH AND
FAMILY WELFARE be plesed to
state

(a) whether the Sixth Plan target
of sterilisations and IUD insertions and
conventional contraceptive have not
been achieved and the short-fall is
quite wide and if so, the reasons
thereof ;

(b) whether any analysis has been
made about the performance of the
Government in achieving the Sixth
Plan targets of Family Planning and if
8o, the details thereof ; and

(c) whether any new strategy is
being adopted to expendite the process
of birth control and to achieve the
Seventh Plan targets which are much

2

higher than the targets of the Sixth
Plan ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOSHINA KIDWAI) : (a) to (c) : An
analysis of the performce of the Family
Planning programme during the Sixth
Plan shows that the achievement of
targets was around 80%. The pro-
gramme is constantly appraised, major
problem areas identified and appro-
priate strategic approaches are adopted
for this purpose.

SHRI BRAJAMOHAN MOHANTY ;
This is number one problem., The
population control is being confronted
by the nation. The Prime Miniter
also said at the Press Conference that
the problem of population is number
one problem. We have not achieved
the Sixth Plan target. The analysis
indicates that only 80 per cent targets
were achieved. So, we are adapting a
very ambitious programme in the
Seventh Plan, and some new strategy
has to be adopted. Now, we are giving
Rs. 2 crores, Rs. 2% crores to the
States who have succeeded in this
programme. s there any comprehen-
sive propramme drawn up by the con-
cerned States who have got the prize
and how they will be distributing it ?
Are the panchayat organisations involve
ed in this programme ? Arc the
panchayit samities in this programme
sharing the work or the prize that is
being given ? What other new strategies
are being adopted 3o that we can cover
up our limited inadequacy in our
strategy in the Sixith Plan and we can
achieve the target of the Seventh
Plan ?

SHRIMATI MOHS{NA KIDWAI :
The hon, member has mentioned about
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the award which we'are giving to the
States for encouragement, for improving
their family planning programmes in
their respective States. It is upto the
States  Governments to decide
how they would like to spend the
money of the award for the family
planning programme and to expand the
facilities in the rural areas,

SHR1 BRAJAMOHAN MOHANTY:
Is the government considering to adopt
one child norm in:tead of two children
norm as is done in China, because the
problem is 8o acute ?

[Tvanslation)

SHRI BALKABI BAIRAGI : Hon,
Speaker, Sir, what will happen if twins
are horn ?2...(Inter ruptions)

MR, SPEAKER : What do you

think, should the twins be counted as

one ?...(Interruptions)

[ English)

SHRIMATI MOHSINA KIDWAI :
At present our policy is for two
children norm per family because the
infant mortality rate is so high
in our country and there are other
prablems alsn ; 8o, we cannot adopt
one child norm per family,

SHRI P. KOLANDAIVELU : Among
the States in India, in Rnjasthan, the
birth rate is the highest and the dearth
ratein Uttar Pradesh is the highest, Is
the government adopting any pro-
gramme to make sterilisation compul-
sory and is adopting one child per
family norm as is done¢ in China ?

SHRIMATT MOHSINA KIDWATI :
We cannot make it compulsory, We
have to motivate the people and create
a public opinion., We cannot also
adopt the policies cf other countries.
We may adcpi a policy which saits our
country.

SHRI SOMNATH RATH : Is the
Qovernment thinking of granting

AUGUST 8, 1985 ~
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an initial incentive of about Rs,
25/- per month to the parents who
adopt the family planning as is beng
done in China 17

SHRIMATI MOHSINA KIDWAT :
We have got some "schemes for giving
incentives, and there are some schemes
for Government servants But we are
trying to do things which suit a
majority of the people in this country.
We do give incentives, we give one
hundred per cent grant to the States
to improved their programmes,

It is true that as one hon. Member
has said, Rajasthan and four other
States are lagging behind, like Uttar
Pradesh, Bihar, Rajasthan and
Karnataka. We are making special

schemes and programme for all those
States.

MR. SPEAKER : Kumari
Banerjee. Let
says,

Mamata
us see what a lady

PROF. MADHU DANDAVATE :
Is she authorised to speak on
children ?

KUMARI MAMATA BANERJEE :
I would like to know from the hon.
Minister whether it is a fact that the
funds sanctioned for the Sixth Five
Year Plan have not been properly
utilised in West Bengal so far as the
family planning programmes are cone-
cerned ? Is it because “of their inability
to implement thc programmes ? Will
the Governmen consider setting up a
high-powered committee to look into
the case of West Bengal, because there
to no hospital there, there is no family
planning centrc, there are no doctors,
there are no medicines and there are
no facilities for women. Will the
Government Jook into these matters
seriously ?

SHRIMATI MOHSINA KIDWAI :
We have also received some complaints
about some State Governments which
ar¢ not using the funds properly,
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- SHRIMATI GEETA MUKHERJEE:
In West Bengal or anywhere e lse ?

' SHRIMATI MOHSINA KIDWAI :
The hon. Member is asking about
West Bengal, that is why [ am answer-
ing it.

It is true that there arc some com-
plaints that there are no doctors, We
are looking into them and I will ask

the hon. Member to send me the
details in writing so that [ can do
something,

PROF. MADHU DANDAVATE :
What  about seiting up a 50 Horse
Power Committee ?

SHRI JAGANNATH RAO : Instead
of giving inceatives to individuals,
would the Government consider giving
incentives to a block, that if they can
reduce the birth rate in that block
over a period of five years, they may
be sanctioned a project, some minor
irrigation project or some such project,
s0 that the entire population is invalve
ed in this ?

SHRIMATI MOHSINA KIDWAL :
We give rewards to the States, That is
why we are asking the State Govern-
ments 1o involve the Panchayats and
the other villagers in these programe-
mes.

SHRI JAGANNATH RAO : They
are not doing it.

SHRI K. RAMACHANDRA
REDDY : As far as the faniily planning
ptogrammes ate concerned, the
Government servants are gven incen-
tives by way of increments By the
time of their retirement it comes
to ‘about Rs, 2,000/-. But the private
citizens get only Rs, 30/-or Rs. 40/-.
Will the Government consider enhanc-
ing the amoant so that it may be at
par with what is given to the Govern-
ment servants who adopt family plann-
ing.

SRAVANA 15, 1907 (Sax4)
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SHRIMATI MOHSINA KIDWAI :
It is a suggestion ; 1 will see to it.

Mand Thermal Power Piant

[ Translaiton]

*245. SHRI DILEEP SINGH
BHURIA : Will the Minister of IRRE-
GATION AND POWER be pleased to
state :

(a) whether the Madhya Pradesh
Electricity Board has submitted any
project report to the Central Govern-
ment for setting up joint project
between Madhya Pradesh and Gujarat
State for Mand Thermal Power Plant
in Raigarh District ;

(b) whether no coal mine has been'
linked with this project by the Central
Government so far ; and

(c) if so, the reasons for delay in
this regard ?

[English]

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : (a) Yes, Sir,

(b) and (c) - The Mand coal field
area is being surveyed by the Geolo-
gical Survey of India, After this sure
vey is completed the potential of this
fleld will be assessed by the Central
Mine Planning and Design Institute
Lt‘d-’ RaDChi-

[Zransiation)

SHRI DILEEP SINGH BHURIA :
Hon. Speaker, Sir, as the ha), Minister
has stated, the Mand Coal-Field area
is being surveyed and as long as the
survey is not completed, its potential
cannot be assessed. Under the circum-
stances, | want ro know from the hon.
Minisier by when the survey will be
completed, how much cqal will be
required for this project and how much
benefit it will yield ?
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[ English) in the State, Therefore, I would like

SHRI ARUN NEHRU : The quan-
tity of coal and water is being ascer-
tained from the Geological Survey of
India and CWC respectively, But the
major problem is that though we
have received the project in July,
1983, as yet we have not got the
information from Madhya Pradesh in
regard to forest clearance and clearance
from Pollution Control Board, Minis-
tries of Agriculture, Revenue and
Civil Aviation. If the ciearances do
not come, it will not bc possible to
procged further in the matter,

[Translation]

SHRI1 DILEEP SINGH BHURIA ;
Mt . Speaker, Sir, in spite of the abun.
dance of coal and pawer in Madhya
Pradesh, the farmers in the State do
not get their due requirement of
electricity, May 1 know the reasons
for that ? This is a joint scheme of
Madhya Pradesh and Gujarat., Has this
scheme been received by the Govern-
ment ; and if so, what is the respeciive
amount contributed by the Madhya
Pradesh and Gujarat Governments and
what will be their respective share
from the power to be generated in this
project ?

[English]
SHRI ARUN NEHRU : All these
points will come later.

SHR1 MOHANBHA] PATEL:
What is the capacity of this project ?
What will be the expcenditure and what
will be the share between Madhya
Pradesh and Gujarat ?

SHRI ARUN NEHRU : The pro-
posal is still on paper, There has not
been any concrete discussion on the
sharing aspect.

(Zranslation]

SHRI1 PRATAP BHANU SHARMA. :
Sir, according to a survey, the coal
1eserves in Madhya Pradesh are so
vast that a thermal power plant of the
capacity of 10,000 MW can be set up

to know from the hon. Minister how
much additional super thermal power
capacity will be created in the State
through the State Government and the
N.T.P.C. during the Seventh Five
Year Plan ?

( English}

SHRI ARUN NEHRU : At the
moment, the installed capacity in
Madhya Pradesh is 2650 MW. In addi-
tion to this, the State Government has
already got on-going schemes for nearly
1700 MW. The NTPC is also setting
up at Korba Thermal Power Station.
Its Units 1,11 and 1M1 have already
been commissioned. Unit [V is likely
to comc up in 1987-88. Similarly,
Korba Extension is also there under
which Unit V will come up in 1988-89
and Unit VI in 1989-90. We have also
got the Vindhyachal super thermal
power station with 6 X210 MW uynits,
Units 1 and 2 are likely to come up
by 1987, units 3 and 4 by 19§8.89
and units 5 and 6 by 1989.90. A}
these three are running on schedule,

Accumulation of Coconut Products
due to Non-Availability of Railway
Wagons at Cochin

+

SHRI K, KUNJAMBU :

SHRI V.S,  VIJAYA-
RAGHAVAN :

*246,

Will the Minister of RAILWAYS
be pleased 10 state ;

(a) whether itisa fact that large
quantity of coconut products like copra,
coir, coconut oil cte. has accumulaged
at Cochin due to non-availability of
railway wagons ;

(b) whether booking of wagons at
Cochin has been susp:nded |

(c) if so, the reasons therefor ; and

(d) the steps bcing taken to re-
open wagon booking and clearance of
accumulated stock ? ~
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. THE MINISTER OF RAIEWAYS
(SHR1 BANSI LAL) : (2) and (b) : No,
Sir.

(c) apd (d) : Do not arise,

SHRI K.KUNJAMBU: Sir, 1
would like ¢0o know from the hon.
Minister whether during the past six
maonths there has been any occasion
when booking of wagons had to be
suspended due 1o shortage of wagons
as was reported in all the Malayalam
newspapers,

SHRE BANSI LAL : Please repeat
the question.

SHRI K. KUNJAMBU : What is
the priority being given to the caconut
products in regard (o baoking ?

SHR1 BANSI ) LAL : The priority
given to copra is C’ and the priority
given to coir is ‘E’.

SHRI V. S. VIJAYARAGHAVAN :
Would the hon, Minister tell us to how
many wagons were required for the
coconut products during the past one
year and how many were supplied ?

SHR1 BANSI LAL : The wagons
supplied for copra from January to
July were 587. Iln February they were
53 and in March they were 180,

Translation of Tagore’s Works in
Hindi and Regional Languages

$347. SHRI PRIYA RANJAN
DAS MUNSI : Will the Minister of
EDUCATION be pleased to state :

(a) whether Vishwa Bharati has
placed any proposal to his Ministry for
further translation of Tagore warks in
Hindi and regional languages at a
cheaper price ; and

(b) if so, the details thereof and
the reaction of Government thereto ?

SRAVANA 11, 1901 (S4K4)
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THE MINISTER OF EDUCATION:
(SHRI K. C, PANT) : (a) and (b): In
June 1985, the V iswa-Bharati had made
a proposal to bring out first the selegt.
ed works and eventually the complete
works of Tagore in Hindi (ranslation
at a low cost. The proposal also envi-
saged publication of Tagore’s selected
works in other Janguages. The Viswa.
Bharatj had estimated an expenditure
of Rs. 2.0 lakhs for bringing out oae
volume each of short stories, songs and
sclected poems, Rs. 1,00 lakh each for
translation of se'ecled poems, songs
and novels into Oriya, Arabic and
Persian, and- Rs. 1.00 crore for bring-
ing out the complete works in Hindi
transiation. A decision on this propaq-
sal has not yet been taken.

On the occasion of the birth cente-
nary of Tagore, his selected works
were brought out by the Sahitya
Akademi in different Indian | anguages.
Thesc works continue to be reprinted

in several languages by the Sahitya
Akademi,
SHRI PRIYA RANJAN DAS

MUNSI : Sir, a prominent person who
has been appointed by the Government
of India as the Vice-Chancellor of the
Vishiwa Bharati University, Dr. Nimai
Sadam Bose, had put forward a proposal
to the Ministry just after the visit of
our Prime Minister to Shanti Niketan.
In view of the fact that Tagore’s 125th
birth anniversary will faJl next Year,
may I know from the hon. Minister
whether the proposa) that was put for
ward by Vishwa Bharati before the
Ministry for Rs, one-crore project for
tne publication of the selected works
of Tagore in Hindi language, will be
immediately taken up sa that they can
proceed further, and if so, what will be
the modus operandi 10 select the schoe
lars who will go in for translation 7 I
hive seen some translations in Hindi
as well as in English of the famous
story of Tagore ‘Hungry Stone’ avail.
able in the market. 1t is an atrocious
translation and the people can hardly
get the spirit that Tagore wanted to
explain in this documeni, Therefare,
[ would like to know that after it ig
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decided to sanction this project to pub-
lish this document, what will be the
modus operandi and how will it be
distributed in the country. In West
Bengal, after it was published in
Bengali, people are still in the queune
for the last ten years to get this volume
of selected works, That is the precise
point T would like to know from the
hon, Minister.

SHRI K. C. PANT : Frankly speak-
ing, I tried to understand this problem
and [ am not very clear about the
availability of Tagore’s books in Bengali
because Vishwa Bharati had earlier
published some of Tagore’s works and
the West Bengal Government also pub-
lished some books in 1961 at the time
of the centenary of Tagore. Some of
those books are still  with Vishwa
Bharati. Now there are two proposals
which have come f.om Vishwa Bharati.
One is for translation into Hindi and
other languages which was done carlier
also, But the West Bengai Government
has come up with a proposa' and the
Vishwa Bharati his come up with
another proposal for the 125(h anni-
versary of Tago.c. Both these propo-
sils a.e with respect Lo Bengili
editions and not with respect to trans-
lations, Therefore, a.! these mtters
will have to be gone into, in regard to
the number of books which have
remained unsold, why thecy have
remained unsold as well as this question
of how to produce translations which
apparently have been quite popular in
other States of the country. In July
this proposal was received and I think
it will need some more time to ga into
these aspects.

SHR1 PRIYA RANJAN DAS
MUNSS : In view of the fact that it js
the centenary year of the Indian
National Congress, may I know from
the hon, Minister ..

PROF, MADHU DANDAVATE :
17th year, not 100th year,

SHR1
MUNST :

PRIYA RANJAN DAS
1 did not say, 17th year,

- AUGUET 3,
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Madhu Ji might be reading the ‘hlstory’
which he prepares himself.

It is Tagore who had sung the first
song on national unity long before the
Indian National Congress was born at
Calcutta. The famous song in Bengali
was : ““EKI SUTRE BANDHIACHHEE
SAHASRATI MAN.” ‘“‘In one rope we
have tied the whole of India (ogether.”

So, may 1 know from the hon.
Minister whether he will make avail-
able to the younger generation of this
country the actual thought of Tagore
in Hindi precisely becausc Jargely the
people go by that language ? Such a
document on Tagore and National
Movement that identifies the equations
with Mahatma Gandhi, Neta Ji and
Pandit Jawaharlal Nehru can be pub-
lished with the initiative of the
National Book Trust and readily made
available to the students and the
younger people of this country. The
three prominent songs which Tagore
had sung while Gandhi Ji was on fast
in Yerwada Jail in Pupne were dedicated
to Neta Ji, to Pandit Jawaharla] Nehru
and Gandhi Ji. They are 50 much inspir-
ing for the national unity, but it is a
pity that hardly people of this country
know of them excepting those who read
Benpali language, So, I would like to
know from the hon. Minister whether
he will take an initiative to make a
document on Tagore and National
Movement in Hindi and other Indian
languages ?

SHRI K, C. PANT : Sir, I find my-
self on the same wavelengh as my hon.
friend is, but as to when and how any
particular suggestion is to be imple-
mented various things will have to be
looked into,

Now, among the works of Tagore
which have been vriygght our earlier
relation to Hindi editions, there were a .
number of which were in the original
Bengali text, but in Devnagri script,
some with translations and some with
notes. This had been produced by the
Sahitya Akademi earlier. But apart
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from this Tegore’s poems and other
pieces of literature have been published
in aseventeen languages, including
Hindi and as I said these have proved
to be popular,

SHRI PRIYA RANJAN DAS
MUNSI : My question was different [
gsaid whether the Hon. Minister wil]
ejnsider the National Book Tiust as to
publish a. document on Tagore and
National Movement. But he has given
a different answer in regard to trans-
lations of various books.

SHRI K. C. PANT : Sometimes |
give him extra information, This is my
mistake,

SHRI R. P. DAS : Sir, it is true
that there are problems in translations
af Rabindra Nath Tegore’s contributions
into Hindi and other regional laangages.
1 think the National Book Trust will
have to take up the matter for trans-
lation. I would like to know from the
Hon. Minister it is a fact that Rabindra
Nath Tegore and the Vishwabharati,
the celebrated centre of modern Indian
literature, art and dance, drama, music
and painting have been lotally or
partially neglected or discarded in the
programme of the Festival of India and,
if so, the resons therefor. And if not,

why the Vishwabharati has not been-

mentioned in the programme of the
Fesival of India that was held in France
recently »nd that is now being held in
the USA ? Why is it that in the exhibi-
tion of the Festival of India in France
and now being held in the USA more
emphasis has been laid on the medieval
and ancient history rather than on the
modern times ?

SHRI K. C. PANT : 1 think it
would be irresponsible on my part to

answ:r this question without knowing
full fa.ts.

SHRI ASUTOSH LAW ; Amang the
vast works of Rabindra Nath Tegore,
there are so many works touching
natignal unity and national integrity.

SRAVANA 17, 1907 (S4K4)
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There are not only songs but there
are dramas and var ious other things
including essays. In view of the fact
that is an important thing, we should
do some*hing for our national integra-
tion and national unity. May I know
whether there is any proposal with the
Government to select those works from
the works of Rabindranath Tegore and
publish the same in the different
languages—not only ir Hindi but in
all other Ilanguages—in crder to
improve the atmosphere on national

- unity and national integration ? If not

may I know whether they will con-
sider the said proposal ?

SHRI K. C. PANT : I will read
out the languages so that the House
knows in how many languases the works
have been published. The Sahitya
Akademi has published the works of
Rabindranath Tegore in the follcwing
17 languages :

Assamese
Bengali
English
Gujarati
Hindi
Kannada
Kashmiri
Malayalam
Manipuri
Marathi
Nepali
Oriya
Punjabi
Sindhi
Tamil
Telugu, and

Urdu,
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Work Charged "Employees in
Railways
+

*248. SHRI ANIL BASU :

SHRT HANNAN MOLLAH:

_Will the Minister of RAILWAYS
be pleased o state :

(a) whether the Railways have
recently decided to reduce the number
of work-charged staff drastically ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR1 MADHAVRAO SCINDIA) :
(a) No, Sir.

(b) Daes not arise.

SHRI ANIL BASU: On 4.7.85
reports were published in Anand Bazaar
Patrika leading Bengali daily—that
Shri G. Venkataraman, Financial
Commissioner of Railway Board has
issued a circular dated 13th of June,
asking different railway divisions to
reduce thc work charged staff to the
extent of fifty to sixty per cent. May
I know whether it is a fact that such a
circular was issued and what are the
details of the said circular ? May I
know whether it is a fact that the
General Managers of zonal railways
were asked to consult the respective
financial advisers in connection with
the future recruitment and what are
the reasons for the same 7

SHRI MADHAV RAO SCINDIA :
Our attempt is to see that Raiways run
more efficiently and also the construc-
tion works are¢ undertaken in a more
efficient manner, He referred to the
Financial Commissioner. The Financial
Commissioner has addressed a demi-
official letter to the General Managers
in June, 1985 ; this is just to alert the
General Minagers to review the
strength of workcharged staff. There
is no question of drastically reducing

AUGUST 8, 1988
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it. No such directive has been givétis
What was ifidicated in the Pinanefid
Commissioner’s letter was his personal
opinion. It was just to alert the Crenét
ral Managers as such. And, ak fuf 2
consultation with FA and CAQ is con-
cerned, it is just a normal procedure.
The attention of the General Managers
was drawn to the fact that they should
implement these things in consultation
with  the FA and CAO. This is
not something unusual ; thia is quite a
normal thing,

SHRI ANIL BASU The Minister
replied in part (b) ‘Does not arise’
Now he has explained that there are
financial constraints. He stated that
what was issued was a demi-official
letter and it was personal opinion of
Financial Commissioner and not the
opinion of the Raijway Board and the
Government. Tt reveals that although
drastic reduction of work-charged staff
may not occur, yet, there is a chance
of partial reduction of work-charged
staff, as published in the newspapers.

Now, the Minister should give
clear assurance that no work-charged
staff will be retrenched and they will
take all the necessary action to see
that no retrenchment in respect of
work.-charged staff is going i0 occus.

In the year 1980...

MR, SPEAKER :; That is all
right,
SHRI ANIL BASU : This is the

second Supplementary, Sir,

MR. SPEAKER : Yes, this is
the second Supplementary, no third
Supplementa 1y,

SHRI ANIL BASU : Iam putting
the second Supplementary, Sir, (Interup-
tions). In the year 1980 the Govern-
ment took the decision of decasualisation
and absorption of all casual workers in
the Railways. Till today a latge num:
ber of cagual workers numbering more
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than 2 lakhs are yet to be absorbed in
the Railways. When is the Govern-
ment going to absorb a'l of them and
what is thc scheduled programme of

absorption ?

_ SHR1 MADHAVRAO SCINDIA :
Sir, in answer (o the third Supple-
mentary of the Hon. Member, I would
like to reiterate that the employment
of work-charged staff will continue to
be totally need-based. As far as the
casual labour is concerned, this is a
much wider question, This particular
question only pertains to work-charged
staff. However, casual labour too is
being absorbed on a seniority basis and
I think if I am not mistaken if I am
mistaken I stand to be corrected—it is
about 20,000 to 30,000 a ycar or so.

SHRI BASUDEB ACHARIA : Sir,
I would like ta know whether it is not
a fact that several thousand persons
were recruited as voluntary ticket

checking staff...

MR. SPEAKER : That is a long

past history,
many times.

SHRI BASUDEB ACHARIA : No,
it has not been answered, Sir. I have

not even come to my qQuestion,

My question i8 whether it is not a
fact that several thousand persons
were recruited as voluntary ticket
checking staff violating all norms by
the former Railway Minister. Further,
I would like to know whether it is also
a fact that services of some of them
have been terminated or whether their
services have been confirmed or they
are absorbed as a regular staff in the

Railways.

(Interruptions)

MR. SPEAKER : On the one hand
you want them to be regularised and
on the other you want to chuck them

out,
nterruptions)
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MR. SPEAKER : Question No.
249—~Dr. Phulrenu Guha.

Short Stay Homes for Women

%249, SHRIMATI PHULRENU
GUHA : Will the Minister of SOCIAL
AND WOMEN’S WELFARE be pleased

to state :

(a) how many short stay homer are
run with the grant-in-aid of the Minis-
try and where are they situated ;

(b) how mauy girls/'women are in
thosc homes ;

(c) how many girls/women are
rehabilitated by now ;

(d) what is the amount sanctioned
for each homc as well as per head ; and

proposal to

(¢) Government’s
during

sanction short stay homes
1985-86 ?

THE MINISTER OF STATE OF
THE MINISTRY OF SOCIAL AND
WOMEN'S WELFARE (SHRIMATL M.
CHANDRASEKHARY) : (a) Twenty-one
gshort stay homes are running with
grant-in-aid from this Ministry. They
are situated at Ahmedadad, Bombay,
Dehradun (Kalsi), Delhi Cuttack,
Gwalijor, Hyderabad, Hooghly, Imphal,
Jalandhar, Madurai, Panaji, Patna,
Trivandrum, Malegaon (Nasik), Nagpur,
Faridabad, Karnal, Lucknow, Sitapur

and Kanpur.

(b) About seven hundred women
and girls.

(¢) During the last five years, about
1511 women/girls have been rchabili-

tated.

(d) Rs. 98,000 is sanctioned fur
cach Home in the first year and Rs,
83,000 in cach subsequent year. Rs.
75 per month is the amount sanctioned

for maintenance per inmate.
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(e) One short stay home has been -
sanctioned during 1985-86 and remain-
ing proposa’'s will be considered
during this year,

SHRIMATI PHULRENU GUHA :
Sir, Rs. 75 per inmate was sanctioned
in 1970-71 when the scheme was
started. After the lapse of so many
years and the rising prices, the same
amount is continuing. In the first
year, equipment grant is given. But
after that, everything is to be maintain-
ed with Rs. 75. How is it possible,
you crn imagine.

I would like to point out that
because this money is being given to
the voluntary organisations, so much
limitcd amount is given. But when the
Government—whether it is Central
Government or the State Government=—
rbns a home or a hostel, they spend
much more. So, I would like t0 know
from the Hon. Minister whether they
are contemplating apy proposal to
increase the amount.

SHRIMATI M. CHANDRA.-
SEKHAR ; Sir, I am one with the Hon,
Member to feel that Rs. 75 is not
enough for each inmatc. So, wc arc
going to revise this.

SHRIMATI PHULRENU GUHA :
Sir, my second supplementary is, Rs.
600 is given for thc house rent, You
can imagine that now-a-day not even a
room is available for a rent of Rs.
600. So, how can a home where at
least 25 or 50 girls are to bc housed,
be run after that amount ? Therefore-
I would tike to know from the
Minister whether the Government is
going to increase the housc rent grant
along with the maiutenance grant
also,

SHRIMATI M, CHANDRA.
SEKHER : Sir, even on this point, 1
agree with the Hon. Member. One of
the recommendations made in Evaluat ion
Report on the working of Short Stay
Homes by National Institute of Social
Defence is not only to raise the
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amount for touse rent but also to
have an independent building of their
own, So, wc are examining that also,
(Interruptions)

[Translation]

MR. SPEAKER: The question
relates to ladiecs. What are you doing,
Mr. Swell ?

(Interruptions)
[English)

MR. SPEAKER : J was asking
Prof. Swell that it was a ladics
Question.

PROF. MADHU DANDVATE :

Professor is probably worried about the
short stay of women in these homes.

[ Tran.lation)

SHRIMATI KRISHNA SAHI : Mr,
Speaker, Sir, the condition of ‘Nari
Niketans’ and ‘Short Stay Homcs for
Women’ in our country has deteriorated
very much, The hon. Minister has just
now said that therc is need 10 incrcase
the per capita amount to be spent in
thcse Homes. I want to know from the
hon, Minister how many women commii.-
ted suicide in  these  Short-stay
Homes and how many of them 1eft
these Homes during the last three
years along with reasons thcrefor ?

[ English]

SHRIMATI M. CHANDRA-
SEKHAR : Sir, I think, a separale
qu:stion can be put oa the subject,

[ Translation]

MR. SPEAKER : She will let youy
know after getting infor mation.

SHRIMATI KRISHNA SAHI : Mr,
Speaker, Sir, neither there is any
arrangement for medical check up not
a proper arrangement for food and
housing. Thsz diet given to the inmates
is utterly under-nutritions. I receive
many letters in this connection.
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- MR, SPEAKER : Sh: has already
told that the Government are looking
into it,

AN HON. MEMBER ; Mr. Speaker,
Sir, a fight will follow if you ask all
women to speak ; ask some men also,

(Interraptions)

[English]

SHRIMATL M. CHANDRA-
SEKHAR : If the hon. Member has
received so many letters, she may be kind
enough to send the letters to us so that
we would also look into them, Besides,
this is @ separate Question, It is not
depending on the Short Stay Home. [t
is not that the inma(es who argz staying
there are committing suicide,

SHRI G. G. SWELL : Apart from
other things, I would like (o Know
what js being done for the sceurity of
these ladies and wamen in these homes.
The Minister is definitely aware of
what happened to the unfortunate
young lady Arti Venkataraman when a
strect goon entered her home, raped
her and killed her. What are youd oing
to see that these kinds of things do
not happen to these girls ?

SHRIMATI M. CHANDRA-
SEKHAR : Sir,these homes are run,
as I said earlier, by voluntary organisa-
tions. We also say that they have
proper protection for these people.
The institution where such atrocity
took place was run by no less a person
than the missionaries,

SHRI G, G. SWELL : What is the
Government doing fo- cosuring secu-
rity ?- The people running the Homes
cannot fight these goons. Something
else has to be given to tham,

SHRIMATI M. CHANDRA-
SEKHAR : I do not think the Homes
are permitted such things, If untoward
incidents happen, we do examine them.

. SHRIMATI PREMALABALI
CHAVAN : The number of Homes
given in Maharashtra is much less
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considering the increased female popu-
lation. May I request the Government
that the suggestions made here for the
protection of women and girls should
be taken note of by the other con-
cerned Ministries also like the Home
Affairs, and whatever measures ‘are
necessary to protect the womanhood of
India should be taken ? I would request
the hon. Minister to increase the hum-
ber of these Centres and see that they
are well protected and well provided
for—they get the security and algo the
¢ducational facilities there in these
Homes,

‘ MR. SPEAKER : A good sugges
tion. It will be considered,

Calcutta Circular Raflway Project

-+
*250. SHRI AMAR ROY
PRADHAN
SHRIMATI GEETA
MUKHERIJEE ;

Will the Minister of RAILWAYS
be picased to slate :

(a) whether the work on the
Calcutta Circular Raiiway Project has
been grounded ;

(b) if so, the reasons therefor ; and

(c) when the work is likely to be
completed ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) :
(a) No, Sir. The work on the Project
is in progress.

(b) Does not arise,

(c) This will depend on removal of
encroachmenis and availability of funds.

SHRI AMAR ROYPRADHAN : i
do not agree with the answers given to
parts (a) and (b). However, regarding
part (c)...
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MR. SPEAKER : Do you agree
with the answer to (c) ?

SHRI AMAR ROYPRADHAN :
No, Sir. I can understand that there is
a regular constraint of funds for the
West Bengal Government...

MR. SPEAKER : I hear about it
all the time,

SHRI AMAR ROYPRADHAN::
The question is of encroachment. Do
you know who are these encroachers ?
These encroachers are about 700, Out
of these 700, 60 per cent are from
U.P. and Bibar and they have been
sitting from Bag Bazaar to Dum Dum
since the Second Warld War, The rest
40 per cent are the refugees from the
erstwhile East Pakistan. May 1 know
from the hon. Minister whether he
would take this line that those people
from U.P. and Bihar may go back to
their own States ? (Interruptions) You
will take the chance to make hulla-

baloo—

[ Translation)

—that the people fiom Uttar Pradesh
and Bihar arc being driven out of West

Bengal,

[ English)

And do you think that the 40 per cent
of the people, these who arce from the
ersiwhile East Pakistan, should be
pushed back to Bangladesh ?

MR, SPEAKER : Ask your question,

SHRI AMAR ROYPRADHAN : 1
am coming to my question, Sir, The
West Bengal Government had given a
definite proposal to the Railway
Ministry for proper rehabilitation of
these encroachers... .

MP. SPEAKER : This is not the
responsibility of his Ministry.

SHRI AMAR ROYPRADHAN :

They have already done in some other
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cases. (Interruptions) They can give
financial help for their rehabilitation.
My question is simple...

MR. SPEAKER : Neither you are
simple nor is your question simple,

SHRI AMAR ROYPRADHAN : My
question is whether the West Bengal
Government will be given financial help
for the rehabilitation of these 700
people—those who are from U.P, and
Bihar and also from the crstwhile East
Pakistan,

SHRI MADHAVRAO SCINDIA :
The procedure for eviction of ynautho-
rised encroachments from Central
Government land, ineluding the Rail-
ways, is cssentially covered by the
various provisions of the Public Premi-
scs (Eviction of Unauthorised Occu-
pants) Act, 1971. Under that, an
Estate Officer is appointed and he
works in conjunction with the State
Government. It is rcally upto the State
Goverment to carry out the evictions.
We are also very much concerned about
the downtrodden in this country, As
far as this particular matter is concern-
ed, we do hope that the State Govern-
ment is  equally concerned and,
therzfore, if any rehabilitation is to be
done, it is the State Government which
has to take up this responsibility.

SHRI AMAR ROYPRADHAN : Mr,
Spcaker, Sir, it is a very important
project. Election may come and elec-
tion may go, but the projects will move
on. But herc, in this casc of the Cir-
cular Railways it is not so. For the
first phase, just before the Lok Sabha
clections, inauguration ceremonies

" were held twice, on~e on 16.8.1983

and sccoadly on 9.11.1984. After that
nothing has been done. The work is at
stand still.

MR. SPEAKER :

question.

You put the

SHR1I AMAR ROYPRADHAN : ]
would like to know from the Hon’ble
Minister whether he takes up work on
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the third phase because I know that
from Baghbazar to Dum Dum it is very
much difficult due to encroachments.

MR. SPEAKER : Leaving a gap ?

SHRI AMAR ROYPRADHAN:
The third phase from Prinsepghat to
Majherhat and a fly over in Kidirpur-
Dock a rea. Will the Hon'ble Minister
takes up the third phase instead of the
second phase ?

SHRI MADHAVRAO SCINDIA :
Sir, we havc complcted the first phase
from Prinsepghat to Baghbazar. We
are now in Bagh town eomplcting the
second phase and we have reached up-
to Ultadanga Road. Our problems have
arisen, as the Hon’blc Member is well
aware, from Ultadanga Road to Dum
Dum.

MR. SPEAKER : Onc¢ minute Mr,
Minister. Will you act according to
what the Hon'ble Member says, leaving
that portion and constructing the roads
" and railway line aad provide for tran-
ship, leaving a gap in between ?

SHRI MADHAVRAO SCINDIA ;
Sir, I would also like to inform the
House that we started work early in
1984 and within four months the first
phase was complcted. We are working
in a very planned manner and I would
say that the construction unit there is
working in an efficient manner. We
have sanctioned for the last part of
the second phasc approximately Rs. 4
crores this ycar and we are doing all
the other work, apart from awaiting
the removal of encroachments in the
hope that the State Government will
eventually be seized of its responsi-
bility and act. We arc not abandoning
the second phase, becausc we don’t,
unlike the Hon’ble Member, believe in
leap-frog.

SHRIMAT] GEETA MUKHERJEE :
First of all let me clarify the situation
that therc is no gap, the line is there,
One is in Dum Dum and the other is
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in Majherhat. So your apprehensions
will not stand.

MR. SPEAKER : The rail is going
to jump without rails.

SHRIMATI GEETA MUKHERJEE :
1 will now leave out Dum Dum part.
Sir, if you allow me supplcmentary (b)
I am prepared to come to that. Supple-
mentary (a) is: Inview of the fact
that the Hon’blc Railway Minister in
his budget speech assured that the cir-
cular railway project in its entirety
will be carried out in time, within this
period. That what the propasal as
cxplained by the Railway Minister. Are
both the Railway Ministers aware of
the fact thatin a report which appeared
in Delhi Telegraph on 24th July, the
Bengal Nationol Chambers of Com-
merce and Industry criticised t(he deci-
sion of the Railway Board to take up
the work of alignment from Majherhat
to Prinsepghat only when funds are
available 7 Now ‘funds being available’
was not said with regard to the Circular
Railway in the budget spcech of the
hon. Railway Minister. It was supposed
that funds were available, Therefore,
I would like to know that since at that
time funds were available, now whether
this will really be taken up in time.
(b) Also [ would lik¢ to know whether
the Central Government will bear the
expenses of rchabilitation when the
West Bengal Government is ready to
give the land.

PROF. MADHU DANDAVATE :
Has the former Railway Minijster run
away with the fuads ?

SHRIMATI GEETA MUKHERJEE :
He was here very much,

SHRI MADHAVRAO SCINDIA N |
would like to inform the hon. Lady
Member that I am not aware of any
such reports in the Daily Telegraph...

SHRIMATI GEETA MUKHERJEE
Have a look. Here it is.

SHR1 MADHAVRAO SCINDI1A -
A..s to the sccond part of yoar question
with respect to the decision of the
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Railway Board, I am not aware of any
such report...(Iterruptions) You framed
the question as to Wwhether | am
aware...

AN HON. MEMBER : Gecetaji, you
read everything in the Daily Telegraph?

MR. SPEAKER : 1t might not have
come to his notice. It is not necessery
that she should read everything

SHRIMATI GEETA MUKHERJEE :
Is he not aware of the decision of the
Railway Board ?

SHR1 MADHAVRAO SCINDIA !
With regard to tnc sccond part of her
question, wc have, as I said, allotted
Rs. 4 crores...(Interruptions)

AN HON, MEMBER : A4p suniye
tho.

SHRIMATI GEETA MUKHERIJEL :
Whether the Railway Board has decided
or not—let him tell me.

MR. SPEAKER : He docs not know
about it,

(Interruptions)

SHRI MADHAVRAO SCINDIA :
Only Miss Mamta Bancrjce cap reply
to her.

SHRIMATI GEETA MUKHERJEE :
Let them say ‘Yes’ or ‘No’...

(Interruptions)

KUMARI MAMTA BANERIJEE :
What is that-?

(Interruptions)

SHRIMATI GTETA MUKHERIEE :
1 have a right to know about the deci-
sion *of the Ruilway Board.

(Mnrerruptions)
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MR. SPEAKER : Now he has also
80( a ﬂrOlCCtOr-.'.

(Interruptions)

SHRIMATI GEETA MUKHERJEE :
Let him be protec’ed by her. I am
p:otected by the people of West
Bengal,

(Interrupiions)

MR. SPEAKER : Sh¢ is also from
West Bengal.

SHRIMATI GEETA MUKHERIJEE :
1 said that I need your protection.

MR. SPEAKER ; My protection is
there with you and also with him,

SHRI PRIYA RANJAN DAS
MUNSI : Both the fadies are attacking
the young Minister...

(Inte. ruptions)

MR. SPEAKER :
Order, please,

Order, Order.

SHRI MADHAVRAO SCINDIA :
As T said, we have allotted Rs. 4
crores to complste the sccond phase
and the work will go in accordance
with Lhe phused programme that has
been made out. Provided thc State
Government Shows @ more co-opcerative
attitude, this Rs. 4 crores will certainly
be spent.

SHRI BASUDEB ACHARIA : What
attitude ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHR1 ARUN NEHRU) : Co-operative.

SHR1 BASUDEB ACHARIA : The
Siate Government is not co-operating
with the Government of India ?

SHRI A. CHARLES : May I know
from the hon. Minister that in case the
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Gavernment of West Bengal do not co-
operate and the amount lapscs, will
that amount be allotted to Kerala ? ...

(Interruptions)

SHRI PRIYA RANJAN DAS
MUNSI : No, po...(Interruptions)

SHRI A. CHARLES : I may be per-
mitted to speak. No funds have been
allotted to Kerala even far ongoing
projects. If some funds lapse due to
naon-cooperation of the  coalition
government in West Bengal, [ want {o
know whether it will be transferred to
somc other State where the coalition
government is co-operating,

MR, SPEAKER : Wherc is the
Home Minister ? There is a threat of
hijacking here,

SHRI MADHAVRAO SCINDIA :
May I answer to the Kerala part of the
question ?

{Translation)

SHRI BAILKAVI BAIRAGI : Mr.
Speaker, Sir, T want to tell hon, Shri
Scindia that the unspent funds should
remain in our own housc and should
not be transferred,

MR. SPEAKER : This is a big
House, Sir.

[ English]

Amenities at Pirozabad Railway Station

*251, SHRI G ANGA RAM : Will
the Minister of RAILWAYS bc pleased
to state :

(a) whether no facilities have been
provided to the passengers at Firozabad
Railway Station in the matter of ordi-
nary eivic amenities like drinking
water, provision of sheds at the plat-
forms, booking offices etc. ; and
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(b) if so, what remedial measures
are being taken by Government in this
regard ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) Facilities to
the passengcis such as drinking water,
sheds over platforms, booking offices
etc. have been provided at Firozabad
Station.

(b) Does nat arise.

[Translation)

SHRI GANGA RAM : Mr. Spcaker,
Sir, the condition of Firozabad railway
station is as bad as that of Firozabad
city itself. There is filth all around.
Only one out of the four plaiforms has
a shed over it and the rest three do
not have any shed...

MR, SPEAKER
Government  give
grants. ..

Now-a-days,
some matching

SHRI GANGA RAM : The situa-
tion is so dcplorable there that the
passengers face a lot of difficulty during
the rains and in winter. [ shall request
the Hon. Minister to constiuct sheds
on at least two of the four platform
this year. At thc same tine, I would
also suggest that if the Hon. Minister
agrees, he may send a team to conduct
a survey with regard to the facilities to
which I have drawn his attention in my
main question, so that adequate faci-
lities could be provided there. He can
get it cxamined himsclf, It will be
better if I am also included in that
team.

MR. SPEAKER : I think, same
women Members should be kept on
that tcam, because Firozabad is very
famous for bangles.

SHRI BANSI LAL : A shed measu-
ring 374 square metres is there on
platforms No. 1 and 2. Platforms No.
3 and 4 have a shed measuring 228
square mctres. Besides, a waiting
hall measuring 223 square metres is
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also there. Apart from this, construc-
tion of another shed measuring
523/35 feet for another platform at
a total cost of Rs, 1,36,000 has been

approved

SHRI BANGA RAM : 1 want to
know how much time will be taken in
the construction of this shed of a new
platform ?

SHRI BANSI LAL : As soon as
possible,

[English)
Missing Indian Ships

SHRI V. S. KRISHNA
IYER :

SHRI KASI PRASAD
PANDEY :

*252.

Will the Minisier of SHIPPING
AND TRANSPORT be pleased to
state :

(a) th: number of crew on board
the two missing [ndian ships namely
M.V. Nitya Nanak and M. V. Nitya
Ram and the nature and value of
cargo that thesc ships were carrying ;

(b) the dctails thereof ; and

(c) the loss to the companies due
to sinking/missing of thesc two ships
and the compensation likely to be pro-
vided 10 the owners ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
Sir, before [ read out the reply I beg
your permission for a very minor
correction, 1In parts (a) and (b) of the
reply after the words ‘salt’ and ‘coal’
the word ‘reportedly’ should be added.
Sccondly, the valuc of salt which has
been given as Rs, 7,46,200 should be
read as Rs, 23,21,067, Now, I will
1ead out the reply,

(a) and (b) : There were 23 crew
members on board M,V, ‘Nitya Nanak®
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gnd 21 crew members on board M.V.
Nitya Ram’, ‘Nitya Nanak’ was
carrying 5440 tons of salt reportedly
yalucd at Rs., 23,21.067 and M.V.
Nitya Ram’ 5182 tons of coal
reportedly valued as Rs, 30,00,000,

(c) Compensation payable if loss is
attributable 1o marine perils will be
Rs. 1.30 crores for ‘Nitya Ram® and
Rs. 0.85 crores for ‘Nitya Nanak’. The
owners have made a claim for payment
which is under scrutiny by the
Insurance Company.

MR. SPEAKER : Although the
Questions Hour is over, yet I would
like to allow Half-an.Hour discussion
on this Question,

SHR] SANTARAM NAIK : There
is a total fraud with respect to the two
ships which are missing in the high
seas.

MR, SPEAKER : The Question
Hour is over. 1 cannot help you.

SHRI UTTAM RATHOD : Sir, a
Calling Attention motion has bcen
allowed in Rajya Sabha.

[ Translation]

MR. SPEAKER : All right,—

[ English)

—We will take it
Attention,

up under Calling

WRITTEN ANSWERS TO QUESTIONS

[Translarion]

Difliculties of Daily Passengers
Travelling in Shuttle Trains
betwecen Nasirabad-Ajmer
and Beawar-Ajmer

*243, SHRI VISHNU MODI:
Will the Minister of RAILWAYS be

pleased ta state ;
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(a) whether a number of represen.
tations has bzen received by Govern-
ment from Daily Passenger Organisa-
tions for the amelioration of the
difficulties being faced by the daily
passengers travelling in the shuttle trains
between Nasirabad-Ajmer and Beawar-

Ajmer ;

(b) if so, the steps taken by
Government to remove the difficulties
being faced by the daily passcngers ;
and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS

(SHRI BANSI LAL) : (a) Five
representations have beéen rcccived.

(b) and (¢) : (i) A drive has been
initiated for improving the punctual
running of the passenger trains on both
these sections as also for improving the
condition of coaches on these trains |

(i) The stoppages of Garib Nawaz
Express at Nasirabad has not been
considered desirable as it is a long
distan ce train ;

(iii)) Since Ajmer-Kacheguda Ex-
press is a long distance train and is
fully petronised, permission to season
ticket holders to travel by this train
will incenvenience the long distance

passengers ;

(iv) Due to scarcity of diesel
engines, it I8 not possible to dicselise
the shuttle trains ; and

(v) Due to lack of resources,
speeding up of trains and avoidance of
tender foremost running are not
feasible.

(English]
Supply of Sub-Standard Quinine
Based Drug to Cure Malarja

SRIBALLAV
PANIGRAHI :
SHRI P, NAMGYAL :

of HEALTH

*253. SHRI

Will the Minister
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AND FAMILY WELFARE be pleased
to state ° '

(a) whether it is a fact that quinine
based drugs being supplied to fight the
Malatria outbreak are proving to be
sub-standard and do not cure the
Malaria fever ; ‘

(b) what is the source of supply of
these medicines ;

(c) whether the Government have
stopped the import of the effective
medicines for this diseasc ; and if s,
the reasons thereof ; and

(d) whether it is a fact that the
number of relapse cases this year is
higher and the malaria parasities are
becoming resistant to quinine-based
medicine and if so, the reasons there-
for ?

THE MINISTER OF HEBLTH
AND FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAD) : (a) No, Sir.

(b) The quinine-based anti-malaria
drugs are indigenously available,

(¢) No, Sir,

(d) Resitance of the malaria
parasite to the Quinine has not been
reported in the country, There is no
data base to state that the number of

relapse cases during the current ycar is
higher.

Proposal to Sent-up A Medical
University in States

*754 SHRI SUDHIR ROY :
will the Minister of HEALTH AND
FAMILY WELFARE be pleased to

state :

(a) whether there is a proposal to
set up a Medical University in cach
Statc for improving the quality of
medical education ;

(b) if so, the details thereof ; and
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(¢) if not, the reasons therefor ?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAI : (a) to (¢): The
Medical Education Review Committee
has made reccommendations regarding
the setting up of Universities of Health
Sciences in order 10 bring about
coordination between educational and
trainining institutions af the modern
and various Indian Systems of Medicine,
Nurses, Pharmacists etc. Government
are yet to take 8 final view in the
matter,

Expansion and Development of
Rallways in Kerala

*255, SHRI T, BASHEER : Will
the Minister of RAILWAYS be pleased
o state ¢

(a) the proposals acccepted for
expansion and development of Railways
in Kerala ;

(b) which of these proposals are
proposed to be executed in 1985-86
and 1986.87 ; and

(c) whether Kecrala is likely to be
provided with any new Railway lines
during the Seventh Plan ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAQO SCINDIA) : (a)
Construction of the following important
works hayc been approved for expan-
sion and development of the Railway
in Kerala :

(1) New BG line from Ernakulam
to Alleppey.

(2) Extension of the BG line
from Allcppey to Kayankulam.

(3) 3 doubling works on remaining
single line streiches on
Olavakkot—Shoranur —Alwaye
Sections.
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(4) Tiaffic facility works on
Shoranar—Mangalore Section.

(b) Work on Ernakulam-—Alleppey
is under excution in 1985-86 and will
also remain under execution in
1986-87. Durirg 1985-86, only a
token provision has been made for
extension of line from Alleppey to
Kayankulam so as to use the limited
resources on first completing the line
upto Alleppey. Funds for this line in
1986-87 will be considered depending
on the overall allocation of resources
for new lines

(c) The New BG line from Erpaku-
lam to Alleppey is expected to.be
completely during the VII Five Year
Plan. Completion of line from
Alleppey to Kayankulam and the
question of taking up of other lines
Wwill depend on allocation of resources
for the Railway Sector in the V]I Five
Year Plan.

Increased Production of Artificial
Limbs

*256. SHRI HARISH RAWAT :
Will the Minister of SOCIAL AND
WOMEN’S WELFARE be plcased to
Siate

(a) whether Government are aware
that artificial limbs being manufactured:
for the handicapped persons are
inadcquate to mect thc reguirement
and that the production of ccrtain
special limbs is much less. ;

(b) if so, whether Government
have any proposal 1o increase the
capacity ot the existing limbs manu-
facturing centre and to open new
centres ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF SOCIAL AND
WOMLN’S WELFARE (SHRIMATI M,
CHANDRASEKHER) : (a) Government
are not aware that artificial limbs
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being manufactured in the country are
inadequate 10 meet the requirements.

(b) and (¢) : There is only one
public sector manufacturing company
viz : Artificial Limbs Manufacturing
Corporation, Kanpur. The piant
capacity of the Company is adequate
to meet the requirements of the
Seventh Five Year Plan and there is no
proposal to expand its capacity.

Concessional Paper to the State
Governments for Printing of

Text Book
*257. SHRI C. MADHAV
REDDY : Will the Minister of

EDUCATION be pleascd 1o state :

(a) whether it isa fact that the
allocation of ‘concessional paper to the
State Governments for printing of
text books and note-books had been
much bclow the actual demand ; and

(b) whether it is also a fact that
the alloted paper is not supplied in
tim¢ and hence the orinting of text
books is delayed ?

THE MINISTER OF EDUCATION
(SHRI K. C. PANT) : (a) Yes, Sir.

(b) According to the information
furnished by the Ministry of Industry
and Company Affairs, allocation made
on the paper mills is based on the
estimated production. As such, it is
possible that the aectual production
may be less than the estimates and
may lead to short supply by the paper
mills during a particalar quarfer or
point of time,

[Trasslation)
Transfer of Subject ‘Power’ from
States to the Centre

¥258, SHRI ZAINUL BASHER :
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether the opinion of various
States has been obtained in regard to
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the transfer of the subject ‘Power’
fromr States to the Centre ;

(b) ifso, the opinions expressed
by various States ; and

(c) the action to bc taken by

Government in this matter ?

THE MINISTER OF IRRIGATION
AND POWER (SHR1 B. SHANKRA-
NAND) ; (a) No, Sir.

(b) and (c) : Does not arise,

[English]

Shortage of Labour and Equipments
at Cochin Port

*259. SHRI C. M. BANATWALA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state ;

(2) whether loading and' unloading
opcrations at Cochin Fort have been
seriously hampered by shortage of
labour and containers, cranes, trucks
and other equipments ;

(b) the approximate number of
gangs needed at Cochin Port for carry-
ing out normal operations, and the pre-
sent availability ;

(c) whether Government have
reccived any proposal from the Port
Trust authorities to fill up vacancies
and also to remove equipment short-
ages ;

(d) if so, when and whether the
proposals have been allowed and the
action taken by Government thercon ;

(e) whether Government propose
to consider lifting the moratorium on
appointments ;

(f) whether steamecr agents have
opposed charging demurrages for delays
due to the fault of the port ; and

(g) if so, the decision taken there-
on? ’
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THE MINISTER OF STATE OF

THE MINISTRY OF SHIPPING AND -

TRANSPORT (SHRI Z. R. ANSARI) :
(a) and (b) : The present strength of
shore labour at Cochin Port is 624
consisting of 52 gangs. The normal
requirement of labour is about 30
gangs per shift. However, due to absen-
teeism, leave, etc., the number of
gangs available for a shift falls short
of the requirements. The present
strength of dock workers is 1100,
distributed into 36 bulk cargo gangs
and 27 general cargo gangs., While
buik cargo gangs are considered ade-
quate, there is shortage of about 10
general cargo gangs. As regards the
equipment, there has be shortage in
respect of container handling cquip-
ment. These factors have affected cargo
haadling operations to some extent.

(v) and (d) : Certain proposals from
the Port Trust Authorities to recruit
additional employees have been receiv-
ed in the Ministry, which are under
examination. As regards equipment,
Government sanctioned the acquisition
of two transfer cranes and two special
type fork lifts in December, 1984 and
the implementation of this project is
in progress,

(e) The economy  instructions
regarding ban on crecation and filling
up of posts issucd by the Government
from time to timc have been made
applicable to the Port Trusts. These
instructions provide for making appoint-
ments in relaxation of the ban orders
with the approval of Government,

(f) Some instances have come to
the notice of the Port Trust when the
steamer against have demanded waiver
of demurrage charges for alleged delays
on the part of the Port.

(g8) The Port Trust has given waiver
of 80% demurrage attributable to
strike by port and dock workers,

[Transiation)

Steps to give Equal States to
Women in Society

*260. SHRI R, M. BHOYE : Will
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the Minister of SOCIAL AND
WOMEN’S WELFARE be pleased to
state

(a) whether measures have been
taken by Government 1o remove the
hardships being faced by women and to
give them equal status in society ;

(b) whether Government are satis-
fied with the progress made 1o improve
the status of women at National level :
and

(c) if not, the measures proposed
to be taken by the Government during

Seventh Five Year Plan for the uplifi-
ment ?

THE MINISTER OF STATE OF
THE MINISTRY OF SOCIAL AND
WOMEN’S WELFARE (SHRIMATI

M. CHANDRASEKHAR): (a) Yes,
Sir.

(b) No, Sir,

(¢) The Government proposcs to
lake measures (o integrate women in
all development programmes, 10 erlarge
tl}e employment opportunities and pro-
vide greater access to ¢ducation, train-
ing, health and nutrition ; 1iaise and
coordinate with the -elated Ministries
and State Governments to ensure that
women get equal benefiis under Govern-
ment programmes and to enlarge faci-

liti.es for supporting services specially
child care facilities.

[English)

Movement of Fertilizers

*261, SMT, KISHORI SINHA :
SHRI B. V. DESAI :

Will the Minister of RAILWAYS
be pleased 1o state :

(a) whether railways have been
asked to move over 10 million tonnes
of fertilisers ; ‘
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(b) if so, whether railways have
protested at this due to any operational
difficulties ;

priority for
deter-

(c) whether inter-se
movement of commodities is
mined by Gavernment ; and

(d) if not, how the
decided ?

priority is

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) Yes, Sir.

(b) Against an overall revenue
freight traffic target of 250 million
tonnes fixed for 1985-86 in consulta-
tion with Planning Commission, the
target for movement of fertilisers is
10.5 million tonnes. Describe shortage
of wagons, etc, Raiways are expected
to fulfil the commitment for movement
of fertilisers.

(c) Yes, Sir.
(d) Does not arise,

[ Translation]

Over-bridges on Rail Line Crossings

*262. SHR1I DAL CHANDER
JAIN : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the policy of Central Govern-
ment regarding construction of over-
bridges on Railway line crossings ;
and

(b) whether Central Government,
by giving spccial giants and the State
Government by relaxing their policy,
propose to get the over-bridges cons-
tructed at places like Sagar-Bhopal
road and Damoh-Panna road on the
pational highway to facjlitate the
traffic because Munijcipal Corporations
or Municipalities are unable to hear
the expendi‘ure there ?

THE MINISTER OF RAILWAYS
(SHR1 BANSI LAL): (a) Railways under-
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take construction of road over/under
bridges in replacement of existing busy
level crossing jointly with the State
Governments/Local Authorities on cost
sharing basis, Proposals in this regard
are required to be sponsored by the
State Governments with an undertaking
10 bear their share of the cost and
close the level crossing on the com--
missioning of the road over/under
bridge.

(b) There is no proposal to change
the extent policy., The proposals for
road over-bridges on Saga r-Bhopal road
and Damoh-Panna road will be consi-
dered according to extent rules as and
when sponsored by the State Govern-
ments.

(English]

New Time Tables for Substantial
Savings

2505, DR. A. K. PATEL :
SHRI C. JANGA REDDY :

Will the Minister of RAILWAYS
de pleased to state

(a) whether his Ministry is consi-
dering to re-schedule the timings of
different Mail/Express trains and bring
out a new All India Time Table with a
view to achieve substantial service ;

(b) if so, the details thereof ;

(c) as a result of the implementa-
tion of the new Time Table, what
would be the Zone-wise savings as
regards, (i) more passenger carrying
capacity ; and (ii) more revenue earn-
ings, and when the new Time Table
would be enforced ; and

(d" whether instructions have been
issued to introduce it in a se.tion of
a zone and if so, on which section and
when it is to be introduced ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL): (a) and (b):
Prior to introduction of new time table,
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Railways receive a number of sugges-
tions for rescheduling the timings of
Mail/Express and other trains, . For the
next time table to be issued in October,
85, a number of propesals are under
examination and the final picture will
emerge with the issue of the new time
table,

(¢) It is premature to assess at this
stage what would be thc savinps or
otherwise. The next cdition of the
Time Table is ¢xpected to be enforced
from 1,10,1985.

(d) As stated in part (a) timings
and charges are stilf under formulation.
The Railway: are examining the feasi-
bility of instituting some changes in
train running of Bombay-Ahmedabad
route with effect from the next time
table.

Production in the Rates of Turbo-
Generators being Supplied by
BHEL to Calcutta Elcctricity

Supply Corporation

2506, SHRI AMAL DATTA : Will
the Mijnister of IRRIGATION AND
POWER be plcased to staie -

(a) whether Government propose
to pursue the BHEL for a reduction iu
the rates for the Calcutta Electricity
Supply Corporation’s 67.5 MW turbo-
generators for Southern project work
which s expscted to begin from the
end of the current ycar |

(b) if so, details thereof ; and

(c) rcsult achieved so far ?

THE MINISTER OF STATE OF
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU): (1) to (c¢):
The prices and teims for supply of
power gencrating equipment are scttied
miutually between purchaser and supp-
lier (BHEL) as a commercial transac-
tion. Thc same procedure will be
fotlowed in respect of this project of
Calcutta Electricity Supply Corpora-
tion, BMEL have already indicated to

AUGUST 8, 1988

Written Amswers. 44 .

Calcutta Electricity supp'y Corpora-
tion that they can supply power gene-
rating equipment to them at a maich~
ing price with imported equipment on
a like to like basis. BHEL have aiso
assured CESC that any customs duty
reduction granted by Government of
India will be passed oa to the custo-
mer,

POH of Electric Locos in Railway’
Workshop, Kharagpur

2507. SHRI NARAYAN CHOV.
BEY : Will the M'nister of RAIL-
WAYS be pleascd to statc :

(a) whcther Government have start-
ed periodical overhaul (POH) of efect-
ric Jocos in the Railway Workshop,
Kharagpur ;

b

(b) how many Jlocos have since
been passed through POH ;

(c) what initial difficulties are there
in haviog the operation of POH ; and

(d) what steps have been taken by
Gov:rnment t 0 overcome the samé and
since when therc will be full scale
POH of electric locos in the said
workshop ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) Yes, Sir.

(b) The Electric Locomotives have
already passed through the POH shops,
Two more locomotives are currently
unde rgoing POH.

(c) and (d) : There are some teeth-
ing troubles in undertaking the POH
activity. Action is being taken to over-
comc them. The POH workload of
Steam l.ocomotives is progressively
going down and as such it has been
decided to plan for the POH of elect-
ric locomotives utilising the surplus
capacity becoming available. ThHe space
for the POH work of elcctric locomo-
tives has been identified in Kharagpur
workshop. Arrangements for staff o
undertake the job are in progress.
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' There is & proposal to moderniss
Kharagpur workshop with a view to
providing inter-alia all .infrastructural
facilities in connection with POH of 4
electric locomotives per month on a
regular.basis. The Modernisation pro-
jeet is estimated to cost about Rs. 26.5
crores. Stabilisation of POH work of
Electric locomotives in this workshop
will, .sherefore, be progressing com-
mensurate with the ayailability of
funds. '

Setting ap of Tenughat Thermal
-Power Plant

2508. SHRI PRAKASH CHAN-
DRA : Will the Minister of IRRIGA-
TION AND PQWER be pleased to
state ¢

(a) whethcr any proposal is under
consideration of Govt. to sct up a 420
Megawatt Thermal Power Plant at
Tenughat in Bihar ;

(b) if so, by when its construction
work would be started and cstimated
expenditure to be incurred on this
plant ; and

(c) what will be the benefit of this
plant to Bihar State as well as ta the
whole country ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI[ ARUN NEHRU): (a) to (c):
Tenughat termal power plant (2X210
MW) has been approved for implemen-
tation. The latest estimated cost is
about Rs. A00 crores. The work on
the project has been initiated. As the
project is in the State sector, the en-
tire power generated will be available
to Bihar,

Container Depot in Murshidabad

and Malda
2509, SHRI SYED MASUDAL
HOSSAIN :  Will the Minister of

RAILWAYS be pleased 1o ste.e ;
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© (a) whether there is any proposal
to set up refrigerated container depot
for mangoes in Murshidabad and’
Malda ;

?

(b) .if so,
thereof ; and

when and the detailg

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) No, Sir,

{b) Does not arise.

(c) Such facilities are developed
in accordance with the requirements
of the trade, keeping in view the
Financial and Operational viability. No
such demand has come to the notice
of the Railway Administration for
movement of mangoes from Murshida-
bid and Malda

in refrigerated con-
tainers.
Leprosy Paticnts Cured Yearly
2511, SHR1 AMARSINH

RATHAWA : Will thec Minister of
HEA: TH AND FAMILY WELFARE
be pieased to state :

(a) the approximate number of
leprosy patients added every year

(b) thc number of leprosy patients
cured cvery year ; and

(¢) whether it is a fact that this
discase is mostly in the hilly and back-
ward area of the country and if so,
what are the main causes for this
disease and special measures being
taken to control this disease ?

THEM INISTER OF STATE IN THE
DEPARTMENT OF HEALTH (SHRI
YOGENDRA MAKWANA) :(a) and
{b) : Based on the population increase
every year new, cases are added as
well as more existing cases detected,
the number of which is estimated at
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4 lakhs The same number of leprosy
ccses are discharged as  curcd/disease

arrested gvery year,

(¢) There is no evidence to show
that this disease is mostly in hilly or
backward areas, In hyper endemic
areas usual control measures are being
taken up through a nctwork of Leprosy
Control Units, Urban Leprosy Units,
District Leprosy Offices and Survey,
Education and Treatment Centres as
well as Multi-drug-Treatment. In
low endemic arcas the existing health
care facilities are being utilised for
case detcction and treatmant,

Railway Over bridge in Rayagana
Town Koraput Districts

2512. SHRI GIRDHAR GOMANGO
Will the Minister of RAILWAYS be

Jeased to state :

(a) wether Government of Orissa
have sent proposal regarding construc-
tion of railway over-bridge in Rayagada
Town in Koraput District (S.E, Rly.) ;

(b) if so, whether his Ministry
examined the proposal ; and

(c) if so, the reaction of his

Ministry thereto ?

THE MINISTER OF RAILWAYS
(SHR({ BANSI LAL) : (a) Orissa
Government have furnished the general
plan and estimate of road approaches,

{b) and (c) : The cstimate for the
bridge proper is being prepared for
joint consideration of the complete
proposal by Railways and State
Government.

Supervision of cxisting facilities of
Delhl and New Dethi Stations

2513, SHRI LAKHMAN MALLIK:
Will the Minister of RAILWAYS be
pleascd to state

(a) whether it is a fact that a team
of Senior Railway officials including a
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Doctor have recently been deputed on
duty at New Delhi and Delhi Railway
stations to supervise the existing
facilities ; and

(b) if so, the aim and objectives
of the plan of Government in this
regard ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) Yes, Sir,

(b) The team supervises the various
aspects of cleanliness, hygiene, light-
ing, catering, reservation, etc., to
provide better scrvice to passengers.

Introduction of Powerful Loecomotives
on M.G. System

2514. SHRI ANANTA PRASAD
SETHI : Will the Minister of RAIL-
WAYS be pleascd to state :

(a) whether the Railway authorities
have decided to introduce a more
powerful tocomotive on the metre
gauge system ; and

(b) if so, the details thercof ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) Yes, Sir.

(b) Instructions have been issued
to manufacture¢ 2 prototype locomo-
tives with 1800 HP diesel enginc.

Container Terminal at Haldia

2515. SHRI SATYAGOPAL MISRA:
Will the Minister of SHIPPING
AND TRANSPORT be pleased o state:

(@) whether there is any proposal
to build a Containcr Terminal at
Haldia ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
(a) and (b) : At Haldia there is already
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a Container berth equipped with a
Gantry cranc, a Yard crane and other
related facilities. Augmen:ation of
the Container handling equipment
during the Seventh Plan is envisaged.

[ Translation)
Patna University as a Central
University
2516. SHRI VIJOY KUMAR

YADAV: Will the Minister of EDUCA-
TION be pleascd to state ©

(a) whether Patna University is one
of the oldest universities of the

country ;

(b) if so, whether a demand for
decla-ing it a Central university is
being made for a long time in and
outside the Paliament ; and

(c) if so, the difficulties in declar-
ing it as a centrai university ?

THE MINISTER OF EDUCATION
(SHRI K. C. PANT) (a) : Yes, Sir.

(b) and (c) ; Suggestions are receiv-
ed from time to time that the Patna
University should be converted into a
Central University. The  Central
Government has, however, no proposal
to convert Universities functioning
under State Acts into Central Univer-

sities.

[English]

Spreading of Malaria in Constal
Areas of Orissa

2517. SHRI CHAINTAMANI
JENA : Will the Minister of HEALTH
~ AND FAMILY WELFARE be pleased
§ to state :

(a) whether Government arc aware
_of the spreading of malaria in the
coastal area of Orissa ;

(b) if so, what steps have been
taken by Central Government to check
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the spreading of this disease ; and

fc) the details of the schemes under
implementation or propossed to be
implemented in the coastal areas of
Orissa for this purpose ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA :
(a), (b) and (c): According to the
information received upto May, 1985
from the State health authorities, there
has been a downward trend in the
incidence of Malaria in the coastal
areas of Orissa against the incidence
reported in the corresponding period
during 1984 as per the following
table : ‘

1985 1984
1. Balasore 835 935
2. Cuttack 1086 1193
3. Ganjam 8527 16667
4. Puri 2383 4545

The following specific steps are
being taken under the Modified Plan
of Operation for Malaria Eradication
Programmec to control the incidence of
malaria in Orissa including the coastal
arcas

(1) Every village is visited fort-
nightly by a survaillance worker to
detect fever cases collect blood smears
and to give presumptive treatment.

(2) The laboratories in the Primary
Hcalth Centres provide prompt exa-
mination of blood smecars of fever
cases and institute radical treatment (o
positive cases.

(3) Drug Distribu‘ion Centres and
Fever treatment Depots are function-
ing in the villages 8o that the drug
could be made available with no loss
of time to the fever cases,

(4) Insecticidal spray operations
arc undertaken in allthe rural areas
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which have incidence of two' or more
cases per thousard population per
year.

(5) Bes'dces, in ordcr to control the
spread of P. falciporum infection which
cruscs cercbral  malaria, the P.
faleiparum Containment Programme is
being implemented in the affected area
of the country including the coastal
districts of Orissa with assistance from
world Health Organisation/Swedish
International Development Agency.

Reservation of Seats on Delhi-Jaipur
Shekhavati Express Running between
Delhi and Jaipur

2518. SHRI SHANTI DHARIWAL:
Will the Minister:of RAILWAYS be
pleascd to state :

(a) whether the provision for reser-
vation of seats on the 233 Up and 234
Dn Delhi-Jaipur Shekhavati Express
running between Delhi Junction and
Jaiput is not therc ;

(b) whether there was provision
reservation of scats in the Delhi-Sikar
through coach previously which has
been withdrawn now on the introduc-
tion of Shekhavati Express ;

(c) whether Government are aware
that thc absence of reservation of seats
on the above train has resulted in great
hardship to passengers ;

(d) if so, whether Government
proposc {o arrange reservation of seats
on the above trains ; and

(e) if not, the rcasons thercfare ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) Yes, Sir,

(b) Yes, Sir,

(c) to (e) : Prior t0 15.2.1985 only
two through service coaches viz. one
composite first and second and one sit-
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ting-cum sleeper coach were runuing
between Delhi and Sikar, The seats in
the sleeper coach were reserved to
av oid inconvenience to sleeping pas-
sengers. With the introduction of a
full train viz. 233/234 Jaipur-Delhi
Shekhavati Express via Sikar the
reserved and unreserved second class
accommodation for Sikar have been
greatly enhanced providing considera-
bie relief to the passengers,

Medical Practitioner’s Hesitation
Accept Appointment in Remote
Areas

2519, SHRI G. BHOOPATHY :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state ;

(a) whether it is a fact that Medi-
cal practitioners arc hesitant to accept
appointment or start private practice in
remote areas ; and

(b) if so, whether Government are
considering a plan to give morc allure-
ments and facilitics to doctors opting
to work in such places ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) (a)
Yes, Sir.

(b) To attract medical graduates to
accepl appointment in rural arcas, the
8th Financce Commission has rccom-
mended the following incentives and
have also agreed to provide special
funds to the States for this purpose *

(i) Sanction of 1ural allowancs
@ Rs. 250/- per month for the
doctors sciving in Primary
Heailth Centres.

(ii) House rent allowance
150{- per month where
doctors are not provided
residential accommodation,

@ Rs,

In addition, the Finance Commis®
sion has made special prov/ision of Rs?
53.52 crores for construction of resi”
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dential quarters for the doclors, Tge
hilly areas have been provided 307,
‘Mark up’ in tae cost of construction,

For privatc medical practitioners
nationalized banks do provide loans
under ‘Self Employment Scheme

Representations from Society for
Orthopacdically Crippled and
Handicapped Individuals
Service West Bengal

2520. DR. V. VENKATESH : Will
the Minister of HEALTH AND
FAMILY WELFARE be pleascd to
state

(a) whether the represcniations
from the Society for the Orthopaedi-
cally Crippled and Handicapped Indi-
vidual’s Service, West Bergal for certain
assistance from the Central Govern-
ment and the Woild Health Organisa-
tion arc under the considcration of the

Government

(b) if so, the progress made to
render assistance

(c) whether any reberence has sinee
been made by the Government to
W.H.O, for thc purpose ; and

(d) if so, the details thereof and
action being proposed to render mean-
ingful assistance to help the Insti-
tute ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
{SHRI YOGENDRA MAKWANA ):
(@) to (d) : Ministry of Social and
Women’s Welfare received a letter
dated 30th March, 1985 from the
Society for the Orthopacdically Crip-
pled and Handicapped Individuals
Services which, inter-alia, contained a
request for WHO  assistance. The
representation  was considered in
Health Ministry which is the rodal
Ministry for WHO programmes in
India. It was found that the Society’s
request could not be considered for

SRAVANA 19, 1904 (S4K4)

Wiritsen Answers 84

WHO  assistance as WHO funds arc
utilised training of medical and para-
medical manpower, fellowships,
supplies and equipment and subsidy
for Group Educational Activities and
for Research and Training in Tropical
Diseases, Human Reproduction, Diar-
roheal iliseases Programmes, etc. etc.
As the Society’s request does not come
within the purview of activities for

“which WHO funds are utilised, the

request for financial assistance could
not be accepted. The Society has been
informed acc ordingly.

Publication of Brochurc on Reser/ation
for SCs/STs

2521. SHRI BAJU RAM RIYAN :
Will the Minister of RAILWAYS be
pleased to state

(a) whether it isa fact that Bra-
chure on reservation for SC/ST in
Railway Services was published last
during the ycar 1976 (Second Edi-
tion)

(b) whether it is necessary to pub-
lish the Brochure from time to time
duly incorporating the circulars issucd
on reservation by the Railway Board ;

(c) the reason why the Brochure
has not bcen published after 1976,
though a period of eight years has
since elapsed ;

(d) the action now being taken by
the Railways Board to publish the
revised and third edition of the Bro-
chure ; and

(e) when the revised cdition will
be published ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) Yes, Sir,

edition is
considered

(b) and (c): Revised
publishcd as and wh:n
necessary,

(d) and (e) : Third edition is undecr
print,
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Ticketless Travellers Apprehended

2522. SHR1 MANIK REDDY :
Will the Ministzr of RAILWAYS be
pleased to state

(a) whether the incidence of ticket-
less travel on the Indian Railways is
on the increase ;

(b) if so, the number of ticketless
travellers apprehended during the past
six months and the amount of fine
realised ;

{c) whether Government have
identified the ticketless travel prone
areas in the Indian Railways ; and

(d) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL): (a) and (b):
No, Sir. However, during the past
six months viz. January, 1985 to June,
1985, as many as 23,49 lakh persons
were detected travelling without ticket
or with improper tickets and a sum of
Rs. 4.98 crores realised from them as
Railway fare and Penalty.

«¢) and (d): The Diyisions on
wnich the ticketless travel is noticed
on the high side was listed below :

—
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[—

Railways iBad
Divisions

1 2

M

Central Jhansi

Eastern Mughalsarai
Danapur
Dhanbad
Howrah

Secaldab
Delhi
Moradabad
Bikaner

Northern

1 2
North Eastern Lucknow
Varanagi
North-cast Frontier Alipurduar
Katihar
Lumding
Tinsukhia
Southern Palghat
Madras
Madurai
Mysorc
South Central Hubli
South Eastern Bilaspur
Kharagpur

Khurda Road
Nagpur

Western Rajkot

Money Allocated to Haryana for
Irrigation

2523. SHRI BIRINDER SINGH :
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) the financial assistance that has
been allotted to Haryana for Irrigation
projects during the current financial
year ; and

(P) whethere there is any provision
for "Markanda Barrage’ on river Mar-
kanda ?

THE MINISTER OF IRRIGATICN
AND POWER (SHRI B, SHANKARA-
NAND) : (a) Financial assistance allo-
cated by the Centre to State Govern-
ments is in the steps of block loans
and block grants and is not related to
any individual project. However, the
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agreed outlays for Haryara for major
and medium and minor irrigation sec-
tors for 1985-86 are Rs. 120.81 crores
and Rs. 2.45 crores respectively.

(b) Information regarding provision
made by the Haryana Government to
individual projects is not available.

State-Level Corporations of Under-
takings for Inland Water
Transport

SHRI SANAT KUMAR
MANDAL :
SHRI ZAINAL ABEDIN :

2524.

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state ;

(a) whether the Woiking Group
set up by the Planning Commission on
the development of Inalnd Water
Transport during the Seventh Plan has
rccommended sciting up of state-level
corporations or undertakings wherever
development potential exists ;

(b) if so, the broad outlincs of the
recommendation and its financial im-
plications ;

(¢) whether with a view to creating
employment opporfunities especially
among the weaker section of the
society, it has also recommended that
financial incentives may bc provided
for setting up of industries in
water front by declaring water front
as backward areas and inland
water transport shauld be declared as
an Industry for purpose of attracting
loans from banks and other financial
institutions on soft terms ; and ‘

(d) if so, the recaction of Govern-
ment on this aspect of development of
inland water transport 7

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARU):
(a) Yes, Sir.
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{b) The Working Group felt that
there should be a unitcd agency in each
State wher: -there is potential for
development of IWT to develop, main-
tain and manage the IWT in that State,
The Working Group further recom-
mended that such agencies can also
take care of collecting and publishing
traffic data. No financial implications
for setting of such State Level Corpo-
rations or Undertakings have, howcver,
been worked out as yet,

(c) Yes, Sir.

(d) The Scventh Five Year Plan
is yet to be finajised.

Commercial Exploitation of

Railway Land
2525. SHRI M. RAGHUMA
REDDY : Will the Minister of RAIL-

WAYS be pleased to state @

(a) whether the Railways Reforms
Committee have madc some recom-
mendations for the commercial exploi-
tation of railway land ;

{b) whether Government propose
to let out to formers railway land on
both sides of the railway track for
cultivation by way of a consideration
to the farmers to guard the railway
track ; and

(c) if so, the action taken by

Government in this rcgard ?

THE MINILTER OF RAILWAYS
(SHRI BANSI LAL): (a) Railways
Reforms Committee havs: made recom-
mendations regarding setting up Rail-
way Land Dcvelopment  Authority for
exploitation and manrgement of rail-
way lands in metropolitan and major
cities for commercial usage and other
revenue earning authorit’es.

() No, Sir.

(¢c) Does not arise,
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Repairing of Wagons

7526. SHRI MOHAN BHATY
PATEL : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the number of railway wagons
lying sick in each of the railway wagon
repair untis as on 31 December, 1984
and since how long these wagons are
lying there ;

(b) the number of wagons rcpaired
in each unit every year ;

(¢) whether it is a fact that the
present wagon repairing uniis are not
in a position to repair thc number of
wagons fallen sick |

(d) whether there is any proposal
to establish more workshops for the
repair of railway wagons and coaches
in the country ; and

(e) if so, the number of such woik-
shops with their location and by when
these are likely to be established ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL): (a) On the
Indian Railways there arc 32 Broad
Gauge and Metre Gauge wagon repair
workshops for Periodic Overhaul of
wagons. As on 31,1284, 11550
wagons were under repair in these
workshops. Receipt, repair and dcs-
patch of wagons from these workshops
1S @ continuous proccess,

(b) During the year 1984-85 about
124476 wagons were given periodic
overhaul rcpairs in varjous wagons
repair workshops. A statement is given
below.

(c) No, Sir. The present annual
pcriodic overhaul capacity is commen-
surate with arisings,

(d) and (¢) : There is no proposal,
at present, to cstablish any new wagon
repajr workshop. New coach repair
workshops are being established in
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Mancheswar, Tirupati and Bhopal. The
weorkshop in Mancheswar - has become
operational for an output of two units
per working day. The workshops .in
Tirupati and Bhopal are estimated to
cost about Rs. 18.33 and Rs. 18.00
crores respectively, The progress of
these werkshops will be commensurate
with the availability of funds.

Statement

Perlodic Overhaul Outturn of Wagon,
during 1984-85

———

Sl. No. Name of Outturn (4-
the Wheeler
‘Workshop units

1 2 3
1. Jhansi 17028
2, Kuria 1440
3. Kota 11784
4, Partapnagar 8§52
r. Alambagh 5484
6. Jagadhari 9924
7. Amri(sar 1704
8. Kanchrapara 3624
9. Liluah 9708
10, Anda’ 1068
11, - Kharagpur 11700
12, Raipur 9180
13, Adra 864
14, Perambur 5664
15.  Guntapalli 8220
16, Ajmer 4944
17. Jaipur 1200
18. Udaipur 348
19. Morvi 60
20. Junagarh 852
21. Bikaner :660
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22, Jodhpur 2196
23. Gorakhpur 2328
24. Izatnagar 2136
25, Samastipur 1116
26. Dibrugarh 972
27. New Bongaigaon 1824
28, Bagh Dogra 492
29, Pandu 480
30. Mysore 2160
31... Golden Rock 648
32, Hubli 3816
Total _1 2_4;'-76—
Construction of Nandur

Madmeswar Dam

2527. SHRI SAHABRAO PATIL
DONGANDKAR : Will the Minister of
IRRIGATION AND POWER be pleased
1o state .

(a) whether it is proposed to cons-
tiuct Nandur Madmeswar Dam in Nasik
District of Maharashtra ;

(b) if so, by what time it is likely
to be completed ; and

(c) how much total amount is
likely to be spent on the said Dam ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI B. SHANKARA-
NAND) : (a) to (c): Mahaiashtra
Goveinment has taken up the Project
for execution and it is likely to be
completed auring the VIII Five Year
Plan. As per the project accepted by
the Plonning Commission in 1981, it is
estimated to cost Rs. 72.66 crores.
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Suggestions of Mathrn Committee
for Helping Shipping Transport

2528. DR. G. VIJAYA RAMA
RAO : Will the Minister of SHIPPING
AND 1RANSPORT be pleased to
state :

(a) whether a Committce headed
by Shri K. C. Mathru has made certain
suggestions for helping Indian Shipping
Industry ;

(b) if so, the details thereof and
reaction of Government thereto

(¢c) whether Government have any
plan to launch nuclear powered ships ;
and

(d) whether Government are at
present hiring foreign cargo ‘ships at
the cost of Indian shippers ?

THAE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPOR1 (SHRI Z. R. ANSARI) :
(a) No Committee headed by Shri K.
C. Mathru was set up by Government,
However, a group of shipowners which
included Shri K. C. Mathru, was re-
quested by Member (Transport), Plan-
ning Commission to give a report on
‘“‘Non-Financial distance to India Shipp-
ing Companies”,

{b) Certain suggestions like cargo
support to Indian Shipping Companies
ecxpediting the procedure relating to
buying and selling of vessels, priority
berthing for Indian  ships at Indian
Ports, improvement in Port facilities
for faster turn around, supply of fuel
and diesel at international prices at
Indian Ports, etc., have becen made,
No decison on these suggestions has
been taken by Government.

(c) and (d) : No, Sir,

[Translarion)
Handing over Badarpur T.P.P. to
DESU

2529. DR. CHANDRA SHEKHARS
TRIPATHI : * Will the Minister o
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IRRIGATION AND POWER be pleased
to state @

(a) whether it is a fact that Natio-
nal Thermal Power Cooperation has
decided to hand over Badarpur Ther-
mal Power Station to Delhi Electricity
Supply Undertakings ; and

(b) if so, the reasons transfor and
the time by which it islikely to be
handed over to the Delhi Electricity
Supply Undertakings ? '

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER

(SHR1 ARUN NEHRU) : (a) Yes,

Sir.

(b) Does not arise in view of (a)
above.

[English]

Introdaction of a Train between
Dibrugarh and Ranchi

2530, SIIRI PIYUS TIRAKY :
Will thc Minister of RAILWAYS be
pleased to state ;

(a) whether Government propose
to iatroduce a direct train between
Dibrughar and Ranchi via Andal—
Bandel—Sainthia and Purulia keeping
in view the tribal labourcrs safe move-
ment to this part of the country ;

(b) if so, by what timc ; and
(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) No, Sir.

(b) Does not arise.

(¢) Introduction of new trains is
not possibic due to scarcity of resources
in shope of coaches, locomotives and
line capacity on route,
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Ameneties at Varlous Stations In
: Orissa

2531. SHRI ANADI CHARAN
DAS ;. Will the Minister of RAIL-
WAYS be pleased to state ,

(a) whether Government are aware
that the Railwray Stations and
even Railway junctions in Orissa
in the SE Railway namely Jaipur-
Keonjhar Road, Bhadrak, Soro, Bala-
sore etc, have very few drink-
ing water points and have no cold
drinking water arrangements

(b) whether Government propose
to provide more water points and cold
water points at these stations ; and

(¢) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) to (c) : Pro-
vision of drinking water at all stations
is considered a basic amenity, Adequate
drinkng wtaer suppaly arrangements
exist at Jaipur-Keonjhar Road, Bhadrak
and Balasore Stations. At Soro, there
is a proposal to augment the water
supply arrangement by providing one
more hand tubewecll,

Bhadrak and Balasore Stations arc
provided with water-coolers Water-
coolers are to be provided at stations
where more than 1000 passengers are
dealt with in a day. Due to pancity of
funds, it has not been possible to pro-
vide the walcer coolers as per norms.
Within the limited resourccs the pro-
vision of water coolers is being made
in consultation with Passenger Amo-
nity Committees-

Admission of SC/ST Candijdates in
Kendriya Vidyalayas of Delhi

2532, SHRI LALA RAM KEN :
Will the Minister of EDUCATION be
pleased ta refer to Unsiarred Question
No. 5923 dated 6 May, 1985 and
state :

(a‘ whether all the received sets
for candidates belonging to SC/ST for
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admission in Kendriya Vidyalayas dur-
ing the current academic year 1985-86
have been filled in the Union Territory

of Delhi ;

(b) if so, the number of candidates
given admission in the 1st Staudard
and out of that how many are the
candidates belonging to SCs/STs ;

{c) whether efforts were made (0
complete the backlog of reseived seats
for SCs/STs ;

(d) if not, how many seats are still
vacant for the candidate belonging 10
these communities ; and

(e) whether accotding to percen-
tage of reservations all candidatcs from
these communities  will be  given
admission ?

THE MINISTER OF EDUCATION
(SHRI K. C. PANT): (a) and (b):
Out of a total of 532 scats rcserved
for SCs/STs for admission in class I in
Kendriya Vidyalayas located in the
Union Territory of De'hiy 505 students
belonging to SCs/STs have been ad-
mitted in 1985-86. The rcemaining
seats could not be fulfilled for want of
SC/ST candidates by eligible priority
categories.

(c) to (e) : There is no system of
carrying forward any backlog of
reserved scats, In the event of suffi-
cient number of SC/ST children of cligi-
ble priority catcgories not being avail-
able to complete the reserved quota,
vacancies arec filled up by admitting
general category children.

Losses of Cochin Shipyard

2533. SHRi M. RAMACHAND-
RAN : Will the Minister of SHIPP-
ING AND TRANSPORT bc plcased to
sjate ¢

(a) whether the Cochin Shipyard is
‘runping at loss ;
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(b) if s0, the extent of loss during
the year 1984.85 ; and

... (c) the total production cost of the

Maratha Majesty” the third ship
being manufactured at the Cochin Ship-
yard and to whom it is being sold and
at what price ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
(a) Yes,

() Rs. 13.24 crores (projected),

(c) The name of the third ship
being manufactured at Cochin Ship-
yardis ‘Maratha Mission? and not
‘Maratha Majesty’, whose price as per
th: contract between Chowgule Stcam-
ship Co. Ltd. and Cochin Shipyard
Ltd. has been fixed at Rs, 22.50 crores.
The estimated cost of this vessel is
bein: ascertained from the Shipyard,

Prevention of Blindness Programme

2534. SHRU JAGDISH AWASTHI ;
Will thc Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) the total amount spent annually
by the Central Government during the
last three years on prevention of blind-
ncss programmes/schemes in each
State ;

(b) the details of Centrally spon-
sored Schemes for prevention of blind-
ness in the country ;

(c) whether institutions abroad,
including international agencies, have
also given financial assistancce for pre-
vention of blindness programme ; and

(d) if so, total assistance received
annually during the last thrce years
from each such agency ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
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(SHR! YOGENDRA MAKWANA) :
(a) A statement is given below.

(b) National Programme for Cont-
rol of Blindless aims at (i) Intensifica.
tion of education efforts on eye health
ear¢ through mass communication
media and extension methods ; (ii) ex-
tension of eye care service through
Mobile Units fo restore sight and
relieve eye allments by adépting on
‘eye camp’ approach ; (iii) establishe
ment of permanent facilities for eye
health care as on integral part of
gencral health services at peripheral,
intermediate and central levels. The
peripheral level will have mobile
units and provide community health
care services in villages and primary
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health centres. The intermediate leve!
will cover District Hospitals to pre-
vide the first line of specia'ised sér-
vices. The central level will be medi-
cal colleges, State Eye hospitals,
Regitnal Institutes and National Insti-
tute which will be respoasible for
training of personnel and research on
eye problems besides provding technical
leadership. Financial assistance is also
being provided to vo'untary organisa-
tions for intia-ocular operations
through eye vare camps.

(c) Yes, Sir.
(d) Financial assistance

from DANIDA during the
years is as under :

received
last three

Yeor Cash Kind
1982-83 Rs. 1.60 lakh Rs. 7.74 lakhs
1983.84 Rs. 117.33 lakh Rs. 5.40 lakhs
1984.85 Rs. 178.05 lakh Rs. 9.40 lakhs

Statement

National Programme for Control of Blindness

Funds Released to State|UT Govts, during 1982.83, 1983-84 antl 1984-85

(Rs. in lakhs)

S1. No. Name of State/UTs. 1982-83* 1983.84%* 1984-85*

1 2 3 4 5

1. Andhra Pradesh 30.79 29.36 43,46
2. Assam 13.77 10.27 23.91
3. Bihar 18.32 48.78 54.88
4, Gujarat 41.51 50.97 617.30
5. Haryana 6.14 11.89 1390
6. Himachal Pradesh 10.11 11,78 12.25
7. Jammu & Kashmir 6.42 5.22 11.51



6 Writsen dnswers SRAYANA 14, 1907 (S4RA)  Wrttten Answers o
‘l 2 3 4 5
8. Karnataka 3044 34.03 36,48
9. Kerala 14.66 17.74 16.28

10. Madhya Pradesh 54.15 64,98 60,40
11. Maharashtra 42.86 46.33 61.80
12, Manipur 2,31 3.52 5.77
13,  Meghalaya 3.65 3.60 3.43
14, Nagaland 0.75 5.67 (.43
15. Orissa 16.03 21.64 40.23
16. Punjab 9.36 17.93 25.03
17. Rajasthan 18.66 27.74 29.10
18. Sikkim 3.06 1.49 3.99
19. Tamil Nadu 13.66 24.61 26.39
20, Tripura 3.42 2.12 4139
21, Uttar Pradesh 58.73 80.66 96.90
22. West Bengal 19.85 32.28 32,49
23. Arunachal Pradesh 1.33 2.93 3.01
24. Goa, Daman & Diu 1.87 1.58 4.43
25, Mizoram 5.59 1.58 3.68
26. Pondicherry 0.31 2,39 3.50
217. A, & N, Islands 0.04 4.43 2.30
28. Chandigarh 0.05 0.71 0.74
29, Dadra Nagar Haveli 0.04 0.61 0.61
30. Delhi 1.25 4,50 3.00
31. Lakshadweep 0,03 4,54 2.10

G- Total 429.16 575.88 697.69

*This includes Health Education Aid/Material,
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Financial Assistance to Kerala State
Road Transport Corporation

2535. SHRI SURESH KURUP:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Union Government or
Southern Railway haz made any invest.-
ment or provident financial assistance
to Kerala State Road Transport Cor-
poration

(b) if so, on what terms and un-
conditions ; and

(c) whether any condition regard-
ing payment of interest and returp to
the amount was also provided ?

THE MINISTER OF STATE 1IN
THE MINISTRY Of SHIPPING AND
TRANSPORT (SHRI Z. R, ANSARI) :
(@) to (¢) : Interms of Section 23(1)
of the Road Transport Corporation
Act, 1950, the Central Government and
the State Government provide to State
Transport Corporation, established by
the State Government, the capital, in
such proportion as agreed to by both
the Govis. for the purpose of carrying
on the Undertaking and for purposcs
connected therewith,

Accordingly the Central Govi. haye
been providing loan capital to different
State Road Transport Corporations.
As on 31.3.85, an amount of Rs,
13,65,34,400 has bcen given as Central
Government’s Capital Contribution to
Kerala Statz Road Transport Corpora-
tion, This is an interest bearing loan,
in perpetuity.

AUGUST 8, 1985
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Problems of Staff of Badarpur
T'P.P’

2536. SHRI C. K. XUPPU-
SWAMY : Will the Minister of IRRI-
GATION AND POWER be pleased to
refer (o the reply given to USQ. No.
1414 dated 26 March, 1985
regarding findings of the Committee
appointed to examine the problems of
the staff of Badarpur Thermal Power
Station and lay a statement showing :

(a) the recommendations made by
the Committee appointed by the
Department of Power to examine the
personnel problems of Badarpur Ther-
mal] Powcr Station

(b) the action taken by Govern-
ment on cach recommendation and
full details thercof ;

(c¢) whether all the recommenda-
tions have been implemented ;

(d) if not, the recommendations
which are yet to be implemented and
full reasons for not implemcnting
them : and

A

(¢) whether  Government  would
ensure that «ll recommendations “arc
impiemented by the prescnt manage-
ment without delay ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU): (a)to (e):
Most of the recommendations madc by
the Committee found reasonable/justi-
fied have already be¢en implemented.
Details of recommendations and the
action taken on them are given in the
statement below :

Statement

Detalls of recommendations made by the Committee regarding personnel
problems at Badarpur Thermal Power Station
and Status of implementatian

Recommendation of the Committee

1

Status of Implementation

2

1. Transfer Policy .

(i) Transfer of employees upto Workmen

and Super visory categories :

Employees of Workmen and Supervi-

Recommendation has been
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(i)

sory catcgories are normally not to be
transferred from BTPS to any other
projects unless the request i8 specifi-
cally made by the employees and
approved by the Management,

Transfer of employees on promotion
from Supervisory category to Execu-
tive Category : '

(8) Total sanctioned strength of E-1]

(b)

(c)

(d)

and E-2 categories at BTPS may be |
combined and distributed between |
promotee Executives and direct- |
recruited Executivcs in such a way |
that at least 50% of the com- |
bincd sanctioned strength is filled |
up by promotees. However, in |
case, in actual practice this per- |
centage happens to be mote than |
509 as on 1.12.1984, then that
vercentage of share of promotees
in E-1 and E-2 combined sanc-
tioned strength shall be retained
for future application.

At every standard date of pro-
motion in the mohths of January
and July, 509, of the supervisors
selected for promotion may be
posted at BTPS and the rest 50% |
may be sent out to other projects. J

To create sufficient number of]
vacancies at BTPS for accommo-
dating 509 of the promotees |
to B-1 Executives, 50% of the al- |
ready working E-1 Executives who |
have spent at BTPS 3 years in the |
grade and are due for further pro- |
motion to E-2 category, as well |
as 50% of the E-2 Executives
(Promotees as well as direct-rec- |
ruits) who have spent 3 vyears at |
BTPS and are due for further pro- |
motion 10 E-3, may be transferred |
outside BTPS to other projects of |
NTPC. lI
The criterion for retaining an |
employecs at BTPS should bec |
strictly the order of merit,

- —

accepted and implemented.

Recommendations have
been accepted.

To the extent possible offi-
cers will be transferred
and to keep percentage of
promotees ta 50%.
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2. Promotion Policy :

()

(i1

(iii)

(iv)

An employee who qualifies in this
AMIE cxamination and has alrcady put
in at least 3 years, in supervisoiy grade
may be considered for promotion to
Executive E-1 grade.

BTPS Management should finalise im-
mediately Channcl-of-Promotion Charts
for each Discipline and circulate these
Charts widely among the concerned
employ zes.

In the case of these employees whosc
career growth is obstructed on account
of subsequent fixation of minimum
sducational qualifiction and
who are already discharging their res-
ponsibility efficiently the condition of
minimum  educational qualification
may be relaxed.

In the case of those employees when
Management has specifically directed
to perform on regular basis duties of a
higher grade, consideration may be
given to their placement in the proper
grade of work.

3. Overtime Allowance

i

(ii)

Management must exercise strict wvigi-
lance in authorising overtime. The
ceiling in number of bourg of work in
a week including overtime should not
exceed 60 hours for any employees as
per Section 64(4) of thc Factories Act,
1948.

Six day shift rota system following the
existing shift hours may be adopted in
the Operating Wing by discontinuing
the off-day after every three days of
shift work and by providing only one
off.day/week.

NTPC coosiders employees
who qualifly in AMIE for
appointment to executive
cadre th-ough executive
training scheme og com-
pletion of which they can
be straightaway placed in
E-2 category.

Channel of promotion
chart has been prepared by
NTPC. This will be circu-
lated only after it is dis-
cussed in Joint Bipartite
Megotiating Committee.

Based on merit such relaxa-
tion thas already been
granted for categories like
Loco-Dozer Operators,
Shuntman, Assistant Gr.
IXY and Technical Helpers
cte.

These cases, if any, will
be examined on merits.

This recommendation has
been accepied and over-
time is being regulated
according to need.

This rscommendation has
been accepted by the
Management, However,
due to employees’ compo-
sition, it has not yet beep
implemented.
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(iii)

(iv)

)

Workmen in Operating Wing may be]
allowed overtime allowances for double |
shift performed at twice the rate of |}
ordinary wages. ]}
Workmen in Operating Wing moy also |
be allowed overtime allowance for all |
holidays whether the person is on shift |
duty or is on weekly rest day, at twice |
the ordinary wage ; of a c¢ompen- |
satory off, as per the discretion of theJ
workman.

All cmployees working in Supervisory
catcgorics at BTPS may be allowed
overtime wages for working beyond
normal duty hours at single rate -of
otdinary wages on the basis of the
principle laid down in NTPC Corpo-
rate Personnel Division Circular No.
O1 : Pers: 7(3)/dated 14th May,
1984.

4. Welfare Amenities at BTPS :

@)

(i)

(iii)

Sufficient facllitics for changing thz
clothes, locker facilities for shortage
and clean tiled bathing rooms with hot
and cold water shower arrangements
should be provided.

Sufficient number of wooden stools at
suitable locations in the various Plant
arcas should be provided for the sit-
ting focillty of an operating staff when-
ever he is not engaged in his normal
work.

Eleven First-Aid boxes are insufficient
as per the norm of one box for every
150 workers/employees as stipulated
irt-the Factorltes Act. On this basis of
the porms, at least 18 First-Aid Boxes

These are linked with the
recommendation No. (ii)
above and hence, could not
be implemented.

This has been accepled
and imp'em=nted in respect
of Supervisory categories
performing duty of 48
hours in a week.

Necessity of providtng faci-
lity for hot water is not
felt by the employees as
they are habitual in leav-
ing the working places im-
mediately after completing
work to catch the Char-
tered buses or to go to
their houses in the close
by township  However,
facility for cold water and
changing clothes  exit,
whereever necessary.

Chairs have been provided
whenever necessary.

Recommendation has been
impiemented.
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(iv)

)

(vi)

(viii)

(viii)

ghould be provided. Employees Mor-
cha have demanded 20 First-Aid Boxes.
I would recommend provision of 20
First-Aid Boxes.

There are at present 2 Ambulances at
BTPS—one kept at the Dispensaly
and the other kept in the Station area
under the control of the Shift-Chaige-
Engineer. Two more are being pro-
cured by the Management. These
Ambulances should be well maintained
and kept in a state of readiness along-
with the Drivers all the time.

Employees’ Morcha have asked that
there should be a qualified Medical
Practitioner round the clock. The
Management has stated that qualified
Doctors are available in the Dispen-
sary upto 10 PM. 1 would recom-
mend availability of a Doctor on duty
at the Dispcensary during night hours
also.

The Canteen kitchen is rather dark
and needs to bc properly ventilated,
naturally-lighted and illuminated.
BTPS Management told me that very
soon they are going to switch over to
gas cooking which will improve the
condition in the kitchcn considerably:

Employee’s Morcha have asked that
lunch room should be provided for the
shift staff in all the 3 siages of the
Plants. I would feel that provision of
a geparate Lunch room for the operat-
ing staff may be difficult as they are
stationed over a very wide area and
they cannot leave their Stations. Possi-
bility of provision of a number of
small lunch enclosure near the Stations
of duty could be explored. The BTPS
Management may discuss this with thd
cmployees to find a feasible soluticn,

Rest rooms may be provided.

Recommendation has been
accepted.

Appointment Order to
Medical Officer has been
issucd for night duty,
However, even at present
Dispensary i3  working
round the clock.

Gas cooking has already
been  introduced in  the
kitchen and ventilation
arrangements made.

Technically it is not feasi-
ble to provide several
luntheon enclosures at the
work spots, Spacious Can.
teen with staggered lunch
hours exists.

Half hour rest interval
does not justify additional
rest room. Workers leave
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5.

6.

Payment of Bonus to BTPS Employees

(i) Xeeping in view the stipuwiations of the

Payment of Bonus Act, BTPS is not
entitled for paymcut of Bonus. How-
ever, as per instructions of the BPE,
BPTS cmployecs are already being paid
Ex-gratia payment equivalent to the
amount of Bonus which they would
havce 1eccived had the provision of the
Bonus Act been applicab'e to BTPS.
The cmployees shou'd be satisfied with
this special dispensation.

Carry forvard of Earned Leave of CE4/CWC
siaff absorbed in BPTS

(i) My view on this matter is clear, the

CEA/CWC employees were at BTPS §
becausc the Project was managed at |
that time by the CEA/CW&PC. The |
decision for  transfer of the |
Project to NTPC was that of the |
Government. For the running of |
the Project, the continuance of the |
CEA/CWC staff was in public interest |
interest. The Gavernment decision and |
the public interest should not jeopai- |
disc the personal {interest of the em- |
ployees. Secttlement of lcave account |
and the remittance of cash equivalent |
are matters to bc shrted out between |
NTPC and CEA/CWC which are the |
limbs of the Government. Even in the

case 0" wo:k-charged employees, the

benefit of cariy forward of earned

leavz accommulated by them prior to |
the NTPC take over was given as per |
the Settlement dated 31.8.1978 bet- |
ween the NTPPC Management and the |
B8TPP Employees Union. There is no |
reason why regular cmployees of |
CWPC, now CEA/CEC, posted at BTPS |
and absorbed by NTPC, in the BTPS |

the work placcs for their
houses immediately at the
close of the shift due to
closeness of tawnship and
fixed things of Chartered
Boxes.

No action is called for.

N.T.P.C. has been asked

to discuss this with CEA/
CWC(C.
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Gi)

organisation should suffer in compari- |
son with the work-charged employees. |

Carry-forward of the entire earned |
leave accumulated by CEA/CWC cm- |
ployees prior 1o NTPC take-over is |
therefore, imperative, even if is calls |
for relaxation of rules of grant of |
special dispensation at the highest level. |
Most urgent action is required as the |
dead-lock has been continuing for a |

long time.

Payment of Royalty by M/s. A. H.
Wheelar and Company and M/s.
H. Botham and Company

2537, DR. KRUPASINDHU
BHOI : Will the¢ Minister of RAIL.
WAYS be pleascd to state

(a) what is thc percentage of the
royalty bcing paid to Government by
M/s. A. H, Wheclar and Company and
M/s. H. Botham and Company on behalf
of the raiiway book stalls aliotted to
them ;

(b) when was this percentage fixed :

(¢) whether the royalty has been
revised vrecently. if so, the dciails
thercof ;

(@) whether the same percentage of
royalty is being taken from other ven-
dors and companics, such as unemploy-
ed graduates cte. ; and

(e) if not, the reasons therefor ?
THE MINISTER OF RAILWAYS

(SHRI BANSI LAL) : (a) 3 per cent
of sales turnover.

(b) and (c): The percentage of
royalty was raised from 24% to 3%
with effect from 1.1.1985,

(d) No, Sir.

(e) It is the Government’s policy
to encourage running of bookstalls by
unemp'oyed graduates, their partner-
ships, associations, c¢tc. and not to
treat them at par with major bookstall
contractars as far as royalty is con-
cerned.

Nidubrolu-Nizampatnam Rail Line

2538. SHRI C. SAMBU : Will (he
Ministct of RAILWAYS be pleased to

stale :

(a) whether the suivey work to
constiuct 25 k.m. broad gauge railway
line from Nidubrolu to Nizampatnam
has been completed : and

(b) if so, by what time the cons-
tius tion work on said 1ail line is likely
to be started ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) and (b) : The
suivey completed recently reveals that
this line, 21.5 kms long, would cost
Rs 12.19 crore ard will be financially
unremunerative,

In view of the severe constraints of
resources and hcavy commitinents
already in hand, there is no likelihood
of taking up this work in the near
future.

Scheme to Open Screening Centre
in Sagar (Madhya Pradesh)

2539, SHRI NANDLAL CHOU.
DHARY : Will the Minister of
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HEALTH AND FAMILY WELFARE
be pleased to state ;

(a) whether it is a fact that a
scheme to open a cancer screening
Centre in Sagar (Madhya Pradesh) is
under consideration ;

(®) if so, the total cost of this
scheme and whether a site has been
selected for this scheme ; and

(c) if so, the name of the site ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) :
(a) No. Sir.

(b) and (c): Question docs not
arise.

Casual Workmen under the Paradip
Port Trust

2540. SHRI INDRAJIT GUPTA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased 1o state :

(a) whetherit is a fact that several
hundred casual workmen are main-
tained urder the Paradip Port Trust
although they have been working conti-
nuocusly for more than 7 or 8 ycars ;

(b) whcther they are performing
the same jobs as are done by corres-
ponding catcgorics of permanent hands,
but arc paid less than half the latter’s
wages ; and

(¢) the rcasons for refusal by the
Port Authoritics to make such casual
workmen permanent ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
(a) A number of labourers working
with the labour supply contractors on
daily basis at Paradip Port were taken
over by the Paradip Port Trust w.e.f,
1.11.80 for direct payment of wages
and thecse workers are engaged in
various Departments of the Port Trust
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as casual workers. The number of
cagual workers as on 1.4.85 is €39,

(b) It is not correct that all the
casual workers are performing the
same jobs as are being performed by
permanent cmployees of the Port
Trust. The daily wages of casual
workers are less than the wages of
regular port employces.

(c) 1t has not been passible for the
Paradip Port Tiust to make the casual
workers as permanent as the number
of casual workers is in excess of the
actual rcquircments.

Schools, Boarding Houses to Look
after Mentally Retarded Child-
ren and Adults in India and

Plan for Seventh Plan

2541. SHRI PRIYA RANJAN
DAS MUNSI: Will the Minister of
SOCIAL AND WOMEN’S WELFARE
be pleased to state :

(a) how many schools, boarding
houses are there in the country, State-
wise, {0 look after menitally retarded
children and adults : and

(b) the proposals of Government
for the Seventh Plan period in this
regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF SOCIAL AND
WOMEN’S WELFARE (SHRIMATI
M. CHANDRASEKHAR) : (a) and
(b) : Two Statements I and II are given
below ;

Statement-I

No. of Institutions
for Mentally

S]. State/Union
No. Teritory

Retarded*
1 2 3
1. Andhra Pradesh 11
2. Bihar 3



- -
1 2 3
ain - —_—
" 3. Gujarat 37
4. Hima.hal Pradesh 1
5. Karnataka 21
6. Kerala 12
7. Madhya Pradesh 7
§. Maharashtrs 39
9, Manipur 1
10. Punjab 5
11. Rajasthan 3
12. Temil Nadu 27
13. Uttar Pradesh 8
14, West Bengal 1
15. Chandigarh - 1
16. Delhi 19
Total 196
*This information is based on

available statistics with  the
Ministry of Social and Women’s
Welfare,

Statement-I11

The following Schemes are pro-
posed to be implemented during the
Seventh Five Year Plan period :—

1. To assist mentally rctarded
individuals in secaring cduca-
tion and training, schoiaiships
and stipends are given,

2. Mentally retarded individuals
who require aids and applian-
ces can be provided with them
costing between Rs, 25/- and
Rs. 1,500/-; free of cost if
the income is less than Rs.
750/- pe: month and at 50 per
cent cost if the income js
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between Rs. 751

and Rs
1,500/- per month, )

3. Voluntary organisations age
given financial assistance to
set up projects for education
training and rehabilitation o;
mentally handicapped persons,

Special employment exchanges
and Vocational Rechabilitation
Centres  register mentally

handicapped persons  for
placements.

5. A National Institute for the
Mentally  Handicapped has
recently  been  set up at
Hydcrabad, This will be an
apex organisation {o deal with
training of professionals, and
rescarch and development of
appropriate sejvice models for
the mentally handicapped,

6. To cncourage cmployment of
mentally retarded pcrsons in
private scctor, the President
of India gives national awards
every year to ouistanding
handicapred cmployces and
cmployecss,

| Translation|

Sale of Liquor in Trains

2542, SHRI BAL RAM SINGH
YADAV ; Will the Minister of RAIL-
WAYS bc pleased to state

(a) whether his attention has been
drawn to the news item appearing in
the daily ‘Aaj’ published from Kanpur,
dated 8 July, 1985 under the caption
‘“Trainon Mcin Avaidh Sharab Ki Khuli
Bikri’ (Sale of liquor in trains openly),

(b) if so, the steps proposed to be
taken by Government in this regard ;

{c) whether this fact was brought
10 the notice of Government earligr
also 5 and
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(d) if so, whether any action was
taken in this regard ?

THE MINISTER FOR RAILWAYS
(SHRI BANSI LAL): (a) The news
item has come to the notice of the
Railway Administration,

(b), (c) and (d) : Same complaints
were reccived in the past from the
travelling public and Members of
Parliament stating that certain passen-
gers trnvelling in long distance mail/
express trains and also deluie trains
indulge in consumption of alcoholic
drinks and cause nuisance to thec fellow
passengers,

Taking into account these com-
plaints the Ministry of Railways have
prohibitcd consumption of alcoholic
drinks in all Second Class compart-
ments, Air-Conditioned and Non-Air-
Conditioned Chair Cars and in Second
Class AC Sleeper coaches. In compart-
ment lype coaches namely First Class
and First Class AC, the following
notice is displayed : b

X3
Pleasc do not consume alco-
holic drinks in compartments as a
consideration to the fellow passen-
gers.”

The Railway Administrations have
also been instiucted that train conduc-
tors, guards, travelling ticket examiners,
ticket checking staff, coach attendants,
etc, should take as a part of their
respansibility to enforce strictly the
railways rules regarding corsumption
of alcoholic drinks in trains.

The Railways also conduct periodic
and surprise chccks on trains especially
Rajdhani and other fast trains to appre-
hend those who indulge in sale or
drinking of liquor against the railways
rules,

Employment to Players in Railways

2543, SHRI MAHENDRA
SINGH : Will the Minister of RAIL-
"WAYS be pleased to state ;
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(a) whether the good players, who
are graduates also, are appointed as
ctass 1V employees in  Railways
Departments ;

(b) whether there is Justification
for appointing graduate playcrs in class
1V posts ;

(c) whether Gavernment propose
that such peisons shou'd be given
appointment in class III posts at least ;
and

(d) the. number of players given
cmployment in Railway Department
fiuring the last three years, year-wise
in different categories, catcgory-wise ?

THE MINISTER FOR RAILWAYS
(SHRI BANSI LALj: (a) to (c) : The
Railways have prescribed a set of
guidelines which are applied while
considering cases of sportsmen for
recruitment in Railway services against
Spoits Quota. There are separate
guidelines for reciuitment in Class II[
and Class (V. Thc standards for the
former are higher than those for the
latter. While the Spoitsmen so recruit-
¢d are requircd to possess certain
minimum prescribed cducational quali-
fication, the rcal ¢emphesis is laid on
his/her  sports achicvement at the
National level. Therefore cases of
Sportsmen who may be graduates but
not sufficiently accomplished in sport-
ing talent arc not considered far
appointment in Ciass IIT service. They,
aie, then offered appointment commen-
surate with their sports achievement.

(d) Information is being collected
and will be laid on the Table of the
Sabha.

National Highway Passing Through
Madlya Pradesh

2544, SHRI MONAN LAL
JHIKRAM : Will the Minister of
SHIPPING AND T[RANSPORT be
pleased to state Number of National
Highways passing through Madhya
Pradesh and the names of places which
are linked by them ?
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THE MINISTER OF STATE OF

THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI1 Z. R. ANSARD :
There are eight number of National

AUGUST 8, 1985

Written Answers 92

Hignways passing through the State of .
Madhya Pradesh. Various important
places connected by them are given
below :—

Important places connected

Gwalior==Shivpuri —Guna—Biaora—Shajapur

—Dewirs—Indore—Mhow —Gujri—Sendhwa,

Saraipalli—Pithora—Raipur—Bhilai—Durg —

Rajnandgaon,

Mangawan—Rewa-~~Maihar—Katni—Jabalpur

— Lakhnandon—Seoni—KUawasa.

Jabalpur — Belkheda — Deori — Gohaiganj—

Obaidullaganj — Bhopal — WNaisinghgarh —
Biaora— Rajgarh,

Si. No. N, H, No,
1 3

2 6

3. 7 :
4, 12

5. 25

6. 26

T. 27

8 43

Shivpuri—Karera—Dinara.
Sagar—Kareli —=Narsinghpur—Lakhnadon .
Chakghat—Mangawan,

Raipur — Dhamtari—Kanker—Kondagaon —

Jagdalpur.

Widening of National Highway No. 29

2545, SHRI RAJ KUMAR RAI :
Will the Minister of SHIPPING AND
TRANSPORT bec plcased to staic ;

fa) the year in which the scheme
to widen thz  Varanasi-Gorakhpur
National Highway No. 29 was approv-
ed and the time by which its constlruc-
tion work was scheduled to be
completed ;

(b) whether the work thereon was
comp'cted within the schedule time by
the Works Depuartment ;

(c) if not, vhe kilometerage of road
where construction work is lying incom-
plete at present and the rcasons there-
for ; and

(d) the amount so far spent on
carrying out repairs of the newly built
reaches ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSAR]) :
(a) to (d) : Out of the total length of
211.3 Km. of National Highway No,
29, 200.60 Km. are outside Municipal
limits and arc 1he responsibility of the
Government of India,

Since 1972, widening the road to
two lanes has been sanctioned in 135.5
Km. length, out of which work has
been completed in a length of 125
Kms.

Initially, the work in 112.5 Km.
sanctioned in 1972 was delayed mainly
duc to shortage of funds in the years
1974 to 1980, These works were com-
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pleted only in 1982.83, Othsr works
have been completed »s scheduled,

Work sanctioned in 10,5 Km. in
1985 is yet 10 be started and is target-
ted to be completed in 1986-87. In the
remaining length of 65 Km, widening
to two lanes is y2t to be sanctioned.

Allotment of funds for Maintenance
and Repairs of National Highways are
given Section-wisc on National High-
ways ; and Km wise record of amount
spent on rcpairs is not maintained. In
the years 1980 (o 1985 |he total
amount allotted for Maintenance and
Repairs of National Highway No. 29
was Rs. 206,26 lakhs.

[English]

Inclusion of Ganga-Kauveri Project
in the Seventh Plan

2546. SHRI PRATAPRAO B.
BHOSLE : Will the Minister of IRRI-
GATION AND POWER be pleased io
state

(a) whether any primary discussion
has taken place to include he Ganga-
Kauveri Project in the Seventh Plan ;
and

(b) if so, has the draft of the plan
becn prepared and which department
is working on this project ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI B. SANKARA-
NAND) : (a) No, Sir. The Ganga-
Cauveri Project considered earlier was
found to be uneconomical and there-
fore was not pursued.

(b) Does not arise

Efforts to bring Back Doctors and
Specilists who have Migrated to
other Countries

2547, SHRI MURTI BEORA
Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to
state : .

SRAVANA 17, 1907 (S4K4)

Written Answers 94

(2) whether Government are making
any special efforts to bring back the
large number of doctors and specialist
who have migrated to other countries
for lack of opportunities, advanse-
ment or rescarch facilitics etc ; and

(b) how much, in tcrms of costs,
the country loses by way of such emi-
gration cach year ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) : (a)
and (b) : Migration of Medical Man-
power is a complcx phenomena result-
ing frem a varicty of factors, Since
Indian Doctors so abroad for employ-
ment through varjous sources including
those sciving in  the States or in the
private scctors, the number of such
doctors working in the forcign coun-
trics and the loss the country suffers
by way of such cmigration each year,
in terms of costs, is not available
with the Goveinment of India. The
Government of India have taken the
following stcps to attract the Doctors
who have migrated (o foreign countries

and discourage the migration of
medical manpower to foreign coun-
tries ;—

(i) restrictions have bcen placed
on medical graduates going
abroad for higher education
and training where such train-
ing facilities exist in the
countty. Doctors belonging to
scarce categories arc not spon-
sored for employmen! abroad,

{ii) Advance increments are grante
ed to specially qualified candi-
da.cs on the recommendations
of the State and Central Public
Scivice Commission,

Improvements in the service
conditions of doctor, particu-
larly those seiving in the
rural areas are being  brought
about by the Statc and U.T,
Governments,

(iii)



9 S Written Answers

(iv) Arrangements have beer made

‘ for holding of the prestigeous

membrship cxaminations by the

National Board of I’xamina-

tions, which correspond to

foreign qualifications  e.g,
F.R.C.S., MR.C.P., clc.

Study Carried out by ICMR on
Nutrition Level of Population

2548. SHRIMATI KISHORI
SINHA : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to statc :

Indian Council  of
carried out
levels

(a) whether
Medical Rescarch hus
studies S tate-wisc on  nutrition
of the population
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(b) if so, what are the findings ;
and

(c) whether special programmes
have been designed for the worst
affected States ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH

(SHRI YOGENDRA MAKWANA)
(a) Yes, Sir.

(b) According to the surveys carried
out in 10 states in 1981-82, the state-
wise average calorie consumption and
per cent of househo'ds with i nadequate
calorie intake (less than 70% of the
reccommended level) is as follows :—

1. Andhra Pradesh 2011 55.9
2. Gujarat 2306 43.4
3. Karnataka 2711 19.3
4, Kerala 2203 44,6
5. Maharashtra 2120 60.5
6. Madhya Pradesh 2205 51.3
7. Orissa 2156 54.4
8. Tamil Nadu 1964 64.1
9, Uttar Pradesh 2193 51.5
10, West Bengal 2477 34.6
(c) Under the 20-point programme National Rural. Employment
the Government of Indis hive launched, Programme, TRYSEM (Train-
various p-ogrammes (0 eradicated ing of Rural Youth for Self-
poverty and raise the standard of living employment) RLEGP (Rural
which would indirectly contribute to landless employment gpenera-
increased calorie consupiption there, tion programme).
These programmes are as follows -—
2. Development of certain speci-

1. Schemes of income gencration
for the poverty houscholds by
asset endowment p:oduction
and woge employment such a.
integrated rural development

ally disadvantaged ar:as for
mitigating distrcss and poverty
arising out of low producti vity
of soil and variation of output
due 10 harsh climatic condi-
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tions like inputs for dryland
agriculture, increase produc-
tion of pulses and vegetable

 oil seeds etc.

Providing minimum basis needs
of vulnerable sections of the
population for improving their
quality of life by giving sup-
poitive services and compli-
mentary social infiastructure
such as minimum wages for
agriculiulural labour, impro-
vement of enviroment of
slums, social afforestiation,
family planning etc.

Also specific supplementary
feeding programmes such as
Special Nutrition programme,
Integrated Child Developmen t
Scheme, mid-day meal pro-
gramme arc bz2ing operated to
bridge the calorie gap in the
dictaries of vulnerable seg-
ments like preschool children,
pregnant and lactating women
and school childred.
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Loan given for Purchase of Fishing
Boats from Shipping Developments
Fund Committee

259, SHRI MANVENDRA SINGH :
Will the Miniter of SHIPPING AND
TRNSPORT be pleased to state :

(a) the amount given as loan to
Fishing Companies to purchase indi-
genous fishing boats by Shipping Deve-
Jopment Fund Committee from 1.8.84
to 30.6.85 : and

(b) thz details thercof and how
does it compare with the loan granted
in the preceding year ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI]) :
(a) and (b): Shipping Development
Fund Commi(tee disbursed loans to the
exient of Rs. 1.56 crores during the

2riod 1.8.1984 to 30.6.1985 to fish-
ing Companies for purchase of indige-
nous fishing boats. The details are
given in the statcment below, During
the period 1.8.1983 (o 30.6.1984,
such loans amounted to Rs. 0.23
crores,

Statement

Statement Showing the amount af loan Di bursed

to the Fishing

Companles for Acqulsition of indigeneous travelers by the Shipping
Development fund Committee from 1.8.84 to 30,6.85

2. M/Js. Co'umbia Sea Foods (P) Ltd.

—do—
—do_—

—do ~

S. No. Name of the Fishing Companies Amount disbursed
1 2 3 .

1. M/s. Annai Fisheries (P) Ltd. 5,19,700.00

—do— 26,00,485.00

—do— 69,016.75

10,39,400.00
26,00,485.00
69,016.75

69,016,75
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3. M/s. Rainbow Sea Foods (P) Ltd.

Wwem b e

—do_
4. Mijs. Down Fisheries (P) Ltd.

§. M/s. Leela Sea Food (P) Ltd.

1,38,033.50
26,00,485.00
8,16,900,00
8,16,900,00
8,20,428,00

6,19,099.00

6. M/s. Srinivasa Sea Food Ltd.

7. M/s. Golden Fisheries Ltd.
M/s. Tropical Shipping Co. (P) 1.td,
M/s. Bottle Glass (P) Ltd.

10. M/s, Varpuna Product (P) Ltd.

11. M/s. Four Scasons Fisheries (P) Ltd.

12, Mis.

Delay in Commissioning of Farakka
Unit of NTPC

2550. SMRI YASHWANTRAO
GADKH PATIL : Will the Minister of
IRRIGATION AND POWER be pleas-
ed to state :

(a) whether it is a fact that com-
missioning of N.T.P.C.’s first unit at
Farakka is being delayed ;

(b if so, the reasons thereof ; and

(¢) the steps being taken to ensure
speedy commissioning of the unit ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : (a) Yes, Sir.

(b) The delay is mainly due to
labour problems and difficulties in ac-
quisition of land in Bihar and West
Bengal,

Gujarat Fisheries Dev. Corpn. Ltd.

6,19,099.00
6,19,099,00
6,19,099,00
6,20,428.00

6,02,178.00

1,56,58,868.75

——— . S — 1 So—

Total

(c) The State Governments concerne
ed have been asked to provide neces-
sary assistance (o0 the project autho-
rities, and progress of the project is
being monitored.

Exposare of Students to Rural
Development Schemes

2551. SHRI RAJESH PILOT : Will

the Minister of EDUCATION be
pleased to state :

(a) whether Government have plans
to give exposurc to students both at
school and college level to Rural Deve-
lopment Schemes ; and

(b) whether Government are having
programmes for University students to
actively participate and use their know-
ledge and skills in all friends ta he'p
rural people towards devclooment and
progress ?

THE MINISTER OF EDUCATION
(SHRI K, C, PANT):(a) and (b) ; Socia].
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t¢ Usefd! Productive Work (SUPW) is
& part of school -curriculum and suffi-
cient time for this activity is provided
tn the school time table. Many of the
rural development schemes ar ¢ covered
7o the Socially Useful Productive woik
programme in the schools and accor-
dingly the students are expected f{o
participate in these schemes, to the
extent possible, for acquiring work
experience and participating in commu-
nity development.

The U.G.C. has formulated a
scheme for participation of universities
in rural deveclopment, especially its
80Cio"cconomic, scientific and tcchuo-
logical aspects. Universitics have been
advised to frame appropriate proposals,
iflvolving research projects and exten-
8ion work on.socially important areas
such as alternative sources of energy,
soil and water conservation, eco-
dévelopment, afforestation, adult edu-
caticn, etc, The Commission had also
agreed to provide sced money up o
Ns. 10.000/- for preparing p rojects for
thid purpose. Therc are, in  addition,
d¢ veral programmes of the U.G.C. in
which students from universities and
¢ olleges can participate for an exposure
o ruyal life and development, These

‘rogrammes include Adujt and Conti-
aving Education , population Education,
TFraining and Orientation Centres for
National Social Service, etc. In the
programme of restructuring of under-
graduate courses, the introduction of
courses of an applied naturé in con-
ventional degree courses is intended
to provide undergraduate students with

dg‘@’ exposure ‘to wark  experience
fough project work, field work,
ste.
Survey of Dallira jhara Jagdalpur
Rail Link

3552, KUMATI PUSHPA DEVI :
Wil the Minister of RAILWAYS be
pleased to state :

~ (a) whzther Government have con-
ducted any survey for Dallirajhura-
Jagdalpur rail link

_ (b) whether the surfvcy has bcen
completed ;
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¢c) #f so, the expected time of begin-
ning of the constriction work ; and

(d) the steps taken in this regard ?

THE MINISTER OF RAILWAY®
(SHRI BANSI LAL) : (a) and (b) : The
updating of final location Engineeéring-
cum-Traffic survey of 1973-74 for
Dallirajhara-Jagdalpur rail link is .
rently in progress,

(c) and (d) : Further action wifl be
taken aftercompletion of the survey
im corsuitation with Planning Commis<
sion depending on finanéial remunérd?d
tiveness of the project and availabty
of resources.

Diva-Vasai Rail Lime
2553, SHRI S. G, GHOLAP : Will

the Minister of RAILWAYS be pleased
{0 state ;

(a) when the Diva-Vasai rai! line
was completed ;

(b) whether the said rail line has

been open:d for goods traffic and
passengers traffic ; and

(c)if so, what is the load at
present ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL): (a) Diva-Vasai
rail line was completed on 25.11.82
with electrification.

¢b) and (c) : The section has been
opened to goods traffic and about 3
goods trains cach way are running at
present.

[Fransiarion)
funds  Asked for By Himaclil
radesh Goyértinent fér Hesith
and Family Welfare

2554. SHRI K. D SULTANPURZR :
Will the Minister of MEALTH AND
FAMILY WELFARE be pleased (o
state
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- (&) Provision made in the Seventh
Five Year Plan tfor Himachal Pradesh
for Health and Family Welfare ; and

(b) the funds asked for by the State
Government ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) :
(a) and (b) : The Health and Family
Welfare component of the Seventh
Five-Year Plan of Himachal Pradesh
has been discussed in the Planning
Commission and  the details wiill be
known after it has been cousidered by
NDC and ratified by the Parliament.

[ English]

Direction by Centre to State Govts.
to bring Uniformity in Prohibition
Acts

2555, SHRIH. N NANJEGOWDA :
SHRI G. S. BASAVARAIJU :

Will the Minister of SOCIAL AND
'WOMEN’S WELFARE be pleased to
state :

(a‘\ whether the Central Govern-
ment have recently directed all State
Governmenis to bring unifoimity in
prohibition acts in their respective
States ; and

(b) if so, details of the "directions
issued ?

THE MINISTER OF STATE OF
THE MINISTRY OF SOCIAL. AND
WOMEN’S WELFARE (SHRIMATI M,
CHANDRASEKHAR) : (2} Since pro-
hibition is a State subject, no direc-
tives have been issued by the Central
Government. tHowever, the Central
Prohibition Commitice in which the
Ministers in-charge of prohibition of
all the Statc Governments/Union Terri-
tory Administrations are represented,
in its 12th mecting held on 11th May,
1985 inter alia recommended to bring
about a basic uniformity in the pro-
visions of the prohibition and excise
laws, 50 as (o make them more effeciive
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especially with regard to advertise-
ments, sale to children, employment of
tesnagers and women in the trade,
intoxication at public places, and
allowing premises for unauthoriged
drinking and for commission of other
offences.

(b) The recommendations of the
Central Prohibition Committee have
been sent to all the State Govern-
ments/Union Tcrritory Administrations
for necessary follow-up action,

Setting u;* of Super T.P.P. in
Maharashtra

2556, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of IRRIGA-
TION AND POWER be pleased to
state :

(a) whether it is a fact that the
Goveinment of Maharashtra have conti-
nuously been taking up  with the
Goveinmet of India the question of
sciting up of a Super Thermal Power
Station based on coal availability from
the Wardha Valley Coal fields ;

(b) whether it isalso a fact that the
State Government have alieady con-
firmed supply of water to this project
a factor which was impeding the pro-
gress of the project ; and

(¢) if so, the time by which deci-
sion will be taken ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : (a) and (¢) :
Based on ihe availability of coal from
Wardha coal fields, a total capacity
of 1820 MW has already been approv-
¢d for implementation in the State
sector at Chandrapur. The State
Government had also proposed installa-
tion of a super thermal station in the
Central scctor and had agreed to
arrange for water supply. An invest-
ment decision for implementation of
the Central project can be taken only
after all the inpuis such as coal, envi-
ronmental clearance, and financia
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resources, etc. have been tied up and
the techno-economic  viability of the
project, in addition to the capacity
already approved is established,

Floating Short-Fixed Cranes, Forkllfts
Trailers and Tra;tors Operating in
orts

2557. SHRI SAIFUDDIN CHOW-
DHARY : Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state .

(a) the total number of floating and
sbore-fixcd cranes operating in major

SRAVANA 17, 1907 (s4K4)
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ports, port-wise ;

(b) the number of forklifts, trailers
and tractors operating in major ports
port-wise ; and

(¢) the port-wise reqmrement of
the above ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :.
(a) The port-wise position of num-
ber of flating cranes and shore-fixed
cranes operating at the ports is indica-
ted below :

Port Number of floating Number of shore-fixed
cranes cranes

Bombay 2 152
Calcutta 4 88
Cochin 1 27
Kandla Nil 27
Madras 1 45
Mormugao Nil 15
New Mangalore Nil 8
Paradip Nil 4
Tuticorin 1 10

* Visakhapatnam 2 27

(b) he port-wise pdsition of fork-lifts, trailers and tractors operating in ports

‘is indicated below :—

Port Forklifis Trailers Tractors
1 2 3 ‘ ‘”"“""4- "
Bombay 56 120 57
Calcutta 52 111 38
Cochin 49 11 5
Kandla 10 7 4
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1 ¥ 3 4. :
Madras 94 41 22 R

Mormugao 10 Nil Nil

New Mangalore 5 2 7

Paradip 14 2 2

" Tuticorin 18 Nil Nil
5 4

Visakﬁapatnam 43

N ]

(c) As per the assesment of the working group on Ports Sector for the Seventh
Five Year Plan, the requirements including replacements, of equipments reéferred
to in parts (a) and (b) of the Question in 7th Plan period are as under :

Calcutta Forklifts' —_ 2 Nos.
Madras Floating Crane — 1 No.
Forklifts - 58 Nos.
Trailers -— 12 Nos.
Tractors - 12 Nos.
Visakhapatnam Shore-fixed
Cranes — 4 Nos.
Mormugao Shore-fixed
Cranes - 4 Nos.
Forklifts — 6 Nos.
Tuticorin Forklifts —_ 6 Nos.

Financial Assistance to Orissa
during Sixth Five Year Plan
for Leprosy Patients

2558, SHRI JAGANNATH
PATTNAIK : Will the Ministcr for

.Cash: Rs, 158,68 Ilakhs — (for

infra structural
facitiviés)

Kind : Rs. 144.45 lakhs—{(drugs)

HEALTH AND FAMILY WELFARE
be pleased to state the quantum of

Total ; Rs, 303.13 lal;hs

finapcial assistance allotted to Orissa

during the sixth Five Year Plan for Reservation Quota of Trains Connecting:

providing intra structural facilities,
drugs etc. to the leprosy patients ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) : The
assistance provided {o the Government
of Orissa for the implementation of

Nagpur Railway Station

2559. SHR1 BANWARI LAL

PUROHIT : Will the Minister of
RAILWAYS be pleased to state :

(a) whether Government are aware

the WNational Leprosy Eradication that the reservation quota of different
programme during the 6th Five Year trains connecting Nagpur Railway
Plan period is as under :— Station is very less ;
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(b) if so, the details of quota of
different trains connecting from Nagpur
Ra ilway Station ;

(¢) whether Governmen: propose to
increase the quota of reservation on
different trains ;

(d) if so, how much ; and

(e) if not, the reasous therefor?

THE MINISTER OF RAILWAYS
(SHRI BANL] LAL): (a) A total
quota of about 1310 berths/seats ia
all classes have been provided for
Nagpur by various trains passing
through Nagpur, Besides, 2 express
irpins and 10 Passenger 1rains are also
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originating from Nagpur in addition
to many local trains.

(b) A Statement is given below,
(c) No Sir, not at present,

(d) Does not arise,

(¢) The existing quotas and services
have becn found to cater by and large
satisfactorily to the present level of
traffic. Besides, increase in the existe
ing quotas is not feasible at present
due to heavy pressure of demands on
the available train accommodation at
the train originating and other inters
mediate stations. However, this will
be rcviewed as and when additional
accommodation becomes available,

Statement

Quotas allotted to Nagpur station

Train No, and Name Ist AC Ist Undclags
ACC  2-tier class  Berths Seats
1 2 3 4 ] 6
1 Dn Calcutta Mail 2 6 9 73 10
2 Up Bombay Mail 4 2 16 48 —
15 Dn Q.T. Express 1 2 2 6 50 -

(AC Chair)

16 Up G.T. Express 2 4 6 64 —_—
17 Dn Janata Express - - - 12 —
18 Up Janata Express -— — —_ 6 -
21 Dn Dakshin Express — —_ 6 64 —
22 Up Dakshin Erpress — 4 - 12 -
29 Up Bombay-Howrah Express -_ - 4 44 —
30 Up Howrah-Bombay Express — - 16 44 -
59 Dn Gitanjali Express -— 6 —_ 92 -
60 Up Gitanjali Express -— 4 — 40 -
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1 2 3 4 s 6
121 Dn’ Tamil Nadu Express —_— 3 4 59 -
122 Up Tamil Nadu Express - 2 2 28 R
123 Dn A.P. Express - 4 4 30 -
y 124 Up A.P. Express —_ 8 4 66 " -
125 Dn Kcrala Express - - - 69 —_
126 Up Kcrala Exrpess - 4 6 42 -
127 Dn Karnataka Express — 6 — 23 —
128 Up Karnataka Express - 8 6 34 -
131 Up Jayanti Janata Express —_ —_ —_ 54 — |
132 Dn Jayanti Janata Bxl;rcss - - - 18 -
134 Up Ahmedabad Express — — 7 19 -
137 Dn Chattisgarh Express - — 2 18 —
139 Ganga Kaveri Express _ 4 2 12 —_—
140 Ganga Kaveri Express - —_ — 8 —_
907 Jammu-Kanyakumari Express - — 2 16 —
908 Kanyakumari-fammu Bxpress - - 2 16 —_
911 Gorakhpur-Cochin Express —_ - 2 6 -
912 Cochin-Gorakhpur Express - e 2 16 -
Nagpur City Booking - —_ — *)9 -
9 67 2 108 1117 10
(AC Chair)
*2 Up Bombay Mail 6 SR
40 Up Dadar-Nagpur 8
84 Up Kolapur Exp. 4
29 Dn Bombay-Howrab Express 11

29
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UGC Saggestion to Ban Elections to
Student’s Council

2560. SHRI MUKUL WASNIK :
Will the Minister of EDUCATION

b= pleased to state :

(1) whether therc is any recom-
mendation from thz University Grants
Commission to ban college and uni-
versity student’s council clections: and

(b) if so, whecther Government
have accepted the recommendation?

THE MINISTER OF EDUCAT{ON
(SHRI K. C. PANT) (a) : No, Sir.

(b) Doecs not arise,

Railway Accidents Fnquired into by
Commissioners of Railway Safety.

2561, SHRI BASUDEB ACHARJA:
SHRIMATI PATEL
RAMABEN RAMIIBHAI
MAVANI :

Will the the Minister of RAIL-
WAYS be plessed to state @

(a) whether all the accidents which
took place durving 1984-85 have been
enquircd into by the Commissioners of
Railway Safety:; and

(b) if so, the major finding thereof ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL): (1) Commis-
sioners of Railway Safaty enquire
into railway accidents in accordance
with the Ru'es 'aid down in Statutory
Investigation into Accidents Rules,
1973 issucd by the Ministry of Tourism
& Civil Aviation. Accordingly, Commis-
sioners of Railway Safcly enquired
into 32 train accidents during 1984.85,

(b) As per the findings of the
Commissionirs of Railway Safcty, 18
acciden's were  attribuled to  the
filtlu-e of riilwiy sta¥, 8 to p:rsons
oh2r thin ra’'wiy md'oy228 and 6
accid:1ts occurel dus to equipn:nt
failure,
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New Item Captioned ‘‘Inadequate,
Slow Relief to Bhopal Gas
Vietims*®

- e o

2562. SHRI DHARAM PAL
SINGH MALIK : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether Government’s attens
tion has been drawn to the news item
appearing in thc Hindustan Times
dated the 8 June, 1985 under the

. €< -
captioned Tnadequate, slow relief to
Bhopal g1s victims” : and

(b) whether Central Government
proposc to rush mrdicines immediately
for the gis affected people and if not,
the reasons thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) : (a)
Yes. Sir.

(®) O~ the rcqucst of the State
Government the Union Government
has already arranged to supply adequate
quantity of Sodium Thiosulphate to the
State Government. No other request
for the supply of any other drugs and
medicines has been received,

Constructions of Loco Shed at
Charlapalli

2563. SHRI S. M. BHATTAM :
Will the Minister of RAILWAYS be
pleased to statc :

(a) whether Government have
decided to freeze funds for construction
of a loco shed at Cherlapalli near
Secunderabad ¢

(by  whether State Government
have requested for revising such earlier
decision ; and

(¢) the amount required for comple.
tion of the same ?

THE MINISTER OF RAILWAYS
(SHRI BASI LAL) : (a) Construction



ot ‘ﬁ)[b?;q fHied Gt Charlapalli neas
Seéunderabad st a separate work.

It forms part of electrification of
fozip,e,gﬁsanp@tpaz&r $ection, which has
. ' been accorded lower priority and for
i }hétl&e being this has been deferred

"' to the VIIf Five Year Plan. As such,
it has been considered premature to
approve construction of the loco <shed
Bt Charlapalli.

(b) Yes, Sir,
(c) Rs. 6.28 crores.

[Tvansiation]

Tiicliision of National Highway No.
‘18 in Seventh Plan for Widening

2564. SHRI VIRDHI CHANDER
JAIN : Will the Minister of SHIPPING
AND TRANSPORT ‘be pleased to
| Btate

(a) whether it is a fact that the
width of National Highway Number 15
i 10 to 12 feet between Bikaner and
i’okhran, Pokhran and Jaisalmer,
Jaisalmer and Barmer and Barmer and
Saachor ; and

(b) whether in view of the spccial
importance of the security of that area,
Government propose to include Natio-
nal Highway No. 15 in the Seventh
Five Year Plan for doubling its width ?

.. THB NINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
(a) Yes, Sir,

(b) Tt will depend on the outlay
for the Ccntral Road Scctor in the
Seventh Five Year Plan which is yet 1o
be finalised.

. {Engitsh)
Development of the Nationa) Highway
between Visakhapatnam and
Vijayawada in Andhra Pradesh

2565. SHRI VIJAYA KUMAR

. RAJU; Will the Ministcr of SHIPP-

ANG AND TRANS?ORT be pleased to
state H

- kiiatrs, 4ses
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(a) the ‘present state - 6f the
development of the Na tional Highway
between Visakhapatnam and Vijaya.-
wada in Andhra Pradesh : :

(b) the funds allocated for this
purpose during 1985-%6 :

(c) whether any steps are being
taken to expedite the construction of
overbridges and byepass roads of this
National Highway Sec'or ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSAR]) :
(a) 13 works are in various stages of
progress in Visakhapatnam-Vijayawada
Section of N.H. 5 in Andhra Pradesh.

(b) An allocation of Rs. 13.50
crores has been marked allotment to
Andhra Pradesh during 1985-86 for
National Highway Works including
works on this stretch.

() ard (q) - Construction of
overbridges in place of level crossings
and byepasses around corges'ed towns
is likely to be conside ed during the
7th Five Year Plan, subjcct to aviala bi.
lity of funds and the inter-se priority
of cach work on an all [ndia basis,

Providing a Stoppage of Kerala
Express at Faridabad

2566, SHRI K. MOHANDAS -
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Kerala Express
running between New Delhj and
Trivendrum does not have a halt at
Faridabad ;

(b) whether repi esentations request-
ing his Ministry (o provide a brief
halt and this station have been received
from the Keralites in Faridabad ; and

() if so, the

décision taken
thereon 7
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THE MINISTER OF RAILWAYS.

(SHRI BANSI LAL) : (a) Yes, Sir.
(b) Yes, Sir.

(c) It is not feasible to provide
the halt.

Conversion of Allahabad University
into a Central University

2567, SHRI AMITABH

BACHCHAN : Will the Minister of
EDUCATION be pleased to siate :

(a) whether Government have
considered the question of converting
the Allahabad University inio a Cent-
ral Univeisity

(b) if so, the dccision taken in this
regard ; and

(c) if not, the reesops therefor ?

THE MINISTER OF EDUCATION
‘SHRI K. C. PANT) : (a) to {c) : The
Central Government has no proposal to
convert Universities functioning undzr
State Acts inio Ceniral Universities,
The Allahabad University is functioning
under an Act of the U.P. Legisiatu.e
and, therefore, the Central Government

has not considered the question of con-

verting it into a Centrai University.

‘ [ Translation}

Amenities at Akbarpur JN, (Faizabad
District)

2568. SHRI R, P. SUMAN : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that Akbar-
pur Junction in Faizabad District
“(U.P.) does not have the facility of
shunting of trains, provisions of space
for additiona! rail bogies, provisions of
movement of goods at the cdditional
plaiform, provision of turning the
locomotive cnd provisioa of adequ;ue
sheds on the platfoim
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(b) if so, . whether Govertment
prapose to issue necessiry instructions:
for the same to the Railways Depart
ment |

(c) whether Govsrnment also pro-
pose to issue necessary instructions for
the provigion of R.M.S., guest house
for G.R.P. personnel and for the
construction of a Ist Class waiting room
at Akbarpur JTunction ; and

(d) if so, by what time ; and
(e} if rot, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL): (a) No, Sir,
Although no turn-table exists at Akbare’
pur, it is nct needed for rajlway’s
operation at present.

(b) Does not arise.

(c) No, Sir.
(d) Docs not arise,

(c) Present traffic at the siation doep
pnot justify provision of additiona)
facilities,

[ English)

Progress of Command Area Develop.
ment Programme

2569. SHRI AJOY BISWAS : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Command Area
Development Programme  iuitiated
during the Fifih Five Year Plan has
covered little ground so far and remnins
patchy ;

(b) whether the Command Area
Development concentiated only on the
construction of fie'd channels and
rotational supply of water, neg'ecting
optimum water utilisation |

(e) if so, whether Goverhment
bhave any plan for close coordinacion
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amongst the Command Area Develop-
ment, irrigation and extension and
rosearch agencies |

(d) if so, details thereof ; and
(e) if not, the reasons thercfor ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI B, SHANKARA-
NAND) (a) and (b) ; Thec strategy
adoptced for Command Area Develop-
ment in the initial years and during the
Sixth Five Year Plan was to ensure
equitable and timely supply of water
to all farmars  winthin each ouifet
command through the construction of
field channels and introduction of
warabandi as a means to the achizve-
ment of better water u.ilisation and
higher productivity in agricuiture,

(c)to (e): In thc 7ih Plan while
continuing with the on-farm devclop-
ment activities, the stress will be on
on-farm water management, tiaining of
farmers, adaptive trials and demons-
trations on the farmers’ fields and
active involvement and participation of
the beneficiaries in distribution of
water through farmers’ associations. It
is proposed to link up e¢ach CAD
project with a zonal icscaich station of
the ICAR for more effective coordina-
tion with the agriculiural rescaich
agencies. The CAD Authoiities are
multi-disciplinary bodics and maintain
close liaison with the Iriigation and
Agriculture Departmends,

[ Translation)

Work done in Rajasthan by Central
Social Welfare Board under
20 Point Programme

2570, SHRI 'MOOL CHAND
DAGA : Will the Minister of SOCIAL
AND WOMEN’S WELFARE be pleased
to state ;

(a) the names of the areas of
Rajasthean where Central Social Wel-
fare Board has done some work under
Twenty Point Programme during the
past thiee years and the details of the

AUGBUST 8, 1985

Written Answers 120/

works carried out by it apd the achieve-
ments thereof and which points out of -
20 point programme have been imple-
mented and the achievements made in
this regard ; and

(b) the cxpenditure incurred by
Cential Social Welfare Board and
Rajasthan Statc Government scparately
on carrying out thesec works ard the
contributions mode by each voluntary
organisation indicating the names of
such organisation ?

THE MINISTER OF STATE OF
THE MINISTRY OF SOCIAL AND
WOMEN’S WELIFARE (SHRIMATI M,
CHANDRASEKHAR) : (a) and (b):
The information is being collected.

[English)

Conversicn of Viramgum-Mechesana
Line inte: Eroad Gauge

2571, SHRI DIGVIIAY SINGH :
Will the Minister of RALILWAYS be
pieidsed 1o state @

{a) whether it is a fact that all
railway communicalion between Sau-
j:shira and Rojasthan and Northern
India passcs through Viramgam and
Mchesana

(b) whether afier the conversion of
the Viramgam Hapa line from metre
gauge into biroad gauge, commu.
nications between Sauiashtra and the
North have become very cumbersome
with transhipments at Viramgam and

Mehesana ; and

(c) if so, what priority is being
given 1o convert the Viramgam-
Mchesana section from metre gauge to
broad gauge ?

THE MINISTER OF RAILWAYS

. (SHRI BANSI LAL) : (a) No, Sir,

(b) No, Sir.

(¢) Due to severe resources cons-
traint it is not possible to take up
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~ conversion of Virsmgam-Mchesana
settion to B.G,

Important of Electric Locomotive

' 5573, SHRI V, TULSIRAM :
SHRI SANAT KUMAR
MANDAL :

Will the Minister of RAILWAYS
be pleased to state !

(a) whether it is a fact that [ndian
Railways are importing high harse-
power prototype electric locomolives,
as reported in the Economic Times

dated 14 July, 1985 ;

(b) if so, the number of loco-
motives to be imported with cost per
locomotive and total financial outiay
involved in terms of foreign ex-

change ;

(c¢) the name of the country fiom
where these locomotives are being
imported and the purpose for which
these will be utilised ;

(d) the extent to which these loco-
motives will quicken the freight
trains ; and

(e) the names of railways zones to
which these locomotives will be
allocated ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) Yes, Sir,

(b) 18 prototype freight loco-
motives are being imported. Bare FOB,
~ ayerage cost per Jocomotive including
esclations is Rs. 2,18 crores approx
and FOB average cost with esclations
per locomotive including initial mainte.
nance and unit exchange spares, eic,
is Rs. 2.64 crores approx. Total
financial outlay (CIF) invelved in
terms of foreign exchanges is Rs.52,19
crores approkimately.

(¢) Two prototypes of 6 Jloco-
motives cach (12 locomotives) are

being imported from Japan and 6 proto..
type Jlocomotives from Swedon. These
are for extepsive seivice trials and
evalution for eventual selection of the
most suitable type for series indigenous
manufacture,

(d) The imported modern proto-
type locomotives of 6000 HP will be
capable of hauling heavy freight trains
upto maximum service speed of 100
KMPH on level sections with greater
reliability as compared to maximum
service speed of 75 KMPH on level
possible with the 3900 HP locomotives
currenlly being manufactured by
Chittaranjan Locomotive Works of
Indian Railways.

(e) These locomotives are pro-
posed to be allocated to South BEastern
Railway,

Recent Forelgn Visit of the Minister
for Development of the Shipping
Industry

2573, SHRI SREENIVASA
PRASAD : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to statc :

(a) whether recently he visited
certain foreign countries in connection
with the development of Shipping
1ndustry

(b) if so, the countries visited and
the outcome thereof ;

(¢) whether he had assurance from
different shipyards for supply of
different kinds of assistance for the
growth of the industry in India ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z, R, ANSARI) ;
(a) to (d) : The Minister of State for
Shipping and Transport visited Poland
during 1~5 July, 1985 primarily in
connection with the celecbrations of
25th  Anniversary of the successful



operatxon of Indo-Polish Shipping
Setvice. The Minister visited Poland,
West Getmany, Denmark and Swedcn
during 1—12 July, 1985, This visit
was also utilised, among others, for
discussions with the shipyards and
representatives of shipbuilders in Poland,
Sweden and Hambuig (West Germany)
for considering collaboration in
deve'opment of design for ocean gaing
ships and related areas. These will
be considered further subject to the
designs being technically acceptable to
the Indian owners/shipyards.

Visva Bharati Project.to Cast
Scalptures in Bronze

2574. SHRI AYIT KUMAR SAHA :
Will the Ministe r of EDUCATION be
pleased to state :

(a) whether it is a fact that the
Visva Bharati Project to cast all the
sculptures to famous sculptor-artist
Ram Kiokar Baij in Bronze has suffered
a set back in the initial stages due to
lack of funds ;

. (b) if so, the details thereof ;

(c) the reasons for inadcequate funds
for this purpose ; and

(d) the steps so far taken by
Government to release funds as early
as possible ?

THE MINISTER OF EDUCATION
(SHRIK. C. PANT) : (a) to (d) : The
Visva-Bharati has not proposed any
project to get all the sculptures of

. AUGUST 8, 1985 .

Ram Kinkar Baij cast in bropze.
However, the National Gallery of
Modein Art has purchased a larze
coliection of his works with a view to
getiing them cast in bronze and pre-
sciving them. The bronze-casting of
one masteipicce ‘Santhal Family® is
ncaring completion. For completion of
this work, some additiona! funds were
sought which have since been sanction-
cd by the Government.

World Bank Aid for Irrignt'ion
Projects

2575. DR. G. S. RAJHANS :
SHRI GURUDAS KAMAT:

Will the Minister of IRRIGATION
AND POWER be pleesed to siate :

(a) the aid s» far provided by the
World Bank for irrigation projects in
the country ;

(b) the details of the irrigation
piojects for which aid has been
provided ;

(c) the progress achieved so far of
each irrigation project to which aid
has been provided : and

(d) the time by which the pending
incompleie  hiigation  projects are
likely to be completed ?

THE MINISTER OF IRRIGATION
AND POWER (SHR1 B. SHANKARA-
NAND) : (a) to (d) : Siatements I and
I1 given below:

Statement I
COMPLETED PROJECTS

in US $§ million)

P

Si. Name of the Project Date of Amount of Financial progres reg.
No, signing external disbursement through
assistance utilisation of
assistance

1 2 4 S

1. Pochamped Irrigation 23.8.71 39,000 39.000

(268-IN)
2, Godavari Barrage (532-IN)  7.3,75 45,000 45,000
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g . o A

1 2 3 4 ‘ 5

3. AP Irrigation and CAD

Project (Loan 1251.IN)  10,6,76 145,000 131.707
4, Sone Trrigation Pjt, 29.6.62 15.000 15.000
(21-IN)
s. Shetrunji Irrigation Pjt,
(21-IN) 22.11.61 4,500 3.34
6. Kadana Irrigation Pjt. 9.2,70 35,000 3¢,000
(176-IN)
7. Gujarat Irrigation Pjt. 17,7,78 85,000 85.000
(808-IN)
8. Haryana Irrigation Pjt. 16.8.78 111.000 111,000

(Credit 843-IN)

9. Purna Irrigation Pjt. 18.7.82 13.000 13.000
(23-IN)
10. Maharashtra Irrigation
Pjt. (Credit 736-IN) 11.10.77 70.000 - 70.000
11. Salandi Irrigation Pjt. 22.11.61 8.000 8.000
(14.IN)
12. Orissa Irrigation Pji. 11.10.77 58.000 58.000
(740-IN
13. Periyar Vaigai Irrigation 30.6.77 23,000 23.000

(Projects (Cr. 720-IN)

14. U.P. Tubewells Pt oject 6.9.61 6.000 6.000
(Credit 8-IN)

15. U.p. Public Tubewells 12.5.80 18.000 18.000
Pjt, (Cr. 1004.IN

16. Chambal (Rajasthan CAD) 19.6,74 52,000 . 52,000
Project (Ln. 1011-IN)

17. Rajasthan Canal andCAD 31.7.74 83.000 83.000
Project (Cr. 502.IN)

18, Chambal (MP) Irr. Project 20.6.7 5 24.000 24.000
(Cr. 562-IN)
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[7vansiation) HEALTH AND FAMILY WELFARE

"s.Conversion of B r Suratgarh _be pleased to state :
n Line into Broad Gauge -

2576. SHRI MANPHOOL»SINGH
CHAUDHARY: Will the Minister of
RAILWAYS be pleased to state :

(a) whether metre gauge linc bet-
ween Bikaner and Suratgarh is being
replaced by broad gauge line ;

(b) whether due to construction
of broad gauge line the level of the
line has gone up considerably and all
traffic has come to a stand-still due to
closure of temporary crossings |

whether the Railway
propose to make these
accessible and
movement of

(c) if so,
Department
railway crossings
comvenient for the
traffic ; and

{d) whether Railway Department
are also considering to construct
overbridge one of the railway crossings
jin Bikaner ?

THE MINISTR OF RAIJLWAYS
(SHRI BANSI LAL): (a) Yes, Sir.
The Gauge Conversion of the
Suratgarh-Bikaner M.G. line into B.G.
is an approved project and is in
progr €ss,

(b) and (¢) : While raising of banks
is being done at some locations in
comaection with the Conversion project
no traffie has been allowed to come to
gtand still. There are no tsmporary
level - crossings and their closure does
not arise.

(d) The guestion of construction
of Road Over Bridge will be examined
on receipt of proposals from the State
Government which will be independent
of the Suratgarh-Bikaner Conversion

Project.

(English)
.Proposal to Set up National
Institute of Homoeopathy in
Orissa
2571. SHRI RADHAKANTA
DIGAL : Will the Minister of

(a) whether Government have a
proposal to set up some - National
Institutes of Homoeopathy in the

~ country’;

(b) if so, the names of the places
where such Institutes are proposed to
be set up ;

(c) whether Government propose
to set up any sach Institute in Orissa;
and

(d) if so, the names of the places
identified in Orissa for the location of
such National Institute of Homoeo-
pathy?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) :
(a) and (b) : A National Institute
of Homoeopathy is already functioning
in Calcutta.

(c) No Sir,
(d) Does not arise,

Overbridge at Nidadvalu Railway
Level Crossing

2578. SHRI SRIHARI RAOQ : Will
the Minister of RAILWAYS be p'eased
to state:

(a) whether he is aware that the
railway level crossing at WNidadvalu
remains closed for long periods causing
a lot of inconvenience to the people ;

(b) whether he is also aware that
this level crossing is near the place
where ONGC is carrying on drilling
operations and consequently there is
detention to traffic ; and

(c) if so, whether in the interest of
smooth flow of traffic and preventing
accidents, he is considering to provide
an over-b1idge at the spot?
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THE MINISTER OF RAILWAY
(SHRI  BANSI LAL) : (a) and (b) :
ft isa B Class manned level crossing
with normal position open to ;oad
traffic. It is a fact that it is a busy
level crossing.

(c) Replacement of level crossings
by road over bridges is taken up on
cost sharing basis with the State
Government. Due to financial cons-
traints only a limited number of works
are sanctioned every year and it has
not been possible to pian this work
s0 far.

Visva Bharati Project to Cast the
Sculpture

2579, SHRIMATI BIBHA GHOSH
GOSWAMI] : Will the Minister of
EDUCATION be p'eased to s'ate ;

(a) whether it is a fact that the
Visva-Bharati authorities approached
Government for odditional fund for
the work (o cast the most acclaimed

picce of Ram Kinkar Baij ‘‘The
Santhal Family” ;
(b) whether Union Government

have released necessary funds for this
purpose ;

(c) if so, when and the deiails
thereof ; and

(d) if not
delay ?

the reasons for the

THE MINISTER OF EDUCATION
(SHRI K. C. PANT) : (a) The National
Gallery of Modern Art has entered into
an agreement to fet a bronze cast of
the sculpture ‘Santhal Family’ with (wo
sculptors, ata cost of Rs. 4,80,800/-
The Visva-Bhatati has sought an
additional grant for a second cast of
the sculpture.

(b) to (d) : The bronze casting was
to be donc by June, 1984, However,
the work has not been completed so
far. * For completion of the work, an
additional grant of Rs.’' 50,000/- has

been sanctioned subjcet to the work-
being completed  satisfactorily by
November, 1985, The" Visva.Bharati’
request for grants for a second cast o;
the scuipture has not however Beeén
accepied so far. )

Allocation For Development of ﬁo?i

Facilities
2580. SHRI CHINTAMANI -
PANIGRAHI : Wil the Minister:

of SHIPPING AND TRANSPORT
be pleased to state :

(@) the amount aljocated for
development of Port facilities dyri
th: year 1985 : and i

(b) the port-wise details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) and (b): Aliocation for develop.-
ment of po.t facilitics at the major
poits is done financial yeaj-wise and
not calendar year-wise, The allocation
port-wise, in the annual plan for 198§.
86 is as follows :

(Rs.in crores)

1. Calcutta/Haldia 18.95
2. Bombay 39,60
3. Madras 29.25
4. Cochin 13,50
5. Visakhapatnam 19,20
6. Kandla 12.80

7. Mormugao 4.75
8. Paradip 23.85
9. Tuticorin 6.00
.10.‘ Néw Mangalore 8.00 '
11 Nhava Sheva 4000 | "

Total All Ports:- B 21;:9_0—
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| [Transiation]

. Usmasaed Rallway Crossings in
Maharashtra

3581 SHRI VILAS MUTTEMWAR:
Will the Minister of RAILWAY be
pleased to state :

(a) whether it is a fact that acci-
dents take place frequently on une
manned railway crossings ;

(b) the number of unmanned railway
crossings in Maharashtra ;

(c¢) whether Government propose
to construct speed breakers on both
sides of such unmanned crossings so
that all vehicles move there slowly;
and

" (d) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI BANSL LAL) : No, Sir. There
are 22,186 unmapned level crossings
on the 1ndian Railway and during the
occurred
at such level crassings.

(b) There are about 276 unmanned
level crossings in Maharashtra,

(c) Instructions exist from the
Ministry of Shipping and Transpoit to
the State Goveinments to provide
speed breakeirs on approaches to
unmanned level crossings.

(d) Does not arise.

[English)

Stady of Ground Water Resources
in Tribal Belt

2582. SHRI KAMLA PRASAD
SINGH : Will the Minister of
IRRIGATION AND POWER be
pleased to state :

(a) whether it isa fact that the
Gentral Ground Water Board has taken

Auéméﬂ iwed

" up a project to lmdy the availgbau,
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of ground water in the triba] belt; Qnd

(b) if so, the details thereof 1

THE MINISTER OF IRRIGATION
AND POWER (SHR1 B. SHAN-
KARANAND) : (a) and (b): The
Central Ground Water Board, with
the assistance of UNDP, has taken,
up a projsct for assessment of ground
water potential and prepaiation
of plans for further development
in an area of 29,700 sq. km.
in Kasai and Subernerekha river
basins in the States of Bihar, West
Bengal and Orissa. The studies in the
project would cover 24,550 sd. km.
area categorised as tribal in these
States. Detailed surveys and explora-
tion for ground water with the help of
drilling, geophysical surveys as well
as other advanced techniques are
being carried out under this project.
Over 100 experimental tubewells would
be drilled and the successful tubewells
wouid be handed over to the State
Goveinments  for utilisation and
recommendations on locations of
prospective aieas for ground water
development and dugwell and tubewell
sites will be made to the State
Governments,

Bridge Over Chambal River Near
Kota on Jaipur-Jabalpur
National Highway.

2583, SHRI JUJHAR SINGH :
Will the Minister of SHIPPING
AND TRANSPORT bc pleased to

state

(a) whether the bridge over river
Chambal on the Jaipur-Jabalpur
National Highway near Kota is under
construction for many years :

(b) if so, whether the progress ot;
construction of this bridge is very

slow and when it is expected to be
ready to take the traffic ; and

(c) whether the diversion of the
heavy traffic on the Kota-Dam Irriga-.
tion road during rainy season and
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otherwise is ‘tc‘:‘chni‘cany sound and
proper? .

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHR1 Z.R.
ANSARI) : (1) Yes, Sir.

(b) According to the Government
of Rajasthan the constiuction of the
bridge has been delayed due to pro-
blems experienccd in sinking of ‘he
well foundations and it is likely to be
compleied by June, 1987.

(¢) After technical examination the
Irrigation Department of Rajasthan
has psrmitied diversion of traffic over
the road Kata-Dam,

[fransiasion)

Closure of NG and MG Rail Lines in
Saurashtra

2584, SHRI NARSINH MAKWANA
Will the Minister ¢f RAILWAYS
be pleused to state

(a) the number of narrow gaugs
and metre-gauge lines that have been
closed down in Saurashtra area of
W:stern Railway;

(b) the rcasons for closure of these
rail lines and number of passengers
affected thereby ;

(c) whether repiesentation have
been received by the railway authori-
ties for re-opening the rail lines ; and

(d) if so, the action taken by
Government thereon?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) Train
services for passenger traffic in
Saurashtra area of Western Railway
have bcen suspened on 5 branch
line scctions, omne on the Nairow
Gauge and four on the Metre Gauge
of Western Railway.

(b) On account of the conversion
of Viramgam. Okha-Porbander Metre

Gauge line into Broad Gauge, three

sections became isolated and in the

case of remaining two sections, the
train services were withdrawn due to
meag:e traffic. All these five sections
are very well scrved by 1o0ad transport
and frequent bus services are being
operated by Gujarat Statc Road Trans-
port Corporation, Thus, passengers
arz not affected duc o withdrawal of
train seivices on these scctions,

(c) and (d): No such representations
have been reccived,

[Erglish]

Increasc in l.ine Capacity between
Ahmedahad and Bombay

2585. SHRI RANIJIT SINGH
GAEKWAD : Will the Minister of
RAILWAYS bce pleascd to s'ate :

(a) whcther thereis ary pan for
increase in the linc capacity between
Ahmedabad and Bomb:y on the
Western Railway with a view to pro-
vide addiional tiain fucilities during
Seventh Plan period : and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) No, Sir.

(b) Does not arise.

Meetings of UN Member States in
Nairobi to Review the Progress
made During UN Decade for

Women
2586. SUHRIMATI -USHA
CHOUDHARY : Will the Minister

of SOCIAL AND WOMEN’S WEL-
FARE be pleased to state :

(a) whether the UN Member-
States had a meeting in Nairobi,
Kenya during the third week aof July
this year to review the progeess made
during the UN Decade for women ;

(b) if 8o, the details thereof ; and



fas i ‘
159 Written Ans ors

(c) what are the main characteris-
tios of the work done in India to ful~
il the objectives of the decade ?

THE MINISTER OF STATE OF
THE MINISTRY OF SOCIAL AND
WOMEN’S WELFARE (SHRIMATI M.
CHANDRASEKHAR) : (a) Yes, Sir.

(b) and (¢) : Two Statements 1 and
II are given below :

Statement [

The Conference to Review and
Appraise the Achievements of the UN
Decade for Women was held in Nairobi
from 15 to 27 July, 1985. The 11-
Member Indian delegation led by Smt
Maragatham Chandrasekhar, Minister
for Social and Women’s Weclfare,
participated in the Confcrence. The
Conference was attended by over 150
countrics as well as over 50 representa-
tives of UN Organisations, Regional
Commissions, Inter-Governmental
O.ganisations and Specialised Agencics,

2. Minister of Social and Women’s
Welfare spoke on 17 July, 1985 in
the plenary of the Conference. In her
speech she outlined the conciusions of
the meeting of the Non-Aligned
countries on the role of women in
development, held in New Delhi in
April, 1985, She indicated the pro-
gress made by women in India, sup-
ported by sovernment measures relating
to law, development plans, and
supportive services, She also indi-
cated the Government stand on inter-
national issues,

3., The Indian ‘delegation worked
for consensus on major issues and its
efforts were fruijtful,

4. The adopiic of the document
on forward looking straiegies up:o the
year 2000, was the main ou'-come of
the Conference. This document lays
down strategics “or the advarcement of
women in broad sectional arcas such
as legal and constitutional status, their
participation in politics and decison
making, employment, healith, education

etc. by locating the "obstacles to
achicvements and outlining strategies
to deal with the obstacles in ecch of
these sectors.

Statement 11 ‘

The main characleristics of the
work done during the Deccde for
achieving the objectives of the UN
Decade for Women are as follows :~—

1. Legislative Measures

The existing Ilcgislations were
reviewed and amended where neces-
sary and new once enacted to ensure
equality and social justice of women,
Some of these are ;

(i) The Equal Remuneration Act,
1976 to provide for the pay-
ment of equal rcmuneration to
men and women.

(ii) The Factory Act was amerded
in 1976 to p:ovide for creches
for the children on wo:king
women,

(ii1) The Marjiage Law was amen-
ded in 1976 to give women
right (o repudiate, on attain-
ing maturity, her marriage as
a child, whether the marriage
has been consumated or not,
Cruelty and desertion were
added as grounds for divorce,

(iv) The maternity Benefit Act was
amended in 1976 to cover all
those women, who were not
entitled to benefit under the
Employees State Insurance
Act, 1948,

(v) The Indian Penal Code, the
Indian Evidence Act and the
Criminal Procedure Code
were amended in 1983 o
muke the offence of rape and
such crimes against women
much more stringent and
effcctive and to make Cruelly
ogainst women by the husband
and other r:lations punish.
able. ‘ :
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{w) Thg Dowry thtmlon Act
was amerded in 1984 to make
- the offerce -cognizable, to
enhance the  punishment,
both fine imprisonment, and
to widen the scope of the Act

to make it more cffective,

(vii) The Family Court Act was
passed in 1984 for the
establishment of Family
Ccurts with a view to promote
corciliation in and secure
speedy settlement of disputes
relating to marriage and
family affairs.

II. Education :

In the field of education women
have made progress. During the decade
1971 to 1981 the female literacy rate
improved from 18.7% to 24.82%.
The percentage of entrolment of girls
at the elementary stage had incrcased
from 42.6% in 1950-51 10 64.89, in
1982.83. The numbecr of women
teachers had incieased fiom 82,201 in
1950.51 to 250,206 in 1979-8¢. For
adult women, schemes of WNational
Adult Education Programme, Furctio-
nal Literacy for Adu't Women, nor.-for-
mal education and condensed courses
are being carried out to improve
their educational status. The Ministry
of PBducational has constituted a
special working group to oversce the
implementation of plans for education
of women. Measures such as adoption
of multi-entry in education, non-
formal pari-time education facilities
and correspondence courses to benefit
women in some urban and rural areas,
award of scholaiships, grant of book
loans and hostel facilities, are being
implemerted

8111, Health :

The life expectancy of women has
gone up from 31.7 years in 1951 to
54,6 vyears in 1981, The trend of
lower, sex ratio for womsn has been
reversed after 1971. Tt 1971 it had
come down tg 930 : 1000. - In increa-
,ud to 935: 1000 men in 1981, A
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number of special prozrammes are
being implemented to provide nutrition
to them. The infrastructure of child
and maternal health services has been
expanded both in the urban and in the
tural areas by setting up of Primary
Health Centres, rural family welfare
centres and sub-centres. In additien
the Department of Family Welfare has
sponsord a number of schemes for the
immunisation of expectant mothers
against tetanus and for prohylaxis
against nuiritional anaemia among
others,

1V. Employment :

In the field of employment, the
work participation rate has risen from
11.87% in 1971 to 1439 in 1981,
Financjal assistance is being provided
for training and employment through
various schemes of the Central Social
Welfare Board and divisions of other
relatcd Ministries, The number of
working women has increassd in not
only traditional sectors 1'ke teachicg,
medicine, paramcdi.cal secrvices but
also in the non-traditional sectors like
electionics, assembly wo:k and compu-
tor prograniming. Loans from Nationa-
lised Banks assist women enierpreneurs
to set up their own ventures both in
the traditional and non-traditional
sectors in the urban and rural areas.
Women have also reached managerial
level in many organisations and they
have also entered into various new
professions. For instance an increasing
aumber of women are being cmployed
at the maonagerijal level in  professions
like law, medicine, architecture etc.
More and more women are being
sclected for the All India Scrvices and
the Class T Scrvices, Women have also
jointed the Indian Police Service,

A number of employment-generating
schemes have been started by different
Ministries #s well as in the Statcs.
Under the scheme of Training of Rural
Youth for Self Employment 1/3rd of
the bencficiarics are women. Under the
Socio-Economic proprammes beir.g run
by the Central Social Welfare Board
employment is being created for
women. Some States have started
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Women Development Corporations
under which women entrepreneurs are
given technical and financial assistance
a8 ‘well as marketing facilities, The

Ministry of Social and Women’s Wel-.

fare started a new scheme in 1982.83
to create sustained employment for
women in non-traditional areas. To
meet the requirement of other facilities
like hostels for the working women
and creches for thc children of work-
ing women, this Ministry is running
major schemes for giving financial
assistance to voluntary organisations.

The Department of Science and
Technology have developed schemes
and technologies to provide employ-
ment opportunities, reduce drudgery,
improve the health and environmental
conditions of women and to ensure a
greater involvement of women in
science and technology.

[Translation]

Incentives/Facilities for those who
are Adopting Family Planning

Yoluntarily
2587. SHRI BANWARI LAL
BAIRWA : Will the Minister of

HEALTH AND FAMILY WELFARE
be pleased to ctate :

(a) whether it is a fact that many
persons in Delhi have adopted family
planning voluntarily ; and

(b) the details of the incent'ves
beirg provided to persons who are
voluntarily adopting family planning
and the details of the other facilities
proposed to be given to them ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA):
(a) Family Weifare Programme is
promoted on a purely voluntary basis.
.In 1984-85, 1,98,6000 acceptors of
different mcthods of Family planning
enrolled in the Union Territory of
Deihi.

(b) Central Government employees
undergoing sterilisation are entitled,

AUGUQ’I‘ 8 1985
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subject to condxtions hud down in the
relevant Government orders, to special
casual leave, special increment and $%
rebate on interest on house building
advance. Employees of the Delhi
Administraticn also get these benefits,
Several State Governments have
schemes for giving individual and
community incentives. These include
issuance of ‘Green Cards’ 10 acceptors
of sterilisation which enable them to
preferential treatment in areas where
such prcferentxal treatment is feasible,
issuance of ‘Lottery tickeis’ and aw:u'ds
for community assets. The ‘Green
Cards’ scheme is being implemented in
the Union Territory of Delhi.

[ English]

Blind Persons in the Country and
Percentage of Blindness in
Rural Areas

2588. PROF. P. J. KURIEN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state

(a) what is the total number of
blind persons in the country ;

(b) how many persons go blind
every year in the couniry |

(c) whether it is a fact that the
percentage of the blindness is more in,
rural areas |

(d) what are the various factors
responsible for this blindness ; and

(e) steps taken by Government to
check the spreading of blindness ? ‘

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) : .-
(a) As per I.C.M.R. Survey carried ~
out in 1971-73, the estimated number
of blind popu!anon in ‘he country is 9
million. -

(b) No specific survey to determine
the number of persons going blind
every year has been carried out, '’

Ter ¢
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. {2 It is oprrect that blindn.
mal uoas is - slightly on the hi
mido .28 compared. to the urban vopu-
latigp. . According to ICMR 1971-13
Sysvey, estimated percentage is 1. 4%
in the rural areas and 1.17 in the

urban population,
*  (d) Main factors responsjblp'. for
blindness as per L.C.MB. Survey
cargied out in 1971-73 are as under :

Cataract : 55%
Trachoma &

Associated

infections 20%
Small pox 3%
Nutritional

deficiency 2%
Injuries 1.20%
Glaucoma 0.50%
Others 18.30%

(e) Under the National Programme
for Control of Blindness eye care
services are extended to far-flung arcai
through mobile camps and permanent
eye care facilities have been provided
at the community, PHCs, District and
State levels. The Programme is being
implemented throughout the country
and the achievements regarding
developments of infrastructure facilities
are as under ;-—

fi) Central Mobile Units : 80
(i) Primary Health Cenire : 2000
(iii) District Hospitals 1 404
(iv) Medical Colleges 59

(v) Distt, Mobile Units . 30

(vi) Ophth. Assistant
training Schools 37

(vii) Regional Institutes : 9
(viii) State Ophthalmic Cells : 18

Vitamia A is being supplied under
the Maternal and Child Health care

programmes,
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Deaths due to Measjes in anum
and m«mmuiw-u
s m-mvm. X

2589, SHRI CHINTA mmtm:
Will the Minister of HEALTH AND
FAMILY WELFARE be plcased to
fitates @

(a) whether it is a fact that #a
appeared in Indian Express datéd 12
July, 1985 measles has killed 61
children in Rajasthan recently and if
80, details thereof

(b) whether similar cases have

occured in other parts of the country

and remedial steps taken/proposed ;

(¢) what are the long term and
short-term plans of Indian Council of
Medical Research/Medical authorities
to combat the disease ; and

{d) whether measles vaccines have
been developed and used in Western
countries under immunisation pre-
grammes and if so, reason for nons
introduction of the same in fndia ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) :
(a) and (b) : According to available
information, the number of deaths. on
account of measles in the country dur-
ing 198 4 reported by different States
and Union Territories was 472. The
reported number of deaths in Rajasthan
during 1984 was 33 and 24 up to
March during 1985.

(c) and (d) : Measles vaccine has
been in use in other countries. It has
bezn introduced in the Expanded Pro-
gramme of Immunization in India
during this year. During the 7th Plan
its coverage will be expanded.

Widening and Maintenance of
Trivandrum Kan gakumarl National
Highway nn Rephcmmt of

2590. SHRI N. DENNIS : Will the
Minister of SHIPPING AND TRANS.
PORT be pleased to state ;



1 thithn dmewéte

R T R B L RN LY S

5 {a). whether Goneroment propose to
take carly .stéps for .the immediate
maintenance of the Trivandium-
Kanyakumari Natiopal Highway' wbxch
8- m a vcry bad condntxon

b whether the old and unsafe
bridges at Suchindram, Kazhithurai and
Nayyattinkarai are proposed to be
repiaced, renewed and widened ; and

(c) the steps Government propose
to take for the widening of this
National Highway in view of the in-
oreasing heavy traffic there ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRT Z. R. ANSAR]) :
(a) The maintenance of National High-
ways is a continuous process, Depend-
ing upon the availability of funds, the
90 km. Trivandrum-Kanyakumari sec-
tion of National Highway No. 47 is
being maintained in traffic worthy con-
@iton by both Tzmi] Nadu and Kerala
Governments in their respective States,

(b) Survey and investigations for
replacement of Suchirdrim ard Kuzhi-
thurai bridges have been provided for
in the annual programme for 1985-86,

However Nuyyattinkerai bridge is likely

to be bye-passed and as such [t is being
maintained for the present.

(c) There is no proposal for widen-
ing the existing carriageway at pre-
sent.

Mankhurd-Belapur Rail Line

2591, PROF. MADHU DANDA-
VATE : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that the
Bombay Metropolitan Transport Pro-
ject Railways started in 1969 is likely
to be dismantled and the services of
the officers and staf employed
discontinued :

f

" (b) if so, will this dicision of the
Railways not seriously impede the plan

. ' . ,JM':,‘ '
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for décongestion of the Metropolitan
city ‘of Bombay which is' sought 1o be
Eonpected to ﬁew Bombidy atross Yhe
Thane Creek through the construct’mn

‘of the Mankhurd- Belapdr mlilwa'y
line : and
(c) if so, whether Government

would assure not to dismantle the
Bombay Metropolitan Transport Pro-
ject and not to discontinue the services
of M.T P, staff in the interest of bring-
ing about decongestion of the Metro-
politan city of Bombay ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) No, Sir.

(b) Extension of Railway line from
Mankhurd to Belapur has been approv-
ed and the woik is in progress.

(¢) Does not arise.

Officers and staff strength commen-
surate with the workload is being con-
tinued,

Rural Electrification in Sikkim

2592, SHRIMATI D.K BHAN.-
DARI : Will the Minister of IRRIGA-
TION AND POWER be pleased to
state

(a) how many villages have. been
electrified in Sikkim under the Rural
Electrification Scheme ;

(b) what is the total financial assig.
tancc being given-by the Cenire in the
current fiinancial ycar for thc imple-
mentation of the scheme in the State :
and

(c) whether Government propose
to increase the financial assistance to
be given to Sikkim Government so as
to achieve the target to electrify all
villages by 1990 ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(S8HRI ARUN NEHRU) : (a) 194
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revenne, blocks/vitjages have bein elec-
mﬁe«m in Slkkim as on 30.6.1985,

(b) An autlay of Rs. 1,65 crores
has been earmarked for Sikkim’s Rural
Blectrification Programme under R.EC’
financing during the current financial
year,

(c) A provision of Rs. 10.79 crores
has been tentatively indicated for the
Rural Electrification Programme in
Sikkim during the Seventh Plan.

New Ships Commissioned at
Visakhapatnam Shipyard
During 1984-85

'2593. SHRI E, AYYAPU REDDY:
Will the Minister of SHIPPING AND
TRANSPORT be plcased (o state :

(a) the number of new ships com-
misgioned at the Visakhapatnam
Shipyard Lud. durmg the year 1984.
85 ;

(b) the total number of employees
in the Visakhapatnam Shipyard Litd.
engaged in building and manufacturing
new ships ; and

(c) the estimated valuc of the ships
commissioned during the vear 1984.
8517

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) During the year 1984-85, while two
ships built at Hindustan Shipyard
Limited, Visakhapatnam were delivered
and commissioned, the Shipyard was
engaged in the following 14 events ;

(i) Keel Laying 7

(ii) Launching 5
(i) Delivery 2
14

e e

(b) The total numbcr of employees
emplovcd for b\uldms shlps is 7,651.

SRAVANA 17, 1907 (S4K4)
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e\ The price, including Govesn-
ment subsidy, of these: two vessels
received by the Shipyard is Rs.

© 36,22,51,321,00.

[Transigrion]
Sutled Yamuna Line Canal

2594. SHRI1 SARFARAZ AHMAD :
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) when was the agreement for
construction of Sutlej-Yamuna link
canal signed between the Government
of Punjab and Haryana and what were
the terms of this agreement ;

(b) whether the Punjab Gov.rnment
have paid the amount of their share
for this construction work and if not,
the recson therefore ; and

(c) how much amount is outstanding
and by which time the amount is likely
to be paid and the construction work
of this canal will be completed ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI B, SHANKARA-
NAND) : (a) The Agrecment regarding
the allocation of waters of the Ravi
and Beas signed by Punjab, Haryana
and Rajasthan on 31-12-1981 also
covered the implementation of the
Sutlej-Yamuna Link Canal Project. It-
stipulated the completion of the Proe
ject in a period of two years from the
date of signing of the Agceement, It
also provided for the cost of the Project
to be borne by Haryana. However, this
was subsequently changed to a pattern
of sharing of cos:s beiween Haryana
and Punjab in the proportion of § ; §

(b) and (c) : Out of the Expenditure
of Rs. 53 crores stated to have been,
incurred so far on the Project, lhe
Punjab Government has paid Rs
crore and about Rs. 8 crores are bm-‘
standing. The non-payment of its fuli
share by the Punjab degmmem is said’
to be due to financial constraidts. The '
construction - vmrk of thi$ Canal’ is tq
completed by 15:h August, 1986,



Poovision of the lightiag srrangements
‘ in chetak Express ‘

2595. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
RAILWAYS be pleased to state -

(a) whether it is a fact that .here
are-no proper lighting arrangements in
#ie Chetak Bxpress going from Delhi
to Udaipur ; and

\b) if so, the steps proposed to be
taken by the Government to jmprave
the lighting arrangements in the train

THE MINISTER FOR RAILWAYS
(SHRI BANSI LAL) : (2) No, Sir.

(b) Does not arise.

[ English}
Construction of Ships at Cochin
Shipyard

7596, PROF K.V. THOMAS : Will
the Minister of SHIPPING AND
TRANSPORT be pleascd to state :

(a) whether it has been brought to
the notice of his Ministry that Cochin
Shipyard has not received any fresh
order for th: construction of ships,
which will ultimacely result in the
closure of the Shipyard ; and

(b) if so, what steps Government
propose to take to safeguard the inte-
rem‘of the Shipyard ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI):
(a) and (b) Shipping Corporation of
India had placed a letter of intent on
Cochin Shipyard  in Fabruary 1982
for building three 67,000 DWT
bulk carriers. Because of world
wide recemion and the limited use
of 67,000 DWT bulk carriers ‘
later cancelled this letter of intent,
M/s. Chowgule Steamships Ltd. also
cencelled the order for their ship 006.

- Ataut 8, 1988

These have affacted the production
programme of CSL. However, tlie 8CI
have now placed a letter of intent for
three oil takers of 86,000 DWT on
the shipyard, The proposails for design
collaboration and investment decision
in this regard are being processed by
the Government, :

Production, Distribution and sales of
‘Nirodh’ During 1984-85

2597. SHRI S. KRISHNA .
KUMAR : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state -

(a) what is the production, distrie
bution and sales of ‘Nirodh’ in the
country in 1984-85 ;

(b) what was the stock of NTIRODH
with the Govsrnment at the end of
1984-85 ; and

(c) the steps taken by Government
to ensure that the ‘Nirodh’ distribution
under various schemes cffectively reach
eligible couples ? '

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEAILTH
(SHR1 YOGENDRA MAKWANA) :
(a) The population, Distribution and
Sales of Nirodh during 1984-85 was as
under == (in million Pcs.)

(i) Production - 599

(ii) Distribution under
Free and Depot ,
Holder Schemes ~— 346

(iii) Sale - 278

{b) 150 million Pcs.

(c) Nirodh under the Family Wel.
fare Programme are distributed
through the following channels : =

(i) Free Schemes : Under this
Scheme, Nirodh are distribut-
ed through paramedical
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spgehited uwoder tio Family
Welfare Programme at Varieus
levels, These are provided to

the eligible couples as PH.Cs.
md Sub-Centres and at the
doorsteps of users during the
field visit.

(ii) Depot Holder : Under this
scheme, Nirodh are distribut-
ed in  villages through the
village Heailth Guides,

(iii) Soctal Marketing : Under this
scheme, the Nirodh are sold
at a highly subsidized price

through outlets of the 12
Companies involved in social
marketing.

Bridge at Keesara on National Railway
ay No. 9 in Andhra pradesh

2598. SHRI V. SOBHANADREES-
WARA RAO : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state :

(a) whether it is also a fact that
part of the bridge at Keesara on
Nstional Highway No. 9 in Krishna
District of Andhra Pradesh was demag-
ed in the recent past ;

(b) whether it is also a fact that as
a rpsult thereof the heavy vehicular
traffic was diverted on alternative
route compelling additional journey of
60 miles ; and

"(0) if s0, whether Government pro-
pose to construct a 2-lane bridge to
serve the traffic needs on the National

Highway No. 9 1

_ THE MINISTER OF STATE OF
THE MINISTERY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARD :
(a) Yes, Sir.

M The heavy vehiculie mﬁc was -

" diverted on an altermative route:mecessis
toting journcy of abour sdditiona]
3¢ Kms,

. {c) The proposal to construct a pew
bridge is under eonaideranon of the

Gevernment.

Aliotment of Stalls to Freedom Fighters

2599. SHRI HUSSAIN DALWAI :
Will the Minister of RAILWAYS be
pleased to state :

(a) the criteria for allotment of
stalls on railway platforms ;

(b) whether the established norms

" are duly and strictly observed ;

(c) whether there is any provision
to allot some such stalls to freedom
fighters and in deserving cases of social
workers ; and

(d) if not, who ar: given priority
in such allotments ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL): (a) to (d):
Catering/vending cortracts uptoc § unit
are exclusively reserved for Scheduled
caste/scheduled tribe candidates. Larger
contracts are award=d in the following
order of preference :—

(.) Scheduled Castes/Schediled
Tribes ;

(ii) Cooperative Societies of actual
workers/vendors ;
(i) Mahila Samities ;
(iv) Disabled ex-servicemen ;.
(v) [Individual upemployed gradu.

ates Within the age group of
18 to 30 years ;

(vi) Freedom Fighters ; and

(vii) Others.

No citering/vending contracts,
excepting fruit and fruit juice stalls,
are allotted at stations where there is
comprebensive departmental caterings
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‘AN fresh aliotment of Bookstalls
on new stations{platforms, except those

platforms constructed due to gauvge

conversion, are exclusively reserved for
individual uncmployed graduates within
the age group of 18 10 30 years, their
parinerships, cooperatives, associations
and the cooperatives of actual workers/
vendors of Railway Bookstalls,

[Transtatton)

Withdrawal of Concession on
Circular Tour Tickets

2600, SHRI1
VIYA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether provision of lakhs of
rupees has been made in the railway
budget for publicity with a view to
encourage foreign tourists to travel
by trains ;

(b) whether 15 per cent concession
available to Indian tourists on circular
tour ticket has since been withdrawn ;
and

(¢) if s0, the reasons for depriving
Indian tourists of this concession ?

THE MINISTER FOR RAILWAYS
(SHRI BANSI LAL): (a) A sum of
Rs. 15 lakhs has been provided in
1985-86 Railway Budget for this

purpose.

(b) and (c) : The element of 15 per
cent concession has been withdrawn
with effect from 15.8,1981 based on
the recommendations of the Rail Tariff
Enquiry ‘Committee, The Committece
felt that this facility was being used
mainly for travel for business purposes
or otherwise at employers’ cost and
that there was no social ground for

subsidising such travel.

[English)
Koysa Dam in Maharashtra

2601, SHRIMATI

RAJESWARI :

BAPULAL MAL- °

BASAVA
Will the Minister of

IRRIGATIGN AND mwmfbe pleased
to 'ltate ot y ‘

oy

(a) whether it is a fact tHat a large
quantity of water js left unutilised by
Koyna dam in Maharashtra

(b) if so, what is the actual quan-
tity ; ‘

(¢) whether there are requests
from Karnataka for the release of this
excess water to Krishna river basm
and

(d) if so, the details thereof ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI B, SHANKARA.
NAND) : (a) to (d) : The information
is being collected from the concerned
State Governments and will be Iaid on
the Table of the House,

Repairs and Wideaning of Natioual
Highways .,

2602, PROF, RAMKRISHNA
MORE : Will the Minister of
SHIPPING AND TRANSPORT be
pieased to state

(a) whether Government are aware
that National Highways in Gujarat,
West Bengal, Punjab, Tamilnadu, Uttar
Pradesh Haryana etc. need extenswe
repairs and widening'; and

¢

(b) if 8o, the steps being tafcen to
keep all the Highways in perfect
condition ? o ‘

THE MINISTER OF STATE OF:
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R, ANSAR{)
(a) and (b) :, The development. and .
mamtenpnce 01 National Highways. is
a continuous process and |mprovemgng
works are sanctioned keeping in view
the existing condition of the National
Highway , trafic intensity, »avmhbaﬁty
of resources and inter-se priovity.on.'sn ',
All-India basis.. The Mational Highways, -
in these States are generally in g



WMM

tmwhﬁlw GMMOM ‘However, in
wsition {0 whe Works ‘boing taken up
under ' Plan’ fréin yéar to year, the
Qevermment of - Indid has' alse .agreed
to-devefop -six’Natianal Highway Pro:
Jocts in “the' States of Gujerat, West
Bengal, Punjab, - Tamil Nadu, Uttar
Pradesh and Haryana, against aWorld
Bank Loan of U.S. Dollars 200 Million.

MIM ur Irrigation Projectl Held
E dpue to Non-R eleuse of Funds

2603. ‘SHRI N. TOMBI SINGH :
Witl the Minister of IRRIGATION
AND POWER be pleased to state :

(a) .the number of op- gomg irriga-
tnon and power projects . in Manipur
who,sc progress has been held up due
to snags in the release of funds from
the Centre ;

. (b) whether it is a fact that the
Thoubal project has not been able to
make headway on account of certain
misunderstanding between the Centre
and the State ; and

(¢) if so, the details thereof and
the proposed remedial measures to
quicken the completion of the project ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI 8, SHANKARA-
NAND) : (a)  Irrigation and power
pm)ec:ts are requued to be funded by
the States from their Plan resources,
Central assistance is provided for the
State Plan as a whole and is not tied
to any particular sector of activity or
praject.

‘ (b) No, Sir.
, ‘Gz)"Does not ériée.

" Clearance of Dues by Maharashtra
and Madhya Pradesh Towards -
Narmada Project

2604' smmmg PATEL RAMA
BEN RAMJIBHAI MAVANI : Will the
Minister of ;  IRRIGATION AND
POWER be pleased to slate ;

mvm 1 ’f r‘im (».uxa)
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(a) whéther it is & fact that Maha-
rashira anJ Madhya Pradesh Govern-
ments have not contributed the share
due 10 them for the execution of
Narmada Irr'gation Project to Gujamt
Government

(b) what is loan amount finally
fixed by international agencies for
Narmada Project and out of that how
much has been disbursed ;

(c) whether it has been visualised
in Khosla Award that lot of water will
be thrown in the gsea even after comple~
tion of the project on Khosla Award
lines ;

(d) whether this spare waier could
be used for irrigation in Saurashtra
region by lift irrigation fiom Narmada
Project Canals ; and

fe) if so, what measures are being
proposed to be taken in this regard ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI B. SHANKARA.
NAND) : (a) The Government of
Mahajashira and Madhya Pradesh have
already paid most of their share of
expenditure incurred on the construc-
tion of Sardar Sarovar Project on
Narmada River in Gujarat upto end of
March, 1985,

(b) The World Bank is to provide
an assistance of US § 450 millions to
the Project. No disbursement has yet
taken place.

(¢) Khosla Committee had submit-
ted in 1965 a report on the use of
waters of the Narmada River. Subse-
quertly, the Narmada Water Disputes
Tribunal gave its award in December,
1979 and as per this Award, all the
waters of Narmada Basin have been
fully allocated among the benecficiary
states.

(d) and (e) : No proposal for any
lift . irrigation scheme from Narmada
Projects c¢anal has been yet received
from the. Government of Gujarag,
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- .in Kha ilway.
‘;“Wiai%&kwkaﬂ ny
2605, SHR] NAMYAN CHOU-.

BEY : Will the Minister 'of RAJ
WAYS be pleased to state ‘

(a) what is the sanctioned strength
of staff at the S. E. Railway Workthop

at Khﬁragpm

(b) what is the aciual number of
staff at Kharagpur workshop as on 30
June, 1985 .

(c) whether it is a fact that vacan-
& ies at Kharagpur Workshop have not
been filled up for a long time ;

~ (d) whether itis also a fact that
the Railway authorities of the S E.
Railway are finding it difficult to have
targetted production due to manpOWc.
shortage ; and

(e) if so, when the recruitment in
Kharagpur Workshop will start ?

THE MINISTER FOR RAILWAYS
(S8HRI BANSI LAL). (a) 14,405
(Group C & D).

(b) 13,165 (Group C & D).

(¢) Therc are some vacancies which
could not be filled up due to reasoss
like ban on filling in vacancies, non-
availability of suitable candndatcs of
reserved commmunities etc.

(d) These vacancies have effect on
increasing POH of Electric and Diesel

Locos etc,

(c) Efforts are bcmg made to fill
up thc zXisting vacancies kecping in
view thc extant instructions on' the

aypject.

Ceantral Assistance for Improvement
and Expansion of State Road
Transport Corporation during

Seventh Plan

2606. SHRI K. PRADHANE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state ;

oletoy dwwens 059
() wiyethor in view of she mewmnt-
Teanspart Corporations ower the past
Waay yours, hig Minigty has sngmentes
& sorica of menwres 1o the e
Gawvernments for toningwp the wosking

mc &lt' WTram@ m
t

(b) whether some of the States
have asked for Contral assistange in
the Sevonth Pian: to improve and
expand their road transportation ; and

(¢) if so, the names of the States
and the amount asked for and Qovera-
ment’s reaction thereto ? .

THE MINISTER OF STATE O
THE MINISTRY OF SHIPPING A
TRANSPORT (SHRI Z. R. ANSARD) :
(a) The State Governments,’ utidgr
whose direct administrative control the
State Road Transport Corporation
function, are advised from time to
time to take steps for improving
physical and financial performance of
Corporations. Measurés suggested are
replacement of overaged buses, 'proper
maintenance and utilisation of fleet,
rational inventory management,
economy in fuel consumption by
rationalising routes and using fuel eff-
ciency devices, revision of fare struc-
ture to accomodate cost escalation
etc,

(b) and (c) : No specific proposils
were received from the States '‘for
Central assistance for improvemedt ‘dy
expatgion of rodd transport duripg thy
7th Plan. The Certral GovVernmieht,
however, Has been providing dt{ﬁt‘&i
contribution in the form of interésy
bearing non-refundable loan to the
extent of 509, of State Gaverment’s
Capital Contribution, to the respective
State Road Trausport Corporatidss get
up under the RTC Act, 1950 on an
agreed level of Capital Contribution
to be made.

Centres for Early Diagnosis of
f
Comlﬂgpﬁhl qm Mnn

2607. SHRi AMAR m«g
RATHAWA : Will fhe Miniité?
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HEALTH AND FAMILY wauﬂm
be wmad w mte : ‘

(a) whether itisa fact that pver
80 per cbnt of the ca;{gﬁr ‘cases in
Indid are Teported t9 hosp:tals only
when the discase is at its stage 1[I or
IV stage and at these stage the dlsease

is ‘considerably advance and ' the possl- :

. bility of cure is poor ; and

(b) if so, whether it is also a fact
that if the disease if diagnosed earlier
about 30 to 40 per cent cases can be
prevented from this disease and if so,
the details thereof ?

THE MINISTER OF STATES IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) : (a)

Yes, Sir.

(b) Barly detection of various kinds
of cancer at pre-cancerous stages woulgd
result in saving life, providing better
quallty of life and to some extent
increasing the life span. This involves
health education and conducting simple
and cheap tests. The tests are physical
and internal examination, radiological
examination, biospy, PAP smear test,
Laboratory investigations etc.

[Transiation]

Flood Control of Brahmgputra and
Ganga

2609. SHRI ZAINUL BASHER :
Will the Minister of TRRIGATION

AND POWER be pleased to state :

(a) the amounts sanctioned to
Brahmaputra Board and Ganga Board
to control floods in Brahmaputra and
Ganga respectively ;

(b) the action being taken by these
Boards to control floods ;

(c) whether keeping in view the
fact that a large population is affected
and there is immense loss of property
by the floods Governmeat propose to
formulate any effective scheme to

cantrol floods in cbe uformﬁ Nmi
and

" 4d) if so, the details thorcd’ md if
not, the renm tlmofor 1 Pttt

oty

THE MINISTER OF IRRIGATION
AND POWER (SHRI B. SHANKARA.
NAND) : (a) No amourt has been
sanctioned for the Brahmaputia Board.
or the Ganga Flood Control Board for
expsndityre on flood contrpl wanks, as
such. Flood control works are POipg.
carried out by the concerned $tatpp. y

(b) ta (d) : The Brahmaputra Bom
is cgrrying out surveys and  inyestigas:
tions for preparation of 8 Master
Plan for flood control, bank erpsian
and improvement of drainage in
Brahmaputra and Barak basins. Feasi-
bility reports in respect of the Dehang
and .Subansiri dam project have already:
been prepared by the Boerd. The
Board has also taken up investigationd
for other multi purpose projects on
Lohit, Noadihing and Dibang which
are tributaries of the Brahmaputra,

The Ganga Flood Control Board
has currently under its consideration
the Comprehensive Master Plan for the
Ganga basin prepared by the Ganga
Fleod Control Commission, which
works under the directions of the
Ganga Flood Control Board. In the
meantime, the States from the Gagga
basin are 1mplemontmg various flood
contro! schemes which are gencrally
within the broad framework of the
Comprehensive Plan.

Manufacture of Diesel Engines in
Diesel Locomotive Workshop,
Varanasi

2610. SHRI ZAINUL BASHER °
Will the Minister of RAILWAYS b

pleased to state :

(a) the annual diesel engine manu-
facturing capacity of the Dluc,-,l Laco -
motive Works, Varanasi ; 4

(b) the pumber of engines tqt,"
which orders were placed wi this
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Digeel ) kocomotive ;Warks duwring. the
past three ycars, year-wise o

. Mg) the number of engines manu-
factured by this factory during the last
three years ; and

TR
ﬁd),:ﬁﬂ:o capacitr of tllil factow s
not being tmhm! fully, the reasoms
thecefor 2 . :

L B . e !

" THE MINISTER OF RAILWAYS
(SAXI BANSI LAL): (a) It is pre-
sumed that the reference to ‘‘diesel
engine” refers to *'diesel locomotives”.
The -annual diesel locomotive -manu-
facturing capacity of the Diesel Loco-
motive Works (D.L.W.) Varanasi is
140 Locomotives per year.

. (b) The orders placed on D.L.W,
for the manufacture of diesel locomo-
tives during past three years were as
under ;

Year Orders placed

" '1984.85 — 114 Locos
1983-84  — 127 Locos

“  1982-83 - 137 Locos

0

“(q) The production of diesel loco-
mot'\/es at D,.L.W, during past three
yean was as under ;

[—

Year Production
1984-85 - 114 Locos
‘198‘3-734 - '127 Locas
1982.83  — 129 Locos

""(d) The margmal gap between the
installed capa city and the actual
PIOQ\ICE’IOH i3 on . account of const:amt
of funds from the ®Janning Commission,

'+ o AUGKIST 8,1088 - .

Written dnswors 164

e
Introduction of New ’,!‘uln bmmn
* Ranchi and Howrah

2611 SHRI HANNAN MODLA.H
SHRI SYED MASUDAL
HOSSAIN

Will the Minister of RAILWAYS
be pleased to state :

(a8) whether Government are
aware that at present only onec train is
running between Ranchi and Howrah ;

(b) whether Government are also
aware that the train is always overcrow-
ded because it caters the passengers not
only of Ranchi but also of the Lohar-.
daga and Gumia district ;

(c) if so, whether Government
propose to introduce new trains bete
ween Ranchi and Howrah or to augment
the number of bogies of the said train ;

(d) if so, when and
thereof ; and

the details

(e) if not, the reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
Yes, Sir,

(b) Yes, Sir.

(c), (d) and (e): Introduction of new
trains between Ranchi and Howrah g
not feasible at present due to shortage
of coaches and locomotives. Even
augmentation of the load of the eixsting
train is not feasible at present as it
would require induction of an addi..
tional diese! locomotive which is not
available with the Railways,

Introduction of A New Bombay-
Kanya-Kumari Superfast Train

2613, SHRI T. BASHEER
SHRI K. MOHANDAS ;

Will the Mm:ster of RAILWAYS ‘
be pleased to state ; .
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() whether Government are aware
that the Jayanti Janata Express runn-
ing between Bombay and Trivandrum
is not adequate to meet the passenger
traffic between Bombay and Trivardium;

(b) whether  Government have
roceived any memorandum to start a
new Bombay-Kannyakumari superfast
train ; and :

(¢) if so, the steps taken by the
Government in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) ; (a) Yes, Sir,

(b) Yes, Sir.

(¢) Due to scarcity of coaches,
diesel cngines and constraints of track
capacity on the scctions enrouie, it will
not be possible to introduce a new
train between Bombay and Kanya-
kumari.

[Translation]

Running of Jodhpur-Lucknow Maru-
dhar Express Via Pali-Marwar-
Beawar-Ajmer, Phulera

2614, SHRI VISHNU MODI : will
the Minister of RAILWAYS be plcased
tO state :

(a) whether any representation has
been reccived by the Government for
running Jodhpur-Lucknow Marudhar
Express trian via Pali-Marwar-Beawar-
Ajmer-Phulera instead of via Merta
City Phulera;

(b) if so, whether any action has
been taken by the Government thereon ;

(¢) if so, the details thereof and
the decision taken in this regard ; and

(d) if not, the ceasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAQO SCINDI(A) : (a)

SRAVANA 17, 1907 ($4K.4)

to @ : Demands haVe bom l;ece
acd examlncd but not found %ﬂ
on account of 'longer route, = ling
capacity cor.sttamts on Marwar Junc.

tion—Beawar-Ajmer section and well

patronisation on the present roulev ‘

[English) D
Supply of D.V.C. Power to We-t ‘
Bengal
2615. SHRI SANAT KUMM{..
MANDAL : Will the Minister of
IRRIGATIGN AND POWER be
pleased to statc : o
(a) whether D.V.C. West Bengal

Pact on power supply has since been
finalised ;

(b) if so, the broad features there
of ; and

(c) if not, the stage at which the
matter stands at present and when this
pact is likely to be finalised ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU): (a)to (c):
In a meeting with the Power Minister,
West Bengal held on 13th July, 1985,
it hes been decided that there should
be a long-term Agreement for about 10
years or so for supply of power by
DVC to WBSEB and CESC, A Commi.
ttee of representatives of the organisa-
tions concerned would work-out the
details of the Agreement at the earliest,

Foliow up action is being taken by the K

DVC.
Power Generation in Andhra
Pradesh
2616, . SHR1 M., RAGHUMA.
REDDY : Will the Minister of

IRRIGATION AND POWER bc plmcd
to state :

(a) whether the target for power
generating capacity in Andhra Pradesh
during Sixth Plan period has besn
achieved; and :

(b) if not, the reasons for the backo

log and details thereof 7 »

A



THE MINISTER OF STATE IN

?ﬁu Q{EW OF POWER

Uk Nﬁniuz (a) and (B) :
t 4 thrget of 109 MW fixed for
tﬂ& taté diiring the Sixth Plan, the
abtdal ddditiondl generating capacnty
compiisfioned ‘was 1235 MW. While
Balimela DPH Units (2X30 MW)
slipped, two units each of 100 MW at
Namsagar PSS were advanced for
commissioning from ecarly part of
Seventh Plaa to the Sixth Plan. The
ndifn -redson of slippage of Balimela
DPH Units 1 & 2 was the delay in
hatiding over of laad by Orissa
Government,

Shifting of NTPC Office from
Durgapur to Pataa

2617. SHRIMAT1 GEETA
MUKHERJEE :
SHRI AJIT KUMAR
SAHA
SHRI PURNA CHANDRA
MALIK

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a  fact that
National Thermal Power Corporation
has decided to shift its office from
Difrgapur to Patm and has already
issued 3n order to that effect ;

(b) whether the State Government

of West Bepgal had - carlier assured the -

Central Power Department of 22 acre
plgt at Salt Lake, Calcutia for National,
Thermal Power Corporation to set up
their Eastern office ; and

(c) if so, whether Government
propose to reconsider their decision of
shifting the office from West Bengal ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
( SHRI ARUN NEHRU) : (a) No, Sir.

{b) Department of Power have not
asked for an assurance ffom West
Bengal Government for a 22 acre plot
of $alt Like, Calcutta for the Eastern

AUGUST 8, 1988
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region office of National ‘Thmpal

Poweér Corporation, as did not
consider dt any time to establish this
office at Calciitta.

(c) Does not arise.

[T}égslallon]

Persons Sun‘ermf from Cancer
Symptoms and Causes

2618, SHRI LALA RAM KEN :
will the Ministéer of HEALTH AND
FAMILY WELFARE be pieased to
state :

(a) the symptoms of the cancer in
its first stage and also the factiors
responsible for this disease ; and

(b) the names of places in Rajas-
than where hospitals for the treatment
of this diseasc are proposed to be
opened in the near future ?

" THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) :
(a) Cancer can affect any part of the
body. Symptloms very according to
the side and type of the cancer, The
causes are usually more than one for
any specific cancer site and type of
cancer, Tobacco habits and environ.
mental carcmogemc factors are res-
ponsible for oropharyngeal and res-
piratory cancer. Poor genital hygiene
as well as early and prolonged sex life
and too many child births are generally
responsible for uterine cancer in
women These two cancers represent
well over one half of the cases in the
countiy. Regdtding abdominal cancer
there may be some relation with
dietary habits,

¢

(d) There is presently no proposal
to open any new Cancer hospnal or
cefitre in Rajasthan. However, cancer
tredatment facilities in Ra)asthan are
available at the following hospitals :—

1. Jawahar Lal Nehru Hospxtal
Ajmer,

2, P.B. Men’s Hospital, Bikaner,



169 Wriuen Awwers  SRAVANA 19, 1507 (S4K4)

3. S.MS, Hospital, Jaipur,
4. M.G. Hospital, Jodhpur,

5. Umaid Hospital, Jodhpur,
6. General‘Hospital, U'daipur.

7. Associdted Group of Hospitals
Udaipur,

Production Capacity of Artificidl
Limb Manufacturing Corporition
Kanpar

'2619. SHRI PRAKASH CHANDRA :
Will the Minister of SOCIAL AND
WOMEN’S WELFARE be pleased to
state :

(a) the production capacity of
Artificial Limp Manufacturing Cor-
poration, Kanpur from 1 January, 1984
to 31 March, 1985 ;

(b) the ecxtent of decrease or
increase in its production capacity
during 1984 as compared to that in
1983 ; and

(c) the present production capacity
of the said corporation ?

THE MINISTER OF STATE OF
THE MINISTRY OF SOCIAL AND
WOMEN’S WELFARE (SHRIMATI
M. CHANDRASEKHAR) : €}
ALIMCO produccd aﬁpliauces ‘worth
Rs, 44.13 lakhs during this period.

(b) gproduction'in 1984 decreased
to Rs. 34,43 lakhs as compared to
production of Rs. 91.10 lakhs in 1983,

(¢) The production in July, 1985
was Rs, §.43 lakhs.

= &dverse Effect of Excessive Consmiip-
tion of Drugs and Hormones on
Pregnant Women

2620, SHRI R. M. BHOYE : Will
the Minister of HEALTH AND
FAMILY WELFARE be pleasbd to
to state :

ﬁfrittm Answers i'}q

&bwhcaher Govcrnment Are aware
tiﬁt essive éonsuihptlbn of medicines
@ndl Hotmones generally has bad advérse
effect oh the healih of preghdnt

women ; and

(b) if so, the appropriate steps
being taken by the Government in
this regard ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) : (a)
Yes Sir.

(b) Medicines and hoimones are
prescribed by the medical practitioners
attending on the concerned patient,
based on the requirements of each
individual case. The medical practi-
tioners are expected to be fully aware
of the implications of consumption of
medicines and hormones particularly
by pregnant women, Voluntary
organisations like the Indian Medical
Association and specialist professional
bodies also convey advice to their
Members on proper use of drug which
may include this aspect also.

Loss to Railways due to Contract
Work

2621. SHRI R. M. BHOYE :
SHRI ANANTA PRASAD
SETHI ;
' LAKSHMAN
MALLICK :

. Will the Minister of RAILWAYS be
pleased to state :

SHRI

(a) whether Government’s attention
bas be)en drawn to the news item
appearm; in ﬁmdustan dated 13 Juno,
1985 tp the effect that loss of lakhs of
rupecs has heen incurred in a contract
awarded by Western Railway Adminis-

" tration due to carelessness on the part

of same raijlways officials ;

(b) if 80, the details of the contract
awartded in May, 1978 by the Railway
Administration ; and

(c) whether any mecasures have
been taken by Government to prevent
recurrence of such cases 7
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THE MINISTER ‘OF STATE IN
THE MINISTRY OF RA:LW¢
(SHRI MADHAVRAO SCINDIA)
(a) Yes, Sir.

(b) In May, 1978 a contract for
quarrying. loading and supplying stone
ballast/broken stone/rubble/crusher dust
(valuing Rs. 36.61 lakhs) from the
Railway quarry at Virar for a period
of 3 years was awarded by Western
Railway Administration. The Con-
tractor, during the currency of the
contract, asked tor enhancement of the
rates due to escalation in prices. The
Railway Administration decided not to
agree to enhance the rates but to close
the contract without any financial
ligbility on either side.

(¢) Au inquiry has been ordered in
the matter.

[English)

Foodgrains Stolen from Railway
Wagons during Transportation

2622, SHRI M. RAGHUMMA
REDDY : Will the Ministers of
RAILWAYS be pleased to state :

(a) whether it has come to the
notice of Government that a large
quantity of foodgrains were stolen
during transportation from the railway
wagons ; and

(b) if so, estimated quantity of
foodgrains stolen fram the railway
wagons during 1981-82, 1982.83 and
1983-84 7

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRT MADHAVRAOQ SCINDIA) : (a)
and (b) : The ecstimated quantity of
foodgrains stolen during transportauon
from the railway wagons in 1981.82,
1982483 and 1983.84 are as under ;:—

" kbodukr 4, 1543 *

Year Estimated Quantity
of foodgrains (In
© o Qtls.)
1981.82 75,573.38
1982.83 74,647.05
1983.84 78,161.40

Wrlten' dnowers 19

Aurangsbad Solapur Railway Project
Dnring Seventh Plan

2623. SHRI PRATAP RAO B.
BHOSALE : Will the Minister of
RAILWAYS be plesased to state :

(a) whether any proposal is pend-
ing with Union Government undertake
Aurangabad-Solapur Railway project
which is in Marathwada region of
Maharashtra ;

(a) whether any request has been
received from Government of Maha-
rashtra to accommodate the above
project in Seventh Pian ; and

(c) if so,
ment thereto ?

the reaction of Govern-

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
No, Sir,

(b) Demands have been received
from public representatives to take up
construction of this line.

(c) In view of severe constraint of
resources and heavy commitments
already on hand, it is not possible to
consider taking up this line at present,

[Translation]

Stoppage of Garlb Nawaz Express -
and Other Facilities at
Kishangarh Station

2624, SHRI VISHNU MODI:
Will the Minister of RAILWAYS be
pleased to state :

(a) ‘whether Government have
received any memorandum in regard to
providing stoppage for Garib Nawaz
Express and Super-fast express trains
at Kishangarh Raijlway Station on
Delhi-Ahmedabad line ;

(b) whether in this memorandum,
demands have also been made for
construciion of over bridge, cycle.
stand and to provide quota of berths
for Calcutta from there ;
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(c) if so, whether Government
have taken any action on this memo-

,rlﬂdﬂm PR TR T A N

- &

(d) if 80, tl\e detaﬂs thereof and

~ (e) if not, the reasons therefor L B

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR1I MADHAVRAO SCIND!A) o (a)
Yes, Sir.

(b) Yes, Sir,

'R

(c) to (o) : Stoppage at Kishangarh
cannot be provided keeping in view
the long distance fast characters of
505/506 Delhi-Ahmedabad Superfast
Express and S01A/502A Garib Nawaz
Express.

As regards road over bridge the
State Government has not sponsord
any proposal as required under extant
1ules to replace either of the two level
crossings near Kishangarh Railway
Station by road over bridge on cost
sharing basis,

Tenders for a cycle stand at
Kishangach were .alled for but rejected

due ta low offering of license fee,

Fresh tenders are being invited.

Aliotmem of a quota for Calcutta
gide is not considered fea._sible at

present.

[ English]

Decline in Freight Earnings

2626. SHRI PRIYA RANJAN
DAS MUNSI : Will the Minister of
RAILWAYS be pleased to state :

(a) whether railway freight earnings
have been greatly hit by not having
sufficient coal and steel lratﬁc in last
few months ; and -

Pl

. (b) whether the Railways prapose

to consider the freight tariff review in
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view of the, -eluui;bnesa
trafn‘c ?

THE M}‘NISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
Despite some shortfall jin steel traffic
during April to July this year, the
railway, freight ecarnings are generally
on target.

- (b) No, Sir,

Proposgal to Teach ‘Religions in
India’ at Dogree Level

2627. SHRI PRIYA RANJAN
DAS MUNSI: Will the Minister of
EDUCATION be pleased to state :

(a) whother Govemment proposecs to
introduce a subject ‘‘Religions in India”’
at degree level to enable students
to understand various re'igions and
their unpact on national unity ;

(b) if so, when and how it will be
implemented ; and

(¢ if not, the reasons therefor ?

THE MINISTER OF EDUCATION
(SHRI K. C. PANT): (a) No suach
proposal is under Government’s
consideration,

(b) Does not arise.

(c) The responsibility for introe
duction of any subject in the degree
courses offercd by universities wesls
with the conccrned university bodies,

Extension of Calcutta Circular
Railway upto Majherhat

2628.: SHRI ANIL BASU : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether (he Government pro-
pose to extend the Calcutta Circular
Railway upto Majhrhat in near future ;
and S

nodl
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(b) if so, what steps the Ministry
of Railways propou to take 10 rehibi-
litate the people who ar: to be
evicted due to ‘tue 'saill Circular
kailwvy l!'mject 9 K !

THE NINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(8HRI MADHAVRAO SCINDIA): (2)
Yes, Sir,

(b) Rehabilitation of the persons
in unauthorised occupation of the
railway - ‘land is a subject wqich per-
tains to the State Government.

Direct Fast Train between Agry ang
7" Lucknow "

2629. SHRI GANGA RAM:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether there is no direct
fast train starting from Agra and
terminating at Lucknow and vice
versa, causing inconvenience and hard.
ship to the public in general of the
area ;

(b) whether Government propose
1g introdyce such a fast trgin Qo the
sgg ouge ,

(c) whether it is a fact that the
present Avadh Express which previously
used to run between Luckmow and
Agra has now been extended upto
Kota_thereby adding to the hardships
of people ; and

(d) whether Government propose
to revert to the old system by attaching
one or two bogies to Avadh Express
for goiM to‘a.;nd coming from Kota ?

THE MINISTER OF STATE IN
THE MINISTRY OF - RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
Yes, Sir.

(b) WNo, Sir.

(c) On public demand thiy train
was extended up to Kota,

- AUGUST 8, 88
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('} No Sir,

Availability of Medicines in ccn‘s
Digpensaries in Bangalore Clty

2630. SHRI V. S. KRISHNA
IYER : Will the Minister of HEALTH
AND FAMILY WELFARE be pl cased
to staf: H

(e) .\,W many Central Gmr.amm
Health Scheme dispensaries are there
in Bangalore City ;

(b) how many Central Government
employees are covered under this
scheme ; '

(c) whether the aboye scheme is in
vogue for Cemral Government em-
ployees wor king in District and Tah;k
Headquarters ; and

(d) whether required medicines are.
ayauqble in all the CGSH Dlqun-
saries ? ‘ -

THE MIINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) :
(a) 8 allopathic dispensaries, one
Homocopathlc unit and one Ayurvedic
Unit ‘are functioning in Bangalore
City. o ’

(b) The Scheme covers 3317$
Central Government Employees mclud-
ing pensioners in Bangalore.

(c) The Scheme is confined to
Bangalore city only.

(d) No specific complaint of
shortage of medicines ctc. has been
recexVed

Universities Functioning without
University Grants Commission
Avproval

2631. SHRI V. S. KRISHNA
1YER : Will the Minister of EDUCA- -
TION be plcach to state :

(@) how many Universities are
functioning without getting the pere
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wmission from the University Gunts
leasmn .

(b) whether they are receiving
funds from the Centre ;

(c) if so, the details thereof;

and

(d) whether Government propose
to recogmise those Universities, if
they comply with the conditions laid
down by University Grants Commis-
sion 7

Name and Year of Establishment

SRAVAMA 17, 1909.4S4EKA)

THE MINISTER OF EDUCASION
(SHRI K. C. PANT) 2 (a) and (b) :
Universities established under Acts
of State Legislatures do not require
any permission from the YGC tdita;t
functioning. However such universitiéd
as have been established after June,
17, 1972 require to declared fit by
the UGC to receive any financial
assistance from Central sources. At
present, there are 13 universitiey
which have yet to be declared £it by
the UGC.

(¢) and (d) : The names of the 13
universities are as follows ;:—

1982

1, A.P, Open University, Hyderabad
2, Sri Padmavathi Mahila Vishwavidyalayam,
Tirupati (A.P,) 1983
3. Aiunachal University, Itanagar, 19858
4. H.P. Krishi Vishwavidyalaya, Palampur, 1978
5. Sher-E-Kashmir University of Agricultural
Science and Technology, Srinagar. 1982
6. Gulbarga University. 1980
7. Mangalore University. 1980
8, Gandhiji University, Kottayam (Kerala) 1983
9. Guru Ghasidas University, Bilaspur, 1983
10. Amravati University, Amravati (Maherashtra) 1983
11.‘ Jagannath Sanskrit Vishwavidyalaya, Pur’i. 1981
12, Mother Teresa Women’s University, Kodaikanal 1984
13, Vidyasagar University, Midnapore, 1981

The Commission would consider declaring these universities fit 10 receive
Central assistance as and when they fulfil the conditions prescribed m thc rules
framed under Section 12-B of the UGC Act, :

i
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! Hosigontal and Vertical Health
. Programme to Cure Leprogy .
: . InKernataka ,

2632, SHRI V., S. KRISHNA
IYER : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state :

(a) whether the horizontal health
programme involving muiti-purpose
workers in leprosy in Karnataka has
been largely ineffective ;

(b) whether it is possible to have
a vertical programme with para medical
staff working on leprosy ;

(c) whether the Centre have
approved the vertical programme for
being introduced in Karnataka ; and

detaijls regarding
above pro-

(@) if so, the
implementation of the
gramme ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) : (a)

No, Sir,

(b) to (d) : As per recommendation
of the Working Group on Leprosy aud
as accepted by the Govt., all districts
with endemicity of 5 or above per
thousand are to be covered by vertical
leprosy programme until the prevalence
rate in these districts comes down to
less than 2.5 per thousand. In the
districts having endemicity below §
per thousand, the responsibility for
implementation of National Leprosy
Eradication Programme will rest with
the Multi-Purpose Warkers set up. All
the State Govts., including Karnataka
have already been requested to imple-
ment the programme accordingly.

ICDS Projects for Karnataka

2633. SHRI V. S. KRISHNA
IYER : Will the Minister of SOCIAL
AND WOMEN’S WELFARE be pleased
{0 state

© hubusts, 968

g
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(a) cut of 1000 ICDS (Iategrated
Child Development Scheme) projects’
sanctioned during Seventh Five Year
Plan, how many of them will be taken
up in Karnataka ;and

(b) whether Government propose
to sanction at least 4 more ICDS pio-
jects during current year considering
the population of the women and child-
ren of the Karnataka State ?

THE MINISTER OF STATE QF
THE MINISTRY OF SOCIAL AND
WOMEN’S WELFARE (SHRIMATI
M. CHANDRASEKHAR) : (a) The
magnitude of expansion of ICDS during
the Seventh Plan is not yst decided.

\

(b) No, Sir.

Proposal to Make Calcutta University
a Central University

2634, SHRI SUDHIR ROY :

SHRI ANANDA PATHAK :

SHRI BHOLA NATH SEN :

SHRI SATYAGOPAL
MISRA :

Will the Minister of EDUCATION
be pleased to state :

(a) whether there is a proposal to
make Calcutta University a Central
University ; and

(b) if so, the details thereof ?

THE MINISTER OF EDUCATION
(SHRI K. C. PANT) : (a) No proposal
to make Cajcutia Unjversity a Central
University is presently under the consi»
deration of the Goverament.

(b) Does not arise,

Desiltation in Damodar Reservoir

2635, SHRI SUDHIR ROY : Will
the Minister of IRRIGATION AND
POWER be pleased ta state :

{a) whether most of the resérvoirs
of the Damodar and its tributaries ar¢
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becoming umusabic because -of large
scale silt depoyits ; and |

" (b) if so, what steps are being taken
for desiltation ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI B. SHANKARA-
NAND) : (a) Periodic capacity surveys
carried out on the Panchet Hill and
Maithon Reservoirs of Damodar System
indicated that the apparent rates of
sedimentation in these two reservoirs
are more than the rates assumed at
the 'planning stage. However, the
annual loss of storags capacity 'is fess
than 1% per year and the reservoirs
are not becoming unserviceable.

' (b) Desiltation is not considered
practicable in the case of large reser-
voirs. Catchment {reatment measures
are being implemented in identified
priority areas under a Centrally Spon-
sored Scheme of River Valley Projects
by the Ministry of Agriculture and
Rural Development. About 28% of
the priority area of Damodar Catch-
ment received treatment upto 1982-83

under this scheme.

Creation of an All India Education
Service '

2636. SHRI SUDHIR ROY : Will
the Minister of EDUCATION be

pleased to state :

(a) whether Government have deci-
ded to create an All India Education

Service ; and
(b) if 50, the details thercof ?

THE MINISTER OF EDUCATION
(SHRI K. C. PANT) : (aJ No, Sir.

tb) Does not arise.

Naﬂ@ ‘Waterway from Trivandrum
to Kasargod :

2637. SHRI T. BASHEER : Will
the Minister of SHIPPING AND

TRANSPORT be pieased to state ;

" (d) whethér Government of Keralt
have submitted a_profect for the conis-
truction of a National Waterway from
Trivandrum to Kasargod cand

. (b) if s0, the details thereof apd
steps .taken by Government in this

regard ?

THE. MINISTER OF STATE OB
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARID) :
(a) No, Sir. However a scheme for
improvement to West Coast Canal in
the Quilon-Cochin section was received
from the Govt. of Kerala.

., (b), The scheme envisages develop-
ment of the above section of the canal
as National Waterway. For considera-
tion of any waterway for being declared
as national waterway it is essential to
know the present status of the water-
way ' and the extent of upgradatioa:
;equired in consistence with the type
and quantum of traffic to be handled.
The State Government were requested
to carry out the hydrographic survey
for collection of requisite data. They
were informed that the cost of this
schems would be met from the pliui
provisions. The capacity of the Central
Government to carry out hydrographic
survey being very limited, it is pot
possible to take up such surveys on all
the waterways identified for being'
considered for declaration a3 nationdl '
waterways simultaneously. Moreover
the 7th Pive Year Plan is yet to be
finalised.

Dhauli-Ganga Hydel Projeet

2638. SHRI HARISH RAWAT :
Will the Minister of IRRIGATION

AND POWER be pleased to state :

(a) whether approval has been
accorded for conducting survey of
phase-1II of Dhauli-Ganga (Uttar
Pradesh) Hydel Project ; and

(b) if so, when .and the time by
which survey work is likely to be
started there ?
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o JHE, STER. OF STATE IN
T N&q ENT OF POWER
ﬁ?m ARUN NEHRU) : (@) and (b)
¢ cost cstimates fo rinvestigavion of :
Dbauli Ganga Hydro-electric Project
Stage-1T (Uttar Pradesh), prepared by
feitional Hydro-electric Power Cor-
Poiation are under examvination by the
Government of India. The sorvey
work of this project would be started
gfter these estimates are approved.

Servey for New Rail Lines

2639. SHRI HARISH RAWAT :
SHRI DAL CHANDER
JAIN :

~ Will the Minister of RAILWAYS
be pleased to state ;

(a) the number of new rail lines in
roppect of which there is a propesal to
cenduet survey work during 1985-86 in
difforent States of the country ?

(b) whether it is proposed to con-
duct survey for laying some railway
lines out of them, in hill areas of the
country ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : \a)
Surveys are in progress for 37 new
{ines ia different states of the country,

(b) Yes, Sir.

(2) Surveys for following new lines
in hilly areas are in progress ;—

1. Berhampur-Bilaspur-Rampur
; 2, HJagadhri-Ponta Sahib-Rajban.
3. Tanakpur-Ghat Bageshwar,

4. Dimapur-Chumukedima.

5. Silchar-Makru,
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6, Kumarghat-Agarisin

7. Conversion of Madurai-Bodina®
yakkanur and constructien of
B.G. line to Cochin,

[(Trams taston}
.New Rall Lines in Uttar Pradesh

(2640, SHRI HARISH RAWAT ;
Will the Minister of RAILWAYS be
Pleased to atate ;

(a) whether Government of Utisr
Pradcsh has requested the Ministry of
Railways for laying certaia new rail
lines in the state :

(b) if 80, the names of the new
lines for which proposals have been
received ; and

(c) the steps proposed to be taken
by the Ministry in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRT MADHAVRAO SCINDIA) : (a)
and (b' : Government of Uttar Pradesh
in their Memorandum to Raiiway Con-
vention Committee (1980) had suggest-
ed construction of a number of new
lines viz Banda-Fatehpur, Achalda-
Farrukhabad, Jarwal Bahraich, Katra-
Ayodhya, Tanda-Basti and Chuanar to
Dehri-on-sone.

Letters have aiso been received
from chief Minister of Uttar Pradesh
for taking up of new lines from Khuria
to Palwal and Sahibabad to NOIDA.

(c) Work is in progress in Uttar
Pradesh on new lines from Rampur
to New Haldwani and Mathura to
Alwar (Partly in, Rajasthan).

Surveys are also in piogi ess on new
lines between Daurala and Hastinapur,
Dhampur-Aliganj-Kalagarh, Shahjahan.
pur-Badsun and Khurja-Palwal.
Further action will be taken on com-
pletion of these surveys,

‘Railways are facing severe constraint:
of resources and have heavy commit.



ments alfeady on hand. Therefors,
taking up of survey/construction of
further new lines can not be considered
at present,

[English)
Load Shedding in Delhi

2641.

SHRI RAMASHRAY
PRASAD SINGH :

SHRI CHINTA MOHAN :

SHRI KALI PRASAD
PANDEY :

SHRI SIDHA LAL
MURMU :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether a number of areas in
Delhi are having to go without power
for two to twelve hours almost every
day and, if so, names of such arcas ;

(b) the reascns for this  erratic
power supply in D¢lhi ; and

(c) delails of steps being takem to
ensur e proper power supply ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : (a) and (b) :
The overall power supply in Delhi has
becn, by and large, satisfactory How-
ever, there have been interruptiqns in
gupp]y to various local areas particu-
larly in the walled city or in the grow-
ing fringe of Delhi due to overloading
of the distribution system. The break-
downs in distribution system also esca.
late during the hot and humid months.
Compilation of the list of areas which
have experienced interruption in supply
of electricity would be comberiome
and may not be commensurate in value
with the work involved in such com.

pilation.

(c) DESU have initiated action to
revamp the system where the weak-
nesses have been revea'ed. A compre-
hensive maintenance drive is also being

SRAVARA. 17, 1907'(SAK4)

SHRI G.M. BANATWALLA:
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initiated. An  elcborate system is.ip
operation, including complaint centras
and mobile break-down gangs equipped
with ' wireless communication, to
respond to reports of interruption and
to restore the supply at the earliest

possible.

_ Mankhurd Belapur Rail Line

2642. 'SHRI G.M. BANATWALLA:
Will the Minister of RAILWAYS be
pleased to state -

(a) whether Government of Maha.
rashtra has offered any loan for cons-
truction of Makhurd-Belapur rail line ;
and

(b if so, the amount and the terms
of such loan and Gavernment decision
thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
Yes, Sir.

(b) Rs, 7 crores interest free loan
to be refunded when resource position
improves,

The offer of the State Government
was examined in consuliation with the
Ministry of Finance and could not be
agreed to.

[Translation)

Expenditure on Development of Inland
Water Transport

2643, SHRI R.M, BHOYE :
SHRI JAGANNATH
PATTNAIK :

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state
the amount of expsnditure being in-
curred by Government on each scheme
for development of Inland Water
Transport during the current financial
year ?

THE MINISTER O F STATE OF
THE MINISTRY OF SHIPPING AND
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TRANSPORT (SHRI Z, R, ANSARI)::
Plag outlay of Rs, 38.00 Crores has
been made during the current financial
year (1985-86) for being incurred on
the various schemes for development of

AUGUST 8, 1985,
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Inland Water Transport. The detnils
of the Budgetary Provisions made dur-
ing the current financial year: for
schemes for development of IWT are
as under :—

(i) Developmental Schemes of Central - Rs, 26,96 Crores |

{nland Water
tion Ltd., Calcutta,

(i) Research and Developmental

Transport Corpora-

- Rs, 0,21

"

Schemes relating to Inland Water

Transport.

(1ii) Central Schemes relating to Develop.  — Rs, 9.62 v

meant of IWT,

(iv) Centrally Sponsored Schemes for — Rs, 1,21 .
the Development of Island Water

Transporl in variqus States,

[ Eng lish)
D.T.C. Strike of May 1985

2644. SHRI YASHWANTRAO
GADAKH PATIL - Will the Minister
of SHIPPING AND TRANSPORT be
pleased to state :

(a) whether all the emplayees of
Delhi Transport Corporation went on
strike on 16 and 17 May, 1983 without

notice ;

(b) if so, action taken against the
indisciplined employees ; and

(c) steps taken to ensure that such
snap strikc do not occur again ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI):
(a) No, Sir. It is only the Drivers and
Conductors in different Depots/Units
who gave a call for the strike on 15th,
16th and 17th May, 1985.

(%) The services of 23 permanent
employees who had actively promoted
the illegal strike on 15th, 16th and
17th May, 1985 were terminated,

Total : Rs. 38.00 Crores

——— — — a————

(c) The Lt, Governor of Delhi in
exercise of the powers under Industrial
Disputes Act, 1967 (14 of 1947) ex-
tended the period of declaration cove:-
ing the Delhi Transport Corporation
to be public Utility Services for the
purpose of the said Act for a period of
six munths w.e.f. 1-3-1985.

Delhi Administration Home (P-II)
dated 17-5-1985 declared Delhi Trans-
port Corporsation as an cssential service
under Bssentiai Services Maintenance
Act, 1981 for a period of one month,
which has now been extended for
another three months,

Bana Sagar Project on Sone River

2645, KUMARI PUSHPA DEVI :
Will the Minister of IRRIGATION
AND POWER bec pleased to state

(a) the amount spent on the -cons-. .
truction of Bana Sugar Project on the
Sone river in Madhya Pradesh so
far ; -

(b) the original estimated cost of
above project ;

‘(c) the target date set for the
completion of that project ; and

V-
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-{d) the progress made so far in the
comp letion of the construction work

THE MINISTER OF IRRIGATION
AND POWER (SHRI B, SHANKARA-
NAND) : {a) Rs. 73,97 crores upto

‘March, 1985, against the revised cost
of Rs. 260.51 crores as -estimated in
1982.

(b) Rs. 91.30 crores as approved by
the Planning Commission in 1978,

(¢) The Project is likely to be com-
pleted in all respects by March, 1990.

(d) For the Masonry portion of
the Bana Sagar Dam, 85% of excava-
tion, 40% of masonry work and 257
concerting work have been completed
upto March, 1985, In the ro;:k-ﬁll
portion, 619 of excavation, 97 of
carth work and 10% of Rock-fill
wark have been completed.

o Requirement of Beds in Delhi
Hospitals

2646. DR. AK. PATEL :
SHR1 C. JANGA REDDY
SHRI MOHD. MAHFOOJ
ALl KHAN :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state

(a) whether Government have made
any, assessment with regard to the
requirement/shortage of beds in various
Central Government hospitals in
Delhi ;

(b) if so, what are the details
thereof ;

(c) what steps have been taken by
Government 1o meet the shortage of
beds in these hospilals to prevent over-
crowing and to provide proper facilities
‘or the treatment of patients ; and

(d) what are the ‘estimated require-
ments of Delhi by the end of Seventh
Plan and how it shall be met 9
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THE MINISTER OF STATE IN
THE DEPARTMENT OF HEATH AND
FAMILY WELFARE (SHRI YOGEN-
DRA MAKWANA) : (a) to (d) : The
norm of 1 bed per 1000 popuiation is
generally accepted as a desirable levels.
It is a fact the number of beds in the
Government hospitals in Delhi is not
adequate to take care of the demands
from the patients. This is mostly due
to the fact that these hospitals cater to.
patients from Delhi as well as many of
the neighbouring States. A mere in-
crease in the bed strength of such
hospitals, apart from the administra-
tive difficulties involved, would not be
able to take care of the increasing
demands. The approach of the Govern«
ment therefore is to establish a chain
of peripheral level hospitals in and
around Delhi to take care of the
medical problems in such peripheral
arcas which, in turn, would ease the
congestion in the existing hospitals and
cnable the Government 10 provide the
medical facilities in a mote satisfuctory
manper. At the moment, two hospitals
with a bed strength of 500 each are in
the process of getting commissioned at
Hari Nagar and Shahdara., Three other
hospitals with 100 beds cach are being
planned at Mangolpuri, Khichripur and
Jaffarpur,

Investment in specific on going
Irrigation Projects

2647, SHRI JAGANNATH PATT-
NAIK : Will the Minister of IRRIGA-
TION AND POWER be plcased to
state :

(a) whether itisa fact that his
Ministry has advised the State Govern-
ments to make investments in specific
on going projects which are in an
advanced stage and arc to be complet-
ed during the Seventh Five Year Plan
50 as to make best use of the available
financial resources ; and

(b) if 50, the details thereof ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI B. SHANKARA.
NAND) : (as and (b) : The approach to
the Seventh Plan emphasises that
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priority should be given to sompletion
of on-going projects which would start.
yielding benefils during the plan by
funding them adequately, This point
was emphasised to State Government’s
representatives and kept in view during
the Workiag Group meetings held in
the Planning Commission for recom-
mending outlays for individual proje.ts
in the irrigation sector for individual
projects in the irrigation sector for
1985-.86 and for the Seventh Plan.

Admission im Jawaharlal Nehru
University

2648, SHRI MUKUL WASNIK :
Wiil the Minister of EDUCATION be
pleased to state ;

{a) whether it is a fact that
Jewaharlal Nehru University (Central

University) New Delhi is denying
admissions to students wha have
passed examinations other than the

104+2+3 ; and

(b\ if so, what steps Government
plan to take to ensure that all students
who complete 15 yeirs of education
and are otherwise qualified for post-
graduation get admission Jawaharlal
Nehru University to ensure the natiq-
nal character of the university ?

THE MINSTIER OF EDUCATION
(SHRI K. G. PANT) : (a) No, Sir.

(b) In the case of the students
from States and Union Territories
which have not yet adopled the
104243 patiern, provisions has been
made that studcnts who have success-
fully completed the first year Master’s
degree programme are cligible to
appear in the admission test far
M.A./M.Sc. (two-year) programmes.
Similarly, students from States and
Union Territories which have not
ndopted the 1042 pattern of schoal
education are eligible to appear in the
admission test for the five-year inte-
grated M.A, programmes if they have
successfully completed the first-year of
the Bachelor’s degree cxamination,
This provision will ensure that no
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student from any Stale or Union
Territory is denied the apportunity to
join the J.N.U,

Central University Status to Jamia
Millia Islamia University

2649, SHRI MUKUL WASNIK :
Will the Minister of EDUCATION be
- pleased to state

(a) whether it is a fact that the
Government have a proposal to give a
status of Central University to Jamia
Millia Islamia University, New Delhi;
and

(b) if so, the reasons for delay
in its implementation ?

THE MINISTER OF EDUCATION
(SHRI K. C. PANT): (a) and {(b):
At its meeting held on the 4th October,
1983 the Executive Council of the
Jamia Millia Islamia decided to
request the Ministry of Education and
the University Grants Commission to
grant statutory central univeisity status
to the Jamia, The proposal was
considered by the University Grants
Commission and it regretted its
inability to accept the proposal to
convert the Jamia, at present a deemed
university, into a statutory university,

Closure of Electric Loco Shed at
Adra

2650, SHR1 BASUDEB
ACHARIA : Wil the Minister of
RAILWAYS be pleased to state :

(a) whether Government have taken
decision to close down electric loco
shed at Adra and. to transfer all’
electric loco drivers to other places ;
and

(b) If so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
(i) No, Sir. There is no Electric
Loco shed at Adra, (ii) Of the 44
drivers based at Adra, 15 goods drivers
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have  been transferred from Adra ta
Anara (14 Kms away).

(b) As here are very few electric
goods sarvices originating from Adra,
the services of goods drivers based at
Adra cannot be fully utilised. The
extra drivers have, therefore, been
shified to Anara which is the focal
point for electric goods services.

[Translatton]
Construction of Bargi Dam

2651. SHRI MOHAN LAL
JHIKRAM : Will the Minister of
IRRIGATION AND POWER be pleased
to state the year in which the censtruc-
tion work of Bargi Dam is likely to be
completed and the total expenditu'e to
be incurred on the construction of this
dam and the total area to be irrigated
thereby ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI B. SHANKARA-
NAND) : Bargi wmulti-purpose project
(Unit-I—Dam + Unit II—Canals) taken
up by Madhya Pradesh is estimated to
cost Rs. 416 ciores and will provide
irrigation to an area of 2,20 Jakh
hectares, The works on the Bargi
Dam (Unit I) are in an advanced stage
of construction and are programmed to
be completed in thz Seventh Plan,
An expenditure of Rs. 90.91 crores has
been incurred on the Dam (Unit I)
upto March 1985 as against its esti-
mated cost of Rs. 113,60 crores. The
works on canals (Uni.-Il) are also in
progress.

Providing New Diese! Engines, Coaches
and Wagons to Trains between
Jabalpur and Gondia and

Mandla and Parasia
2652, SHRI MOHAN LAL
JHIKRAM : Will the Minister of

RAILWAYS be pleased to state :

(a) the total number of engines
engaged in the narrow gauge line from
Jabalpur to Gondia and Mandla to
- Parasia and the life of cach engine ;

SRAVANA 17, 1907 (S4%4)
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(b) whether all these ~cngines are

fit for operation in ali respects ;. .

(c) if not, the reasons for not
replacing these engines with new ones
so for ; R

P e ' ¥4

(d) whether passengers coaches apd,
wagons of the trains running oa the
aforesaid time are old and in poor
condition and these have been in use
for many yeare there ;

(e) if so, the reasons for not
replacing these coaches and wagons so
far ; and

(f) whéther there is any proposal
for providing new engines and new
coaches/wagons in near future ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
19 steam and 11 diesel locomotives
are working and non of them are more
than 35 years of age.

(b) Yes, Sir,
(¢) Does not arise,

(d) No, Sir. Majority of coaches
are less than 25 years of age. The
coaches and wagons before being put
to run. on trains are thoroughly
attended and made fit,

(e) and (f) : Steam locos are 'being
progressively replaced with Diesel
Locomotives. Coaches and Wagons
are replaced with new ones as and
when required,

[English] .

Mentally Retarded Person and
Allocation of more Funds

2653. SHR1 DHARAM PAL SINGH
MALIK : Wilt the Minister of
SOCIAL AND WOMEN’S WELFARE
be pleased to state :

(a) whether Government propose
to allocate more funds for provisions
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of meve fucilitteshinodicat treatiment to
the mentally petarded peraons ; und

K.{m(b)\‘ if 80, the details thereof ?

" ¥HE MINISTER OF STATE OF
THE MINISTRY OF SOCIAL AND
WOMEN’S WELFARE (SHRIMATI M,
CRARDRASEKHAR) : (2) and (b):
Ptiting the Seventh Five Year Plan
the following programmes are pro.
péded to be implemented :—

l.

3.

‘,

Scholarship to mentally handi-
capped individuals for securing
general education, vocational
training and in-plant training.
In the current year’s budget a
provision of Rs. 250.00 lakhs
has been made to give scholar-
ships to all categories of
handicapped including the
mentally retarded,

Grant-in-aid to voluntary
organisations for promoting
education, training and rehabi-
litation of the mentally
retarded. A provisions of Rs.
295.00 lakhs has been made
in the current year’s budget
for giving financial assistance
to all voluntary organisations
including those dealing with
mentally handicapped persons.
About Rs. 50.00 Jakhs is
likely to be given to voluntary
organisations exciusively dea.-
ing with mentally handi-
capped.

A National I stitute fcr the
Mentally Handicapped has
recently been set up at
Hyderabad. This will be an
apex organisation to deal with
training  of professionals,
conductirg rescarch and
development of appropriate
service models for the mentally
handicapped. A provision of
Rs. 70,00 lakhs is made in
the current year’s budget for
this Institute.

Specinl emplayment exchanges
and Vocsational Rehabilitation.
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Centres  register mnmﬁ‘
handicapped  persons for
placements.

5. To encourage employment of
mentally retarded persons in
the private sector, the Presi-
dent of India gives national
awards every year to oOut.
standing  handicapped ent.
ployees and employers.

6. The Ministry runs a special
schools for mentally handi-
capped childrea viz. Model
School for the Mentally
Deficient  Children, New
Delhi. A provision of about
Rs. 9.00 lakhs has been made
in the current year’s budget
for this Institution,

7. The National Institute of
Mental Health and Neuro-
Sciences, Bangalore and
Central Institute of Psychiatry
Ranchi, two Institutes under
the Minisiry of Health and
Family Welfare, are involved
in the research training ete.
on mental health problems and
psychiatry.

These programmes will be expand-
ed in the Seventh Five Year Plan
according to availability of resources.

Superfast Train between Waltair
and New Delhi

2654. SHRI S. M. BHATTAM :
SHRI VIJAYA KUMAR
RAJU :

Will the Minister of RAILWAYS
be pleased to state :

(a) whether Government  of
Andhra Pradesh represented to the
Centre about the need to run a Super-
fast express train between Waltair and
New Delhi in the month of June,
1985 ;

(b) whether pending final action
on the above proposal a request wag
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made for ‘iwowion of link Express
beiween Waliair and Kazipet connept-

ing the Delhi trains—atleast twice 8

week to start with ;

ic) whether the Centre was
similarly requested to change the name
of Waltair to Vishakhapatnam ; and

(d) if so, the action taken in this
regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
Yes, Sir.

(b) Yes, Sir.

(c) Yes, Sir,

(d) The preposal of introduction
of a superfast train beiween Waltair
and New Declhi and Link Express
beciween Waltair and Kazipet has been
examinad but found not feasibie on
acoount of paucity of resources in
shape of coaches, diessl Jocomotives
etc.

The proposal for changing the
name of Waltair to Visakbapatnam has
been referred to the Ministry of Home
Affairs and the State Government of
Andhra Pradesh.

Proposal for Running Circular
Train in Visakhapatnam

2655, SHRI S. M. BHATTAM :
Will the Minister of RAILWAYS be
pleased to state : '

(a) whether Government are
considering any representations or
proposals for running a circular traim
in Visakhapatnam ;

(b) if so, the details thereof ; ana

(c) the estimated expeunditure for
the same ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR1 MADHAVRAO SCINDIA) : (a)
No, Sir.

(b) and (¢) ; Does not arise.

bet ween Vls;wm

2656. SHRI S. M. BHATTAM |
Will the Minister of RAILWAYS‘b;ql'
pleased to state

Intreduction.of &, Sbattie mh oy

(a) whether Government proposé
to introduce a shuttle train between
Visakhapatnam and Tuni in Andhra
Pradesh in view of the heavy traffic’;
and

(b) if not, whether any survey is
proposed to be conducted to assess the
actual needs and requitements of the
public and the passenger traffic there ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
No, Sir.

(b) A survey has already been
conducted which revcaled adequate
justification for running a shuitle train
between Tuni and Waltair, but scarcity
of couaches, locomotives and lack of
terminal facilities at Waltair do not
permit introduction of such a train.

M.V. Lok Prakash Damaged while
' Mooring

2657. SHRI S, M. BHATTAM:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) Whether a ship MV. Lok
Prakash bearing Shipyard aumber V,C,
1128, launched by the Hindustan
Shipyard Limited, Visakhapatnam has
been damaged while mooring resulting
in a dozen dents and lamipations
requiring considerable repairs ; and

(b) ifso, whether the responsibi-
lity for the negligent mooring of the
ship has been fixed.

THE MINISTER OF STATE OF .
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHR1 Z. R. ANSARI1) :
(a) Ships are shified from berth to
berth and moved with the assistance
of competent handling personnel Wwith
authorised pilots of the -Port "Frust,
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Depending on wind and tide conditions
it is nelther abnormal nor unusual for
ships getting minor dents etc. when
being moved alongside. M.V. ‘Lok
Prakash’ bearing Shipyard's number
VC ‘1128, when being moved along-
side open dolphin berth of the Ship-
* yard, suffered dents, The vessel is
subsequentiydry-docked as part of its
normal production programme and in
the course of dry-docking, such, dents
are reparied and remaved as per nor-
mal yard practice.

(b) No Sir, as no negligence has
been established in the mooring of the
vessel,

DESU'’S Share in Bhakra System

2658. SHRI BIRINDER SINGH
Will the Minister of IRRIGATION
AND POWER be pleascd to state ;

(a) whethe DESU has any share in
the electri~ily geaerated by Bhakia
System includirg Dchar and Pong
Hydro-electric Project ; and

(b) whether DESU  has drawn
electricity from these Projects from
June, 1984 to May, 1985, unautho-
risedly forcing Bhakra Beas Management
Board to generate much in excess of
scheduled generation at the cost of
partner States ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : (a) No, Sir,

(b) DESU has drawn some electri-
city from Bhakra Beas Management

AUGUST 8, 1588
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Board stations during June, 1984 to
May, 1985 to meet its load requires
ments as, at times, generation froin
its own resources ' including Badarpur
Thermal Power Station was low and
aiso on account of the non-availability
of its full share from Singrauli Super
Thermal Power Station,

Haryana’s Share from Indraprasth
Thermal Plant

2659, SHRI BIRINDER SINGH -
Will the Minister of IRRIGATION
AND POWER be pleased (o state :

(a) whether the State of Haryana
has any share in the electricity gene-
rated by Indraprastha Thermal Plant

(b) what was the month-wise
generation  of  electricity by the
Indraprasiba Thermal Plant during the
months fiom June, 1984 to June,
1985 ; and

(¢) what was the month-wise
drawal of electricity by Haryana from
this The:mai Plant during the period
mantioned in part ‘b’ against its
authoriscd share ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : (a) Yes, Sir.

(b) and (c) : The
gencration at  Indraprastha Thermal
Power Plant, Haryana’s share in
Indraprastha generation and actual
drawal by Harvana from June, 1984 to
June, 1985 are indicated in the state.
ment below ®

month-wise

Statement
-Detalls of the month-wise energy generation at the Indraprasth Thermal Power
station and 1he shares vis-a-vis the actual Supply of energy to Haryana
Sfrom 1i.e Staton during the period from June 84 to June ’83

(A1l figures in-MU)

——

Month I. P. Generation Haryana’s share Supply to Haryana
| (Total) in 1. P. Station from I. P. Station
1 2 3 4
June ’34 124.4 29 18
July ’84 143.6 29 25
- August ‘84 156.0

33 2l
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3 4 .t

Septemlcer *84 142.8 31 20
October ’84 131.7 29 23
November ’84 127.4 25 23
December *84 125.9 25 25
January ’85 129.3 24 18
February ’85 ° 104.4 23 21
March ’85 124.6 27 17
April ’85 1252 32 11
May ’85 115.0 23 8
fune ’85 116.8 26 9
Total —;;6 N ~_‘2-:;9---

Loss of Revenue due to Cancellation
of Local Train between Thane
and Bombay

2660. SHRI M. RAGHUMA
REDDY : Will the Minister of RAIL-
WAYS be plcased to state :

(a) whether a study about th. loss
of revenue to the Government due to
cancellation of loca: trains between
Thane and Bombay has been under-
taken

(b) if so, annual loss suffered by
the Railways due to cancellation of
these trains ; and

(c) what was the annual revenue
from this section before cancellation ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
\SHRI MADHAVRAO SCINDIA) : (a)
to (c) : Over the years, the number of
suburban train services between
Bombay and Thane has inereased from
476 trains daily ason 30.9.1983 to
545 trains dailyon 1.11.1984. How-
ever, duc to an sccident at Byculla on

s St o

22.11.1984 the number had been
reduced tcmporarily and as against 40
trains cancelied (ill 17.1.1985 the
number has come down to 16 trains
from 1.5.1985.

No separate account is maintained
of earnings from Bombay VTI-Thane
sector. However, the total earnings
from the Bombay suburban sector
(Central Railway) during the year
1983-84 was Rs. 52,72 crores and in
1984-85 Rs. 57.46 crores (provisional).
It would be seen that there was no
impact of reduction in the Bombay
VT-Thane services on the earnings,

Use of Household Detergents can
Cause Skin Cancer

2661. SHRI KALI PRASAD
PANDEY : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state : ‘

(a) whether it is a fact that a study
conducted by the Industrial Toxicology
Research Centre, Lucknow has re vealed
that the use of houschold detergents
can cause skin cancer and lead (o
severe vision impairmentg ;
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(b) if so, what are the details and
facts in this regard ; and

“(¢) what is the reaction of Govern-
ment in regard thereto and what
measures are contemplated to inform
the general public of the effects of the
use of household detergents ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF HEALTH (SHRI
YOGENDRA MAKWANA : (a) and
(b): The Industrial  Toxicology
Rescarch Centre, Lucknow, has taken
up studies on various commercial
detergents and cosmetic preparations.
These are continuing and at this stage
it cannot be concluded that household
detergents can cause skin cancer and
lead to severe vision impairment. The
news item thal appecared in the Times
of India of 16th July, 1985 is based a
review of article of one of the scien-
tists of Industrial Toxicology Research
Centre, Lucknow. This review article,
published in thc January, 1982 issue
of the Journal of Scientific and Indus-
{rial Research, refers to results of
studies conducted in other parts of the
world,

(c) In vicw of what has been stated
above, the question of taking any
measures at this stage does not arise.

[ Translation)
Tanda Thermal Power Plant

2662. SHRIR. P. SUMAN : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the total amount sanctianed hy
the Government for the construction
of Tanda Thermal Project in Faizabad
in Uttar Pradesh ;

(b) the total estimated cost of the
project before the work was started on
the project and the extent of cost escu-
lation thereof ;

(c) whether any time schedule was
fixed for commissioning of the Ist unit
of this project ;

Tk Aﬂﬁm%m{ B
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(d) if so, the reasons for delay in
its completion ; and

(¢) whether Government has issued

 Or proposc to issue any instructions to

complete the project with greater
speed and if so, when it will be com-
pleted and if not, the reasons thercfor ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU): (a)to (e):
The information is being collected and
will be laid on the Tablc of the House,

[ Engltsh)
Development of Mahanadi in Orissa

2663. SHRIMATI JAYANTI
PATNAIK : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state :

(a) the amount spent on Inland
Water Transport during the Sixth
Plan ;

(b) whether Government have a
proposal for the further development
of Mahanadi in Orissa ; and

(¢) if so, the details thercof ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI]) :
(a) An amount of Rs. 39.05 crores
was spent in the Central Sector on
lnland Water Transport during the
Sixth Plan.

() and (c): The Seventh Five-
Year Plan is yet to be finalised,

Widening of National Highway No. 8
between Cuttack and Bhubaneswar

2664. SHRIMATI JAYANT1
PATNAIK : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to Siate :

(a) the progress made in widening
the National Highway No, 5 beiween
Mahanadi near Cuttack and Khandagiri
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penr Bhubaneswar into four lanes
and :

- (b) the details thereof and the
amount spent so far on that project ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARD :
(8) and (b) : One estimate amounting
to Rs. 91.42 lakhs for widening to
four lanes for 1,78 KM in the stretch
from km. 22.82 to 24.60 near Cuttack
bas been sanctioned. The construction
work has already been taken up and is
targetted for completion by 1987, An
expenditure of about Rs. 3 lakhs has
been incurred on this work upto June,
1985,

Setting up of Locomotive Wdrkshops
during Seventh Plan

2666. SHRI V. TULSIRAM : Will
the Minister of RAILWAYS be pleased
to state :

(a) the details of Locomotive
workshops proposed to be set up
during the Seventh Five Year Plan,

when the work is expected to be taken -

up and estimated annual production ;

(b) whether such a workshop is
proposed to be set up in Andhra
Pradesh being the most undeveloped

and backward State ;
(c) if so, the details thereof ; and
(@) if not, the reasons therefor ?
THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
MADHAVRAO SCINDIA) :
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(a) to (d) : The Seventh Plan has not
yet been finalised.

[Tran:}arlon] ‘
Drawing Five Lift Canals from
Indira Gandhi Canal

2667. SHRI MANPHOOL SINGH
CHAUDHARY : Will the Minister of
IRRIGATION AND POWER be plsased
to state :

(a) whether five lift canals are
proposed to be drawn from Indira
Gandhi Canal in Rajasthan and if 80,
the names thereof ;

(b) what would be the capacity of
each lift canal :

(c) the amount provided in the
current year’s budget for Gazner and
Kolayat ;

(d) the time likely 1o be taken in
the completion of these Iift irrigation
schemes ;

(¢) the grants sanctioned for Indira
Gandhi Canal during this year ;

() whether this grant also includes -
the provision for drinking water ; and

(8) whether drinking water will be
provided not only to Bikaner but also
to Nagor by these lift irrigation
schemes ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI B. SHANKARA-
NAND) : (a) and (b) : The Government
of Rajasthan have proposed the
following 1ift schemes to bc taken off
from the Indira Gandhi Canal : —

(SHR1
§i. No. Name of the lift acheme Capacity
1. Sahawa 25.22 cumecs
. Gajner 12,66 cumecs
. Kolayat (including Bangassar) 21.96 cumecs
4, Phalodi ' 14.47 cumecs

5. Pokaran

~ 5.82 cumecs
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(c) For the current year, (-
Gajner and Kolayat lift schemes, the
State Government have proposed pro-
vision of Rs. 40 lakhs and Rs. 25
lakhs respectively,

(d) These schemes arz likely ta be
completed by the end of VIIIth Plan.

(e)and (f) : The provision for the
Jndira Gandhi Canal Project in the
current year is Rs. 50 crores. This
does not include a provision for drink-
ing water schemes, which are funded
separately.

(g) Drinking water supply to
Bikaner is covercd under Stage T of
the Indira Gandhi Canal Project. The
supply of drinking water ta Nagaur is
included in the schemes referred to in
(a) above.

Palana Thermal Power Plant

SHRI MANPHOOL SINGH
CHAUDHARY :

SHRI VIRDHI CHANDER
JAIN :

2668,

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(ay whether Planning Commission
has accorded its approval to the
Palana Thermal Power Plant from the
technical and economic point of view ;

(b) if so, the provision made in the
Seventh Plan for this project and pawer
generation in Rajasthan ;

(c) when the work of installation
of Palana Thermal Plant is likely to be
started and completed ; and

(d) what would be the capacity of
this plant ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER

(SHRI ARUN NEHRU) : (a) No, Sir.

" H,.A,!,h\ I,\qqqr‘gy}g Aalrispvr S
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(c) Installation of the Palana pro-
ject can be started and its completion
schedule can be determined only after
an investmeut decision has been taken,

(d) The proposed capacity of the
project is 120 MW.

[ English)

Road [over-bridge at Tangarapalli
on Natlonal Highway No. 6in
Orissa

2669 SHRI RADHAKANTA
DIGAL : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state :

(a) the estimated cost of the road
over-bridge at Tangarapalli on National
Highway No. 6 across Jharsuguda-
Sambelpur Railway line in Orissa ;

(b) the amount provided by the
Centre for the construction of that
road over-bridge ; and

(¢) the steps taken (o complete the
construction work ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSAR]) :
(a) to (c) : A provision of Rs. 50 lakhs
has been made in thc Annual Plan
1985-86 to meet the cost of construce
tion of Road over-bridge including its
aporoachcs at Tangarapalli on N. H, 6.
The estimate in this respect is under
consideration of the Ministry for sanc-
tion-

[ Translation)

Admission Procedure jn Delhi
Unlversity Colleges

2670, SHRI SHANTI DHARI-
WAL : Will the Ministcr of EDUCA-
TION be pleased to statc :

(a) whether Delhi University has
introduced a new procedure for admis-
in graduate level
courses in its affiliated colleges ;

(b) if 80, the detams thereof

R R YA
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(c) Whethet several <omplaints
have been received against this new
pracedure ;

(d) if so, whether Government
propose to centralise the new admis-
sion procedurc in the University ; and

(e) if so, when and if not, the
reasons therefor ?

IHE MINISER OF EDUCATION
(SHRI K. C. PANT) : (a) No, Sir.

(b) and (c) : Do not arise.

(@) and (e): According to the
existing procedure, students seeking
admission to first degree couiscs apply
to Colleges of their choice. As this
procedure has been  working  satis-
factorily, there is no proposal to
centralise all admission to all Colleges
of the University.

[English)
Decline in Passenger Traflic

2671. SHRI BHOLA NATH
SEN : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether the number of passen-
gers carried annually by the Indian
Railways has sharply declined during
the past few years ;

(b) if so, the details thereof ;

(¢) the reasons for such decline ;
and

(d) the steps taken/proposed to
increase passenger traffic ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
Yes, Sir

(b) The details are as
below :

given
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Year Passéngér originatiué
(in millions)

1981-82 3,74

1982.83 3,655

1983.84 3,325

1984-85 3,330

(Estimated)

(c) and {(d) : The decline is in short
discance traffic, It is mainly attributable
to the increase in the fares of short
distance travel as recommended by the
Rail Traffic Enquiry Committee. Thé
idea behind this wa. that short dis.
tance passenger traffic can generally"
be carried more ecoaomically by road.

Introduction of more Trains between
Lalgola Ghat and Calcutta

2672. SHRI R.P. DAS: Wwill
the Minister of RAILWAYS be pleased
to state :

(a) whether Government are aware
of the problems being faced by the
passengers travelling trom Murshidabad
and Nadia District to Calcutia because
of inadequate rail services ;

(b) if so, whether Government are
considering to introduce more trains
between Lalgola Ghat and Calcutta ;
and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
No, Sir. There are adequate services
between Lalgola and Sealdah which.
serve the entire Murshidabad and .
Nadia districts.

(b No, Sir.

(c) Due to the fact that there are
adequate services already provided.
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Proposal to Reduce Running Time
of Superfast Trains

2673. SHRI R. P. DAS : Will the
Mipister of RAILWAYS be pleased to
state -

(a) whether Government have been
contemplating to reduce the running
time of all the superfast trains toa
considerable extent ; and

(b) if so, whether Government
propose to consider the cases of
Rajdhani Express and Kalka Mail by
placing them in their original running
time between Calcutta and Delhij and
vice-versa ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
and (b) : There is no proposal to
reduce the running time of all Super-
fast trains. As regards Rajdhani
Express and Kalka Mail, it has not
been found feasible 10 bring down the
running time.

Calicut Bye-Pass in Kerala

2674. DR. K. G. ADIYODI :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state

(a) when the work on the propos-
ed 28 Kms long Calicut bye-pass on
National Highway in Kerdia is likely
to be completed ; and

(b) the total expenditure estimated
and the length to be completed during
1985-86 ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
(a) Alignment for the Calicut hye-pass
has been approved and an estimate for
Rs. 3.24 iakhs has been sanctioned
for carrying out investigatory works
for bridges. The land acquisition pro-
posals for the bye-pass are being
finaticed.

(b) Does not arise.

 AUGUST 8, 1985
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Dredger Salvage at Paradip Port
‘ " Postponed

2675. SHRI K. PRADHANI : Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the attempts to sal-
vage the dredger, owned by the Dredg-
ing Corporation of India, which ran
aground on the low sandy bottom near
the southern breakwater on the
approach channel to the Paradip Port
on 22 June, 1985 have been postponed
until November because of the rough
sea ; and

(b) how far the sinking of this
dredger has affecied the port’s cargo
traffic as a result of non-entry of bulk
carriers ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
(a) Yes, Sir.

(b) The port’s cargo traffic has not
been affected by the sinking of dredger.
The Channel is clear for unavigation of
vessels.

Hydel Projects of Orissa for
Seventh Plan

2676. SHRI K. PRADHANI:
Will the Minister of IRRIGATION
AND POWER be pleased to state °

(a) the Seventh Plan outlay fixed
for executing major hydel projects in
the country ;

(b) the .names of the major hydel
projects identified in Orissa for execu»
tion during the Seventh Plan ;

(c) the estimated cost of each of
those major hydel projects ; and

(d) the steps taken to execute those
hydel projects in Orissa ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU): (a) The
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Seventh Plan is yet to be' finalised and
approved by the National Dcvelopmnt

Council.

. (b) to (d): Provisions have been
recommended for the undermentioned
six major hydro-electric schemes :

Estimated Cost
(Rs crores)

Name of the
Project

1. Upper Indravati 380.65 (charge-

able to
Power)
2. Upper Kolab 168.03
3. Rengali 103.82
4 Hirakud Stage I1I 27.88
5. Upper Kolab Extn. 18.61
6. Rengali Extn. 40.55

These schcmes arc under execution,
The Rengali Extn. is yet to be included
in the State Plan.

Ayurvedic Steps to Popularise Ayurvedic
System of Treatment

2677. SHRI AMARSINGH RATH-
AWA : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state :

(a) the number of persons who
qualify their degree course every year
from Ayurvedic Colleges ;

(b) whether it is a fact that a large
number of Ayurvedic doctors are un-
employed and if so, their approximate
number ;

{c) what steps are being faken to
popularise this trea‘ment which is very

old and effective, and thereby utilise .

the services of these unemployed

doctors ; and

(d) whether Government propose
to open Ayurvedic dispensaries in rural

R R T
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arcas sothat the services of ‘the ‘un. "y
employed doctors could be minzed 7 !

THE MINISTER OF S'I'Afm m<
THE DEPARTMENT OF HEALTH.
(SHRI' YOGENDRA MAKWANA) :
(a) According to the information avai-.
lable in the Ministry the out turn of -
graduates from Ayurvedic Colleges ;
every year is approximately 2000 per,
annum, L

(b) As per information available,
at the end of December, 1983, 6874
graduates were on the live Register of
the Employment Exchanges in India.

() A sum of Rs. 43.00 crore
approximately has been proposed in
the Central Sectar in the Seventh Five
Year Plan for the development ISM.
and Homoeopathy in the country.

(d) Opening f Ayurvedic Dispen-
saries is primarily a State Subject and
as such is within the jurisdiction of the
respective State Governments,

World Bank Assistance for
Narmada Project

2678. SHRI R. P, GAEKWAD :
Will the Minister of [RRIGATION
AND POWER be pleased to stare °

(a) whether there is any likelihood
of the World Bank Assistance for the
Narmada Project ;

(b) whether the Government of
India have requested the World Bank
for grant of financial assistance for the
project and the amount of assistance
asked for ;

(c) what are the reactions of the
World Bank ; and

(d) if assistance from World Bank:
is not received, what are other alter-
natives considered for financing the
project ?

'THE MINISTER OF IRRIGATION
AND POWER (SHRI B. SHANKARA. -
NAND) : (a) to (d); The World Bank
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was reguesied to agpist.the Narmada
Project in Qujarat which is a joint
project of Gujarat, Madhya Pradesh,
Maharashtra and Rajasthan, The Wor ld

Tog a\ready signed two credit
aﬂ‘een'\ents fbr this project for U.S,
$ 490 million. The sccond Narmada
Project in Madhya Pradesh has also
been appraised by the World Bank
téam and the duscusslons with the
Wofld Bank for credit are in advanced
stages.

Immnnization Facijlities against
Dipthieria, Tetanus, Polio,
TB and Typhoid

v

2679. SHRI G. BHOOPATHY :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased
to ltate :

(a) the details of the villages where
immunization focilities against diseases
like Diptheria, Tetanus, Polio, TB and
Typhoid have been provided ;

(b) whether Government are aware
that there are villages where parents
are not aware of the existence of these
facilities and their children die or are
crippled by these deadly diseases ; and

(c) if so, action taken by Govern-
ment to see that this facility reaches
even the villages ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) :
(a) to (c, : Immunization services for
Diptheria Tetanus, Polio, TB and Ty-
phoid throughoat the country are pro-
vided through a net work of health
institutions, including primary health
centres, sub-centres, ¢tc. Information
about importance of immunization and
the available facilities iz disseminated
. through various channels, including
mass media and inter-personal contact.
The programme of immunization is
proposed to be further strengthened

during the Seventh Five Year Plan,

Development of Languages of Soura
and Santhal Tribes

2680. SHRI GIRIDHAR GOMAN-
GO ¥ Will the Minister of EDUCA-
TION be pieascd to state ; ‘

Weitten Answens 3&6.

{a) whether the Soura and Santhal
Tribes have distinct script of their. own
language ; and

(b) if so, the brief description
regarding the invention, development
and propagatian of these scripis ?

THE MINISTER OF EDUCATION
(SHRI K. C. PANT) : (a) Yes, Sir.

(b) Soura and Santhali have in-
vented scripts of their own, They are

also written in the State language
scripts,

The new Soura script was invented
by Shri Mongol. It is used by his
followers. But Oriya script is also
used to write Soura. The Central
Institute of Tndian languages, Mysore
and NCERT have prepared primers in
Soura script, using nzcessary modifica-

tions to suit the sound system of
Oriya.

The Santhali  script,
Chiki was invented by Sri
is used by his followers. Besides the
01 Chiki, Roman, Bengali, Devanagari
and Oriya scripts are also used to write
Santhali, While Bengali, Devanagari,
Oriya scripts are used for Santhali in
West Bengal, Bihar and Orissa respecti-
vely, Roman scripts is preferred by the
followers of the christiun faith, The
Santhals had orsanised a conference on

the script, but could not come to a
consensus.

called 01
Murmu and

Late Running of Trains

-2681, SHRI B. V. DESAI: Wil
the Minister of RAILWAYS be pleased
to stéte .

(a) whether it is a fact that punc-
tuality of trains has becn g eatly affect-
ed during the last three months ;

(b) if so, the main reasons for the
late running of trains ;

(c) the steps taken to improve the
punctuality of trains ; end
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(4) by what time it is -expected
that the rail services will be punctual ?

; THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] MADHAVRAO SCINDIA) : (a)
While during May and June, 1985,
Punc'uality has been more or less
steady as compared to May/June, 1984,
there was a slight drop during July,
1985 as compared to July, 1984,

(b) The main reasons were heavy
rains, breaches, accidents, Alarm
Chain pulling and other miscreant acti-
vities as well as rolling stock and
Signal failures,

(¢) The punctuality performance of
240 important Mail/Express trains is
being monitored in Railway Board’s
office on day-to-day basis, General
Managers and Divl. Railway Managers
are paying personal attention to matters
pertaining to punctual running of
trains, Liaison with concerned Stat~
Governments is being maintained for
arresting the incidences of alarm chain
puiling, hose-pipe disconnection and
other miscreant activities which are
scriously affecting the punctual running
of trains,

(d) Efforts to improve the punctua-
lity is a continuous process.

Proposal to Stop Subsidising Public
Transport Undertakings

SHRI B. V. DESAI :
SHRI SANT KUMAR
MANDAL :

2682.

Will the Minister of SHIPPING

AND TRANSPORT be pleased to
state:

(a) whether a proposal to stop
. subsiding public transport undertakings
was considered by the Unicn Govern-
ment ;
/

(b) if so, whether Government have
flaally taken a deccision to stop
subsiding public transport ;

(c) whether a directive has been
issued to States in this regard ;

¢d) if so, the details thereof ; and

(e) whether the two-day conference
organised by the Central Institute of
Road Transport was held during the
month of June ? ‘

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
(a) to (d): The Union Government
does not give any subsidy to any of the
state Road Transport Undertakings.
The question of stopping the subsidy to
them therefore does not arise,

(e) Yes Sir.

Introduction of Computers in
Railway Services

2683. SHRI INDRAJIT GUPTA ;
Will the Minister of RAILWAYS be
pleased to state :

(a) the details of the schemes in
hand for introducing computers in the
Railway services ;

(b) how far thesc are expected to
contribute to (i) greater safety of
Railway travel, and (ii) passenger
amenities ; and

(c) whether the implied displace-
ment of Railway staff and their alter-
pative deployment will be discussed
with the Unions before starting compu-
ter operations ? '

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
Indian Railways have a scheme in hand
for introdcing computers in the field of
Freight Operations and Passenger
Reservation Services. This is in addi-
tion to the replacement and augmen.
tation of computing facilities required
by the Railways for their internal
Management Information System,



‘21D Writren sinswers

{b) ‘As a'part'of the computerised
Freight Operations Control, a2 compre-
hesive analysis of accidents taking
place on Indian Railways will be made
which can &assist Indian Railways in
taking preventive measures. The
computerisation of passenger reseivation
would bring about substantial improve-
ment in the quality of reservation
service offcred to the passcngers,

{c) In casc any displacement and
alternahve deplayment of staff arises,
the matter will be discussed with the
Unions, Such discussions have been
held in the past a'so.

Increase in Stalls on Bombay
Suburban Stations

2684, SHRI MURLI DEORA :
Will the Minister of RAILWAYS be

pleased t¢ state :

(a) the necessity and justification
for increasing numoer of railway
stalls on Bombay Suburbon Stations
when commuters are unable to move
casily on the platforms ;

(b) the basis for allotment of
thesc stalls and whether such stalls,
once allotted are sublcttcd by the
allottees to others for a price and at
higher rents ; and

~ (c) the justification for the Railways
to demolish the lavatories and toilet
facilities on the platforms much to the
inconvenience of the large number of
commuters, especially women to make
room for new stalls ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
and (b) : Additional stalls are pro-
vided wherever considered justified
taking into account various factors,
like adequacy of the ekisting catering
arrangements, demand from the
passengers, elc. No case of sub-
lettiag has come to the notice of the
Railway Administrations,

A Alm'lm (m AR

N

/() Railways have not.. demotished
any lavatory o¢ toilet facility to make
room for new stalis.

Creaﬂon of Division at Sambnlpur -

SHRI CHINTAMANI
JENA : ‘

SHRIMATI JAYANTI.
PATNAIK "

2685,

Will the Minister of RAILWAYS
be pleased to siate :

(a) whether it is a fact that
Government of Orissa have approached
the railway authority to release funds
for creating a divisions at Sambalpur
and also tor the other railway projects
which are under the consideration of
Union Government

(b) if so, the details of the projects
sent by Government of Orissa to
Union Government ; and

(c) the action Government have

taken in this respect ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
and (b) : Yes, Sir. The projects for
which Government of Orissa have
approached for release of funds arc—

(i) Creation of Sambalpur DlVl-
sion.

(ii) Talcher—Sambalpur new B.G,
line,

(iii) Koraput—Rayagada new B.G,
line,

(iv) Jakhapura—Daitari—Banspani
new B.G, line,

(c) Due to paucity of funds it has
not been possible to include the work
of creation of Sambalpur Division in
the Budget and to release funds

therefore. .

~ For Koraput—Rayagada New B.G,
ling, Rs. 9.00 crores have bcen allotted
during 1985-86, -

Wrtsren Anwers, 220
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., For, Talcher—Sambalpur new B.G.
line, the outlay for 1985-86 has been
increased from Rs. 1.5 crores to Rs,
. 3.0 crores, ‘ .o

Work on the remaining new B.G.
fine from Daitary to Banspani can be
considered only after a dicision is
taken on the construction of the steel

plant.

States Failed to Implement National
Leprosy Eradication Programme

2686. SHRI LAKSHMAN
MALLICK : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether it has been noticed by
Central Goveinment tha( some States
have failed to impiement the Centrally
sponsored National Leprosy Eradication
Programme ;

(b) if so, the names of such States ;
and

(c) the guideline Central Govern-
ment have sent to States 1o follow for
the eradication of leprosy ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) :
(a) There is no indication that Natio-
nal Leprosy Eradication Programme
has failed in any State.

(b) Does not arise.

(¢) A copy of the operational
guidelines on case detection, treat-
ment, follow-up and reporting of
Leprosy cases is laid on the Table of
the House. [Placed in Library, See
No. LT—1313/85].

,. [ Translation]
Reinstatement of DTC Employees
Removed from Service on Account
of DTC Strike of May

2687. SHRI RAJ KUMAR RAI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state

(a) whether employees of Delbi
Transport Corporation had gone on
strike during the month of May for,
certain reasons and several employees
have been removed from service on
this account ;

(b) if so, whether Government
proposc to reinstate those employeces :
and

(b) it so, the time by which all
these employees are likely to be taken
back in service ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R, ANSARI) :
(a) Yes, Sir. Some of workers resorted
to illegal strike on 15th, 16th and 17th
May, 1985 without any justification
and the scrvices of some permanent
employees fourd actively involved have
been terminated. Probationers, who
did not report for duty before 18th,
were also terminated.

(b) Only in the case of probationers,
those who had valid grounds for
reporting late are being reconsidered.

(c) Such terminated employees are
reinstated as and when it is established
that therc was bonafide justification for
absence or late reporting.

[English)
Book Banks in Schools

2688. SHRI S. KRISHNA
KUMAR : Will the Minister of
EDUCATION be pleased to state -

(a) the State-wise number of Book
Banks established in schools in the
country ;

(b) whether there is any monis
toring of the fundtioning of the Bogk
Banks and the dectails thereof ?

THE MINISTER OF EDUCATION
(SHRI K. C. PANT) : la) The number
of Book Banks cstablished in different
States/Union Territories and Kendriya
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Vidyalaya Sangathan in the couhtry is
as per statements I and II given
below.

(b) School education is primarily
the responsibility of the State Govern-
ments and is mostly looked afier by
them. 1t is, therefore, for thc Statc
Governments to establish Book Banks
‘n schools and monitor their function-

" AUGUST ®, 1985 . .
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ing. Since 1175, the Government has
from time to time recommended to
the State Governments/Union Terti-
tories to set up Book Banks i all
primary and middle schools to supply
textbooks on loan basis to all children
of Scheduled Castes and Scheduled
Tribes and other deprived sections
studying in Classes I—VIII,
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Statement-11 . * )
1 2 3 4
State-wise number of Book Banks
established In Schools under
Kendriya Vidyalaya Sangathan 18. Meghalaya 4 2
19. Mizoram 1 —
S. States/ Na. of No. of
No. UTs. Vidya- Book 20. Nagaland 3 —_—
layas Banks
21, Orissa 16 11
1 2 3 4
22. Pondicherry 1 1
1. Andaman 1 - 23. Punjab 21 15
Nicobar
Islands 24, Rajasthan 27 14
2. Andhra 25 17 25. Sikkim 1 1
Pradesh
26, Tamil Nadu 22 15
4. Arunachal 6 2
Pradesh 27. Tripura 4 1
4. Assam 26 12 28, Uttar Pradesh 68 24
5. Bihar 35 9 29. West Bengal 28 7
30. i
6. Chandigarh 5 2 Foreiga 3 1
7. Delhi 24 1 499 237
8. Goa 3 1 T
9. Gujarat 25 18 Electrification of Rail Lines
10. Haryana 13 7 2689. SHRI S. KRI’HNA
KUMAR : Will the Minister of RAIL-
11, Himachal 8 5 WAYS be pleased to state ;
Pradesh
(a) the railway lines taken up for
12, Jammu & 15 4 electrification during the past three
Kashmir years aud the estimated cost of the
same ; and
13, Karpataka 19 16
(b) the progress in the electrifica-
14, Kerala 14 7 tion work being undertaken ?
15. Madhya 42 18 THE MINISTER OF STATE IN
Pradesh THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
16, Maharashtra 36 15 and (b) : Following electrification pro-
jects have been approved for inclusion
17. Manipur 3 1 in the Railways Warks Programme

during the last three years :
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Electrification works taken Year of Estimated coﬂt
up during the last three Approval in Crores of
years Rupees
1. Balharshah—Wardha 1982-83 37.46
2. Itarsi— Nagpur 1982-83 34,61
3, Itarsi-——Bhusawal 1982.83 71.13
4, Bhopal—Nagda 1982.83 29.00
5.  Kazipet—Sanatnagar 1982-83 28.00
6. Kharagpur—Midnapur 1 984-5 5 01,82
7.  Durg—Nagpur 1984.85 67.15
8. Bina—Katni 1984-85 63.17
9, l Katni—Anuppar—Bilaspur 1984-85 71.81
10. Jolarpettai—Bangalore 1984-85 . 24.01

Karagpur-Midnapur Section has

already been brought under electric

traction,

Preliminary woiks for electrification
in respect of works at items Nos, 1, 2
and 7 are in progress. As regards
electrification works at item Nos. 3 to
5 and 8 to 10, due to constraint of
resources, these projects bave been
given low priority.

United Nations Report Regarding
Death of Children from
Diarrhoea

5690, SHRIMATI NIRMALA
KUMAR] SHAKTAWAT : Will the
Minister of HEALTH AND FAMILY

WELFARE be pleased to state :

(a) whether Government are aware
of United Nations report regarding the
deaths of children from diarrhoea ;

(b) if so, what is number of deaths
of children in India annually from this
disease ;

(c) whether any preventive mea-
sures have been taken by Government
to control the disecase ; and

(d) if so, the results thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) : (a)
Yes, Sir.

(b) Number of cases and deaths
reported due to diarrhoea in India
during the last 3 years are as under :

Year No. of Cases No. of Deaths
1982 6929475 2283
1983 7918128 2202
1984 73678417 4629
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(¢) The following measures have
been taken by the Government to con-
trol the disease : ‘

(i) An intensive educational pro-
gramme has been launched for
the medical and para-medical
personnel on oral rehydration
therapy.

(ii» Paediatricians and Microbio-
logists have been trained to
previde improved  referal
services.

(iii) Oral rehydration salt is being
a supplied through the peri-
pheral health workers at the
community levecl.

(iv) 11 lakhs booklets on the Pre-
vention and Management of
Diarrhoeal Diseases have been
printed in the different regio-
nal languages and circulated
in the community.

(v) In collaboration with Tndian
Medical Association, private
practitioners in the different
parts of the country are being
trained in the new concept of
management  on  diarrhoeal
diseascs through oral rehydra-
tion technology,

{vi) Oral rehydration salt produc-
tion capacity has been aug-
menied by the Public Sector
Undertakings and the country
has achieved sclf-sufficiency in
the same,

(d) The health care delivery staff
have been trained in oral rehydration
therapy and community awareness for
prevention and management of diarr-
hoeal discases has been created. It is
expected that this would have an im-
pact in the long run.

Progress of Gujarat Portion of
Narmada Project

2691, SHRI RANJIT SINGH
GAEKWAD : . Will the Minister of
IRRIGATION AND POWER be pleas-
ed to state :

AUGUST 8, 1988
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(a) the cumulative expected pro-
gress to date for the Gyjarat portion of
the Narmada Irrigation Project ;

(b) whether there is any proposal
to establish Narmada Control Board,
if so, who are its persobnel ;

(c) the actual amount spent and
the physical targets till the year 1984-
86 ;

(d) the monitoring organisation
under the Central Water Comm ission :
and

(e) at what intervals the reports
are received from the other end ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI B. SHANKARA.-
NAND) ¢ (a) and (c) : An expenditure
of Rs. 266.23 crores has been incurred
on the project upto March, 1985, i.e.,
upto the end of the financial year
(1984-85). The expenditure to the end
of August, 1985 is expected to be
about Rs. 281 crores. Works of river-
diversion, fault-zone concreting and
excavation of main dam scat arc come
pleted, Works of treatment of weak
layers, grouting work, construction of
left blocks from 1 to 10, rock fill dams
and main canal warks between Km. 0
to Km. 21 are under progress, Work
of the rockfiil dam is expected to be
completed during the year 1985-86.

(b) The Government of Gujarat
have dropped the proposal for setting
up a Narmada Control Board, Instead,
the State Government have set up a
new Department namely Narmada
Valley Development Department with
effect from 1st April, 1984 which is
headed by an Additional Chief Secre-
tary.

(d) and (¢) : Sardar Sarovar Project
is not monitared by the Central Water

- Commission, but by the office of the

Sardar Sarovar Construction Advisory

- Committee, which has a Secretary of

tl}e rank of a Chief Engineer. Quar-
terly ProgresS Reports are placed
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peforé the Sardar Sarovar Construction
Advisory Committee.

[;Trq\qslatlon]
Central School in Ajmer

2692. SHRI VISHNU MODI:
Will the Minister of EDUCATION be
pleased to state :

{a) whether it is a fact that there
are several State and Central Govern-
ment offices in Ajmer in Rajasthan in
which large number of employees are
working :

(b) if so, whether Government have
received @ memorandum for opening a
Central School at Ajmer in order to
provide better education to the child-
ren of these employees :

(c) if so, the action taken by the
Government in regard to opening of a
Central School at Ajmer ; and

(d) if not, the reasons for not
opening the Ccniral School at Ajmer ?

THE MINISTER OF EDUCATION
(SHRI K. C. PANT) ;: (a) to (d): A
new Kendriya Vidyalaya (Central
School) at Ajmer has been sanctioned
during the current academic year,

[Eniglish]

Provision Made daring Seventh Plan
for Production of Coaches for
Suburban Commuters

2693. SHRI HUSSAIN DALWAI :
Will the Minister of RAILWAYS be
pleased to staie :

(a) what effective steps are pro-
posed to be taken by Government for
meeting the growing needs of commu-
ters gf Railways in metropolitan cities
of Bombay, Calcutta and Madras for
running its suburban rail service mnore
effectively and speedily ;

(b) whether Raiiway Ministry are
of thé view that the present facilities
of ocoached avatiabic for suburban
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passénger services is adequate to Teet
the' Actual requirements ;- |

(c) whether Government have ear-
marked substantial financial resources
for this project during the Seventh
Plan ; and

(d) if so, what are the provisions
proposed in the Seventh Plan for this
specific purpose ?

- THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
Within the limited resources, Indian
Railways have been slowly but gradu-
ally making more services available in
the Metropolitan cities of Bombay,
Calcutta and Madras. Since 18t Aprilg
1983 Railways have introduced meore
than 200 suburban trains in these
metropolitan cities besides extending
the run of over hundred such trains.
As and when more EMU coaches bea
come available, services will be sui-
tably augmentcd,

(b) Yes, Sir.

(c) and (d) : The Seventh Plan has
pot been finalised. Given adequate
plan allocation, Railways aim shall be
to make full use of the indigenous pro-
duction  capacity for  additional
coaches,

Progress of Construction of Nhava
Sheva Port

2694, SHRI HUSSAIN DALWAJ :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the progress of construction of
the satellite port of Nhava Sheva in
Maharashtra ; and

(b) the amount so far
Government on that project ?

spent by

_THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
(a) About 70% of the land required
has been acquired. The preliminary
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works like construction of landing
jetty, site of offices, residential build-
ings, provision of water supply and
electricity are in progress, The cons-
truction of accommodation for Central
Tedustrial Security Force—Phase 1 has
been completed. Contract-I (main
civil works) has been awarded in July,
1985. The tender documents in res-
pect of other major works are under
various stages of finalisation,

(b) Upto June, 1985, an expendi-
ture of Rs. 18.99 crores has been in-
curred on this project.

Construction of Rail Lines in
Karnataka

2695. SHRIMATI BASAVARAIJES-
WARI : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Government of Karna-
taka have requested union Government
for taking up of construction of new
railway lines

(b) if s0, the details thereof ;

(¢) what will be the financial impli-
cationms ;

(d) whether the feasibility reports
have been received ; and

(e) if 80, the details thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
( SHRI MADHAVRAO SCINDIA) : (a)
to (c) Government of Karnataka in
their Memorandum to Railway Con-
vention Committee (1980) requested
for taking up a number of New Line
Their details and present position are
as under :

1. Chitradurg to Rayadurg (100
kms.)

This has been approved and cons-
truction is in progress. Its anticipated
cost is about Rs. 35 crore,

2. Hubli-Karwar (191 kms.)
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3. Chamrajanagar-Sathya Manga-.
lam-Coimbtore (180 kms,) ~

Surveys for these lines are in pro-
gress to assess cost and financial
remnuarativeness of these projects.

4, Chamarjanagar-Maddur via
Yelandur (180 kms. approx.) "

5. Mysore-Bellary via Sira (340
kms, approx.)

Surveys for these lines have not
been taken up to assess their financial
implication, In view of severe cons-
traint of resources and heavy commit-
ments already on hand, these projects
cannot be considcred at present,

Alleppey-Kayam Kulam Rail Line '

2696. SHRI T. BASHEER : Will
the Minister of RAILWAYS be pleased
to state :

(a) how much amount was allotted
to Alleppey-Kayam Kulam rail line :

(b) how much out of it has been
speat upto June, 1985 ; and

(c) when the project is likely to be
completed ?

THE MINISTER. OF STATE 1IN
THE MINISTRY OF RAILWAYS,
(SHRI MADHAVRAO SCINDIA) :
() and (b) : A taken amount of Rs,
1000/- has been allotted in 1985-86 to
keep the project in the Budget,

(c) The completion of the project
will depend on the availability of
resoruces in the coming years.

Construction of Kottoor-Amba-Samudram
Inter.State Road.

2697. SHRI T. BASHEER : Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state ;

(a) whether Government are aware
that conatruction of the Kottoor-Amba.
samudram inter-State road (Keralas
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Tamil Nady) is a long standing demand
of the people ; and

~(b) if sa, the steps taken by Govern-
menst in this regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI):
(a) and (b) : During the 6th Five Year
Plar, the Kerala Government had for-
warded certain proposals for being
financed under the Central aid pro-
gramme of state roads of inter-state or
economic importance, which included
the Kottoor-Ambasamudram, an inter-
state Road a'so. The proposal however
could not be accommodated owing to
limitation of resources and other
priority considerations,

Policy regarding providing Dining
care in Tralns

2699. SHRI N, TOMBI SINGH
Will the Minister of RAILWAYS pleas-
ed to state :

(a) the number of trains that have
been provided with dining cars ;

(b) whether Government have
introduced a change in its policy
regarding providing dining cars in
trains ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE N
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
to (c) ;: Dining Cars have been provided
on 18 pairs of trains and Pantry/Buffet
cars on 71 pairs. The policy now being
followed is to rcplace Dining cars by
Pantry cars as far as possible and to
gerve (o passengers on trains meals
etc, which are picked up from static
catering units at stations,

Moratorium on the Opening of New
Universities

2700. SHR1 N. TOMBI SINGH :
Will the Minister of EDUCATION be
pleased to siate ;

(a) whether there is a moratorium
on the opening of new Universities ;

(b) if so, since when and upto wlut
time ; ' :

(¢) whether some of the Institutions
deemed as universities have moved the
Gaveroment to convert them into fail
fledged univ rsities ;

(d) if so, details thereof and . the
Gavernment reaction thereto ; and

(¢) the number of the institutions
under the Centre now deemed as
universities ? ‘

THE MINISTER OF EDUCATION'
(SHRI K.C. PANT) : (a) No, Sir.

(b) Does not arise,

(c) and (d) : At its meeting held on
the 4th Oclober, 1983 the Executive
Council of the Jamia Millia Islamia
decided to request the Ministry of
Education and University Grants Com-
mission to grant statutory central
university status to the Jamia. The
proposal Was considered by the Univer.
sity Grants Commission and it regrott-
ed its inability to accept the proposal
to convert the Jamia, at present a
deemed university, into statutory Uni.
versity.

(e) Fifteen institutions have so far
been declared deemed-to-be universi-
ties by the Central Government under
section 3 of the University Grants
C ommission Act,

Leak Detected In Power Tunnel of
Edamalayar Hydro Electric
Project

2701, PROF. K.V. THOMAS : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Government of
Kerala has requested the assistance of
Central Water Power Commission and
Central Electricity Authority to study
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" }af} pbout the lcak detectea in the

power tunnel of the Bdamalydr Hydro

Elegtric Project ; and

(b) if so, the steps taken to assist

the Kerala Government ?

" THE MINISFER OF STATE/IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : (a) and (b) :
Yes, Sir. On a request from the Chair-
men, Kerala State Electricity Board, a
team of officers from the Central
Water Commission, Central Electricity
Authority and Geological Survey of
India visited the Edsmalayar Hydro
Blectric Project site. The team has
given suggestions to the State Electri-
city Board for taking necessary
remedial action,

Trains Cancelled Permanently in
Bhavnagar Division

2°702. SHRI MOHANBHAI PATEL :
Will the WMinjster of RAILWAYS be
pleascd to state

{a) the pumber of trains which have
been cancelled permanently in
Bhaynagar Division for the last three
Yoars |

(b) the reasons therefor ; and

= wﬁém&\s; o6
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'(eY whether there s any propdﬂf
to restore them ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS (SHR1
MADHAVRAO SCIND[A) : \a) Three
pairs, '

(b) 285/286 Siher-Palimna passeny:
ger and 297/298 Gadhada-Swami-.
narayan-Ningale Mixed due (o poor.
patronisation and 379/380 Saradiya.
Junagadh Mixed were cancelled due to
completely washed away track.

(¢) No, Sir.

Assistance Rendered to State Govern-
ment of Gujarat te Control Malaria

2703. SHRI MOHANBHAI PATEL;
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state assistance rendered to state
Government of Gujarat during the last
three years, year-wise to control
malaria ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA):
The year-wise brecak-up o. Central
Assistance 10 the Government of
Gujarat under the National Malaria
Eradication programme for the last
three years is ao under : —

Year NMEP (Rural) NMEP (Urban)
Cash Kind Cash Kind Total
(Rs. in lakhs) o
1982—83 345.00 139.28 15.41 3.49 503.18
1983—84 500.00 276.54 —_— 0.09 176.63
1984—8S 809.09 327.23 _— 30.51 1166.83

- Power Generation by Indigenous
. " Built Sets

2704. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of IRRIGA-
'IION AND POWER be pleased to
Qh. te:

(a) Whe'l*her Govérnment ' have
\lhﬂertakeh the programme to generate

power from indigcnously built sets
during the current financial year ;

(b) if so, the numbér of such indi-
genously built scis that have been
engaged in thermal power generation
during this year ; and

"

(c) the details of the steps taken by
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Bharat Heavy Electric Limited in this
regard ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) - (a) to (¢):
A number of indigenously manufactured
thermal gencrating units are in opera-
tion. At the beginning of the current
year 1985-86, their number was 117
with an aggrecgate capacity of 17,440
MW. Although the units are manufac-
tured by BHEL these arc opcrated by
the Electricity Boards and the pro-
gramme of gencration is made by the
State Electricity Buard/Central Electri.
city Authority.

Expenditare Incurred by Union
Government of Education during
the Sixth Plan

2705. SHRI HANNAN MOLLAH :
SHRI ANIL BASU :

‘Will the Minister of EDUCATION
be pleased 1o statc the allocation and
expenditure of the Union Govcrnment
on education during the Sixth Plan,
year-wise, details thereof ?

THE MINISTER OF EDUCATION
(SHRI K. C. PANT) : Thc allocation
and expenditure of the Union Govern-
ment on education excluding Culture
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and Sports during the Sixth Five Yerr
Plan are Rs. 652.92 crores and Rs.
587.17 crores respectively., The Year-
wise details are as under :—

(Rs. in crores)

Year Allocation Expenditure
1980-81 85.03 66.48
1981-.82 94,53 86,06
1982-83 122,93 108.11
1983-84 151,78 133.25
1984-85 198.65 193.2%

Shipping Development Fund Committee

2706. SHRI PRAKASH CHAN-
DRA : Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state the details of ducs owed by
Fishing Companies to the Shipping
Development Fund Committee, giving
figures of principal and interest accrued
thereon, separately, as on June 30,
1985,

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) ;
Details are given in the statements I
and II given below,

Statement-L

Statement showing the principal amount of rupees loan due for

repayment and not paid by fishing companies
(Position as on 30.6 1985)

Sl. No, Name of the Companies Amount
1 2 3
A. Srate Public Sector ;
1. Andhra Pradesh Fisherics Ltd, 6,30,000.00
2. Kerala Fisheries Corpn. Ltd, 45,399.00
1,03,116.00

3. Tamil Nadu Fisheries Dcv. Corpn.
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B.  Private Sector:
1. Acqua Food Products (P) Ltd. 9,75,000.00
2.  Pron Magnate (P) Ltd, 2,32,227.11
3, West Coast Marine (P) Ltd. 7,25,000.00
‘4. Marshall Sea Foods 8,41,580,00
s. Suraj Fisheries (P) Ltd. 5,74,800.00
6. Uni Marine (P) Ltd. 8,76,200.00
1. Phoenix India Marine (P) Ltd, 1,95,000.00
8. Vani Marines (P) Ltd. 2,00,000.00

53,98,322.11

— s Sy et

Statement-I1

Statement :howing the half yearly interest overdue against
Fishihg Trawler Companies (Position as on 30.6.1985)

Si, No. Name of the Companies Amount
1 2 3

A, State Public Sector :

1. Andhra Pradesh Fisheries Ltd. 4,01,938.18
2, Kerala Fisheries Corpn. Ltd. 4,45,308.66
3. Tamil Nadu Fisheries Corpan. 480.78
B, Private Sector :

1. Acqua Foods Products (P) Ltd. 12,25,813.66
2.  Phoenix India Marine (P) Ltd. 2,89,859,33
3, West Coast Marine (P) Ltd. 9,51,040.90
4, Sancheti Food Products Ltd. 13,30,409.82
s. Satyasai Marine (P) Ltd. 2,72,406.25
6. Arya Fisheries Ltd, -

7. Uni Marine (P) Ltd.

8,49,024.34
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8. Marshall Sea Foods Ltd,

9. Sur aj Fisheries (P) Ltd.
10. Vani Marine (P) Lid.

11. Marine Fisheries Pvt, Ltd.
12, Pron Magnate Pvt, Ltd.
13, Yamuna Sea Foods Pvt, Ltd.

14, Saphire Fisherics (P) Ltd,

15. S.B.S. Marine Exports (P) Ltd.

16. Annai Fisheries (P) Ltd.
17. Columbia Sea Foods (P) Ltd.
18. Rainbow Sea Foods (P) Ltd.
19. Coromandal Marine (P) Ltd.
20. Leela Sea Foods (P) Ltd.

21, Dawn Fisheries (P) Ltd.

22, Samro Food Processors (P) Ltd,

23. Golden Fisheries (P) Ltd.

24. Four Scasons Fisheries (P) Ltd.

28. Varun Marine Products (P) Ltd,

26. Tropical Shipping. Co. Ltd.
27, Srinivasa Sea Foods (P) L.
28. Gujarat Fisheries Dev, Corpn.
29. Bettle Glass (P) Ltd.

L

8,26,616.32
6,70,509.90
62,223.35
39,994.93
' 82,739.77

——

4,43,901.12
73,980.03
1,00,941.50
67,418.09
1,82,480.82
22,207.37
22,207.37

—

3,097.89

73,551.73

———

e e At s——

88,38,212.11

Total :

-

Recrujtment of Lecturers and
Professors by Universities

2707. SHRI VIRDHI CHANDER
JAIN : Will the Minister of EDUCA-
TION be pleased to state :

(a) whether it is a fact that Central
Universities, rcoiuit lecturers, readers

and professors from among the local
teaching staff members ;

(b) if s0, corrective measures likely
to be taken in this regard ; and

(c) the details regarding the seiec-
tion of Readers and Professors made
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by Central Universities, University-

wise during 1983-85 ?

THE MINISTER OF EDUCATION
(SHR1 K, C. PANT): (a)and (b): A
Cymmittee appointed by the University
Grants Commission, which reviewed
the functioning of the Central Univer-
sities, has, in its report submitted
towards the end of 1983, obscrved
that in the older Central Universitics,
a majority of scnior positions of
teachers are filled by rccruitment of
teachers who are aiready working in
those Universities, The UGC is examin-
ing a proposal under which at least
50 %, of the fresh posts created in the
Universities should be filled by candi-
dates from other Universities. The
legal and other issues involved in this
proposal have o be carefully examined
before any view is taken.

(¢) The required information is
being collected from all thc Central
Universities and will be laid on the
Table of the Sabha.

Implementation of Reservation
Orders for Admission to Various
Colleges under Delhi University

2708, SHRI NARAYAN
CHOUBEY :
SHRI RAMASHRAY

PRASAD SINGH :

Will the Minister of EDUCATION
be pleased to state ;

(a) what arc the directives regard-
ing reservation of seat for SC/ST
students in Delhi University ;

(b) whether these directives on
SC/STe admission to various colleges
under the Delhi University are being
flouted (as appeared in the Times of
India dated 9.7.1985) ; and

(c) if so, what action has been
taken to see that the - dlrectives are
adhered to 7 3 e

THE MINISTER OF EDUCATION
(SHRI K. C, PANT).; (a) 22.5 percent
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(15% for Scheduled Castes and 7.5%
for Scheduled Tribes interchangedble,
if necessary) of the totas number of
seats should be reserved fot admission
to various undc:g aduate couises in
colleges. The allotmert for this cate-
gory of students is made by the Univer-
sity for each college,

(b) and (c) : According to the infor-
mation furnished by Dclhi University,
it is not quite correct to say that the
directives on SC/ST are being flouted
by the colleges. The University has,
however, rcceived a few complaints
from the SC/ST candidates who were
offered admission to the first year of
undergraduate courses for the Arts/
Socia) Sciences for the academic year
1985-86, that they had bcen refused
admission by various colleges. The
University authorities are persuading
the Principals of the Colleges concern-
ed to grant admissions to these candi-
dates and the University hopes that all
such candidates would be got adjusted
in one college or the other.

Performance and Capacity Utilisa-
tion of Ports

2709. SHRI K. PRADHANI:
Will the Minister of SHIPPING AND
TRANSPORT be plcased to state :

(a) whether Government have
reviewed the productivc performance
and capacity utilisation of the major
ports during the Sixth Plan ;

(b) if so, the name of the ports
where capacity utilisation has been
decided ;

(c) whether there has been a sharp
deeline in the capacity utilisation in
Paradip Port ;

(d) if so, the reasons therefor ; and

(e) the steps taken (o improve the
capacity utilisation of Paradip and
other ports where it is undcr-uuhsed
during the Sixth Plan 7

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND



23133' Written Answers

TR.ANSPORT (smu z. n ANSARI) :
(a) and (b) : The level of cargo hand-

apd capacnty utilisation of all the
n; or ports has been assessed by the
Workms Group on VII Plan.

(c) No, Sir.
(d) Does not arise,

(¢) The capacity for handling iron
ore at the ports of Paradip, Madras,
Mormugao and Visakhapatnam are
under-utilised because of the general
recession in export market for iron
ore. Government are making efforts to
promote the export of iron ore. The
capacity at the docks in Calcutta is
under-utilised due to fall in traffic and
in- order to offset this (o the extent
possible, Government have sanctioned
a scheme for installation of modern
¢ontainer handling facilities at Calcutta,
The capacity utilisation in other ports
has been found to be generally satis-
factory.

Installed Capacity of Orissa
Power Projects

2710, SHRI RADHAKANTA
DIGAL : Will the Minister of IRRI-
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GATION AND POWER. pe pleased to
state : .

IR rete

(a) the present installed capacity
of the power projeew m,the ‘State of
Orlssa

(b) the total MW of power which
can bé generaled on completion of tha
on.going power projects in the State 1
and

"(¢) by which time those ori-going
power projects are expected to be
completed ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU): (a) to () :
Presently installed genecrating plant
capa.ity in Orissa State is about 1135
MW (provnsmnal) Major and medium
power projects aggregating to 1207.5
MW arc under execation in the State,
Their capacity and anticipated com-
missioning schedules based on. the
present assessment of progress are given
below :—

SlL. No. Project Capacity Likely Commissioning date

(MW) ‘

1. Hirakud VII Unit 1X37.5 ° 1987.88

2. Rengali 2X 50 1985-86

3. Upper Kolab 3X80 1986-87 & 1987-88

4, Upper Indravati 4X150 1989-90 & 1990-91

5. Rengali Extension 3X50 1987-88 & 1988-89

6. Upper Kolab Extension 1988-89

"1TX80

Indian Students in Russian
Umversnties

2711,

pleased to state :

all the Universities of Russia

in the

year 1984-85 : and

SHRI E. AYYAPU REDDY:
Will the Minister of EDUCATION’ be

(a) the number of Indian students

studying and doing research work in

doing rescarch
technology 7

(SHRI K.C. PANT) :

(b) the number of Indian students
in Russia in space

: THE MINISTE& OF EDUCATION
(a) 1910.
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(b) None, Appointment of a Contractor to
Attend Civil Engineer ing w o
’ of SCIA Bomhsym ﬂh o
Soath Korean Offer for Deepening o
Paradip Port 2713, SHRI SAIFUDDIN CHOW-

2712. SHRI SOMNATH RATH:
SHRI SATYENDRA
NARAYAN SINHA :

Wilt the Minister of SHIPPING
AND TRANSPORT be pleased to
state ¢

(a) whether a South Korean firm
has offered a credit of $ 115 million to
India for deepcning the Paradip port
to enable the entry of bulk carriers of
2 lakh D,W.T. and the offer algo aims
to increase iron export through the
port to the South Korean Steel Com-

pany ;

(b) if so, whether Government have
accepted the credit offer from the
« South Korean firm ;

(c) if so, the broad terms and the
estimated cost of the project ; and

(d) by what time the project is
likely to be completed ?

THE MINISTER OF STATE OF

THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R, ANSARI) :
(a) Yes, Sir. An offer has been received
by M.M.T.C.

(b) Not yet.

(c) The proposal envisages deepen-
ing of the approach channel, entrance
channel, turning basin from 12.25 to
20 Mtrs, and setting up a new berth
with mechanised handling facilities for
export of iron ore. M/s. Hyundai Cor-
poration have indicated that the cost
of upgradation of the port as indicated
above will be US $ 115,525 million.

(d) A completion time of 3 years
has been indicated by the South
Korean firm M/s Hyundai Corporation
in its proposal,

DHARY : Will the Minister ur
SHIPPING AND TRANSPORT be
pleased (o state :

(a) whether the head office of the
Shipping" Corporation of India at
Bombay has the technical staff to
attend to the Civil Engincering works ;
and

(b) if so, the reasons as to why a
contractor hns been engaged for the
same jobs on payment of Rs. 26,000/-
pet month ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND,
TRANSPORT (SHRI Z. R. ANSARI) f
(a) and (b) : Shipping Corporation o
India has at p.esent one Civil Enginee
and 6 other technical staff to attend 2
the Civil Engineering Works, This sta
carries out the maintenance of th®
SCY’s head office building at Bombay-
In addition, SCI has 110 owned/leased
houses spread over in Bombay and
Greater Bombay upto a distance of 458
kms. and maintenance of these houses
cannot be done with the existing staff.
In view of this and due to fluctuating
volume of maintenance activity SCI
hags been engaging contractors for
maintenance of these houses since
inception. The monthly expenditure
involved in this contract i
Rs. 15,500/-.

Zerox/Photo-Copying Jobs given to
Private Companies by S.C.1.
Bombay

2714, SHRI SAIFUDDIN CHOW.
DHARY : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state :

(a) whether it is a fact thata
number of automatic zerox/photo-copy-
ing machines are lying idle in the head-
office of Shipping Corporation of India
Bombay ;

(b} if so, the reasons therefore ;
and
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-{c) whether such jobs as may be
performed’ by putting the aforesaid
-machines to use have been given to
« private companies and if so, the reason
therefore ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R, ANSARI) :
(a) and (b) : The Shipping Corporation
of India Limited has 14 xerox/photo-
¢opying machines. Most of these are
outdated and accordingly out of com-
mission for want of consumables and

spares,

(c) In view of the above, some jobs
pertaining to xeroxing/photocopying of
voluminous naturc such as reports,
documents, statements of large size etc.
are at present donc by SCI  through
contractors. The SCI is being advised
to develop “in  house capability” for
this.

Sprinkier and Drip System of
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IRRIGATION AND POWEBR de
pleased to state :

(a) whether the sprinkler and drip
system of irrigation are useful for con-
servation of water and for avoiding ‘its

' wastage

(b) if so, whether Government are
contemplating a plan of action for the
use of theése systems for the benefit of
small and marginal farmers in India ;
and
salient

(c)if sg, the featnges

thereof ?

THE MINISTER OF IRRIGATION
AND POWER (SHR{ B. SHANKARA-
NAND) : (a) Yes, Sir.

(b) and (¢) : To encourage use of
sprinkler/drip system, Ministry of
Irrigation and Power had sanctioned a
centrally sponsored scheme during
1982-83. Under this scheme subsidies

Irrigation ;
’ were made available to small and mar-

2715. SHRI PRATAPRAO B. ginal farmers and other farmerg on the
BHOSALE : Will the Minister of following pattern.

I. Rates of >ubsidy Upper limit of subsidy for o
Small & Other Small & other
marginal farmer marginal farmer
farmer (percent) farmer
(percent) (in Rs,)

50 20 20,000 8000

YI. Approved celling in ferms of units
(1) Small and marginal farmers 75 percent
(2) Other farmers 25 »

An amount of Rs. 2,16 crores was (a) the details of the demand made
released as matching central subsidy to by working group on Thermal Power
various States during 1982-83 to and wether the Planning Commiseios
1984-85. The Centrally sponsored have given their approval for Thermal

scheme is proposcd to be continued

during Seventh Plan.

[Transtation]
Demands made by Working Group
on Thermal Power

2716. SHRI RAS KUMAR RAO :

Will the Minister of IRRIGATION
AND POWER be pleased to state ;

Power : and

(b) the details in this regasd ?

THE MINISTER QF STATE (N
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) () The
working Group on Power epvisaged
thermal capacity addition of
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22,990 MW during the Seventh Plan
period.

(b) The Seventh Plan is yet to be
finalised and approved by the National
Development Council § present indicas
tions suggest a target of about 16,000
MW for thermal capacity addition in
the Plan period.

Setting up a Thermal Power Pr’olect '
with the Soviet Assistance in
Kahalgaon

~2717. SHRI MAHENDRA SINGH :
" Will the Minister of IRRIGATION
AND POWER be pleased to state :

~ (a) whether the National Thermal
Power Corporation is setting up a
project with Soviet assistance at
Kahalgaon in Bihar, and if so, the
estimated cost and other details
thereof ;

(b) whether it is proposed to select
Ekchari place for dumping the ash
emitted out of this project in place of
Madhopur Bhorath selected earlier
after survey was conducted in 1980-81,
if so, reasons therefore ;

(c) whether Government are aware
of the danger of poliution of the
Ganga river due to flood during
monsoon when ash will fall into the
river because Ekchari is situated on
the bank of Ganga river ;

(d) if so, estimated cost of raising
obstruction to check pallution of
Ganga water due to failling of ash
mixed with rain water ; and

(e) when a final decision is likely
to be taken to select the place for
dumping of ash keeping in view all
these aspects 7

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : (a) Govern-
ment have approved the Kahalgaon
super thermal project (4 X210MW)
at an estimated cost of Rs. 1058.64
crores. The Soviet assistance will be
about 250 million Roubles.
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(b) An ares near Ekchari place,
which is about 3-4 kms. from the p lant
area, is being surveyed. This area is
being surveyed asit is free frem,
habitation, and is in the proximity of
the plant,

(¢) and (d) : Government as well as
NTPC are fully aware of the necessity
of ensuring :hat no pollution occurs
from the ash disposal area in any
season., Ash disposal area in NTPC
projects are designed to prevent the
escape of ash into natural water by
providing suitable embankments, No
additional expenditure is anticipated,
since such facilities are provided by
NTPC irrespective of where the ash
disposal area is located.

. (e) A final decision on the ash dis-
posal area  will be taken  aftera
detained survey has been conducted
and advantages of the alternative areas
have been fully considered.

[English)

Motivation for Family Planning

2718. SHRI RAJESH PILOT : Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether steps are being taken
by Government besides creating
awareness through media to directly
approach Target Groups and motivate
them to adopt family planning ;

(b) whether counselling is dore to
motivate women at the post partum
stage in hospitals : and

(c) if not, whether Government
considering to set up a cell or unit at
hospitals in view of the vital impor-
tance of controlling the population
growth ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHR1 YOGENDRA MAKWANA) : (a)
to (c) : Inter-personal communication
is an important component of the
strategy for creating demand for con.
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traception. Motivation of people
to adopt family planning is an im-
“poftant responsibility o various
functionaries in the health and family
welfare infra-structure at different
. levels. Post Partum units attached with
various hospitas play a significant role
in providing the necessary motivation
and family planning services.

Housing Scheme for Delhi
University Teachers

SHRI SUDHIR ROY : Will
EDUCATION be

2719.
the Minister of
pleased to state :

(a) whether the Ministry of Educa-
tion proposed a Housing Scheme of
Rs. six crore to the striking teachers
of the Delhi University in January
1983 ;

(b) whether propos.al for such
Hqusing Scheme was cleared by the
University Grants Commission in March
1985 ; and

(¢) when the Ministry of Education
is likely to approve this scheme ?

THE MINISTER OF EDUCATION
(SHRI K. C. PANT): (a) During
January, 1983, the Ministry had agreed
to consider a scheme of construction
of staff quarters for the employees of
Colleges in Delhi at a cost of Rs. 6.00
crores. The total outlay for this
stheme was to be raised by the U.G.C.
sanctioning a grant of Rs. 1,00 crore,
the managements of Colleges providing
Rs. 1.00 crore, and the University
drawing an advance of Rs. 4.00 crores
from the Provident fund investment of
the College employees. The advance
taken from the Provident fund with
interest ther:zon was to-repaid by the
University over a number of years out
of the grants to be provided by the
Government annually, The detailed
scheme was to be formulated by the
Uniuversity and submitted to Govern-
ment through the U,G.C.

(b) and (c) : Proposals from 22
Colleges have been received in  several
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instalments since March, 1985. On the
basis of these proposals, a scheme for
payment of grants has been worked
out. Financial sanction for this scheme
is still to be accorded. ‘

[Translation]

Training to Candidates Selected for
the Post of Assistant Station Master

2720. SHRI RAM PUJAN PATEL :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether there is a provision
for the training of candidates who
qualify the Assistant Station Master
Examination of the Railway Service
Commission ;

(b) i} so, whether the unsuccessful
trainees are given another chance to
reappear inthe examination at their
own expenses and in case they do not
succeed again, they are not taken in
service ; and

(c) whether Government propose
to consider to give an opportunity to
these candidates to serve on lower
posts ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAV RAO SCINDIA) :
(a) Yes, Sir.

(b) Yes, as a rule ; excepting in
case of trainees of Scheduled Caste/
Scheduled Tribe Communities who
are given a second chance with stipend
and a third chance without stipend.

(¢) No, Sir,

[ English]
NPCC Bids For Global Tenders

2721. SHRI K. C. RAO: Wil
the Minister of IRRIGATION AND

POWER be pleased to state :

~ (a) whether N.P.C.C. have parti-
cipated ir some of the bids of the
Global tenders floated by some foreign
countrics ;
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{t) what are the accured losses so
far iticurred and are there any chances
of this concerh running in profit in the
tiedr future ; and

(c) why is there delay in appointing
a full time Chairman ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
($HRT ARUN NEHRU) : (a) Yes, Sir.

(b) There are no accrued losses
and it i8 estimated that the Corporation
will earn a oprofit of about
Re. 2.12 ciores in 1984-85.

(c) The appointment of a full time
Chairman is being processed.

Plan to Previde Body Scan and
Head Scanning Machines ia
Hospitals at Municipal
Towh

2722. SHRI P, R. KUMARA-
MANGALAM : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state :

(a) how many full body scans and
hezd scanning machines have becn
installed n India ;

(b) whether there is any p'an to
ensure that all Hospitals in Municipal
Towans have this facilities available
with them within a short span of time ;
and

(©) if no such plan exists, will the
Central Government in Co-ordination
with the State Governments take up
such a scheme in the near fature ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) : (a)
The Government do not have infor-
fation about the number of full body
scans and head scanning machined
which have been installed in the
country., However, according to the
available information, 26 institutions
have been granted custom duty exemp-
tion for importing CT scanners.
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(b) No, Sir.

' -

(c) It is not possible to envisage
such a scheme in view of the paucity
of resources. ‘

. Balwaries Sanctioned during 1985-86

2723. SHRIMATI PHULRENU '
GUHA : Will the Minister of SOCIAL

AND WOMEN’S WELFARE be pleased
to state .

(a) how many Balwaries will be
sanctioned during 1985-86 ; and

(b) how many creches will be
sanctioned during 1985-85 ?

THE MINISTER OF STATE OF
THE MINISTRY OF SOCIAL AND
WOMEN’S WELFARE (SHRIMATI M.
CHANDRASEKHAR) : (a) Balwadi
Nutrition Progr: mme isa noi-expand-
ing and Non-Pian Scheme, Therefore,
there is no question of sanctioning
more balwadis during 1985-86.

(b) 1,000 new creches are proposed
to be opened during 1985-86.

National Commission on the
Problem of Childern

2724. SHRI MURLI DEORA :
Will the Minister of SOCIAL AND
WOMEN’S WELFARE be plcased
state : Coer

(a) whether Government are awdre
that there ‘are serious lacunae in the
existing laws governing juveniles and
this hos been seriously affecting a'ldrgde
number of children around the coun-
try ; and '

(b) whether Government proposc§
to constitute a Nationa] Commission of '
inquiry to go into the probiems of
juvenilcs and suggest model legislation

therefor ?

THE MINISTER OF STATE O
THE MINISTRY OF SOCIAL AN,
WOMEN’S WELFARE (SHRIMATI pq,
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CHANDRASEKHAR) : (a) The Child-
ren Act, 1960 (Central) which is
applicable to all the Union Territories
whs dimended suitably in 1978 to plug
the loopholes in the Act. The implc-
mentation of the Children’s Acts and
the welfare sasures for juvenile
delinquents come under the purview of
the State Governments,

.{b) Presently, thetc is no proposal
to constitute a National Commission
on the problem of children.

Purchase of Ships from Foreign
Shipyards

2725. SHRI AMAL DATTA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the reasons bchind Govern-
ment’s decision to purchase ship {rom
the foreign shipyards instead of setting
up of a shipyard complex in the
country, which wou'd save the foreign
currency as well as fulfil our demand
-and provide jobs to the unemployed

persons ;

(b) whether Government propose

to change its decision ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
(a), (b) and (¢) : Permission to shipping
companies to purchase ship from
foreign shipyards is given after
thoroughly examinirg all aspects like
the capacity/capability of Indian ship-
yards to build such ships, the pari
passu obligation of the shipping
companies, the (imc to be taken by
the Indian <hipyards to build the ship,
the terms of deferred credit offered by
the forcign shipyard, the p-ice required
1o be paid to thc forecign shipyard vis-
a-vis the price of indigenous shipyard
etc. It has not been possiblc to set
up an additional shipyard as it is not
passible to provide funds at this stage,
due to budgetary constraints and other
natiohal priorities.
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Power Finance and Developinent -

Corporation
2726. SHRIMATT JAYANTI
PATNAIK . Will the Minister of

IRRIGATION AND POWER be pleased
to state : o

(a) whether Government have g
proposal to sct up the Power Finance
and Development Corporation during
the current Financial Year ;

) }

(b) ifso, the rcasons of the deldy
in implementing the above propoaal ;
and '

(c) what specific roles are going fo
be played by the above power finance
and development corporation ; in
taking up new projects ? '

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : (a) to (¢) : A
proposal to sct up a Power Finange
Corporation is under c¢xamination,

Proposal to Establish International
Hindi University

2727. SHRI CHINTAMANI
PANIGRAHI : Will the Minister of
EDUCATION be pleased to state :

(a} whether there is any preposal
before Government to establish Iater-
national Hindi Uriversity ; '

(b) if so, its location and the
amount allocated for it ; and

(¢) the other details thereof ?

THE MINISTER OF EDUCATION
(SHRI K. C. PANT): (a) A proposal
to establish an International Hindi
University has been included in the
Seventh Plan proposais of the Ministry
of Education. These proposals have

yet to be approved by the Plarining
Commission.

(b) and (c) : Decisions about these
will have to uwait the approval of the
proposal. e
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Instructions to Make all Parchases
through Central Go vt. Empolyees
Consumers Cooperative Society
Ltd., New Delhi

2728. SHRI KAMLA PRASAD
SINGH : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether Department of Person-
nel and Administrative Reforms Office
Memorandum No. 14/14/80-Welfare
dated 14.7.1981 made it incumbent on
al] Central departments, their attached
and subordinate offices and other
Organisations financed and/or controll-
ed by the Governm:pt located at
Delhi/New Delhi to purchase all
items of Stationery, Electrical, sanitary
and other Goods from the Central
Government Employees Consumer Co-
opzrative Society Ltd., New Delhi ;

(b) whether all Offices under her
Ministry including all  Hospitals,
AIIMS following the above instruction
and buying these items from the
Society ;

(c) if not, a list of all offices
falling under her Ministry covered by
the above said order ; and

(d) steps taken to ecnsure com-
pliance of the order in letter and
spirit ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) : (a)
Yes, Sir,

(b), (c) and (d) : Instructions were
issued to all the Dclhi/New Delhi-
based attached/subordinate offices and
autonaomous/statutory organisations
under the Ministry of Health and Family
Weifare for compliance of the Depart-
ment of Personnel and Administrative
Reforms orders relating to  purchase of
stationery items etc. The position
about the compliance of these ovders is
being ascertained.

AUGUST 8, 1985
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University for Workers N

2729, SHRI CHINTA MOHAN :
Will the Minister of EDUCATION be
pleased to state :

have
settirg up

(a) whether Government
received a proposal for
University for workers

(b) if 80, details of the proposal
and Government reaction thereto :

9

(c) whether Government proposc
to have a course of training in such
university for top bureaucrates and
management with a view 1o bring about
better understianding and realism of
workers’ problems ?

THE MINISTER OF EDUCATION
(SHRI K, C. PANT) : (a) No, Sir.

(b) and (c) : Does not arise.
1012 System of Education

2730. DR, CHANDRA SHEKHAR
TRIPATHI : Will the Minister of
EDUCATION be pleased to state :

(a) whether the new.y introduced
10+2 system in education will be
reformative and progressive in com-
parison to already existing system and if
so, in what sense ;

(b) whether the Central Govern-
ment are expected to incur some
additional expenses : and

(c) if so, what would be the total
amount and from where this will be
met ?

THE MINISTER OE EDUCATION
(SHRI K. C. PANT) : (a) The National
Policy Resolution on Education adop-
ted by the Government of Iindia in
19806 envisaged a new common pattern
of education for the country. This
new system of education envisages a
10+2+3 pattern of education, in
which general education has been
recommended uoto Class X, so that
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children in their formative years get an
opportunity for aliround development.
Study of languages, Sciences, Mathe-
matics and Social Sciences has been
made compulsory upto Class X Health
and Physical Bducation, Socizlly Useful
Productive Work and Fine Arts have
also been made compulsory subjects.
“At the Higher Secondary stage, i.e.+2
stage, diversified courses, both aca-
demic and vocational, have been pro-
vided so that education at this stage is
comprehensive. The 1042 system of
education is an imprsvement over the
old system in the following respects :—

(i) General education is for Ten
Years instead of seven or eight
years as it was in earlier system.

(ii) The branching or diversifica-
tion of courses takes place
when child is sixteen and is
exposed (o all major areas of
knowledge to choosc from
according to his interest and
aptitude.

(iii) This system ensures better
access to educational opportu-
nities and equity as it has done
away with differentiated course
or courses with two levels of
competencies in a single sub-
ject.

(iv) The new system is made more
work oriented, helps to build
a better attitude towards every
kind of work including manual
work and promotes a better
work ethic and develops pro-
ductivity consciousness among

pupils.

(v) The 1042 system is aimed at
siphoning off a large section of
students to vocational streams
preparing them for suitable
jobs at the end of class XII
and thereby reduce pressure
on Universities,

“The 10+ 2 pattern of education has
now been adopted by all States and
nion Territories cxcept Haryana,
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Himachal Pradesh, Madhya Pradesh,
‘Punjab and Rajasthan, With the
exception of Himachal Pradesh, these
States have also decided to switch
over to the 1042 system in principle,
and are presently involved in the pro-
cess of necess"ry rationalization of
courses, examination system etc.

(b) and (c) * No Central assistance
has been given to the States/Union
Territories for switching over to the
10+ 2 system of school education,

Nathpa Jhakhari Profect

2731. SHRI SUKH RAM : Will
the Minister of TRRIGATION AND
POWER be pleased to state ;

(a) whether it is a fact that the
Nathpa Jhakhari Hydel Project in
Himachal Pradesh has been cleared by
the Department of Power ;

’

(b) if so, what would be its ins-
talled capacity and the estimate
generation cost of power per unit ;

(c) whether financial provision hag
been made for its expenditure in the
Seventh Plan of the State and the
Centre ; and

(d) if so, how much and in what
proportion between the State Govern-
ment and the Cnetral Government ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER (SHRI
ARUN NEHRU) : (a) to (d): The
Nathpa Jhakri Hydro-electric Project,
envisaging the installation of six units
of 170 MW each, is proposed to be
implemented as a joint-venture of the
Govenments of India and Himacha)
Pradesh, sharing the cost and benefitg
in the ratio of 75 : 25§ respectively.
The estimated unit sale cost of energy
at power house bus-bar is 34.5 pajse.
Modalities for taking investment degi.
sion are in progress. A provision of
Rs. 90.00 crores has been made in the
Central P'an, during the Seventh Plag
fo. this project, ’
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Payment of Enhanced Excise Duty
on Insulators

~ 2732, SHRI M. RAGHUMA
"REDDY : Will the Minister of RAIL-
WAYS be pleascd to state :

(a) whether it is a fact that Comp-
troller and Auditor Gencial in his
Report 1983-84 has cited a case where
the Indian Railways have paid enhanc-
ed excise duly on insulators due to #n
anomaly in rates of duty charged
for the same insulators imported via
Madras and Calcutta ports ;

(b) if so, the rcasons for this ano-
maly ; and

(¢c) the action proposed by Govern.
ment to Set right the anomaly and get
refund of excess duly paid ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
Yes, 51t .

(b) and (c) : The subject of refund
and enomaly in classification of insu-
lators by Custems authorities at diffe-
rent parts is already under considera-
tion of Spccial Bench of Customs,
Fxcise and Gold (Control) Appellate
Tribunal, New Delhi and the matter is
subjudice,

[ Translation)

" Selling of Reserved Tickets in Bogus
" Name at Delhi and New Delhi
Stations

2733. SHRI KALI PRASAD PAN.
DEY : Wi'l the Minister of RAIL-
WAYS be peascd to state s

(a) whether coliies charge heavy
amounts from passengers for providing
seats in trains and for getting reserva-
tion made for them in trains by seclling
reserved tickets in  bogus names at
Dethi and New Dclhi Railway Stations
particularly for Jayanti Janta Express
‘rain at New Dclhi railway station ;
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(b) whether it is also a fact. that
pcopie have to wait for iwo montha en
getting reservation in  Jayani Jama
Express and other several trains ;

(c) whether travel agents sell the
tickets, which are reserved in bogus
names, openly in Amrit Kaur Bazar by
the sids of New Delhi Railway Station
by taking bribe ; and

(d) whether Government proppse
to take any action after conducting a
high level inquiry into these matters ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
Complaints about licensed porters
changing premium for providing cor-
nered seats to passengers in unreserved
coaches on trains including Jayanti
Janta Express have been received, No
cases of porters selling tickets reserved
in bogus names have, however, come
to notice.

(b) Accommodatien in Jayanti
Janta Express and other trains is nor-.
mally available at short notice. Some
difficulty is however, experienced dur.
ing rush periods like summer vacation
and festival seasons when accommoda-
tion gets booked much in advance,

(c) Some complaints about travel
agents in Amrit Kaur Market opposite
New De'hi Railway Station indulging
in re-sale of reserved tickets booked
in fictious names have come to notice.

(d) Vigorous mcasures are taken to
curb cornering of unreserved scats and
b'ackmarkeiing in reseived tickets,
Between the period February to July,
1985, 31 persons including 6 licensed
porters were apprehended for corner-
ing seats and handed over to Govern-
ment Railway Police for prosecution,
In addition 12 tou's found re-selling
reserved ticke's were apprehended and
handed over to Government Railway.
Police,
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[ English]
. Appointment of Foreign Naﬂmlu tn
Indian Universities

SRAVANA 175 1907 (SAKA) °

2734. SHRI GURUDAS KAMAT :

SMT. KISHORI SINHA :
SHRI C, JANGA REDDY :

" Will the Minister of EDUCATION
be pleased to state :

{a) whether it is a fact that certain

oy

{

fresh restrictions have been imposed

by Government in regard to appoint-
ment of foreign nationals in Indian
Universities and their research pro-
grammes ;

(b) if 8o, the details in this regard
and reasons therzof ;

(c) the steps proposed to be taken
by Government to ensure compliance
of Government instructions in this
regard by the universities ; and

(d) whether these restrictions are
likely to affect the academic freedom ?

THE MINISTER OF EDUCATION
(SHRI K. C. PANT) : (a) to(d) : The
instructions followed by the Govern-
ment of india in regard to the proce-
dure to be observed in respect of
foreign scholars visiting India under
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various programmes including appoimte
ment of foreign natiopals in Indian
universities and their research proe
grammes have recently beon consolie
dated to facilitate easy references and
brought 10 the notice of Vice-Change- .
llors of all universities/deemed univer-

sities etc. for their guidance/compli-

ance, The unijversities have been requests
ed to obtain prior clearance of the

Government of India for appoinment

of forei;n nationals and for research
projects to be undertaken by foreign

scholars, Under the prescribed proced-

ure visa forentry into India in respect

of such foreign nationals is issued by

the Indian Missions abroad after such

proposals have been approved by the

Government of India.

Expenditure of Developing Languages

2735. SHRI HANNAN MOLLAHN :
Will the Minister of EDUCATION be
pleased to state the total expenditure
incurred during the last three years to
develop Hindi as well as other langu.
ages of our country with year-wise and
language-wise details thereof ?

THE MINISTER OF EDUCATION
(SHRI K. C. PANT) : The year-wise
and language-wise dctails of expendi-
wure incurred by the Ministry of Edu.
cation during the last three years to
develop Hindi as well other languages
of our country are as under

(Rs. in lakhs)

1982-83 1983-84 1984-85
Hindi 164.23 321.59 393,59
Sanskrit 254.25 306,58 346.04
Urdu 26.07 30.21 40.33
Sindhi 3.10 3.20 4.00
Other Modern Indian 131.19 143.87 170,31
Languages

Sprinkler Irrigation Scheme

2736, SHRIMATI BASAVA-
RAJESHWARI : Will the Minister of
IRRIGATION AND POWER be plcased
to state :

(a) whether Government have re-
ceived proposal from the National
Bank for Agricultural and Rural
Development to the effect that the
subsidy to large farmers for sprinkler
jrrigation be withdrawn and also to
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reduoe their payment period from 7 to
5. peare

e :
-. &) when this scheme was intro-
daoed and number of farmers benefited
umhw this s¢heme |

(@) tbe amount of subsidy speat by
M +and

(#8) whether the above scheme is

rédffuncrative in terms of money and
wﬁt‘g’é ?

'tfna MINISTER OF IRRIGATION
) POWER (SHRI B. SHANKARA-
D) (a) No, Sir.

(b) and (c) : The Centrally Spon-
gsored Scheme for encouraging use of
spripkler irrigation system along with
othier lifting devices was introducéd by
the Ministry of frrigation in 1982-83,
Under the scheme subsidies at varying
rates are made available to small and
margina! farmers and other farmers for
installation of sprinklier sets. An
amount of Rs. 2,16 crores as matching
Ccntral assistancc has been released to
the States during the period 1982-83

to 1984-85.

, {d) The studies indicate that sprink-
ler irrigation is found to be cost
effective in those arcas where the soils
are porous, land is undulating and
water resources are scarce.

12.00 hrs.

SHRI P. KOLANDAIVELU (Gobi-
chettipalayam) :  Sir, I have already
given notice of a discussion on homici-
dal exercise of death penalty under
Criminal Law (Amcndment) Act under
Rule 193,

MR. SPEAKER : We will discuss
that in the Business Advisory Commi-
ttee and decide it.

SHRI P. KOLANDAIVELU : Sir,
thxs is with regard to the Cnmmal
Law (Amendments Act,
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MR. SPEAKER : We will do that,
1 bave got your letter. Bur I do not
think it is imperative for me to take it
up now.

PROF. MADHU DANDAVATE
(Rajapur) : Sir, there was a discussion
in this House on the performance of
the TV and there was a letter from the
Prime Minister to the Minister of
Information and Broadcasting. It has
appeared in the press. We, the Mem-
beérs of Parliament, are entitled to
know the ful! téxt and will know what

are the guidelinés with regard to Door- .
darshan.

MR. SPEAKER : It is his wish
whether hie wants to lay it on the Table
of the House.

(Interruptions)

PROF. MADHU DANDAVATE :
Sir, 1 would like to refer to Rule 370
of the Rules of Procedure and Con-
duct of Business in Lok Sabha.

MR. SPEAKER : I have also seen

it,

- PROF. MADHU DANDAVATE :
Sir, if a Minister makes a reference to
any letter, in that case the document
is laid on the Table of the House.

(Interruptions)

MR. SPEAKER : No, it is not a
document. No, Sir,

(Interruptions)

PROF. MADHU DANDAVATE :
Sir, the P T.I. carried an extract of
the Prime Minister’s letter and we
would like to know the full text of
that Jetter,

MR. SPEAKER : I have seen it,

(Interruptions)
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MR. SPEAKER : No. Not allowed.

I don’t agree,

PROF. MADHU

(Interruptions)**
DANDAVATE :

You don’t agree, but it has no ratio-

nale, Sir,

(Interruptions)

MR. SPEAKER : It is the Prime

letters,
that.

He writes so many
I know that and T have seen

PROF. MADHU DANDAVATE :
Please read Rule 370.

MR, SPEAKER : No, no.

PROF. MADHU

DANDAVATE :

§ir, it is consistant with that. Even
if a Minister makes a reference, we
can demand that it should be laid on

the Table

MR. SPEAKER : No. I have gone

through i

t. T have got your letter.

(Interruptions)

PROF. MADHU DANDAVATE :
Sir, do you like this practice of leak-
age of letters to the newspapers ?

MR. SPEAKER : It is upto him to
place any letters on the Table of the

Houyse.
letter to

MR.

But T cannot demand any
be laid on the Table,

(Interruptions)

SPEAKER : Over-ruled. I do

not agree.

Now, Papers to be laid on the Table.

12,05 brs.

O cme am—. W—

PAPERS LAID ON THE TABLE

[English)

Annpual Report and Review on the
Working of Regional Eogineering
College, Durgapur for 1983-84.

THE

A{SHRI1 K, C. PANT) : 1 beg to lay on

MINISTER OF EDUCATION

the Table—

SRAVANA i, 1907 (Saka)

)

(2)

A copy of the Annual Report
(Hindi and English versions)
of the Regional Engineering
College, Durgapuar, for the

‘'year 1983-84,

A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Recgionai Engincering
College, Durgapur, for the
year 1983-84. |[Placed in
Library. See No. 1.T-1271/85.]

Annual Reports and Reviews on the
Working of National Institute of
Homoeopathy for 1983-84, Central
Research Institute for Yoga, New
‘Delhi for 1982-83, 1983-84.

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI MOHSINA KIDWAIJ) : I beg ta
lay on the Table—

(1)

{2)

€))

(i) A copy of the Annual
Report (Hindi and English
veisions) of the National
Institute  of Homoeo-
pathy, Calcuita, for the
year 1983-84 along with
Audited Accounts.

A cupy of the Review
(Hindi and English ve.-
sions) by the Government
on the working of the
National Institute of
Homoeopathy, Calcutta,
for the yecar 1983-84,

(id)

A statement (Hindi and English
versions) showing reasons for

delay in laying the papers
mentioned at (1) above.
[Placed in Library, See No,
LT—1272/85].

(i) A copy of the A nual
Report (Hindi and English
versions) of the Central
Research  Institute for
Yoga, New Delhi, for the
year 1982-83 along with
Audited Accounts.

~

#*Not recorded.
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(ii) A copy of the Review
(Hindi and English ver-
sions) by the Government
on the working of the
Central Research Insti-
tute for Yoga, New
Delhi, for the year 1982-
B3.

(4) A statement (Hindi and English
veisions) showing reasons for
delay in laying the papers
mentioned at (3) above.
[Placed in Library, See Wo.
LT—1273/85].

(5) () A copy of the Annual

Report (Hindi and English

versions) of the Central

Research  Institute for

Yoga, New Delhi, for the

year 1983-84.

(ii) A copy of the Review
(Hindi and English ver-
sions) by the Government
on the working of the
Central Research Insti-
tute for Yoga, New Delhi,
for the year 1983.84,
[Placed in Library, See
No. LT—1274/85].

Annual Report of Shipping Develop-
ment Fund Committee, New Delhi
for 1983-84 and Review on the Work-
ing of the said Committee for
1983-84

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R, ANSARI) :
1 beg to lay on the Table—

(1) A copy of the Annual Report
(Hindi and English versions)
of the Shipping Development
Fund Committee, Necw Delhi,
for the year 1983-84 along
with Audited Accounts under
sub.section (6) of section 16
of the Merchant Shipping Act,
1958,

(2) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Shipping Development

- AUGUST §, 1984
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Fund Committee, New Delbi,
for the year 1983-84. [Placed
in Library, See No, LT—
1274/85].

Indian Electricity (Amendment) Rules

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : I beg to lay
on the Table a copy of the Indian
Electricity (Amendment) Rules, 1985
(Hindi and English versions) published
in Notification No. G.S.R. 425 in
Gazette of India dated the 27th April,
1985 together with an explanatory
statement under sub-section (3) of sec-
tion 38 of the Indian Electricity Act,
1910. [Placed in Libraiy. See No. LT
—1275/85].

Annual Report and Review on the
Working of Central Council for
Research in Homocopathy, New
Delhi for 1983-84 and Statement for
delay in laying these papers

THE MINISTER OF STATE IN
THE . DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) : 1
beg to lay on the Table—

(1) () A copy of the Annual
Report (Hindi and English
versions) of the Central
Council for Research in
Homoeopathy, New Delhi,
for the year 1983-84
along  with Audited
Accounts, ,

(ii) A copy of thc Review
(Hindi and English ver-,
sions) by the Government
on the  working of the
Central Council :for
Research in  Homoeo-
pathy, Ncw Delhi, for the °
year 1983-84.

(2) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers
mentioned at (1) above.
[Piaced in Library. See No.
LT—1276/85]. ‘

)



‘881 Message from
Rafya Sabha
12.07 hrs.

MESSAGE FROM RAJSYA SABHA

[ English]

SECRETARY-GENERAL : Sir, I
have to report the following message
received from the Secrctary-General
of Rajya Sabha :—

“In accordance with the provi-
sions of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at itssitting held on
the 7th August, 1985, agrecd with-
out any amerdment to the State
Financial Corporations (Amend-
ment) Rill, 1985, which was passed
by the Lok Sabha at its sitting held
on the 24th July, 1985.”

e e = GRS

MR. SPEAKER : Now, we will take
up Calling Attcntion.

SHRI P. NAMGYAL (Ladakh) : Sir,
I have a2 point of Order. Sir, I have
tabled a question some time back on
the same subject, I would like to sub-
mit that I am not against the subject
being discussed now in the House. It
should be discussed. I am very much
concerned about this. But my point is
that I have tabled a question on the
very same subject about a month back.
A couple of days back I have got a
Jetter from the Question Branch of
your Secretariat that under Rule 41(2)
sub-clause (xix), my question would
not be admitted. The Rule says :

“(xix) it shall not refer dis-
courteously to a friendly foreign
country ;”

So, Sir, if my question was rejected,
then on the same plea this should also
be rejected. I do not know how this
‘has been allowed. I want your guidance,
Sir.

MR. SPEAKER : This is not the
time for disoussing it. You can come
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and discuss this with me in my
Chamber.

SHRI P. NAMGYAL : All right,
Sir, I will come and discuss it with
you. But, Sir, I should be allowed to
speak on this.

MR. SPEAKER : No, no. You will
not be allowed to speak on this,

SHRI P. NAMGYAL : Then, Sir,
you can allow it to be discussed under
Rule 193, This is an important subject.
Without any rcason, my quecstion was
rejected on the same subject.

MR. SPEAKER : Mr, Namgyal,
will you take your seat now 7 We can-
not do it.

PROF. MADHU DANDAVATE
(Rajapur) : It is a valid point,

SHRI SURESH KURUP (Kottayam) :
Sir, you must look into the circum-
stances why it was rejected,

MR. SPEAKER : We might have
made a mistake,

(Interruptions)

MR. SPEAKER : Now Mr, Bhattam,

——— s ——

12.08 brs.

CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC IMPORTANCE

(English]

Situation arising out of Pakistan’s

attempt to develop Nuclear Bomb

and supply to them of Krypton elec-

tronic Triggers by the United States
of America

SHRI S. M. BHATTAM (Visakha-
patnam) : Sir, Icall the attention of
the Minister of External Affairs to the
following matter of urgent public
importance and request that he may
make a statement thereto :
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““On the situation arising out of
Pakistan’s attempt to develop
nuclear bomb and supply to them
of Krypton eclectronic triggers by
the United States of America and
the action taken by the Government
in regard thereto.”

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI KHURSHID ALAM
KHAN) : The non-peaceful dimension
of Pakistan’s nuclear programme has
been a matter of concern for India.
Contrary to the claims by Pakistan’s
leaders, available evidence and public
stdtements by Pakistan scientists
suggest that Pakistan has been pursuing
the objective of acquiring the where-
withal to manufacture nuclear weapons.
Government havc also been concerned
at the regrettablc attitude of certain
countries which have chosen to turn
. @ blind eye to these moves by Pakistan
which could only have the effect of
encouraging it to go ahead in this
direction.

Reports which have appcared from
time to time in the internaticnal media
in this regard, particularly about the
clandestine procurement of nuclear
equipment and components by Pakistan,
have reinforced our apprehensions, Of
immediate relevance are the case of a
Pakistani national who was caught in
the process of smuggling krytrons from
the United States to Pakistan and the
recent report by the ABC correspon-
dent John Scali +hat Pakistan had
carried out a non-nuclear explosion
using krytrons of U.S. origin, While the
U.S, State Department has been
unfarthcoming oa the revelations made
by Scali, we hope that the United
States, resulting from PM’s discussions
with President Reagon, wiil exerzise
its influence to dissuade Pakistan from
pursuivg the course.

Qur cancerns on this subject which
have been conveyed on different
.Qecasions to the Government of Pakis-
tan at vorious levels were reitgga_t,gd
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during the recent vmt of the Foreign
Secretary of Pakistan,

'‘Government are concerried &t the
likelihood of Pakistan acquiring pucLept

weapons which  would result in a
qualitative change. . in the security
-environment in  our region. --India

remains commitied to developing
nuclear technology for peaceful par-
poses. However, we cannot but take
ialo account these developments in
our ncighbourhood which have grave
implications for our security. I wish
to assure the House that Government
have been-keeping, and will continue
to keep, a constant vigil on all
developments having a bearmg on the
country’s security.

SHRI S. M. BHATTAM : Pakistan
is fast threatcning to b2come & nuclear
power and acquire nuclear capability.
Pakistan is making feverish attempt and
preparing for manufacturing a nuclear
bomb Our Prime Minister recently
mentioned that Pakistan was very close
to making a bomb., In fact, it has
already acquired a bomb ; it is in
possession of a bomb Wthh is prepared
by it.

The American Broadcasting Corpo-
ration recently made an announcement
to the effect that Pakistan had success-
fully conducted a’ test with Kryton
electronic triggers for a nuclear blast
in Kahuto nuclear complex.

This has changed the situation and
upset the balance militarity and potiti-
cally in the South Asia. The Ambas-
sador of Pakistan recently stated that
Pakistan had acquired capability to
produce two atom bombs in a year,

Pakistan has five nuclear instalia.
tions, out of which one is subjected to
international inspection and safcguards,

12.10 brs.

{[MR. DEPUTY-SPEAKER in ghe
Chair).

Pakistan set up a wuranium enrichment
plant at Kabuta, This plant proguces
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90 pet cent of the enriohed vragiom:

nééehsarry  for preparing a fiuclear
wédpon. Pakistan diso  built a re.
piecssing facility capable of producing
platoniumt which can be used for
nuciehr bombs. On accoant of this,
it is in fact thc nerve-céntre for
Pakistan’s nuclear weapons. Now, at
the top of all this, Pakistan -has
suctéesPelly conducted a test for
triggering of a divice for nuoclear blast.
I feict, it can even explode a bemib.

At the same time, we cannot forget

that Pakistan had attacked our country’

thnce in the past and that being so, it
is 'a wverilable thredt to the safety,
sécurity and independenc: of this
country. Wec have to take a serious
ngte of ‘this. What does our Prime
Minister say about this ? What is the
reaction of the Government 7 The
Prime Minister said at one time that
he, was worried and very much con-
cerned about it. He cxpressed the
grave concern of the nation and in
" fact he has stated that it would
tremendously change the mllitary
balance in this sub-continent. What
exact'y are we going t0 do? It is no
good announcing or saying that we are
thinking as to wha: we should do, we
have not made any decision about it
and we are thinking about it, That
was the statement made by the Prime
Minister at oné stage. May I respect-
fully say that there cannot be any
vacillation in this regard 7 There should
be no ambiguity, no uncertainty and we
ust be very clear and categorical
aboat our approach attitude. Our
decision should be firm and very clear
and the nation should know about it,
If the Government are thinking about
it, may I ask whether the Cabinet has
epterclscd its mind over this ? s the
Party ini power considering the matter
atd if so, what is its decision ? Has the
Government taken the opposition into
confidenice and consulted the leaders of

the opposition to deliberate: on this .

issue 7 Why cannot the Government
themselves come forward with a White
Paper in this regard and subject it for
discyssion ? Can we not arrive at a
natipual consensus on this matter 7 1
suppose that it is necessary to arrive at

arga near Karakoram Pass,
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a national concensus very soon on thié
prpblem and on the basis of thc firm
decision taken in this regard by all
parties concernid, by all the peopfe
interested in the welfare of our nation,
we will have to march forward in the
desired direction, in the direction
which is decided upon.

~ There are (wo or three alternatives
before us. Either we can make a
bomb, or once again reiterate our own
ethical stand and say that we are not
interested in going in for a nuclear
wcapon, or we can go in for a protec-
tive umbrella of some other country,
which' we are not prepared to do, for
the obviou; reason that we are a non-
aligned country and a founder-member
of Non-aligned Movement. The ques-
tion now at this moment is not whethet
we can afford to have a nuclear bomb,
but whether we can afford not to have
a nuclear bomb. Sir, our previous
experience goes to show the need for
self-réliance on matters like this, Let
us see what Pakistan says. The
President of Pakistan says that they
have every right to make a nuclear
bomb. In fact he says that India has
started a4 world-campaign against
Pakistan but (hey are not going to
retrace and they will continue to forge
ahead and they are going to march for-.
ward in this direction, It is a clear
and categorical statement made by the
Precident of Pakistan, The Foreign
Minister of Pakistan stated that even
after 1985-87, Pakistan would continue
to receive massive military assistance
from the United States of America,

If I get a little into the past, Mr.
Bhutto, we remember, said at ane
stage that Pakistan will go in for a
nuclear bomb even if it comes to
Pakistani living on grass and leaves.
That is the basic approach.

Pakistan’s forces, as it is, intruded
in the Sianchan glaoier region of
Ladakh ; violating Indian air space

many times. A bitter, silent battle is
now taking place in that region,
Pakistan is again trying to occupy an
This is
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the situatioa in our relations with
Pakistan at the moment,

1.2t us now examine our relations
with other neighbouring countries. Qur’
relations with neighbouring China have
not yet reached cordialjty. Even our
relations with Bangladesh are not that
good. United States has in fact signed
a pact recently with China, ie. a
nuclear agreement ; and there is no
provision in that agreemsnt, as it is
conveyed to the Press, about prohibit-
ing China from passing on this nuclear
technology and other nuclear mate-
rial to any other country of its choice.
We are very well aware of the fact
that China has been passing an for
some time its technology and methods
of making a naclear bomb.

So, this is the scenario ; this is the
background against which we have to
take a decision, I have tried carefully
to follow some of the recent pro-
nouncements of the Primc Minister —
both during his tour abroad, and also
after that. Perhaps he has got r easons
to feel convinced. He had a serious
of protracted discussions perhaps with
the American President ; and he feels
convinced that the American President
does, and he is going to do all that is
necessary to dissuade Pakistan from
going nuclear. That is the point which
he has been making of ten clear. Even
in the statement which the Minister
has just now read out, he made it
clear that the American President has
made it clear in sO0 many terms that
he would try and dissuade Pakistan
from going nuclear.

At this stage, a common man, a
lesser fry like me has some doubts in
mind. It is not America which is
responsible for abetting and conniving
at the nuclear ambitions of Pakistan ?
Its nuclear objectives are being piro-
moted and supported, clandestinely or
otherwise, by  America itself. The
krytron trigier devices have been
clandestinely smuggied from America
itself. It is not a gain, thc best gain
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which has given them the technology
for perparing a nuclear bomb 7 That
being so, how do we expect that.
America will necessarily come to our,
resuce, and actively support our stand,
and effectively check Pakistan from
going nuclear ? :

What is our past experience ?
What does it say? In the past,
Ameriea hag given massive military aid
to Pakistan, and they have reiterated .
more than once that the aid given to
Pakistan will not be used against India.
But then, that that assurance never
came true. The military aid given
to them was definitely made use of
against this country. Again in the past,
when we had the attack from Pakistan
thrice, America did not take a friendly,
helpful and cooperative stand, 1t took
a hostile attitude towards this country.

May I, in this connection, refer to
the former President Mr. Nixon ? He
stated in a Press interview that at one
stage during the year 1971, America
wanted to make use of the nuclear
weapon against India and that is the
attitude of America (owards India.
That being so, how can we rely on
what is now stated by the American
President > Even recently, if I look
back, when Pakistan tried to enrich
uranium and set up a plant for the
purpose, at that time, the then Presi.
dent got up and blocked the military
aid to Pakistan, But, then, again,
President Regan has revolted against
this stand and has removed that block-
ade and has ensured military aid to
Pakistan. That being so, there is no
use in relying on their assurance given
by America in this regard.

It is necessary that we take an
independent stand and try to protect
our interest to the extent we can by
taking necessary steps in this regard :
and let us not vacillate in any manner
on this crucial issue which is vital for
the security and future of this nation,

Some people may argue that nuclear
weapons would not increase security ;
they do not constitute adec quate deter.
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rent. But then the experience in certain
countries has totally rejected this argu-
ment. Nuclear weapons have ensured
security and stability in Central Europe
and Sino-Soviet Border. The impor-
tance of deterrence also cannot be
under estimated. Now, there is a war
between Iran and Iraq. People may
ask what would happen if these two
countries possess nuclear weapons ?
The answer is simple. In that case,
there could have been no war at all,
In case Japan had a bomb, America
would not have ventured to drop 2
bomb on Japan. {t is a balance of
terror that made Russia and A.merica
realise the need for peaccful coexis-
tence and detente.

There are cerlain new points which
requirc to be studied before crucial
decicions arc taken on this issue. [
would like to add that nothing is more
sacrosanct and more sacred than what
I think the nation’s freedom, its secu-
rity and integrity. Anything and every-
thing that is necessary to protect the
interzst of this country should be done
and ought to be done, and there is no
question of going back on that. The
government cannot fail the nation, the
government has to alert itself, rise to
the occasion and do the ncedful in the

matter.

SHRI KHURSHID ALAM KHAN :
We entircly share the sentiments
expressed by the hon. member, and
have taken very scrious note of what
has been stated. It isa fact that all
the evideace indicates that Pakistan’s
nuclear programmec is not pecaceful.
Actually, what they have been doing
and wnat claim they have been making
during the past fcw months clearly
indicates that their programme is not
peaceful. Particalarly here I would
like to mention that the enrichment of
uranium is not really necessary for
pakistan, beccause Pakistan’s reactors
only nced natural uranium and heavy
water. The Pakistani President men-
tioncd that the enrichment of uranium
is only 5 per cent which is not of
w:apon grade. But once they know the
technique or the know-how naturally
whether it it § per cent or whether it
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is 95 per cont, they can do it. Our
apprehension is that their programme
is not all that peaceful and they have
been doing something and stating
something else. There seems to be
wide gap between what they do and
what they say. Pakistan has been
making all types of statements and
some times it appears that they are
blowing hot and cold together. On the
one hand they say that all their pro-
grammes arc for peaceful purposes,
and onthe other they also say that
they have got a right to make a bomb,
They have got enriched uranium. Theijr
scientists have been making claims that
they are in a posilion to achieve their
objective. Naturally it is their object.
But neither their programmes nor their
intentions are peaceful.

It is correct that Mr. Joha Scali
has reported in thz BBC about the
material used by Pakistan for an explo-
sion. Mr. Scali, I believe is a person
who has got contacts. I believe he has
been the United States Ambassador to
the United Nations. What he gays
naturally has some basis and this was
also corroborated by Mr., Hersh,
another well-known correspondent,
Our Government is very mach con-
cerned about all this and the only
thing that I would like to mention
here is that we have our own qptions
but it will not be possible for me to
disclosc the details about it or to say
ag to what is our capability or what is
our capacity. The only thing that I
would like to mention is that our
capability was demonstrated in 1974
and actually what we have nat been
doing is, as scientists of the country ;
across the border have been making
bold and tall claims, that they are
much abvanced than India in nuclear
programmes. 1 would like to say that
if they have this illusion I would leave
them to their illusions,

1 entirely agree with the hon.
Member that India will never agree to
have any country’s nuclear umbrella
because we have confidence in out
preparedness, our owh armed forces
and our own capability and capacity.
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We do not need any other country’s
umbrella.

1 would also submit very humbly to
the hon, Member that we should not
under-estimate our capability or capa-
city in this regard. 1tis correct that
Pakistan has be>n getting massive aid
from the United States. In 1981 the
massive aid they received was of the
order of 3 2 billion dollars, Out of
this obout 50 per cent was for the
supply of sophisticated and offensive
weapons ‘o Pakis‘an. We understand
that Pakistan is trying to continue to
get additional aid for six move years
from 1981, that is, up to 1987.

They have also suggested that they
might be given a package deal consist-
ing of about 4.5 billion dollars. Our
understanding is that the United States
has agreed to provide additional aid to
them. It is also a fact that Pakistan
has been trying from various sources
to get financial as well as technical
assistance for the nuclear programme.
One of the instances is Nazir Ahmed
Vaid who tried to smuggle out 50 kry-
trons from Houston and then he was
indicted. In such indictments the
normal punishment for a person is
about 20 yecars imprisonment. But he
was given only two years imprisonment
and this was further reduced to the
period he had already spent in jail,
So within three months he was sent
back to his country.

1 have scen the statement of Mr.
Nixon Where he said that he had the
jntention of using the bomb in 1971,
But it is for Mr. Nixon to elaborate
what he means by this, how he wanted
to use it and against whom ?

1 would like to assure the hon.
Members that India’s security will not
be neg'ected in any way, There can be
no complacency about it. As1l have
said in the beginning, our oplions arc
clear and certainly we would sce that
whatever our oplioas are, they are
such that India’s sccurity, uaity and
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integrity is safe and secure in every
case, at every stage and against every
country,

SHRI S. M. BHATTAM : The
Minister has rcvealed that acquisition
of nuclear capability by Pakistan has
introduced a qualitative and substantial
change in the military balance in our
region. The Prime Minister also has
agrecd that it is very difficult for us
to remain indifferent to this and that
we will have to counter it. That being
§0, you may have sevcral options open.
But then you have to take a firm, solid
and positise decision in this regird
and arrive at some specific conclusions,
Do you want to do that ? 1If so, when
do you want to do that ?

The Minister of Dcfence, whiie
presenting the Annual Report to Lok
Sabha, made a reference to the nuclear
capability of Pakistan. He also invited
a national debate on the matter. Is it
the present policy of the Goverament
not to do that, not to arrive at a
national consensus in the matter ? Docs
the Government take upon itsclf the
entire responsibility of taking a deci-
sion on this issue without reference to
anybody whatsoever ? Do thecy want
to keep everything close and confiden-
tial and kcep its secret with them-
selves? Do they take ihe cntire
responsibility for the future of the
country without reference to any other
political party or anybody else ? Let
that bc made clear.

SHRI KHURSHID ALAM KHAN :
Initially T had mentioned that the
seatiments of the hon. Members of
this House would certainly be taken
into consideration by the Government.
1 said that the Government’s options
werc open., 1 am sure, the hon. Mem-
bers wauld not like me to disclose our
options and plans because these are
all such matters in which we would not
like to go in details here,

PROF. P. J. KURIEN (1dukki):
Sir, I was carcful'ly going through the
Minister’s statement. It is said here,
““While the U.S. State Department has



293 Calling Attention

been unforthcoming on the revelations
made by Scali, we hope that the United
States, resultiug from P.M.’s discussions
with President Reagan, will exercise its
influence to dissuade Pakistan from
pursuing: the course”, Our Prime
Minister visited United States and had
very useful and meaningful discussions
with U.S. President and I wish that his
hope should come true. 1 wish that
Pakistan be dissuaded from manufac-
turing nuclear bomb. But in this con-
nection 1 would like to say that I de
not understand how is it that Pakistan
was able to get these equ,pments. They
are saying that these were smugg'ed
from United States. How is it that they
were abie to smuggle against such tight
national sccurity in the United States ?
I cannot escape thinking that this is
with the connivance of the United
States behind this, I may be wrong
but I would like to know whether this
aspect has beoen taken up with the
United States Government. If these
nuclear devices are being acquired by
Pakistan by stealing or by smuggling,
is it not the moral duty of the United
States to take a strong view and to use
all the force they are having, to stop
Pakistan from making a nuclear boinb ?
I would like to know whether we are
taking up this matter with the United
States, Whatever iL may be, the fact
remains that Pakistan has gone nuclear,

They bave already conducted a non.
nuclear explosion, that is enough for
assembling an atom bomb. Recenily I
rcad a statement in ene of the news-
papers in which one of the leading
scientists of Pakistan is reported to
have stated that Pakisian is one among
the five or six countrics with regard to
the process of enriching uranium. It js
true that the President of Pakistan hag
stated that they are only enriching
uranium to the exient of 5 per cent or
10 per cent, meant is done for peaceful
purposes, But they have the capability
{0 encrich uranium to the extent of 90
per cent or more in order to manufac-
ture nuclear bomb, Therefore, there
should be no doubt that Pakistan has
acquired the capability of manufactur-
ing the nuclear bomb. Therefore, we
need not have any doubt. The fact is
that they have already gone nuclear,
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This being the case, what should be
our policy ? That is what we have to
think about, Can we go on discussing
the pros and cons of making an atom
bomb and thus waste our time. Can
we just keep quiet, closing our eyes to
these realities 7 Some people say that
we cannot afford to go nuclear because
it is very expensive. But, to my mind,
it appears that the main question is
whether we can afford not to go nuclear
in the present context. The hon.
Member who spoke before me has
already cxplained in detail the power
imbilances that can create the security
hazards. So, what is the alternative
with us 7 Are we going to believe that
Puakistan will abide by the statement
of its President that it will not manu-
facture a pnuclear bomb, or are we
going to believe that in the event of
their manufacturing a nuclear bomb,
they are not going to use it against us
or ar¢ wegoing to rely on the assu-
rence that President Reagan will
dissuade Pakistan from manufacturing
an atom bomb, or if they have already
manufactured, President Reagan or for
that matter any other country wil] be
able to dissuade Pakistan from using
it against us ? The answer is very clear
if we view it on the basis of past
experiences, I do nol want to go into
the answer, because it is very clear to
cvery one,

I would also like to know whether
our Government is contemplating to
have dialogue with Pukistan to arrive
at certain agrecment say a nuclear free
zone agreement or so, but I want to
tell the Government that since Pakistan
has aiready congucted an explosion,
even if there is an agreement, it can
conduct such explosions again in secrecy
and assemble nuclear weapodns and
keep them in secrecy. Therefore, even
an agreement with Pakistan for a
nuclear free zone or any other agree-
ment or pact, will not serve our
purpose,

As the hon. Minister has already
ruled out, and as everybody knows, we

cannot go in for a nuclear umbrella or

protection from apy other country,
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because that will be at the risk of our
own freedom. Therefore, what is the
alternative before us ? That is what I
want the Minister to clarify,

As it has already been said by the
Minister thanks to the farsightedness
and wisdom of our late Prime Minister
Indiraji we got the capability of nuclear
explosion in the year 1974,

We all know that in spite of our
categorical assurance that we have no
inteation of manufacturing a nuclear
bomb and our nuclear capabilities will
be used for peaceful purposes, how
sharply certain countries reacted with
all the furore. As a result of that
Canada withdrew its assistance which
it had offered for our nuclear projects.
And now when Pakistan has ¢xploded
how they have reacted This makes
clear their discriminatory attitude
towards us. So, whatever it may be,
now we have got technical capability
of manufacturing nuclear bomb. We
may not be having the process of
enrichment of uranium, but I am sure
we are having plutonium devices not
only for nuclear, but even for hydrogen
bomb. Our capability and technical
know how are enough.

In this context a question is what
can we do or what we have to do. Can
we allow ourselves to be left to the
nuclear blackmail by Pakistan ? A
nuclear weapon is nota weapon of
war alone. It has over-riding impor-
tance. A country possessing a nuclear
weapon is definitely at a psychol agically
superior position. We have to settle
so many issues with Pakistan. And
when we are going to face Pakistan
armed with a nuclear weapon, what
will be aur position with respect to
Pakistan. In that event [ am sure not
only because of change in balance of
power, but psychologically also our
position will be weaker. So, this aspect
has to be taken into consideratjon.

One may well ask, what is the use
of nuctear weapon ; how can you use
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it. Correct. One may not use it.
America is having nuclear weapon.
Russia is having nuclear weapon. Why
America is not using nuclear weapon
against Russia ? Why Russia i8 not
using nuclear weapon against America ?
The reason is very simple. It is because
of the suicidal character of the nuclear
weapons. If America were to use
nuclear weapons against Russia, they
are afraid because, it may lead to their
own self-annihilation. Therefore they
will not use it. This terror is the greatest
deterrent against using of nuclear
weapons. This is all what I have to
say. We have experience with Pakistan
for the past so many years. We cannot
rely on their word. We cannot rely on
their argument, If they are baving
nuctear wecapons, who is to dissuade
them from using them ? US can never
dissuade them from using nuclear
weapons. The greatest deterrent against
use of nuclear wecapons is the terror
which it will be generating. So, if we
are also having nuclear weapon, that
will be the greatest deterrent. There.
fore in the light of this I would Jike to
ask from the Minister : Should we not
go nuclear 2—Not for using nuclear
weapon but for preventing others from
using it against us. The options are
with the Government. It is for the
hon. Minister to take the House and
the entire people into confidence and
tell the House that these optjong will
be used in order to protect the integ-
rity and sovereignty of the country., If
you are not going to do it what alter-
native action are you going 1o take ?
Ours is a non-aligned couniry ; we
stand for non-alignment. We cannot
have any nuclear umbreila from any
other country. Therefore, I would like
to ask the Minister : What is the alter-
native that you are going to take, if
you don’t want to goin for nucear
weapons 7 This is what T would like
to know from the hon. Minister.

SHRI KHURSHID ALAM KHAN :
I would like to inform the hon. Mem-
ber what I have said carlier, that we
have our own options. We give the
highest regard to the views of hon.
Members of this House. Naturally the
views ‘expressed by han, Members of
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the House have (o be taken into consi-
deration by the Government on all
such matters. There should be no doubt
at all about it. Therefore, it should be
enough if 1 say, we have the option
and we give the highest consideration
to the views expressed by hon. Mem-
bers of the House.

It is a fact that when our Prime
Minister was in the United Staies he
spoke to President Reagan and Presi-
dent Reagan gave a categorical assu-
rance that hc would do everything
possible 1o dissuade Pakistan from
pursuing its non-peaceful nuclear pro-
gramme. 1 am sure that assurances
given by President Reagan as Presideat
of a democratic and great couutry
would be fulfilled. I am sure he would
like to pursue the matter and see
that assurancc is fuifilled as far as
possible. It is a fact that Krytons and
other components have becn used, [
have already mentioned that Pakistan
has been trying to acquire them from
various sources. Otherwisc it was not
possible for them, as his colleague has
said, to undertake an explosion
recently. They could not have done
without that. No doubt it is also not
very necessary that a bomb should
rcally be tested before it is used. I
will remind the hon. Member that the
first bomb used in Hiroshima 40 years
ago was not tested. Only the compo-
nent was tested and onc: the compo-
nents were satisfactorily tested the
conclusion was that the bomb would
also be cffective.

Whataver Pakistan may say or do.
Pakistan cannot influence our decision.
Pakistan cannot influence the decision
that we have to take in the interest of
our country, in the interest of the unity
and national integrity and the sove-
reignty of our country, We know what
we have to do, we know what action
we have to take and Pakistan or any
other country will never be able to
influence us in this regard. Pakistani
Scientist A, Q. Khan said that Pakistan
is among the 5 or 6 countries which
have the know-how or the technology
for enrichment of uranium. Well, they
have joined that club, I do not know
they might say, but I would like to
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mention only one thing that though we
also have very top class scientists in
our country, they do not make any
such bold claims or they do not speak
in such a fashion. This is the way of
life across the border their scientists
normally do, let them do it, and as I
said, if they want to live under that
illusion thal they are very much ahead
of us, let them live under that illusion
and they will come to their senses when
there it actually comes to the crunch.

Now, the nuclear frez zone—this
is Pakistan’s suggestion. A nuclear free
zone or a free zone or a peaceful zone
can only emerge by consultations
among the countries of the zone. With-
out consulting anybody Pakistan in
1975 raised this point in the United
Nations. Then, how can it be that this
can be declared as a peace zone ? Ifa
peace zone has to cmerge, it has to
cmeige as a result of the consensus of
the pcople of the countries...(Interrup-
tions) 1.2t me finish. When yoa were
speaking, I did not disturb you.

PROF. P. J. KURIEN : [ thought 1
shou!d interrupt you with permission.

SHRI KHURSHID ALAM KHAN :
You always have thc permission,

This nuclear free zone is really an
important matter—and besides this,
one thing also has to be taken into
consideration., How can this be a
nuclear free zone when China is known
to be a nuclear power ? How can this
be a nuclcar frec zone when we know
that there are (wo super powers in the
Indian Ocean and who can say that
they have no nuclear weapons in that
area ? It is also said that Israel has
got nuclear weapons. In that case,
how can it be a nuclear free zone by
just saying that Pukistan went into the
General Assembly and said that thig
should be a nuclear free zone ? For a
nuclear free zone all thes¢ factors and
matters have to be taken into considera-
tion and then the consensus has to
emerge and only then a nuclear free
zone can be established,
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I would once again like to very
humbly tell my hon. friend that we
believe in our self-reliance, we believe
in our own capabilily, we believe in
our own capacity and therefore, I do
not think we have any inferiority com-
plex when we go and talk to the
Pakistanis, Never. Because, we talk
to them on cqual terms. They can
never expect us that we will talk to
them with any sensc of inferiority. We
have no inferiority complex as far as
Pakistan is concerned, or for that
matter, any other country is concerned,
We have our own self-reliance, we
have our own views and we have very
definite views and we have very defi-
nite policies. On the basis of these
views and policies, only we will taik
to them. I do not know whether they
have got the self-imposed superiority
complex, thcy might be having it, But
then this is an illusion if they have
this sort of impression.

There is this theory that the nuclear
weapons have proved deterrent in the
case of the two super powers because
they have bcen holding these nuclear
weapons for the last 40 ycars. The

" rough estimate is that there are about
50,000 total nuclear weapons with the
five nuclear weapon States. At the
moment, out of this 50,000, about 95 %,
are between the two super powers.
But they have not becen able to use
them against each other. I think, this
is the theory which some people say
that the nuclear wedpons prove a sort
of deterrent against each other.

Rescarch proves that even if about
10% of this nuclear weapons are uti-
lised, the temperature of the earth’s
atmosphere will be minus 40 degree
and ihat will mean, this winter will
close everything on the face of this
earth.

1 would also likc to mention here
that China is a nuclear wcapon State.
There are some indications that Pakis-
tan in 1975 in Bhutto’s time—when
Mr, Bhutto went to China, there was
some agreement or understanding for
gooperation in the sphere of nuclear
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programmes, But
Chinese authorities as well as the
Chinese news agencies have been
denying thjs fact. Mr. Bhutto has
suggested in his memoirs that a nuclear
cooperation pact had been concluded
between Pakistan ard China in 1975,
However, we have no other informa-
tion. AsIsaid, whatever the pronounce-
ments Which are being made by the
Chinesc, they say that they are not
interested in any cooperation with any
country. They believe in  non-prefera-
tion of nuclear forces in this region.

after that the

Sir, I fully share the concern
expressed by hon, Member and other
Members also. I admit that very useful
saggestions have been made by the two
hon. Membeis and perhaps the other
hon. Member will also make this
suggestion. Naturally, the Government
has to take into consideration the views
expressed by the hon, Members in this
House or in the other Hoase because
the views of thec hon. Mcmbers have
got to be taken into censideration.
But as I said, if you ask me to spell
out the details of the options that we
have. I would very humbly submit
that it would not be in the intcrest of
the nation or in the interest of the
si‘ety of the country to spelll out these
options that we have,

MR. DEPUTY-SPEAKER : Shri
Vishnu Modi—not present,

13.00 hrs.

STATEMENT RE : SITUATION IN
UGANDA

[ English]

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI KURSHID ALAM
KHAN) : As the House is awarc, there
was a coupd’ etat in Uganda on 27th
July 1985, in which the Gavernment
of President Milton Obote was over-
thrown, Many former Cabinet Minis-
ters left the country or were detained.
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A curfew was imposed in Kampala and
the country’s borders closed. A few
days later, Kampala radio announced
that Lt, General Tito Okello had been
sworn in as the ncw Head of State.
Mr, Paulo Muwanga, a former Vice
President has been appoinied as the
new Prime Min's'er. He is in the pro-
cess of forming a Council of Ministers.
Uganda’s land borders have becn
opened and the airpoits are also likely
to be opened,

The Goverrment of India has been
closely following developments in
Uganda. There are over a thousand
Indian nationals working in Uginda,
besides a substantial number of pcople
of Indian origin. We have been natu-
rally concerned abou( the safcty and
welfare of these peonle. While there
has been no loss of lifc among Indian
nationals, many of them have suffered
loss of property in the looling which
followed the coup but the details arc
still not available.

It has been our cendcavour to ren-
der the necessaty assistance and faci-
lities to those Indian nationals who
temporarily wish to leave Uganda,
Towards this end, we have been in
touch with the new Government in
Kampala through our diplomatic
representative  in Kampala and the
Uginda High Commissioner in New
Delhi. We have been assured that
the Government of Uganda will make
every cffort to pro‘ect Indian lives and
property. The Uganda Government
has also informed our representatives
that these Indians who wish {o lcave
the country temporarily will be atlowed
to do so.

As a result of our efforts, aboat 270
Indians including some women and
children have been moved out of
Uganda by road into Kenya, ecscorted
by our Charge d’ Affairs in Kampala,
Assistance was rendeicd to them at the
border by Asian voluntary organisations
in Kenya and the Indian High Commis-
sion in Kcnya,

Arrangements have also been made
to air-lift those Indian mnationals who
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left Uganda and who wish to return to
India, An Air India plane his been
kept ready on a standby basis and will
fly to Nairobi as sonn as the necessary
arrangements at thit end have been
completed and sufficient numbar of
passengers are ready to leave.

As soon as the news of develop-
ments in Uganar was announced, the
Government of India put into opera-
tion a task fo-ce in the Ministry of
External Affairs to follow these develop-
ments on a continuing basis and (o
suggest measurcs to deal with them,
including particularly f{he safety of
Indian nationals. T am glad to say that
this measure of contingency planning
has proved usefu! and Indians wishing
to leave Uganda have been able to do
so. Thec cases of those who have lost
their properties  will be taken up
through diplomatic channe!s. Our
diplomatic representatives in Uganda
and Kcnya have attended to their duties
with speed and dedication and a sense
of responsibility. I should also like 1to
stress that the Government and pcople
of India wish to maintain cordial rela-
tions with the Government and people
of Uganda, and it is our sincere hope
that the recent developments will not
come in the way of the traditional
friendship between the two countries.

13.03 hrs.

BUSINESS ADVISORY COMMITTEE
Tenth Report

[English]

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRI GHULAM
NABI AZAD) : Sir, I beg 10 move :

“That this House do agree with
the Tenth Report of the Business
Advisory Committee presented to
the House on the 7ith August,
1985.”

MR. DEPUTY SPEAKER : The
auestion is ;
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‘“That this House do agree with
the Tenth Report of the Business
Advisory Cammittee presented to
the House on the 7th August,
1985.”

The motion was adopted.

MR. DEPUTY SPEAKER : The
House stands adjourned far lunch to
reassembic at 2.05 p.m.

13.04 hrs.

The Lok Sabha then adjourned for
lunch till  five minutes past
fourteen of the Clock,

———— ——— —

The Lok Sabha reassembled after
lunch at seven minutes past
fourteen of the clock.

[MR. DEPUTY SPEAKER in the
chair)

MATTERS UNDER RULE 377

[ English)

(i) Need to provide adequate funds
and technical assistance to Kerala
State for setting up a network of
Industries based on rubber, Carda-
mom pepper and coconut etc.

SHRI K, MOHANDAS (Mukunda-
puram) : Kerala is an industrially back-
waid State. This isone of the very
few States where the Central invest-
ment is far below the national average.
Non-investment in the industrial sector
has kept the ecconomy backward and
thus over a period of time the number
of unemp'oyed persons has increased
phenominally.

Kerala’s economy is basically agra-
rian and cash crops like rubber, coco-
nut, etc., are its mainstay. This sector
his a very limited employment poten-
tial and hence cannot absorb even a
small fraction of the total number of
unemployed people which is somewhere
in the region of 25 lakhs, Presence of
such a large workforce in a state of
idlcness may create_social tensions and
strife,
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One way to tackle, the problem of
unemployment is to spend up the
industrilisation of the State. A State
which is earning valuable foreign ex-
change for the country deserves better
treatment at the hands of the Centre.
Keralr abounds in different kinds of
cash crops, agricultural crops and fruits.
Agro-based industries have tremendous
scope in that State. A network of
industries based on rubber, cardamom,
pepper, coconut products fruits etc. can
be set up there which will provide
employment (o the people as well as
bring about economic development in
the siate.

Therefore, I would request the
Central Government to provide ade-
Quate funds and other technical assis-
taace for setting up these industrics.

(ii) Need to provide funds to Rajasthan
for vigorously implementing self-
employment programme for edu-
cated unemployed youth.

SHRI RAM SINGH YADAV (Alwar)
The sclf-emp'oyment progiamme for
educated uncmployed youth as intro-
duced by late beloved I.eader Smt,
Indira Gandhi proved 1o be a boon to
the youth of the country, It has bene-
fited a large number of unemployed
educated youth all over the nation.
District industries centres have formu.-
lated the various projects of different
trades and approved the modalities for
implementing the above mentioned
programme,  Unemployment js the
basic problem in the country and its
recurrence is higher in percentage
amongst the educated youth. The
programme provides incentives for eco-
nomic self-reliance and creates a hope
of future settlement in life among the
younger generation of the nation. This
programme needs priority in compari-
son to other programmes which
are meant cradicate unemployment.
The Number of educated youth
registered with employment
exchanges in the country is rapid-
ly increasing. The self-emplcvment
programme gives seclf-confidence and
economic sclf-reliance on one hand aud
on the other hand removes the discon-
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tentment among the younger generation
for their future employment. At present
the programme is not being vigorously
implemented because of financial cons-
traints. The Government of India has
not yet released the funds meant for
this programme and as such the pro-
gress is thwarted.

In the State of Rajasthan a large
number of files of young eptreprenczurs
have been prepared under this pro-
gramme by the district industry centres
but the educated youth are not getting
loans because of shortoge of funds, I,
therefore, urge upon the Government
of India to release funds immediately
under this scheme so that the States of
the Union may go ahead vigorously in
implementing this programme.

[Translation]
(iii) Need to provide alternative site for
rehabilitation of adivasis of Bastar
district

SHRI MANKURAM SOD] (Bastar) :
Mr. Deputy Speaker, Sir, nearly 56
adivasi villagzs come under Chhutaru
Sanetuary area in Bas‘ar district of
Madhya Pradesh and it is proposed to
get these villages vacated. They have
been asked to vacate the villages but
no alternative place for rehabilitation
has been provided. The villagers
should not be forced to vacate their
villages till alternative sites have been
selected as it would cause a lot of dis-
tress to them. With a view to force
them to vacate the villages, the forest
department does not process their cases
of compensation in case their cattle are
killed by tigers and also the schemes
regarding supply of potable water,
constiuction of rural roads, ponds and
L.R.D. programmes are not being taken
up.

Therefore, I request the Central
Government to issue directions to the
. State Government to provide alternative
site urgently for rehabilitating these
adivasi’s so that they are relieved of
this difficult problem and enjoy the
bencfit of development works like
others.
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(lv) Need to immediately send a team
of doctors with anti-T.B. medicines
to Tonk in Rajasthan to cope with
the situation caused by spread of
T.B, there

SHRT BANWARI LAL BAJRWA
(Tonk) : The city of Tonk in Rajasthan
is the most backward area of the dis-
trict. Unemployment, poverty, unclean-
liness and lack of nutrition coupled
with the menacz of mosquitoes have
created multifarious problems for the
people of this city. Consequently, the
disease of T.B. is very much prevalent
in this area. The Deputy Chief Medi-
cal Officer of Tonk Government Hos-
pital has recently given a press
statement to the effect that 309 popu-
lation of Tonk is suffering from T.B.
This disease is particularly visible in
the families of minority communities
who are living a miserable life in the
absence of basic necessities. This
disease is also covering the adjacent
villages of Tonk and is likely to spread
therefore, nccessary
that a central tcam of doctors is sent
immediately to Tonk along with anti-
T.B. medicines.

(v) Demand for a Sports Complex at
Cannanore in Kerala

SHRI MULLAPPALLY RAMA.
CHANDRAN (Cannanore) ;: The dis-
trict of Cannanorc in Kerala has a rich
heritage in the field of sports and
games. Kerala in general and Cannanore
in particular has always produced out-
standing sportsm:n of international
repute,

Players like Arjun award winner
Mr, Jimmy George who is acclaimed as
one of the 10 best players of volely
ball in the world, Olympians like Miss
M. D. Val'samma and umpteen hcroes
of football ard hockey, all hail from
Cannanore, Cannanore is the Meccca
of Kerala football. Miss P. T. Usha,
the pride of our nation at the Olympics
was first initiated into the field of
Sports at Cannangre,
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Besides its sportsmen and sports
fang Cannanore also has a most befitt-
ing topography with easy access to all
modes of transport which include the
Mangalere airport about 2§ hours
drive from here,

Further, Cannanore does not suffer
from want of sufficient space suited for
any sports and games activities,

Keeping in view the above facls,
Cannahore is an ideal place for the
location of a spo-ts comp'ex in Kerala.
Permitting the Sports Complex to be
founded at Cannanote will be a befitt-
ing and highly deserving rccognition
given to the rich talent of this place.

I request the hon. Prime Minister
to take mnecessary steps to set upa
Sports Complex at Cannanore in
Kerala.

[Translation)
(vi) Need to provide financial assistance
and drip irrigation facilities and
bore-wells to farmers of Karnataka

to save coconut and arecanut
crops
» »n
SHRI1 G, S. BASAVARAJU

(Tumkur) : Tumkur and other places
like Tiptar, Chikkanayakanhally, Turu-
vekere, Gubbi, Sira, Hasnan Channa-
rayapatna, Arasikere, Kadur, Chikka-
magaiur, Bengalore, Chennapatna,
Hiriyur, Hosadurga, etc. in Karnataka
grow coconut and arecanui abundantly.
Arcconut and coconut are the main
cash crops in the above said areas and
many farmers are fully depending upon
these crops. From these areas areca-
nuts and coconut are sent to all parts
of the country. But unfortunately as
there was not sufficient rain in these
areas the farme:s are distraught. The
production of arecanut and coconut
has declined by 75%. This year also
there is no rain in these areas and the
crops have withercd away. Therefore,
the Central Government should come
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forward to provide facilities for drip
irrigation and bore wells to the farmers.
If such new schemes of ‘rrigation are
not taken up for implementation imme-
diately I am sure that the cultivation
of arecanut and coconut would cease.
All kinds of subsidy and loans should
be granted to these farmers. Each
farmer should get at least five thousand
rupees per acre.

Therefore 1 request the hon, Minis-
ter to sanction at least onc hundred
crores of rupees for this purpose, and
save the farmers from becoming extinct,

[ Enzlish)

(vil) Demand for reduction in recently
enhanced air fare between Agartala
and Calcutta and to develop infra-
structural facilities for develop-
ment of the State

SHRI AJOY BISWAS (Tripura
West) : People, irrespective of party
affiliations, and the Government of
Tripura, have becn pleading for years
for better Railway communications,
Telecommunications focilities and more
indusfries for providing emp'oyment
to peop'ein Tripura, The State isa
flood prone areca and every year a large
number of pcople fall victim to catas-
trophic floods which submerge all major
roads, disloca‘ing the entire transport
system in the State. The only other
means of travel— by air—has become
14.59% more expensive recently and thus
has become a prohibitive mcans for
commoners. Moreover, computerised
bocking system resulted in trouble in
obtaining confirmed air tickets. The
flights are limited for a large number
of passengers daily. There is a single
Boeing flight to Calcutta and that is
not able to cope with the heavy rush
of the passangers’ demands. The
nearest railway station, Dharmanagar,
is 200 kms. away from the capital city
of Agartala, Similarly, the telecom-
munications system has remained
unchanged The State Assembly un-
animously adopted a resolution, during
the Budget sesion demanding subsidy
@ 259% for the increased air fare or

*The speech was originally delivered in Kannada.
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abolition of the same for ungradation
of the cxisting telecommunication
system, and similar other issues. In
view of the special gcophysical position
of the State and its tiny size but strate-
gic importance, the demand for special
favoured treatment in the shape of
Central financial assistance is the
minimum the State of Tripura expect,
ta enable it to march alongside other
States of the Union.

1, therefore, uige upon the Minister
concerned to aanounce Government’s
decision in the matter of abolition of
extra 14.5% air fare for the passengers
of Tripura or grant of subsidy of the
said enhanced rate, cfforts to upgrade
the existing telecommunication system,

. linking of Agartala with rest of the
country by ailway system, development
of roads in the State and regarding
schemes for generating employment in
the State by sctting up tndusiries.

[Translation]

(viii) Need for a Central scheme to save
the flood affected people of District
Madhubani, Bihar on 4 permanent
basis

SHRI ABDUL HANNAN ANSARI
(Madhubani) ;: Lakhs of families have
been affected by the floods due to
breaches at several placss in the Kamla
Balan Dam in Madhubani district of
Bihar. I would like (o draw the
Government’s attention to this tragedy
and request them to make arrangements
fo r shifting them to some safe place
and ensure paymeat of compensation
for the loss suffered by them. This
devastation by floods is a regular
annual feature and the people incur
loss of life and property. So, [ shall
request the Union Government to pre-
pare some scheme to solve this problem

" on permanent basis so as to relieve
these people of this recurring loss,

[English]

(ix) Problems faced by workers emplo-
yed in Bata Shoe Factory -at
Faridabad

SHR1I NARAYAN CHOUBEY
)Midaapore) : Some sixteén hundred
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workers of the Bata shoe factory at
Faridabad are without any work, with-
out any salary for nearly three months,
The workers are not on strike, the
management is not giving the: workeis
any job to do. The manigement tried
to force th® packers 'to do the job of
controllers. The controllers salary is
more than that of packers. It is an
attempt of the management to have
indirect retrenchmeént and bring down
manpower. The Management refused
to give job to the workers and informed
the Government that workers were on
strike. But actually workers are daily
giving attendance and asking for jobs
which the management are not giving.
The D.C. Faridabad made an on the
spot enquiry and found the workers to
be at the place of duty. But even then
the management refused to give job to
the workers nor do they declare a lock
out. Not only that. At the instance of
the management the supply of rations
to the workers has been stopped. The
Central Labour Department should
move to solve the piob'em and force
the management to start production
forthwith.

(x) Demand for a Vayudoot Service
from Hyderabad to Bellary and
Raichur

SHRIMAT] BASAVA RAJESWARI
(Bellary) : This is to bring to the notice
of the Government the need for extend-
ing the Vayudoot service to Bellary
and Raichur districts in Karnataka
State. I would like to invite the atten-
tion of the Government to the impor.
tance of Hospet, Bellary and Hampi
(Vijay Nagar Empire ruins), Tunga-
bhadra Dam and Donimalai Iron Ore
Project of National Mineral Develop-
ment Corporation. Humpi being a
historical place every year more than
10—150 tourists are coming fiom
foreign countries to see the Great
Vijaya Vithal Temple known for its
sculpture etc. A recent survey shows
that th'e runway seems to be suitable.
The Karnataka Government'has already
requested the Central Government to
start the Vayudoot service during
October and November of this year. 1
have been told that Dornier 338 Aire
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craft based at Hyderabad Airport goes
to Cuddapah, Rajmundry on Tuesday,
Thursday and Saturday in a week and
returns to Hyderabad at 12,50 P.M.
On those days, it is not at all utilised
for the rest of the day. I would suggest
that Dornier 228 can be operated
during spare time available {rom
Hyderabad to Raichur and Bellary and
return to Bangalorz and Hyderabad
via Bellary and Raijchur, I am sure
that within no time the traffic will pick
up and Government may have to intro-
duce daily services of Vayudoot to and
fro from Hydcrabad to Bangalore.

14.22 hrs.

DISCUSSION ON THE NEW
TEXTILE POLICY (CONTD.)

[Engitsh)

MR. DFPUTY-SPEAKER: We
will now go to the next item. The
House will now take up further Discus-
sion under Rule 193 on the new Tex-
tile Policy announced by the Govern-
ment on 6th  June, 1985. Hon.
Members, we have already exhausted
the allotted time for this item. There.
fore, I would request the hon, Mem-
bers to cooperate with me. I would
request that each Member may tzke
only five minutes because many
M :mbers arc interested to take part in
this debate. I would request the Mem-
bers to be very brief, After four
minutes, { will ring the bell and from
the fifth minute onwards, your speech
will not be recorded. Thercfore, I
would request You to make only the
points. Now, Mr. Y. 8. Mahajan to
speak,

SHRI Y. S, MAHAJAN (Jalgaon) ;
Mr. Deputy-Speaker, Sir, the Textile
Policy announced by the Government
is realistic and calculated to secure
the development and rapid growth of
the industry in a balanc¢d manner. The
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consumer has shown a decided pre-
ference for blended and polyester
filament fabrics. By allowing full flexi-
bility in the use of various fibres and
promising adequate availability of man.
made fibres through increased domestic
production supplemented, if necessary,
by impor ts, the policy statement expres.
ses the Government’s determination to
satisfy the consumers’ preferences. In
this way, the new policy secks also to
restructure the industry witha long
term perpective. ‘The  whole policy
would be guided by the objective of
providing clothing for our increasing

" population at a reasonable price.

The Textile industry is the biggest
indust1y in India. It provides employed
{0 1.2 million pcople in the organised
mill sector, constituting 17% of the
aggregate factory labour in the country,
3.2 million people in the powerloom
sector. and 7 2 million people in the
handlcom sector. From the point of
view of employment, the handloom
sector constitutes the biggest sector. The
Policy Committee has, therefore, made
a nomber of proposals calculated to
improve the carnings and welfare of the
weavers. They will be given help for
moderanisation of their looms ard pro-
vided with techrological and other in-
puts for improving productivity and the
quality and finish of their products. [
believe that the provisions made in
this behalf are adequate and sound.

The organised mill sector, which
attracts more attention than others
suffers from managerial and structiural
weaknesses. The policy statement pro-
poses ceriain measures for the revival
of sick units, The idea is to make a
detailed and objective study of the
causcs of sickness in the case of cach
sick unit and if it is potentially viable,
to prepare a package of measures for its
rchabilitation ond work out a suitable
financial package and hand over the
job to a nodal agency for completion.

If the unit is not likely to be viable
in the immediate future, the policy
suggests that the mill may be closed
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down. As a rule, the policy says, no
attempt would be made by the Govern-
ment to nationalise it or take over its
management, There is no reason why
the taxpayer’s money shouid be wasted
on attempts to revive units which are
fundamentaliy unsound, or of which the
management have made a mess., If
wrong investments have been made or
the change of circumstances has made
the unit obsolete, economic wisdom
demands that they should be written
off. In economic life, bygones are
bygones. Managements which are
guilty of exploitation or financial mani-
pulation should be punished. Further,
I suggest that the idea that as a rule,
nationalisation or take-over shouid not
be resorted to, should not be enforced
rigidly because in some cases, there
may be no other alteinative.

In my placc at Jalgaon in Maharash-
tra, there is a textile mill which was
closed down eleven months ago. I
request the hon. Minister to make a
proper cnquiry into the affiars of this
unit. When the mill was taken over
by the management, its debts were
Rs. 80 lakhs, and when it was closed
down, the debts were Rs. 11 crores.
Government of Maharashtra nas gonc
into the feasibility of running this mill
and its technical Committee has said
that the unit is viable. Government
of Maharashtra is anxious to run this
Mill on cooperative lines. 1 under-
stand that they have written to the
Central Government, I trust that the
Central Government will consider the
proposal of the Maharashira Govern-
ment favourably. '

It is an open secret that many mill
owners in Bombay plan to close down
their units and make a fast buck by
selling the land, the price of which has
risen phenomenally. This is an .anti-
socia! activity. [ hope, the Govern-
ment will be watchful and see that the
interests of the workers are protected
if necessary, by selling the lands and
providing relief to the workers for
rehabilitation.

Another important factor which is
esponsible for the present difficulties
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of the textile industry is inadequate
moderanisation and failure to renovate
old and obsolcte plant and machinery.
In this matter, the policy statement
makes certain proposals for moderani-
saticn of the whole industry, right from
the ginning, handlooms, powerlooms,
spinning, weaving and other sections in
the textile industry, The whole ques-
tion of moderanization has to be handed
over to a Central agency, The whol¢
programme will be financed by thg
IDBI or out of a special fund creategy
for this purpose. I belizve, thig
approach is to strengthen the competi

tion ameng the units in the industry”
and create an environment for reduc-
tion in cost and improvement in quality.

The powerloom scctor plays a signi-
ficant role in the textile industry. The
reccommendations in this regard provide
for compulsory registration and for
treating them at par with the organised
industry so far as taxation is concerned.

The powerloom sector is a rapidly
growing and vigorous part of the indus-
try. Every year, 40000 new power-
looms ure established at the rate of
125 per day. With its vigorous growth
and low cost, there is no reason to
fear that the powerloom secctor will
suffer in comparison with the mijll
sector, A lot of criticism is made
against this policy, but I believe that if
we have patience, if we wait for two or
three years till this policy is converted
into cencrete measures, the industry
will be intcgrated and modernised, with
full fibre flexibility and increased
compelition, will grow vigorously and
will be able to face competition in
international market. With these words,
I support the new Textile Policy.

14.31 brs.

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : Mr. Deputy-Speaker, Sir, the
new Textile Policy i3 a quintessential
illustration and a clinching demons-
tration of the new economic philosophy
and the new budget philosophy of the
present Government, To put itina
nutshell, it offers crocodile tears to the



315 Disc. on the New
Textile Policy

[Shri S. Jaipal Reddey]

‘handloom sector and gives all conces-
sions to the mil! sector. It indicates
that the Government has taken a sifent
but an all important decision to put all
the eggs in (a) heavy sector, (b) capital
intensive and imported high-technology,
and (¢} privatc sector. Sir, as a
corollary to a commitment, to these
three major unarticulate premises, the
Government is prepared to bear
tremendous social cost,

I may now refer to the enormous
social cost that the Government will
have to bear in regard to this, Firstly,
labour in thc entire sector would have
10 be retrenched mercilessly. Secondly,
small scale scctor, in the instant case
handloom sector, would have to be
starved out, Thirdly, the product
could be such as to cater only to
fanciful urges of the middle and upper
classes, to a total neglect of minimum
needs of the toiling masses, Fourthly,
the proclaimed priorities of the
Seventh Plan such as food, wotk and
productivity could be obseived only i.n
the breach. And lastly, cconomic
growth could be pursued without any
reference whatsocver, to the objective
of employment generation in the
country. This policy document is said
to be based on a secret report of the
Experts Committee. But then, the
textile tycoons made it very clear that
their memorandum was reccived by the
Experts  Committee. One  expert,
Shri L. C. Jain offered to tender
evidence before the Committee but
this Committee had no tims to rec:ive
the evidence, ShriC, V, Radhakrishnan,
Secretary General of the Indian Cotton
Mills Federation proudly proclaimed
in an article which appeared in the
Indian Express that all the demands of
their association had been met and in
the same article, he also listed the
demands that had been conceded !
firstly, the demand for parity \fviq\
powerlooms, (which I welcome inci-
dentally) : secondly freedom for fibre
usc, (which I do not wélcome) : thirdly

adequate availment of fibres, which I -

do not welcame ; fourthly, liberal and
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concessional imports of machinery for
modernisation, {(which I do not
welcome) : fifthly closure of unviable
or aon-revivable units ; sixthly, per-
mission to retrench labour indiscri-
minately ; and lastly Sir, release of the
mills frcm the obligation to produce
control cloth, Sir, with this policy,
the last nail has been driven into the
coffin of the handioom sector., The
process of driving the last nail has
started well with the Budget itself,
When the Finance Minister st epped up
the duty on Cone Yarn by about 25 per
Cent. But when the excise differential
between the mill cloth and power cloth
was abolished, I weicomed it. But the
increase in excise duty on cone yarn,
It only encourages further divertion of
the Hank Yarn from the Handloom
Sector to the Powerloom Sector,

According to Late Prof. Raj
Krishna, the Powerloom Sector was
knocking away 50 per cent of Hank
Yarn meant for Handloom. He
calculated that 155 miltion kg. of
Hank Yarn was being diverted from
the Hhandloom Seclor to thc Power-
loom Sector, This increase in Excise
Duty can only further accelerate that
process, Why did the Government
abolish the excise differential between
the Powerloom and the Mifl Sector 1
1f was done not to protect the Hand.-
looms, but to protcct the Mill Sector.
In the first place, it is wrong in

‘principle that the Commodity Taxation

e imposed on intermediate produ ts
rather than final praducts,

Now, [ come 10 the s'ate of Hand-
loom Sector, According to 1961
census, total warkers engaged in Hand.
loom Industry were 21,35 lakhs. But
according to 1981 census, the number
of total workers instead of increasing
with the increase in population came
down to 14.74 lakhs. But the Govern-
ment do not agree with the census
figures, instead they have | given a
totally inflated figure, bascd on the
delivery of the Hank Yarn cloth and
on the basis of {he inflited figures at
the Cooperative Sector, Therefore,
I request the Government of India tQ
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revise its textile pglicy. Otherwise
Shri Rajiv Gandhi will bave presided
over the liquidation of the Handloom
Sector. He will have given a decent
burial to the employment—oriented
Gandhian economic philosophy. In
this regard, I would like to makea
few suggestions by way of conclusions,

in regard to the changes that must

bs considercd in  Textile Policy.
Firstly the increasc in Excise Duty on
Cone Yarn should be withdrawn imme-
diately. Secondly, the decision to
permit millowners....((nrerruprian.c).

The decision to permit the mill
owners to resort to indiscriminate
import of machinery shou!d be revers-
¢d. Thirdly, the decision to permit
millowners to close down mills and
retrench workers on the pretext of
mills being unviable or non-revivable
units sheould be reversed.  The subsidy
(o Handloom Sector for production of
controlled cloth must be substantially
increased. Otherwise there would be
no point in trying to shift the burden
of preduction of controlled cloth to
the Handloom Sector. For this purpose
Mills shou!d be subjected to special
cess, I hope the Government will do
all this. Otherwise, they will stand
condemned in the eyes of millions of
Handloom Weavers in this country.

SHRI UTTAM RATHOD {Hingoli):
Mr. Deputy Speaker, Sir, I cannot
support the new Texltile Policy that has
been propounded by oui new Minister,
for ths simple reason that on Page 2,
paragraph 10(1), you will find that it
has been mentioned :

““Full fibre flexibility as between
Cotton and man-madc fibres/yarn
wou'd be provided to the textile
industry”.

Then about the fiscal levies on
man-made fibres/yarn and on inter-
mediates used as inputs, Further, they
say . “...progressively reduced in such
a manner as to facilitate absorption of
increased domestic production, so that
the bencfit flows to the consumer in the
form of Icwer prices of synthetic and
blznded fibres”. '
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As a cotton grower, I feel the pre-
sent policy threatens the very existence
of the culiivators who grow cotton in
the rain-fed areas. You will find that
80% of the cottan in the country is
produced in the rain-‘cd areas ; and
they are the people for whom cotton is
the only cash crop. By implementing
this policy, Government is trying to
protect thz interests of the rich people,
and not of the poor people. So, I
oppose it ; and I would request the
Government to reconsider these things,
in the interest of the cultivators who
are almost 70%, in this country.

What has the Government done ?
Thetc is only one paragraph about
cotton in this whole book, They say *

We will give remuncrative prices’’,
In its last Report, the Committee on
Public Undecrtakings asked them to
link prices of raw colton with the
finished goods., They have evaded it.
Why did they not do that thing this
time ? What was the harm ? When you
are giving all the facilities for man.
made fibre to the rich pecople, why
can’t you give us that much ? On the
contrary, you say : We will give you
remunerative prices’, as if you are
giving us some doles. Why ? You want
to produce everything mechanically,
i.c. through sophisticated machines.
That means uncmployment for the
people.

I have to say on thing, viz. that
everything produced by machines is not
progress. There was a time when most
of the people said ;: ‘We must use
Amulspray’. Now you find that people
have gone  back, ard  people say:
‘Mother’s milk is the best milk. So,
breastzed is the best * feed’. That is
what we have started propagatirg, It
is all right for those people who can
afford it, They can puichase in the
black market ; they can take smuggled
goods. But why do you kil the poor
cultivators of cotton ? In case you want
}? implement this, I want to warn you:

You must give us altcrnative ciops,
i.c. a cash crop for pcople who are
cultivating cotton in the rain-fed areas.
Unless  you give that, we shall nol
allow it It is going against our
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interests ; so, Government should take
cognisance of this, and thing about
it, ‘

They say : We will produce more,
and ‘hings will become cheaper. ‘Did
we not try this in the case of cement ?
We gave so many licences, and mini-
cement plants were also put up. What
is the price of cement per bag? Rs.
70/- to Rs. 75/-. So, merely by produc-
ing morc, you cannot reduce prices.
We can fool oarselves for some time ;
but not all the people, all the time.
Unfortunately, there is only one excep-

tion, viz. the planneis. They never
believed in this. They go on fooling
themselves, and they want to foal

others also. But we do not want to

be fooled in this case.

In the end, I would say, as a cotton
grower, I oppose this particular
policy.

SHRI RAM SINGH YADAV
Government does not want to reduce
the price of catton. Where has it been
Jaid down ?

SHRI UTTAM RATHOD : But why
don’t you link it? We have been
specifically asking for it. They have
said that remunerative price will be
given. A.P.C. fixed some price. You
give Rs 4/- or Rs. 5/- more and you
say that it is remunerative, which it is
not, in fact.

SHR1 GURUDAS KAMAT : Rose.

SHRI UTTAM RATHOD : No, Mr.
Kamat ; You come from Bomboy You
don’t speak about us. Most of the mills
are situated at your place, and they
have been closed down. All the people
want to shift their mills, You have one
more excuse, viz. pallution. You can
shift the mills, and construct buildings.
That will give you money.

So, as a cotton grower, that too
from a rain-fed area, I cannot support
this. [ am sorry. Thank you.
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SHRI PRIYA RANJAN DAS
MUNSI - (Howrd%) : Sir, I do not
opposc the Textile Policy as such ; but
I request the hon. Minister to review
and re-examine certain things within
the ambit of this policy, if possible.

First of all, I will deal with the
mills. The tims is too short. I cannot
€xpose everything at the moment. But
in Bombay, a new monster has come
up in the textile industry called Dhiru
Bhai Ambani and Vimal. He  has
become the Allauddin  and his magic
lamp has been able to get more than
12,000 shareholders which can only be
called in a stadium for a meeting of
the sharecholders. I am not zealous of
him not dc I represent anybody’s views.
On the earlier occasion also investi-
gations were made against the Bir las,
Modi and others about the misuse of
raw-materials, cheating of the excise
duty, etc. 1 only request the hon.
Minister, if he agrees, to make investi-
gation on three issues in regard t(o
Reliance Textile Industry. (1) The
licences that they have acquired for
the last 13 years, whether those
licencess were exclusively given 1o
him. When those licences got matured,
the particular subsidy from the govern-
ment also ceme (o those licences.
When he got thase licences, it was in
his knowledge that the subsidy will
come after six or eight months. (2) Is
it a fact that for the last 1% years,
large scale cheating and frauding with
the government interms of excise
duty was done in this unit ? Raw-
materials were found used into finished
product, without giving any excise
duty. The matter islying with the
Finance Ministry, and the Textile
Ministry shou'd take note of it a'so.
If the Minister wants to make any
investigation, Iam a  responsible
member of this House, I take full
responsibility to provide information
and to cxpose it, because in the name
of flourishing industry, this particular
unit is also harming the government in
the terms ofrevenue and creating
terror and panic in the entire textile
industry of the country. If the Minister
feels that he is not in a mood to do it,
1 will refer the matter to the Com-
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mittee on Petitions. The large unit of
the NTC Eastern India belongs to my
constituency Howrah, Central Cotton
Mill, I wastold a few months back
that the condition was every bad there.
I paid a visit there. I would like to
inform the Minister that, right from the
day of its take over till to this day,
not a single loom was changed, no
modernisation programme was there.
The Chairman paid a visit there. There
was no modernisation programme, not
a single loom was changzd. Till last
week while T was there during the
time of production I was told that
workers cannat produce the total
capacity because they did not get raw-
material supplied more than one-
fourth of the total capucity of the
production. How can he blame the
workers that the sickness of the unit is
because of the workers, You have to
inspsct it and take appropriate action
for the viability of the unit and see

that modernisation work is taking
effect.
In the entire country, there is a

fear now among the handloom weavers
after this policy was announced...

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLIES AND TEX
TILES (SHRI CHANDRASHEKHAR
SINGH) ;: T am sorry you have been
misled by somebody.

SHRI PRIYA RANJAN DAS
MUNSI : The fear is for two things. 1
hope the Minister will take note of it.
In the mill sector, in the textile policy,
you are very specific as to what kind
of concession you will give, how you
will give. But in the handioom sector
your assurance is very simple and a
little vague, not very specific, for
instance, you said, reservation of
articles, according to the Act passed
in this Parliament, you will do. Tell
me here in this House which are the
departments which will make compul-
sory the use of the handloom ? Are
the Government Departments, the
hospitals ? None of them. What is the
point of giving an assurance ? How can
You ensurc that the weavers will get
Justice if their production is reserved ?
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There is no announcement where
articles are to be reserved. This kind
of assurance 1| have been hearing for
the 'ast one'decade. If you go to the
Government  Offices, if you go to
hospitals, you will hardly find any
handloom or khadi. So, you please
clarify this point. This is my fear.
How are you going to reserve article
and for which sector?

SHRI CHANDRASHEKHAR SINGH
Reservation applies to production not
to use.

SHR1 PRIYA RANJAN DAS
MUNSI : If the use is not there, how
can you ensure production ? If thc use
is not there, then it will be produced
and kept in the Boat Ciub Maidan,
Then how the weavers will be protec-
ted? Is that your contention that pro-
duction should be reserved and use is
not there. T am sorry, if that is your
contention, then my fear is genuine,

SHRI CHANDRASHEK HAR SINGH :
That is the intention of the Act which
we have passed here. You must under-
stand what we have passed.

SHRI PRIYA RANJAN DAS
MUNSI : That is why, I said at the
outset that you may Kindly review it.

SHRI CHANDRASHEKHARSINGH :
We cannot review -it. How can we
review the Act which has been passed
only in the last session ?

SHRI PRIYA  RANJAN DAS
MUNSI : If something has been passed,
Mr. Minister, you know that the
Government can examine it, they can
review it. There is no bar for the House
to review it. If we can amend the
Constitution a thousand times, why not
the Act 7 We can review it. What is
wrong in it ?

Lastly, I wiil mention one thinp
about Khadi and coaciude., For Khadi
and hand!oom you have a Development
Commissioner. My suggestion is, you
create a statutory body calied the
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Khadi Development Authority. Let that
authority deal with Khadi, yarn, pro-
duction, cooperation and negetiations
with the State Gavernments.

About Khadi, I will conclude by
saying that it is really a mass-oriented
programme and it is also employment
oriented. But I am sorry to mention
one thing. Please do not keep anybody
in the Khadi board or in the industry.
who has got a relative or relatives also
in the Khadi industry and business.
What I repeat is, I can cite one
hundred examples where one family is
holding benami nine Khadi units and
getting certificates even in the district
of Murshidabad from where I come,
in West Bengal, At the same time
many more deserving people are asking
for certificates to start Khadi units and
they are not getting them. The State
Department simply refuses to certify,
I am sorry to say that corruption is
also going on in the name of recogni-
tion., A big empire is being created in
the name of Khadi. One family has got
& further, his children, his nephews,
everybody in the same industry, and
even in the Khadi Board, This is
against the Gandhian philosophy and
the approach of the Government. You
kindly check this and sec that this is
stopped immediately.

Again, 1 wauld urge upon the hon,
Ministes 1o ensurc that Khadi is used
by the Government departments.
Khadi products should also be used by
the Government departments,

SHRI CHANDRASHEKHAR
SINGH : I am very sorry that you did
not know even the basic things.

[Translation]

SHRI BANWARI LAL PUROHIT
(Nagpur) : Mr. Deputy-Speaker, Sir, I
am in @ dilemma whether to support
or to oppose the Textile Policy because
many things are not clear in it. After
going through the Textile Policy 1 fail
to find how it is in consonance with
the policy of our Hon. Prime Minister
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and of our Government of ensuring
makimum benefit of the plans to the
poorest of the paor and lifting them
above the poverty line. Today, in our
country, the handloom weaver is the
poorest and what has beea dope for
him in this policy is not clear.

It is all right that you have reserv-
¢d the manufacture of the entire con-
trolled cloth for tte handloom sector,
but we would like to be enlightened
by you about cloth length to be pro-
duced by a singlic handloom and the
wage which would be earned by the
worker cngaged therein. Have you
conducted any study in this regard ? I
feel he should get a minimum wage of
Rs. 20 per day in these days of gallop-
ing prices. We shall be satisfied if you
convince us by your calculations that
tie will get a minimum wage of Rs. 20
per day by working on a single hand-
loom. Then there is the question of
salc of handloom cloth. Who will pur-
chase that cloth ?

The new Textile Policy framed by
you docs not make it very clear how
you propose to protect the intcrest of
the bandloom worker. Unless you en-
lighten us in unambiguous terms, I
shall not bz able to support your
policy.

From the policy it is not clear how
much yarn they would gef, whether
they will have a guarantecd yarn
supply, whether you propose 1o set up
some corporation to purchase their
finished goods. Nothing is clear. What
organisation you are going 10 set up to
protect the interests of the handloom
weavers 7 You should clarify all these
aspects. Unless you tell us in categori=-
cal terms how you propose to safce
guard the interest of each and every
handloom, We are unable to make apy-
thing out of this Policy of yours.

We feel that the poor handloom
worker will not benefit , rather injus-
tice would continue (o be meted out
to him. We are not opposed to big
textile mills, The textile industry
should be modernised and new machines’
should be installed. This is necessary,
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1 would plead with the Industry Minis-
ter to let a mill be closed if the
industrialist owning the mill so desires.
The workers are capable of running
sach mills in the cooperative sector.
Those mills, particularly in Bombay
and Vidabha, have huge assets in the
form of vacant land that if you give
that land to the workers to run the
mill in the cooperative sector, Govern-
ment would get sufficient amount
through sale of the land with which
modernisation could be effected. Do
not allow the mill owners to make
huge profits. You study the working of
the textile mills in Bombay and you
will know the position. Therefore,
your need not be afraid of these mili-
owners, Do not give in to their threats,
You look after the interests of the
workers. This is my submission,

~ The hon. Member who spoke just
before me complained that cotton does
not find any mention in the Textile
Policy Have you guaranteed the mini-
mum procurement pricc for raw cotton
to be purchased from the farmers ?
The ecntire economy of Maharashtra
depends on cotton, which is the largest
cash crop in Maharashtra and Gujarat.
Cotton is-also now being grown in
Rajasthan and Madhya Pradesh and
your policy is totally silent about
coiton. You have not made any men-
tion in your policy about whether the
prices of cotton will increase or decline
as a result of this Policy. I am afraid
your Policy will have adverse eflect on
the cotton producer. The farmer has
been complaining that he is not getting
cven half of the cost of production.
Then how do you propose to protect
his interest 7 I would, therefore, plead
that you should first yourself be clear
in your mind about this policy and
when you are clear then explain it to
us. You have placed this policy before
the people in an ambiguous manner
which neither you understand, nor do
we, You did not analyse the consequen-
ces or repercussions of the policy
before making it public. People had
been waiting patiently for long expect-
ing a textile policy that will bring
about radicil changes in the textile
sector, but I am sorry to say that
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nothing of that kind has happened and
the policy that has been laid down, is
not intelligible. So, my submission is
that wherever changes are necessary
you must carry them out. How much
amount you propose to give to the
handloom industry as subsidy ? How
much minimum wage you want to give
to the handloom worker? Please
explain all these things to us. In a
country in which handloom industry
used to be the backbone of its economy,
which had been producing the warld
famous Dhaka Muslin and due to which
the country was known for its pros.
perity, the condition of handlooms is
quite deplorable, Thercfore, I would
request the hon. Minister to consider
it serjously. The handloom industry
should not be neglected in this manner
and we expect full safeguards for this

industry,

[Engltsh)

SHRI V. S. KRISHNA IYER
(Bangalore South) : First of all, I come
to sericulture. I: is enunciated in the
Textile Policy. I am sorry to say that
only a passing reference has been made
aboat it. It is a very important indus-

" try in our country. India is one of the

major silk producing countries next to
China, Japan and Korea. 80 per cent
of the silk produced in our country is
from Karnataka. It is very unfortunate
that in the policy statement no mention

has been made how this sericulture

industry will be developed in our

country. On the other hand, the present
policy of the Government is to import

silk from China. This import is killing

our silk industry. Indian silks are

popular all over the world. Tama
witness to the fact that whenever out-
siders come to Bangalore, they do not
fail' to visit silk shop in our city.
Whether they purchase sarees or not,
at least they purchase a scarf. But the
Government of India think that Indian
silk is inferii:r to China, What is behind
silk ? There is the farmer who grows
mulberry. There is the rearer who
breeds silk werms. And there is the
reeler and the weaker. So many things
are included in that. But we are kill-
ing with qne arrow all these things. It
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is unfortunate to be so. I urge upon
the Government of India to see that
there should a ban on the import of
raw silk. What is the effect of import ?
It affects our raw silk which is sold at
a distressed sale.

I am very happy that a Ruling
party Member has 2lso spoken about
the cotton growers.

15.00 brs.

Cotton is the base for the textile
industry, but what is the status you
have given to it 7 What you are doing
is you are encouraging man-made fibre
and you have not started any scheme
for supporting cotton growers. What
is the fate of cotton growcis? In
Karnataka, thousands of bales of cotton
are lying without demand. The hon.
Member Shrimati Basava Rajeswari
also referred to it. So, there should
be some concrete encouragement for
the cotton growers,

Then, the new policy says that there
is no limitation re : use of fibres for
the mill magnates. They can use either
cotton fibre or man-made fibre. What
is the meaning of man-made fibre ?
Where does it come from ? What is
the raw material used for the man-
made fibre ? The most important raw
material used for the man-made fibre
is Eucalyptus wood and bamboo. What
wil' hapren to our forests than ?
Already we are speaking of deforesta-
tion. The Prime Minister has been
speaking about ecological balance in
our country. In our own State,
Karnataka, we do not get Euclyptus
and bambqo for our paper industry
which also is an important industry.
Everything is taken away by Harihar
Polyfibres which is manufacturing this
man-made fibre. So, I earnestly urge
upon the hon. Minister that he should
protect the interests of the cation
growers, the farmers, while formulating
the new policy. This unlimited use of
man-made fibre should be stopped.
There should be some limitation for
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using synthetic fibre. The first pre-
ference should be for the cotton fibre,

Lastly, I come to my pet subject,
that is, Khadf. I am glad that our hon.
Member Shri P. R, Das Munsi also
mentioned about it. But he mentioned
about the irregularities in the Khadi
Board. That is a different matter.
Irregularity is there after independence
««.(Interruption).

AN HON, MEMBER : It is increas-
ing.

SHRI V. S. KRISHNA IYER :
That depends in the entire moral atmos-
phere prevailing. When Gandhi Ji was
alive before independence, we were all
Congressmen. At that time we used to
attach morc importance to morality
and principles. But now-a-days morality
has gone down. 1 do not blame any-
body—the atmosphere is like that.
But we should try to go back to that
period, '

So far as Khadi is concerneld, even
in the statement there is only a lip
sympathy. No concrete suggestions
have been put forwaid in the statement,
even though the Government of India
realises that khadi generates employ-
ment. But still they are only ma ntain-
ing the status quo. I suggest that there
should bc a massive programme for
giving encouragement to Khadi.

SHRI MADHUSUDAN VAIRALE
(Akola) * Mr. Deputy Speaker, Sir, I
am not in a puzzie whather to support
or not to support the policy. I would
rather put it the other way. I will not
oppose it. I will suggcst that there is
a lot of scope for the improvement and
for much more progress in the textile
policy. I fclt very snd when majority
of the speakers on this subject spoke
about the oiganised sector of the
society, that is, either textile industry,
or mill workers or handloom weavers.
They arc more or lcss in the o1ganised
scctor...(Interrupticn).

SHRI S. JAIPAL REDDY ; Hand-

‘looms are not organised.-
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SHRI MADHUSUDAN YAIRALE :
Well, then I join hands with you,

The most unorganised sector in this
country is the cultivaror and the farmer.
The farmer is the base of the economy
of this country, I have a feeling that
suffizient atten*ion has not been paid
to the cotton farmers while drafiing
this policy. In these 8 pagss document,
very mercilessly 11 lines have been
devoted to the cotton cultivators of
this country. I come from an cotton-
growing area, I am a cotton grower

. myself, and we must remember that
wheneyver we discuss about Indian eco-
nomy, we¢ must keep in mind that our
economy is mainly based on rains, that
is, it is based mainly op dry-land farm-
ing which is about 80 per cent in this
country. If we cannot talk the language
of 80 pcr cent people of this country,
I do not think we have any moral right
to call ourselves the representatives of
the people and sit in this Housc, So,
1 claim to speak on behalf of them,
But, while appreciating the good points
in this policy, I would like to point
out that out of all cotton grown in the
countiy, 60 per cent of cotton of the
cotton grown is in Maharashtra. Out of
this 609 of cotton, 90 per cent is
grown in five districts of Vidharba,
The constant comp'aint of the culti-
vators of this region is that production
of cotton is going down and that its
production is not up to the national
level, The question is : why is it going
down ? It is going down mainly because
it is a rain-fed area and that it is dry-
land cultivation. It depends upon the
vagaries of nature.

I am thankful to our senior Mem-
ber, Prof. Ranga, who made a mention
the other day in the House about the
economic | protection to these cofton
growers. About this I may also point
out that while those who talk of
national economy they belong to more
organised sector and they can organise
lobbies to secure concessions, but the
people like farmers, who are not orga-
nised, they do not have any lobby and
they cannot give pationage to the
academicians or to the so called ccono-
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mists to prove their case. That is why
the cotton growers in this country,
most of the time, are unable to draw
the sympathies from the white-collared
intellectuals who sit on the 25th floor
and try to write about the dry-land
farming difficulties. I do not think it is

conductive to the national economy.
. I will cite an example, There is no
parity of prices in the national

econamy in regard to the raw materials
and the finished goods. Today, ifI
go to market, I can gct Raymond cloth
or anything like that at Rs. 1,200 per
metre ; and if I sell one acre of my
dry-f and, it fctches only Rs, 2,500, If
this kind of parity exists in prices in
the national economy, I think we are

going t~ facc much  more difficult
problems. Our planners must look
into this. Just now I was talking to

my collecogue. He says in his area
Madhya Pradesh the price of one acre
of dry land is about Rs. 4,000 It
means §O per cent of a fcooter can be
purchased only after selling one acre
of land. This situation has to be
changed.

Sir, it will be wrong 1o blame the
textile Ministry for all this state of
affairs, Unless there is a proper coor-
dination between the  Ag:iculture
Ministry, Textile Ministity, Commerce
Ministry and the Finance Ministry,
this problem cannot be solved properly.

~ Oneof the Public Undertakirgs
Committee in its rcport had unani-
mously recommended that the Govarn-
ment should draw some  linkage bet-
ween the raw material and its finjshed
product. The reply of the Ministiy
was that it was not possible. In 1976,
the Government of India had 'formed
a committee. That committeec had
preparcd a report in regard to all this,
but that was later shelved.

Now, the NTC Mills are with us, I
must appreciate their increased effi-

ciency. Now, we have got official
figures and we can  establish linkage
betwecen the price of the finished

products and the raw materiais of the
textiles as we have donc in the ficld of
sugar,
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Sir, I must complimeat the hon.
Minister, because whenever we go to
him with some problem, he listens to
us sympathetically, He has initiated
some action in favour of the cotton
cultivators,

Sir, theré isa move to import
cotton in India. Tn May this year, hon.
Minister has statcd in Bombay that
there was an increase in export of
textiles of 43 per cent from TIndin. It
is a welcome sign. When we are in
this condition, why should wc talk of
importing cotton from outside ? From
Maharashira Cotton Federation as well
as from Gujarat and from C.C.I. there
is a demand that more cotton should
be allowe~d to be exported. I have no
doubt that Government will consider it
sympathetically. I would appeal to
the Minister ihat all the three concern-
ed Ministries shuuld sit together and
finalise it. There is the Cotton Mono-
poly Scheme in Maharashtra. Every
year we have to go to the Finance
Department for the continuance of the
Scheme. This creates uncertainty.
This question has to be finalised and
settled once for all by making this
Scheme permancnt, I have no doubt
that we, the representatives of the
people, and our Government and our
- Minister and our policy-makers also
will do the necedful in  this matter and

try to serve the people. With these
words 1 conclude.
[Translation)

SHRI SHANTI DHARIWAL
(Kota) : Mr. Deputy Speaker, Sir,

through you, I would like to tell the
hon. Minister that broadly I support
this policy; but 1 also want to put
forth some suggestions before him
which T want him to consider and try
to improve the Textile Policy as far as
possible.

The textile workers are second in
strength in the country—the strength of
the agricultural labour is equally large—
and they have already been suffering.’
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In this policy you have given full
powers to the management and the
workers have been totally ignored. This
is very clear. You hav: shifted the
burden of manufacturing the controlled
cloth to the handloom industry because
the textile mills manufacturing this
cloth used to become sick—sick to the
extent of non-recovery. You have now
shift2zd this burden of sickness to the
handloom workers, This is wrong and
the handloom worker will not be zble
to bear it and this  industry will
languish gradually. So, the heavy res-
ponsibility of manufacturing controlled
cloth that you have thrust upon the
handloom industiy should be with-
drawn. You have brought at par the
levy and cxcise duty on thc power-
looms and text'le mill which is wrong
The powerlooms will not be able to
compcte with the mills and they will
incur heavy losses. Instead of giving
them some concessions, you have
brought them at par with the mills,
It is often scen that the mill owners
try to ensurc that government f{ake
over the mills with old technology and
old machinery so as to escape the
responsibility of making payments (hat
are required to be made (0 old hands

and they gradually succeed also in
their cffort. My submission is that
when Governments decided to take

over a sick mill, they should invariably
ascertain the date - when the mi]l was
sct up and  then take over those
industrial units also which have been
set up with profit earned from tha
particular mill and which are running
in profit so as to teach a lesson to the
millowner,

Government have not given any
thought to the question of setting up
of processing and deying houses for
powerlooms. I submit that all the
spinning mills in thec powerloom sector
should bein the cooperative sector
and processing and dveing Thouses
should be opened near the powerloom
units and they should also be in the
cooperative sector so as 0 remove the
difficulty being experienced by power-
looms how  becausc at  present the
dyeing and  processing facilities arc
available at a distance of 200 to 400
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kilomctres. Government should pay
more attention to processing and
dyeing houses.

In the end, I wou!d request you
that the burden of manufacturing
controlted cloth, which you have placed
on the handloom industry, should
again be shifted to the mills without
fearing that they would grow sick.
Government should ponder over the
fact how much loss this country would
incur if (he financial condition of the
handloom industry, which is a cottage
industry, and which employs lakhs of
workers, worsens due to the burden of
manufaciuring this controlled cloth.

SHRI KALI PRASAD PANDEY
(Gopalganj) : Mr., Deputy Speaker,
Sir, in rceard to the Textile Policy, the
hon. Members from the ruling parly as
well as from the opposition are of the
opinion that thc handloom sector has

been neglected in the Budget. This is
the first Budget which has bcen
g:nerally supported by the hon.

members from the ruling party but not
from the bottom of their heart.

In an agricultural country like
India, the bandloom industry generates
cmployment for crores of people and
produccs cloth for the common man,
We have been talking of Kkeeping
maximum balance between the hand-
made and mill-made cloth to help the
poor section of the society. But the
new Textile Policy does not indicate
how many.people will be benefited by
it. It would be wrong to think that
reduced prices will boost sale.

Last time the House was informed
that the Textile Policy would ensure
availability ofcloth in the country at
reasonable prices but the policy could
not be implemented due to several
factors. It appears that the mill
owners always influenced  this policy.
The mill-owners have been controlling
the textile policy of the country and as
a result 100 textile mills became sick
during the last 10 years and Govern:
ment was compelled to take them over.
The Factories Act enacted ‘during the
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British rule is not being implemented
fully even how, 70,000 workers have
been rendered jobless in Bombay, 30
mills have been closed down in Gujarat
and 50,000 worker arc sitting idle in
Ahmedabad. Government will have to
spend Rs. 150 crores, if they take
over these mills, At present 1.50
lakh workers are jobless and no provi-
sion has been incorporated in this
policy to provide them with employ-
ment, Government have indicated
that 11 lakh workers had been render-
ed jobless till 1984, What action is
proposcd to be taken for providing
them with jobs ? The national textile
mills have suffered a loss of Rs. §19
crores till 1985 and you have spent
Rs. 300 crores on their modernisation.
Who is responsible for it ? The Budget
is silent about it,

In the present textile policy it has
been de:ided to give all possible incen-
tives to the handloom industry and to
reserve manufacture of controlled cloth
for this sector. Therefare, more
Central assistance needs to be provided
for the handloom weavers and poor
consumers

I come from North Bihar and would
like to draw  the attention of Shri
Chandrashekharji, who has also been
the Chief Minister of Bihar, to the
letter I had written to him about the
Durga Textile Mills in border district
Gopalganj which employs at least 400
workers and  where more than 300
workers have been rendered un-
employed. No action has so far been
taken in this regard. The benefit of
relief worth crores of rupees being
given by the Government must perco-
late to the workers. You will have to
take some positive steps in this direc-
tion so that the benefit of the relief
given by you recaches the workers. . The
burden of manufacturing controlled
cloth has been placed on the handloom
sector. The production of controlled
cloth is not profitable and, therefore,
no mill is prepared to manufaclure
this gloth.

The machinery in textile mills in
India has become obsolete and the
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mill owners have not taksn stepsto
modernise them which is their duty
and it is not proper to penalise th:
workers for this.

With thesc words, T conciude.

[ English]

SHRI N. TOMBI SINGH (Inner
Manigur) ; Mr. Deputy-Speaker, Sir, 1
do not hesitate to support the new tex-
tile nolicy. Sir, I do not consider that
any policy is foolproof. During the
last seven years, we have had many
policies including the ncw policy.
Beginning With the first policy that was
announced in 1978, therc was some
spccial mention for the protection of
the interests of the handloom weavers
Khadi and sericulture industry. If we
judge the interest of the Government
and the emphasis of the Government by
the number of lines, number of words
and the number of pages in the
policy statement, I think, hand-
Joom is the most favoured subject.
But T havc to point out that policies
are being changed without giving a
chance to the implemcnting agencies
to acclamatize themselves properly.
Every policy has got its own merits
and demerits, 1 think, when Chandra-
stekhar Singhji is the Minister of Tex-
tiles, we feel that we arc safc in his
hands. But we are afraid that without
giving full trail to this new policy, in
spite of certain lapses as Lhave pointed
out, if again a new policy comes up,
then it is a juggiery of words and we do
not like to encourage this trend.

Coming to the policy of handloom,
I represent a constituency where every
family irrespective of the social status
—because we had been a  Princely
State—beginning with the King down
1o his servants and the lowest in the
society arc engaged in looms. Partj-
cularly, every woman member of the
society must be a weaver and we are
proud of having women weavers. I
represent that constituency. Thete-
fore, I think, this obsession will be
observed by you. I will be needing
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your indulgence in that. In that area,
handioom has survived and is in exis-
tence not because of any subsidies, not
because of any assistance but it has
survived only because our own people,
we the members of the society, uses
handloom cloth whether for profit or
no profit.

I recall in the last session, in reply
tp my supplementary question, our
han. Minister has promised that he
would visit our area, our State. 1 do
not know which one he meant. 1 do
not know also whether he has visited
that State. But 1 am very unhappy as
also other Members from the North-
eas‘crn States. Perhaps, he visited
Shillong, I think. But in Shillong you
do not see anything of Manipur ; you
do not see anything of Agartala ; you
do not see anything of Assam ; and you
do not see anything of Mizoram, I
would like to draw your attention to
my constituency where, as I have
stated, handloom exists on sentimental
grounds and traditional grounds and
not on economic or other grounds.
Now, you have to go a little decper
into the problems of these weavers. I
think, there might be similar conditions
in other arcas also. 1 cannot commit
for other areas,

The difficulty has been in getting
yarn at reascnable prices. In the first
Policy in 1978, mention was made that
the main difficulty with the handloom
and khadi weavers was particularly
non-availability of yarn at reasonable
prices. It was promised in the first
Policy that yarn would be made avai-
Jable at reasonable prices. In the
sccond Policy also, this was promised.
Now also this has been promised in
different words. If this wordy assurance
means anything, we should rush to the
rescue of the handloom weavers, parti-
cularly in respect of making available
cheap yearn and also marketing facili-
ties. In these two sectors, if the
Government can do something, it will
be helpful.

The Manipuri designs in certain
cloths, loin cloth and handloom ¢ioth,
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are very poputar in the foreign mar-
kets. The exporters demand that they
should be produced not in one piece
or two pieces or hundred pieces, but
in lakhs of pieces. So, there is need
for uniformity of quality and also
design. This can be effected only by
controlling the production centres. In
what way can we do that ?  You have
mentioned that the handloom sector
can be promoted through cooperatives
and in corporate sectors both at the
State and at the Central levels, This
is one ficld where the Centre can go in
a big way, so that the handloom wea-
vers from these areas, particuiarly
Manipur and similar areas, can be given
this opportunity {o produce these popu-
lar designs for export. This will earn
for us the valuable foreign exchange on
the onc hand and will also provide
livelihood to a vast number of weavers
in the rural areas in these States.

15.28 hrs.

[SHRI SHARAD DIGHE in the
chair]

The rcquirement is that we should
ensure the production centres, 1 think
the hon. Minister will go in some
detail and study the problems of these
areas becausc we might be faced with
different problems in different areas.
Rather than gctting satisfied with one
visit, to onc of the places and saying,
‘I have visited this arca ;1 will do
something’’, he should study the spe-
cial problems of these areas in depth,

The last point 1 would like to make
is this. In the second Policy there had
been a mention about establishment of
an Institute of Handloom Technology
for the Norith-East. I want to know
whether it has been established and if
so, what it is doing, and if not, whether
the establishment of this Institute will
be expedited, so that this will give
effect to modern developments in the
handlaoom technology.

Before I conclude, I would like
to make this appeal agaia that the
implementing agencies in the States as
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well as at the Centre should acclima-
tise themselves with all the detailed
provisions of this Policy and aiso the
law which has bcen recently made
about reservation of certain items for
handlooms. If the implementation
agencies are weak, if they have not
acclimatised themselves, if they are not
sincere, them these policies and laws
are not going to give as much benefit
as we expect them to.

With these few words, r support
fully the new testile policy.

[Translation]

SHRI  GIRDHARILAL VYAS
(Bhilwara) : Mr Chairman, Sir, I support
the Textile Policy that has been pre-
sented and would like to draw the
attention of the hon. Minister to a
vital point,

The provision included by you in
this Textile Policy about sick units
will encouragc the people responsible
for rendering textile industry sick, I
would, therefore, request you to give
special attention to thosc cases where
textile mills are rendered sick due to
mismanagemen’ or transfer of assets.
Just now an hon. Memoar referred to
the people who have carned crores
of rupees through the textile mills and
have set up new industrial units with its
help. They have siphoned off funds
from the o!d units and have also not
modernised them. They did not make
any further investment in them and
rendered them sick. Action should be
taken against the management of such
indusirial units to ensure thLat along
with the sick unit all the assets
acquired by them with the help of the
sick industrial units may also be taken
over :

You say you are neither going to
nationalise nor take them over. The
result is that the mismanagement in
the industrial units, the new assets
being created and other fraudulent
activities being indulged i are render-
ing the units sick. If no action is
taken against such mill owners, they
would get encouraged in doing thesg
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fraudulent acts. You have to pay
attention to this aspect.

Sir, I would like. to invite the
attention of hon. Textile Minister to
the Mewar Textile Mills in my
constituency which is sick. I had
made a request to him in this regard
and he was pleased ta take action.
Rajasthan Government had taken over
this mill under the Relief Undertaking,
but some lacunae were left. One of
the lacunae is that an application was
made to IDBI for loan but the same
was not accepted. The Mill was told
that it would not get loan till 60
per cent of its shares were transferred.
The previous owner * ** is not
prepared to transfer 60 per cent shares
and the mill is facing diffculty in
getting loan, He *** has mis-
appropriated crores of this mill but
no firm action has been taken against
him so far. This owner has misappro-
priated Rs. 80 lakhs on account of
provident fund, Rs. 35 lakhs on ESI
account and the entire sum on account

of compulsoiry deposit. Criminal
cases are pending against him. He
has defrauded the financial institutions
of Rs. 4 crores, You must deal with
such people with a heavy hand. If
you fail to deal strongly with such
people, these capitalists will frustrate
the steps you are taking and your new.
Policy will not work. You must deal
with such a capitalist firmly and put
him behind the bars, He has
purchased all these shares with the
money taken from the financial
institutions and, thercfore, these shares
should be transferred to IDBI and the
mill be given necessary loan to operate
so that the 2500 workers who have been
jobless for many years get employment.
The wrokers should be given representa.
tion in the management and the hon,
Minister sould move in the maiter
urgently. Only then the whole system
would be sat right, You must take
action in this matter. An sgreement
bas . already been reached with the
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workers union and they are prepared
to cooperate in runnig this wunit,
Government are all powerful. They
can help in recommissioning this mill
after taking some stringent action
against this industrialist,

Some surplus Jand is available with
this mill and Rajasthan Government
have decided to acquire it at a cost Rs.
1.50 crores, but this capitalist is
showing reluctance although he has
nothing to do with it. "He wants to
create new assets with this money.
This sum of Rs. 1.50 crores will be of
great help in meeting a part of the
requirement of Rs. 5 to 6 crores of
this mill. You kindly exert your
influence to implement this arrange-
ment without delay. This will help
revive this mill and 2500 workers will
get jobs, Therefore, please see that
this arrangement is made as early as
possible.

Secondly, a heavy and oa erous
responsibility has been placed on the
handloom industry. The controlled
cloth that used to be produced by the
private sector and by the National
Textile Corporation is now to
be manufaciured by the handloom
scctor. I donotsay it is a bad step;
it is a very good step. But the indus-
try needs subsidy. The entire loss
that will be incurred by it should be
subsidised. An hon. Member from
Manipur was pleading for more yarn
for the handloom industry at cheap
rates. It is understood that a new
policy has been framed under which
new licences not be issed for spinning
mills. If you do not allow licences
for new spinning mills, it would rot be
possiblc to arrange cheap yarn for the
bandloom industry. How will they
arrange cheap yarn? So, my
submissian is that you revise this
policy and no restrictions should be
imposed on the setting up of new
spinning mill otherwise this will add
to the existing mismanagement, I
would, therefore, plead for setting up
of as many new spinning mills in the

$**  Not recorded,
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cooperative sector as necessary, This
will greatly help in making handloom
and textile policy a success.

This shou!d be done in a positive
manner, we have becn making efforts
towards establishing two spinning
mills in the cooperative sector iri Asind
and Shahpur in my constiluency
Bhilwara. If the policy that I have
referred to comes into force, consider-
able difficulties will be experienced in
setling up spinning mills. 1f such a
policy is therc, it needs to be reviewed
because we have to give maximum
incentive to the handloom sector and
we have also to meet the demand for
cloth the whole country. Spinning
mills should, therefore, be set up and
the handloom industry should continue
to get cheap yarn so that this industry
works on large scale and the demand
for cloth of the country is met.

I support the Textile Policy
presented by the hon. Minister and
request him to take note of the points
that I have raised and help impiement
th e arrangements suggested by me.

[English]

SHRI SRIBALLAV PANIGRAHI
(Deogarh) : I rise to support this new
textile policy formulated and presented
by the Government in this House. The
textile policy of our country assumes
the greatest importance or significance
in our economy The texiile industry
is the oldest and the largest industry
in India in as much as it has 12 million
workers in its cmployment and it earns
Rs. 2000 crores worth of forcign
exchange annually.

This textile scctor or textile mil]
workers’ misery attracted the attention
of the Father of the Nation, Gandhiji
whea he came 10 India from South
Africa after having his Satyagraha
programme there. He in his first phage
of public life in India led the textile
workers’ movement or
strike in Ahmedabad.. Again, Sir, the
hand-pound and khadi charkha were the
two corner stones of Gandhian economy
which ultimately led to the achieve-
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ment of Independence of the country.
This Gandhian economy gave a severe
blow to the British economy. Thus our
textile policy assumes great importance,
After Independence the textile mills in
the organised sector have multiplied
but the paradox is that with the
increase in number the misery of the
textile workers aiso gocs on multiply-
ing and of late the number of the sick
textile units has also multiplied, How
to solve it !

There are many welcome features
in this new textile policy. Since 1968
the National Textile Corporation is
owning sick mills one after another
and that number is of the order of 125
now. NTC has invested about Rs. 340
crores on modernisation and expansion
of these sick uniis under its control
but what is the net result ! There is
no gain. On the other hand there is
tremendous loss to the tune of Rs, 100
crores annually. * What a paradox !
Naturally the sickness has to be eradis
cated and we have to take drastic
measures to remove this sickness and
bring in good hsalth in this textile
sector, There are many good measures
provided in the new textile policy and
they are welcome,

Sir, our textile policy has got to
be a happy blending of three sectors,
It has got to be a ‘sangam’ and a
‘triveni’ of organiscd mill scctor, un-
organised powerloom and handloom
sectors. I am sorry to observe as
pointed out by the previous speaker
that this policy weighs heavily in favour
of the organised mills. It is 80 much
eloquent about the organised sector
but it is somewhat silent about the
concessions it intends to give to the
other two sectors, mainly th: handloom
sector which was once the pride of our
country,

Sir, T come from Sambalpur in
Orissa which has earned International
reputation for its beautiful handloom
cloth and the Sambalpuri saree. Our
late Prime Minister, Shrimati Indira
Gandhi, had great love and liking for
the S mba'puri sarece, Whenever che
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used to visit Orissa—and Sambalpur in
particular, she was asking for it and
getting some. But what is the ‘plight of
the woikers in the handloom sector
now ? It is terrible. Their misery is
multiplying., I would like to give here
some suggestions.

I am happy there is a redeemirg
feature in the new policy to give work-
load to the handloom sector. Govern-
ment has shifted production of control
clot4 from the organised sector to the
handloom sector. This has been done
to make the organised sector remunera-
tive and economically viable because
it was not yielding profit but loss.
Therefore, they have shifted this bur-
den to the handloom sector. After all
the handloom sector which is already
limping with this new burden, how can
we expect it to prosper ? Unless sub-
sidy is given, priority is given to this
sector and supply of yarn is assured—
it should be of good quality and also
well.in time-—and the new tcchnology
is.introduced, it cannot prosper. Some
institutions, some programmes shou'd
be started to provide new technology
for the handloom sector so that it can
compete with powerloom and o1ganised
mill sector and it can also produce
cloth at checaper rates. Now, imitation
is posing a problem, a threat to the
development of the handleom sector.
All these things should be tackled. An
organisation for the development of
handloom sector should be set up, not
only at the Central level but also at
the Stateclevel and this organisation
should be strengthened. It should mean
business. It should aiso give financial
assistance to the wecavers and others
engaged in this industry.

One important thing is that the
handloom cloth shou!d be produced
with the strict instructions that the
Government agencies and organisations
should purchase handloom cloth for
use in all Government offices and also
for use by all the Class-IV employees..
Unless these things e done, naturally
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the handloom
developed.

sector cannot be

4

Now, Sir, it engages 75% of the
workers of the entire textile secctor.
Naturally, their future is at stake. I
wonder that in & poor country like
ours, poverty-ridden country and com-
mitted to establish socialism through
democratic methads, whether we should
go in, as at present, for production of
a very large variety of saris and ‘dotis’
and other cloths. I think it is not desir-
able. It is high time that we minimise
the number of varicties and concentrate
on our purpose and objective to pro-
duce cloth in required quantity of
acceptable quality to provide to people
at reasonable price,

Sir, therc is a textile mill called
Bhaskar Textile Mill at Jarsaguda, in
Sambalpur District. That is in my
constituency. It is only one of its kind
Western Orissa and it is the back-
ward area of Orissa. With tribal popu-
lation there. About two thousand
workers have bcen thrown out of
employment due to the closure of this
mill, Why this closurc ? This was a
good unit, a good mill. The mill was
working well and showing profits, but
because of some domestic feud between
the father and the son of the proprietor
family it has been closcd for the last
two years, The Government of Orissa
has taken initiative. It wants to reopen
the unit after (aking over. The govern-
ment of Orissa should be given all
sorts of cncouragement and support by
the Central Government to start this
mill again forthwith, More than 2

thousand workers, who have been
thrown out of job will get benefit out
of it. Sir, we welcome this policy, but
this gives rise to suspicion about the
future prospect of the unorganised
sector, powcrlooms and handlooms
Therefore, the hon. Minister should
clarify these points and priority should
be given to the handloom sectar. X
said in the becginning th.t our textile
policy should be a ‘Sangam’ or ‘Triveni’
of thrze sector s— o1 ganiscd mill scetor,
uno'ganiscd powcerloom sactor. and the
handloom scctor, The hon. Minister
should ensure this,
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*SHRI G. S. BASAVARAJU
(Tumkur) : Mr. Deputy-Speaker, Sir,
while participating in the discussion
on textile policy I regret ta state that
injustice has bcen done to the poor
labourers of textile sector, About 11 %
of the trade of this country concerns
textilcs, But the weavers, reclers are
not getting any benefit, Mill sector is
getting al1 kinds of assistance inclad-
ing the loans from Banks. But such
facilities are not there in the handloom
sector even though 75 lakh persons arc
working in this ssctor. No body is
there to look afier the welfare of thesc
poor workcrs of handloom sector.
There are so many irregularities in the
mill sector. Sometimes the mill owners
make the mills sick purposcly to claim
compensation. This sector indulges in
tex evazion and other irregularities.
That is why we sce mushroom growth
of mills. The sam= person runs scveral
mills in differcnt names, Powerlooms
get safety and sccurity. Who is there
to look after the handloom scclor
which has gloomy future in this country.
Therefore, I urge upon the Minister 10
sce that safety and security is provided
to the workers in the handlooms. They
should be provided all modern faci-
lities. Housing facilities also should be
provided to them. Otherwise the condi-
tion of the poor workers of handlooms
will deteriorate and they can never
compete with ‘he mills.  And naturally
the cloth that is produced in handlooms
will be of poor quality. Hence it is
very essential 1o scparate handlooms
from the textilesand we should have
a separate handloom policy. The price
of the yarn should be reasonable and
it should be fixed by the Government,

Today it is a matter of regret that
15 to 16 crores of people who grow
catton in this country are in distress,
This policy has no plan to help these
poor cotton growers. The poor cotton
grower gets only 420 rupees per quin-
tal. Thc same quantity of cotton when
it comes fiom the mill costs about Rs,
4500. This is how the poor cotton
grower is exp'oited in th's conutry.
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Karnataka Stfte feels proud of its
silk production. It is producing silk
since the time of Tippusultan. Today
more than 45 lakh persons are depend-
ing upon silk production in my State
alone, About 4} thousand me!ric tonnes
of silk is being produced in Karnataka.
We have 1aken assistance from the
World Bank also for sericulture in
Karnataka. Sirangely, on the other

“hand ousr Central Government is import-

ing silk from China. Artificial cloth is
flourishing in the markets of our
country. Many persons in Vaparsi are
favouring this import of raw silk for
their own benefit negiecting the interest
of whole sifk industry. We have import-
ed 250 metric tonnes of low standard
raw silk fiom China, This is a danger~
ous move indeed. This has (o be
stopped by our Govt. Infact the Govt.
of Karnataka had wurged upon the
Govt. of India to keep uader check
the inflow of raw-silk both under
advance licencing scheme and replenish-
ment of ecxport in order (o help the
State Government to schieve the targets
fixed for the 6th Five Year Plan.

It was also made clecer that asa
result of this policy the price of indi-
genous raw silk yarn have come down
drastically and as a consequence the
reelers dare paying a much lower rate
for the cocoons to the farmers. This
would not only prevent further giowth
of sericulture but would also induce
some of the old mulbery cultivators to
switch over to alternative ciops. There-
fore, I demand that import of silk
must be totally banned. Our country’s
economy and socialism would gei great
impetus by this ban of import,

Middle man is also exploiting the
poor cultivators of silk and cotton.
One X.G. of cotton costs Rs. 4/- only.
But a garmet (dhoti) made of the same
quantity of cotton sells at the rate of
Rs 130/-.

This is the 'and of Mahatma Gandhi
where cottage industry should flourish.
But as ill Juck would have it handloom
sector and cottage industry are the
worst hit.

*The specch was originally delivered in Kannada.
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Karnataka is producing good quality
of silk. It can produce any quantity of
silk 28 per the requirement of the
country. Therefore the poor giower of
silk should be encouraged. [mport of
polycster from Japan and other coun-
tries also should be banned once for
all. Othetwise the faimers will perish.
Middleman’s cxploitation should be
avoided. He sells the saree for Rs.
450. The sarec is made up of silk yarn
worth only Rs. 160/-. There should be
an end to such exploitation. If the

- farmers get all the facilities T am sure
our country can progress very well. 1
thank you, Sir, and with thes: words I
conclude my speech,

SHRI ABDUL HANNAN ANSARI
(Madhubani) : Mr, Chairman, Sir, first
of all I thank you for giving me an
opportunity to speak on this matter,

Many hon. Members have already
spoken on this Policy. Prof. Ranga,
who is an old and experienced Member
of this House and who is connected
with the handloom sectar and who is
an important office bearer in the
Handloom Congress, and Prof. Danda-
vate have already expressed their
views. Today, I would like to highlight
certain points about the handlooms
particularly. Tall promises have been
made in this House every year about
the handlooms. I would like to narrate
the serious consequences that followed
those promises.

At the time of introduction of
powerlooms in 1971 and 1972, it was
said that they would be earmarked for
the poor weavers 50 as to modernise
their looms. But itisa matter of
great regret that all the powerlooms
were given order to the. capitalists
who set them up in the big cities. The
mill workers have been rendered
jobless. The weaveis in the country
had to face acute unemployment
problem and lekhs of them started
abandonirg their looms,

The weaver’s community  is spread
over all parts of the country but their
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concentration is the largest in Madhu.
bani District which is known as the
Manchester of the country. "About
35,000 looms were operating there.
With the introduction of the power-
looms in 1971, 10,000 local weavers
abandonca their looms and they are
now living on the footpaths in Ganvadi
in Bombay. Today also I received a
letter in which it has been writien that
there is nobody in the country to high-
light their problems so that  these can
be solved. They had to abandon their
tradc and have been compelled (o live
near the drains,

16.00 hrs.

The big capitalists, who purchase

powcrlooms, are caploiting them.
Thcy have got no home to live
in. I had forwarded their appli-

cations in this regard (o the Housing
Mintster, but no action has so far been
taken in this regard.

In 1974 Sivaraoman Commission
was apoointed. 1t had stated in jis
report that there was widespread
reseniment an unemployment among
the weavers. The Commission had
clearly stated that the output of a
powerloom was cqual 10 the output of
24 handlooms, with the result that it
displaced 24 wecavess. The Commis-
sion had also recommerded that if jt
was necessaly to introduce powcrlooms,
then the poor weavers might be given
loans to purchase them, But Commis-
sion’s rccommendations remained in
files only. After thai, under the 1981
Policy, the Coramerce Ministry const-
tuted a sianding Committee which had
recommended that some control should
be exercised over the powerloom pro-
duction so that it did not encroach
upon the handloom production, But I
am sorry to say that no control wasg
exercised and the powerlooms started
producing the same items which were
being produced in the handloom
This created unemployment
among the weavers.

After the 1977 Policy, Government
had formulated another policy in 1984
under which weaves started getting
some work, i.e. 1/10th of the iotal
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production. But it is a matter of
regret that they were not given any
financial assistance due to which they
could not get the desired benefit. I
would like to give an example. In
Madhubani District, out of 35,000
weavers, 10,000 weavers have left and
25000 weavers have been left behind.
Only 2000 wcave's wcre able to get
wotk in that district. 1000 were em-
ployed by the cooperatives, 500 by
Khadi Bhandar and the rest 500 by the
Corporation. In this way, the remain-
ing 23 thousand have to face unemploy-
ment problem., The pioduction cost
comes to Rs. 2000 per month, If it is
muliiplied by 2000 looms it would
work out to Rs. 20 lakhs T welcome the
step taken by the Government to
provide employment to the weavers by
entrasting the job of producing con-
trolled cloth to them. Butl would
like to urge that in order to achieve
this target those weavers should be
provided with the working capital so
that all the persons could get work. If
you fail to do so, the mill owners and
he capitalists will jeer that you do not
have the capacity 1o meet the country’s
requirement. 1 would, therefore,
strongly urge you to look into the re-
quirements of these weavers.

Mr, Chaiiman, Sir please do not
ring the bell. Today, I would like to
say about that scction of the society
which is not vocal and who, in time of
distress, wander here and there in big
cities with their children, I would,
therefore, like to voice their difficulties
in this Housc so that they may get
justice, I request you to allow me to
speak. One of the reasons for their
unembDloyment is that they have no
money to store their products, During
the rainy scason, the big capitalists do
not purchase their cloth even at cost
price due to which they have to face
great difficuities. They have to approach
the money landers, who charge a very
heavy interest., It is a very weak
section of the society. I, therefore,
request you to piovide them with
financial assistance,

Now, [ would like to explain the
conditions prevailing in my State.
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Whereas Government allocate share
capital and give exemptions, the State
Gavernment are not prepared to pro-
vide these facilities to them, Even
today Rs. 40 lakhs are lying with the
Bijhar Government but the weavers are
not getting it, You should look into
their problems and we doubt whether
the assurances given to the handloom
sector by Shri Rajiv under this new
policy would be fulfilled. The hope
that unemployment among the weavers
weuld be removed, will not materialise.
With these words, I hope that due
consideration would be paid to our
suggestions.

[English)

SHRI DIGVIJAYA SINGH (Raj-
garh) : After agriculture and industry,
it 1s the textile sector which is the
biggest employer in this country. We
must see the National Textile Policy in
that perspective, viz, that steps would
enable us to give muximum employ-
ment to our people living in the urban
and rural arcas.

Hand-spinning and shandloom are
the two areas which have to be
encouraged. To an extent, I agree
with haon, Shri Dandavate when he
advocates the cause of bandioom. I
would likz to bring to your notice that
when Mahatma Gandhi spoke agajnst
the cloth made in Manchester, his
whole idea was not to boycott the
forecign cloth, but to give gainful
employment in rural areas. That is

"why he advocated hand-spinning and

hapd-weaving.

Although it has been mentioned
that hand-spinning would be encoura-
ged, 1 wouid request that .some kind of
reservation and protection should be
given to hand-spinning. I would go to
the extent of saying that all yarn below
the count of 40 should be reserved for
hand-spinning, so that hand-spianing
could spread to rural areas, and it
could provids gainful employment in
the rural areas,

Similarly, we appreciate it, and we
are grateful that controlied cloth has
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been reserved for bandloom industry.
Although it may be construed that this
has been done to oblipe the textile
mil' owners, I feel that an honest
effort has been made to encourage
handlooms in the country, But mere
reservation of controlled cloth for the
handloom industry is not enough.
Along with that reservation, you have
{0 ensure that the consumers’ prefere-
nces are ascertained and followed. In
addition, the prices of controlled cloth
have to be attractive, so that the
common man buys it. Otherwise, you
will have huge stocks of controlled
cloth produced through handlooms.

Proper marketing is esscntial and
consumers’ prefetences have to be
taken care of. Fashion, design, colour,
all have to be kept in mind.

I am very happy that the hon.
Minister has said somewhere in his
specch that a Special Designs Cell will
be established in the Handloom
Development Corporation, to see what
kind of colour, what Kind of consumer
prefercace are there in the market so
that thosc very things could be manu-
factured in the handloom. To protect
the handloom sector, it is a must and
it should be madc mandatory for the
Central Government and the State
Governments that all government
purchascs have to be done through
handloom sector; unless and untid we
do that handloom industry will not be
taken care of, because itis essential,
unless and until you ensure proper mar.
keting, proper punchasing of handloom
product, handloom industry will not get
preference and support that it needs.

The research and modernisation has
to be looked after, which is encoura-
ging. At the same time, effective
training programme has tobe imple-
mented to se¢ that more and more
youngsters come in for handloom
industry, We can dovetail hand
spinning and the handloom sector,
handioom project with the 1IRD in the
rural areas so that people living below
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the poverty line, through TPYSE through
bank finance, through subsidy, could
be encouraged to take up hand spinning
and handloom, . ‘

Hand dyeing and hand printing is a
dying art in the rural areas, a number
of traditional places we¢ have hand
dyeing and hand printing, which is very
popularin foreign conutries; this has
tabe cncouraged; it has to be promoted
and proper training programme and
proper mark:ing has tobe ensured so
that hand dyeing and hand printing do
not die in this country.

The scriculture is one of the most
important gainful employer in the
forest arcas, espccially tribal areas. I
would request the hon. Minister to
give special attention to the production
of silk in this country. One of the
hon. members from Karnataka rightly
pointed out why should we import silk
from foreign countries when we have a
number of traditional areas wherc
sericulture can be encouraged. I would
request that the processing industry of
the sericulture should also be k:pt in
the tribal areas. Otherwise, today, in
Madhya Pradesh, the cocoons are being
produced in Bastar and Raigarh, and
they are going for processing to Ranchi
and Calcutta depriving thousands of
tribal boys and girls of gainful employ-
ment. That is why I would request
the hon. Minister to see that process-
ing, weaving, dyeing, printing should
all be confined to tribal areas which
are the areas of production for
cocoons. At the same time, The
Forest Conseravtion Act is coming in
the way of sericulture forest arca.
Pollarding which is an cssential thing
in forest area for production of posa
cocoons, it should be given special
exemption under the Indian Forest
Conservation Act so that it can be
encouraged and produced in the tribal
areas, in the forest areas.

We have to make special study to
improve the functioning of the NTC,
although modernisation is one of the
points. But, at the same time, we
should see that the wasteful expendi-
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ture in the NTC is minimised, Cotton
is being purchased through the agents
from the CCI giving huge sums of
money as conmission to the favourites
of the agents of the NTC. The
pumchase of cotton should be done
directiy through the CCI and not
through the agents. At the same time,
there is a specific instance where
wasteful yarn can be recovered from
the bobbins left in the textile mill. Lot
of private textile mills take care of
that. Why not the NTC also take out
useful yarn left there after the produc-
tion of the cloth ? We have announced
that the reduction of levy on the man
made fibre will be done, but, at the
same time, no specific announcement
has been made because of which all the -
manufactures of the textile, owners of
polyster fibre, the mills have come to a
stop; they are awaiting the deduction
in levy, and that is why the production
has gone down. If you want to give
some rcduction in tevy do that, if you
want to give some concession do it, but
you should be careful that by reducing
the levy on mand made fibre, cotton
pricas must not come down, because
¢ssentially it is the cotion prices which
must be protected, because ultimately,
it 1s the welfare of the farmers which we
have promiscd in our clection campaign
also. The cotton varieties have to be
identified. Today, no such project has
been taken up in the rural areas.
There is no direction from the textile
industry and the Cqtton Corporation on
what kind of vsariety should be given
for long staple variety or the medium
staple variety. Until and unless
consumer preference is given to the
farmers by the Agriculture Department
as to which variety should be promoted,
nothing can be done. That has to be
ensured.

1 would like to congratulate the
Testile WMinister for taking up the
modernisation of the aging faciories
which is long overdue and at the same
time go in for hand processing. Hand
processing should also be encouraged in
the rural areas to provide gainful
emp.oyment.

1 would like the National Textile
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Policy to be so siructured that it gives
gainful employment 10 our rural casses
s0 that we can fulfil the promises we
have made in the Seventh Five Year
Plan document,

[ Transtation)
SHR1 YOGESHWAR PRASAD
- (Chatra) :  Mr. Chairman, Sir, [

welcome the Textile Policy announced
by the Government. 1 do not feel that
the worker will not be encouraged and
employment opportunities will not be
increased thereby.

I congratulate the Government
because a very encouraging atmosphere
has developed in the Textile industry
after the announcement of the new
Textile Policy. The amount of loss of
Rs. 14 crores per month incurred by
the industry during 1984-85 has come
down to Rs. 9 crores, which proves
that its efficiency has increased. The
wasteful expenditure being incurred in
it has been curbed 10 a great extent.

I would also like to congratulate
the Government for the fact that out of
70 mills lying closed, 4 mills have
alrcady been revived and 20 to 22
mills are likely to be recommissioned
very soon. I would like 10 urge the
Government to takc interest in this
regacrd and try to reopen as many mills
as possible, From employment point
of view, our industry is linked with .
every section of the society, This
industry 1,20,00,000 lakh people, out
of which 13,00,000 are employed in
the organised scctor, 32,00,000 in the
powcrloom sector and 75,00,000
people in the handloom secior.
Keeping in view thcir laige number, 1
can say that there is no district in the
country which is not connected with it,

This industry earns foreign exchang
to the tune of Rs, 1000 crores for the
country, out of which Rs, 200 crores
are earned by the powerloom sector,
Rs. 200 crores by the handloom sector
and Rs, 600 crores by the texiile
sector. India bhas to compete with
Korea in the interaitional wmarket.
Kecping in view landia’s competition
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with Korea, India is requirsd to adopt
new techniques and efforts are required
to be ‘'made in this regard., In order to
maintain its reputation and l:ading
position in the international market,
India will have to modernise its
machines. The existing machines have
become obsolete. Unless you protect
this industry properly, you will not be
able to compete successfully. If the
machines are not modernised, the
industry will go in loss. Hence, the
Government must pay attention towards
it. If this industry does not function
properly, the rehabilitation programme
adopted by you will suffer. I feel
happy to note that many other things
are linked with the Rehabilitation
Scheme formulated by the Govern-
ment, Setting up of a special fund by
the Government for paying
corrpensation and rehabilitating the
workers in the event of their
retirement, giving them priority in the
matter of employment, providing loans
and other facilities for self-employment
and importing training to facilitate re-
employment are very good steps. But
efforts should be made to avoid such a
situation because retrenchment is made
at a time when he is overaged and not
fit for any job. I would, therefore,
like to suggest to the Government to
avoid closure of factories and milis so
as to obviate the necessily of
rehabilitating the workers, becausc a
worker engaged in a particular trade
adjusts himself accordingly and .he is
not able to set up independent busincss,
Moreover, we cannot ask him to doa
particular business. Hence, attention
is required to be paid towards such
persons,

T would like to point out that there
are certain mill owners who are always
on the lookout to get their mills
declared sick because in this way their
profit and fa.ilities start increasing.
That is why they intentionally declare
the factories sick and after the factory
is declared sick, trade union people
exercise pressure on them and a cut
is effected in the worker’s facilities, In
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this way while the workers suffer, they
gain in strength. The partners in such
an industry vie with each other in
misappropriating  the development
funds to further their ends. In this
way the industry suffers.

I would like to draw the attention
of the hon, Minister towards one thing.
I want to say something about my
canstituency. The new policy declared
by you is a very good one, Such
industries may be set up ir Bihar
particularly in the adivasi and back-
ward areas where poor people live.
You have been the Chief Minister of
Bihar and you are very well aware of
the difficuities of the people there. I
would like to wurge you to setup
industries in Chatra area.

I would like to draw the attention
of the hon. Minister towards one thing
more. There is no uniformity in the
wages of the workers. The wages of
the workers differ from State to State.
In Bihar Statc the wages are far less as
compared to other big States. The
wages ol textile workers in Bihar are
far less as compared to other big
States. You have taken a number of
steps for the welfare of the handloom
workers and to remove  their
difficulties. But there are still some
shortcomings which should be looked
into again to undertake fresh measures
for their betterment.

With these words, I conclude and
thank you for allowing me to speak.

[English]

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLIES AND

TEXTILES (SHRI CHANDRA-
SHEKHAR SINGH): I am grateful
to the hon. Members for a frank

expression of their views on this very
mportant subject which concerns literally
every. Indian.

Members have spoken highlighting
the situation which prevails in their
areas and constituencies. I would like
to assure them that particular instances
which they have referred to in their
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speeches, shall be fully attended to and
taken care of.

At the very outset I would like to
make it clear that there are a hundred
issucs which are covered by the new
textile policy. If a member, according
to his assessment and point of view,
feels that there is some deficiency in
one or two points, 1 do not take it that
he disagrees with the new textile policy
in its perspective, 1 take it and it is

the correct responsibility on my part .

that these deficiencies have to be
examined and looked into. I would
like to clarify the situation on all such
issues which have becn raised by the
hon, Members here,

Briefly, T would like to refer to the
situation which confronts us today,
which prompted the formulation of a
new textile policy for our country. We
have realised that consumption of
cloth in our country has remained
almost at a stagnant level, It should
have increased with the growth in our
economy, but this has not happened
like that, Again, we find that there
are clear imbalances between the
three recognised segments of the textile
cconomy—the handlooms, the power-
looms and the composite mills. We
find today that while handlooms and
composite mills have failed to reach
the target of production set for them in
the Sixth Five Year Plan, the power-
looms have overrun their targets and
they have thereby affected not only the
composite mil’s but also the handloom
sector, Thirdly, we all feel, and
Government fully share the hon,
Members’ concern that there has been
a growing sickness in the textile
industry. If some of the indusrialists
or mill-owners are bad and have not
functioned in a desirable manner, we
are not here, not any one of us, to
agree ithat the entire industry should be
killed for that. We find today that
not only there are nearly 70 closed
mills in our country, but a large
number of mills are at the stage of
clo~ing down, which is a matter of
serious concern for all of us. All of
us should agree that there is a large
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unsatisfied demand for blended cloth
which even those belonging to the:
lower middle classes prefer because they
are more wear-wortbhy and last longer,

Lastly, 1 would like to add that our
export of textiles is at a very low lzvel
and has been declining, Although in
the Government sector we have
progressed well in the last five years,
but still India is ranking very low even
80 far as the export of garments is
concerned, This is the situation which
confronted us and for which a new
textile policy was imperative.

I would like to refer to the four
main pillars of the new textile policy
upon which the edifice is sought to be
built. The first is modernisation,
modernisation not only of the
composite mills but modernisation of
the handloom sector also. We have
provided in the new textile policy for
introduction of improved looms which
would greatly enhance the earning
capacity of an ordinary handloom
weaver.

Secondly, we have introduced
multi-fibre flexibility. We had tried to
do away with some of the restrictions
which had become irrelevantin in the
changed context. This flexibilty has
been allowed for all the three segments
of the textile sector,

SHRI S. JAIPAL REDDY : How
can this be for the handloom ?

SARI CHANDRASHEKHAR
SINGH : You do not perhaps realise
that if handiooms are permitted to
produce blended cloth their market
would certainly increas¢ and demand
will also increase,

Thirdly, our effort is ta induce
competition particularly in  the
composite mill segment so as to make
cloth production/cost effective and
within the reach of the poower
sections of society.

Forthly, and perhaps  most
important part eof i js that handlooms
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have been given a more prominent role
to play in the new textile policy not
only from the point of view of up-
gradation and technology, but also
because we have taken adequate
measures to protect it aguinst the
intoads of powerlooms,

I would first of all try to clarify
some of the points raised regarding
handlooms.

We. fully realise and are fully
conscious of the fact that more than
seven million weavers are getting
employment in this segment. [ have
‘also been personally associated with
their problems for quite some time. So,
if you cast a second look at the new
textile policy, you will find that we
have taken care of the problems of the
handloom weavers right from the stage
of supply of yarn to the stage of
marketing of their products, I have
assured the handloom weavers of this
country during the discussions in the
last sassion of this Lok Sabha that we
shall make adequate arrangements fer
supply of yarn to weavers at
reasonable prices at all times. Even
this year, I can tell you, that the
problem of supply of yarn has been
resolved and just now weavers have not
expressed this as their grievance
because arrangements have been made
for supply of yarn at stable prices to
them.

The only hon. Member coming
right from the class of weavers is Mr.
Ansari.

THE MINISTER OF STATE N
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) -
I also belong to that class.

SHRI CHANDRASHEKHAR SINGH:
Yes, Mr. Makwana also. And if you.
listen to him you will understand that.
he is aware of the problems,

SHRI S, JAIPAL REDDY : How
was it that no handloom representative
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was allowed to tender evidence before
the Expert Committee ?

SHRI CHANDRASHEKHAR
SINGH : I can tell you pre-loom and
post-loom facilities would be provided,
the technology of handloom production
will be upgraded through introduction
of improved looms and production of
mixed and blended fabrics would be
encouraged.

Again I would with all the
emphases at my commend suy that this
Government had the credit and
distinction to enact a legislation for
the handloom weavers reserving the
production of certain items of cloth for
the exclusive production in the hand-
loom segment. I would like to assure
the House that the provisions of this
Act will be enforced strictly. I
interrupted Mr. Munsi because it is
very clear that there is no question of
reservation of use, if I may say so.
What is being produced exclusively in
the thandloom  which cannot be
produced in the powerloom or
composite mill, shall be used by all
and there is no question of reservation
o. use of hand loom products. We have
constituted a Committee which
is  meeting, The committee has
representatives of handloom weavers on
it. We shall give fullest considerati on
to the recommendations of the
commit'ee. And if it is possible to
enlarge the poesent category, we shall
certainly be glad to do it. But some
Members ruaiscd their voices to say
that handloom products should be used
for Government servants. Well, there
are many tradc union leaders here
there is no dearth of them here at all
in this honourable House. 1 would
make this rcquest to them on behalf of
the handloom weavcrs of this country,
Let them come out ; lct the unions
write to us saying that they want only
handloom products for their members
and for the Goverrment servants and so
on. I will be thc first person to
accede to their request without any
sort of hesitation. 1 would like to say
it clearly. I know that the trade
unions want not only cotton cloth but
they want Terycot. I do not have any
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dispute but this is the situation we are
facing. On the one hand you say that
handloom products should be used for
all government servants and on the
other hand you make a demand that
government se:vants should be supplied
not only cotton but Terycot also. I
cannot reconcile both these things.

PROF. MADHU DANDAVATE
(Rajapur) : T would quote this from
experience that during our regime in
Raiiway every piece of cloth that was
used in the Railway was khaddar and
khaddar alone.

SHRI CHANDRASHEKHAR
SINGH : Well, I will refer 1o your
expericnce also. It is almost a situa-
tion of handloom vis-a-vis powerloon.
In some areas powerlooms have to be
restricted so that they are not allowed
to make inroads into the territory of
handlooms, We have clcarly stated it
and we are action upon it. We have
already initiated action on it, so that
handloom mav prosper and grow and
give employment to millions of weavers.

Again I would like to tell you that
it is for the first time that Government
has initiated purely welfare measures
for the weavers. There is the Contri-
butery Provident Fund Scheme and the
Housc cum Work-site Construction
scheme. 1 would like to say that if you
can suggest any further addition to
what we proposc to do for the hand-
loom weavers, I shall be the first person
to respond to your request and come
to the aid of the handloom wecavers.

But, I would like to clarify some
of the points raised by hon. Members,
A great huc and cry was raised as if
the decision to pass on the production
of Japata cloth to handlooms is a
burden. That was the word uscd by
Prof, Dandavate. I don’t know whether
he used it consciously or unconsciously.

PROF. MADHU DANDAVATE :
Very consciously.

SHRI CHANDRASHEKHAR
SINGH : Al right, I would most
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respectfully tell you that you are not
aware of the situation which the hand-
loom weavers are facing. I want to
convey to you my feelings. During the
last 4 or 5 months I have addressed
the Conference of Weavers. 1 have met
hundreds of weavers in Tamil Nadu, in
Uttar Pradesh, in Bihar and in some of
the otherareas in this country and i* has
been the consistent demand of the
handloom weaver organisation that this
facility should be allowed to them. I
would like to read just relevant portion
from the Memorandum. This is a print-
ed Memorandum to me, I wouid like
to read it, and [ quote :

“In the interest of providing
continuous employment to hand-
loom weavers and also to p.ovide
cheap cloth for masses, the entire
production of controiled cloth

should be given to the handloom
sector,”’

This is the demand which has always
been raised by the handloom weaver
organisation and I would like to tell
you that you have very eloquently made
the point that the composite mill
owners have been liberated from the
responsibility of production of cheap
cloth. I would like to tell you that
this banner of liberation, the so-calied
liberation for the tycoons, for the mill
owners, was raised by the Janata
Government itself, not by any of us
here, and T would like to read this
from the National Textile Policy, as is
circulated by the Lok Sabha Secretariat,
page 21. This is the 1978 Policy and
1 quote :

“It is proposed to discontinue
the present pattern of imposing
obligation to produle controlied
cloth with effect from 1.10.78.”

This is the Government’s contribution
which, Mr. Dandavate, you yourself
also had the distinction to adopt.

(Interruptions)
14.42 hrs.

IMR. DEPUTY SPEAKER in the
Chatr],



363 Disc. on the New
Textile Policy

PROF. MADHU DANDAVATE :
Please permit me because the debate
will be on that. (Imterruptions). Sir, I
conclude that he has yielded. He has
read only that ‘responsibility of con-
trolled cloth, Janata wanted to lift it
from the composite mills and transfer
to the handlooms,” There he is correct.
This is the truth, but not the whole
truth. And now 1 will tell you what
were the conditions,

CHANDRASHEKHAR
Please give us thc whole

SHRI
SINGH ¢
truth,

PROF. MADHU DANDAVATE :
Please let me complete.

SHRI CHANDRASHEKHAR
SINGH : I can speak on your behalf
also, T have got the guts to do that.

PROF. MADHU DANDAVATE :
That is right. I am glad about i1, I
have got full respect for your guts.
You should also have the same for
‘mine.

Sir, for your information, this is
our controlled cloth. You have said it
just now. It provided these conditions :

““The Janata 1978 policy wanted
the controlled cloth responsibility to
be taken to the handloom provided
the tenets were

(1) trat no expansian of weaving
capacity will be permitted in
the organised sector and
modernisation will be permit-
ted in mills within the exist-
ing capacity ;

(2) the number of powerlooms
will not be allowed to be
increased, and

(3) handloom and khadi sector
will be expanded to maximum
capacity to meet the clothing
requirements of the sountry,”
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So, no unequal competition after
transferring the responsibility. These
are the basic tenets you have
forgotten. :

(nterruptions)

~ PROF. N.G. RANGA (Guntur) :
Sir, you did not implement it, you
could not have implemented it,

PROF. MADHU DANDAVATE :
What I am pointing out 1o you is, we
have alrcady begun with that policy.
All that T want to point oul to you is,
he rcad a particular policy aspcct, but
hc forgot to mention the conditions
which we had put.

SHRI CHANDRASHEKHAR
SINGH : One is always clearer (o put
conditions where conditions arc not
implementable. You put condiions
you have not implemented them, and
this is the result that the 1978 policy
has created. So, I would nat like to...

“(Interruptions)

SHRIS. JAIPAL REDDY : The
1978 policy was succeeded by 1981
policy. Why you have been silent for
the last five years ?

SHRI CHANDRASHEKHAR
SINGH : I will refer to the 1981
policy. I have made the position clcar
so far as yaur policy was concerned
and I would not like o embarrass Mr.
Dandavate, he must have a hand in the
formulation of the policy itself.

PROF. MADHU DANDAVATE :
He has made it clear, and I have made
it clearer.

PROF. N. G. RANGA : Both or
you arec very clear. Only you did not
implement it.

(Interruptions)

SHRI CHANDRASHEKHAR
SINGH : Then, this attack on handloom
was made from another angle, WMr,
Dandavate told us...

(lmzrrupdom)
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PROF. MADHU DANDAVATE :
It was not an obtuse angle !

SHRI CHANDRASHEKHAR
SINGH : Mr. Dandavate told us that
the consumer would be hard hit by
this decision. I would like the hon.
Member to realise the implication of
what he said. The implication is very
clear. His assessment and his feeling is
that production system in the handloom
segment is outmoded and expensive
and if we pass on the production of
cheap cloth to the handloom, it would
add to the burden of the consumer.
This is his point of view. I would like
the House to realise in what respect the
Opposition holds the handloom sector.
They “think that this is an outmoded
system of production, an expensive
system of production. This cannot last
in a system where economic forces can-~
not be held at bay. These forces are
bouad to work. If this is his analysis
that it is an expensive system of pro-
duction, it is bound to die some day or
the other, I would like to enlighten
him that this is not. We have gone
into the analysis of the conversion cost
of handloom and the conversion cost
of mills and I am happy to tell you that
cloth produced by handloom is cheaper
than cloth produced by mills, This goes
to the credit of handloom weavers and
our decision to pass on the production
to handloom will give not only employ-
ment to a handloom weavers but will
also make cheaper cloth available to
the consumers. 1 would like to remind
you thai the simple decision to pass on
the production of Janata cloth in its
entirety to the handloom is going to
create nearly million jobs for the hand-
loom weavers in this country.

SHRI INDRAJIT GUPTA (Basir-
hat) : May I seek one small clarifica-
tion ? According to the Annual Report
of yomur Ministry, handlooms are, at
present—before your new policy comes
into operation-— producing about 3,000
million metres of cloth of which only
109, i.e. 300 million metres, is con-
trolled cloth. So, 2,700 million metres
are the other cloth. Now, you allow
them to make controlled cloth. The
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whole of the controlled cloth you want’
1o give to handlooms. But what will
happen to the bulk of the other cloth
which is, at present, 2,700 million
metres of, not contralled cloth, other
types of cloth. That market will be
lost to the most of the handloom
weavers because you are giving unres-
tricted capacity and expansion capa-
bility to the mill sector ? What will
happen to this ? Are they to subsist
only oa controlled cloth ? That is the
whole trouble. You are giving them
the whole of the controlled cloth as
though it’ is an additional increment.
li is notso because the rest of the
other production will be finished up by
the mills.

SHRI CHANDRASHEKHAR
SINGH : This production will be in
addition to what is going on. In fact,
what is going on, at present, itself will
increase the size. The production of
cloth by handloom will increase even
otherwise, This decision a'one will give
cmployment to nearly onc million
handloom weavers in this country. This
is by simple calculation. This is a
simple calculation.

At present, they are producing 300
million metres. By the end of Seventh
Five Year Plan, they shall be required
to produce 900 million metres, i.e.
additional 600 million metres. One
handloom weaver produces nearly 4 to
4 and-a-half metre per day. A hand-
loom weaver works for nearly 150 days
a year, Ilyou calculate it, you will
come to the conclusion that this deci-
sion alone is going to provide jobs,
work and employment to nearly one
million people in this country,

SHRI INDRAJIT GUPTA : The
other part will go to the mill sector.

PROF. MADHU DANDAVATE :
For non-controlled cloth, there will be
a competition with the organised sector
and the powerlooms which are allowed
to expand.

SHRI CHANDRASHEKHAR
SINGH : I would like again to make i
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clear. T would not like to say so. But
unfortunately you have been influenced
by the propaganda let loose by the
powerloom sector. .

PROF. MADHU DANDAVATE :
We are saying that the powerlooms
will actually compete with the hand-
looms and destroy them, as far as non-
controlled cloth is concerned Why
don’t you understand that ? We are not
carried away by any propaganda. The
other day the other Minister said that
we were being carried away by the
industrial sugar propaganda. Now
he says that we are being carried away
by powerloom propaganda. That means.
according to them, we always eXist on
propaganda...(Jaterruptions).

SHRI CHANDRASHEKHAR
SINGH : I was talking about our policy
relating to powerlooms. I would like
ta come to that,

PROF. MADHU DANDAVATE :
And do not forget that he had to apolo-
gise for his remarks.

SHRI CHANDRASHEKHAR
SINGH : I would like lo make it clear
that we are not in any way prejudiced
against the powerloom sector. But what
is happening just now, as I have stated,
is that the powerloom sector is subsist-
ing and is growing at the cost of the
labour employed in the powerlooms.
They are not being given evea the
minimum wages, A large number of
powerlooms are not paying any taxes
at all to the State Government or to
the Government of India. A large
number of powerloams in our country
have grown in a haphazard manner, in
a clandestine manner. And what are
we proposing to do with them ? We
only say that they will be allowed to
grow if they have the inher‘ent strength
to grow ; we only say, Kiqdly get
registered’. A compulsory registration
system is being introduced. (Iaterrup-
tions) It will change the position drasti-
cally, Iwant to tell you, Once they
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get registered, they will be accountable
for everything, Just now no factory
law operated there, no labour law
operates there, Once they are register.
ed, all these laws will become appli.
cable to the powerlooms also and they
shall have to pay the due taxes (o the
State exchequer. This way we are
neutral, This policy is neutral between
the pawerlooms and the composite
sector...

PROF, MADHU DANDAVATE :
He is stretching non-alignment too far,

SHRI , CHANDRASHEKHAR
SINGH : But I would like to make 1t
clear that we have gone into an ana-
lysis of hole things are going to develop.
The composite mill sector will have
two advantages., It shall not have to
pay sales-tax on cotton yarn and it
shall not have to pay for the transport
of yarn bocause it is produced at the
same place. But the powerlooms also
will have the advantage of lower level
of wages. Even if the present wages
are enhanced and shall be enhanced...
(Interraptions) They cannot continue
like this because once they are recog-
nised, the impact of labour laws will
be felt there. Even if, the present level
of wages are raised and shall be raised,
even then their level of wages will be
much lower than the level of wages in
the composite mills, Again, their over-
head costs will be lower, We have ana-
lysed it and found that, even with the
implementation of the new textile
policy the edge will always be in favour
of the powerlooms. The powerlooms
have nothing to be very unhappy about.
But certainly we want 1o put an end to
the present situation where some of
these composite millowners themselves
have encouraged powerlooms to grow.
Particularly during that period it
happened because of the move taken
by my hon. friend Dr. Datta Samant.
The mills were closed in Bombay and
these millowners scarted powerlooms
elsewhere ; and some of the unemploy-
ed labour were forced to work there
at very low level of wages. This situa-
tion continues even at the present
moment, What we propose to do is thisi
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We want to create a situation where
the labour employed in the powerlooms
should get a fair deal and the power-
looms should also pay their dues to the
State exchequer. After that, we shall
give all support to them, marketing
support, design support, supply of yarn
to them, all these things will be taken
care of. I think, the powerlooms have
nothing to be very unhappy about. The
situation will certainly change quali-
tatively for them, and the decision has
been taken consciously in the interest,
particularly, of the handlooms whom
we want to protect against th: inroads
of the powerlooms.

-

I would like to say just a few words
about the other segment, which is the
composite mills. Many members have
rightly expressed their concern that
unemployment may get enhanced, may
increase and this will be a serious
problem for the entire country, I would
like to take you again to the situation
as it exists today. What is the present
position ? Factories, mills, are closing
down. I told you that some 66 to /0
or 72 mills are always on the close list,
More than hundred mills in the coun-
try have been identified in the category
of getting sick by the IDBI We are not
able to do anything because in the
present policy, in the present situation,
the initiative has been left to the mill
owners, If they want to have some-
thing, if they want to prepare a rehabi-
litation package, go to the financial
institutions for loans and do something,
they cen do it. But the Government so
far did not acknowlcdge that they had
a role to play and I want to teil the
House that this is for the first time
that Government has :aken cognisance
of the fact that this situation is being
created ; it has to be prevented and
necessary action has to be taken.
Government has taken upon itself the
responsibil ity to take initiatives in this
sphere, This is a very important step
which we have taken.

I would like to tell you that the
policy makes it amply clear that a
study would be made of each mill
which is in the closed category getting
sick. If there is anything possible to
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be done to reverse the situation, to
make them healthy, make them back to
life, then such a package would be
implemented and the present situation
would be eliminated.

But again I would repeat that
instances have come to us and the
members have also pointed out here on
the floor of the House that there are
cases of bad management, We have
also accepted this statement. There
are cases of inept management and
Government would not hesicate and
would take steps to change the
management, so that any management
should not be allowed to create a
situation where closes take place and
the labour is thrown out of employment
and the production is hampe red,

This Finance Minister has
announced that a comprehensive
legislation on sick undertakings is
being  introduced and the Prime
Minister himself is very keen to sce
that no management is allowed to
adopt unfair practices. This
Government will take the sternest
measures against the mill owners or
industrialists,

SHRI INDRAJIT GUPTA : When
will you begin doing this ?

SHRI CHANDRASHEKHAR
SINGH : We have already announced ~—
it was a very important annguncement—
that if it is a case where we find that a
particular industrialist has deliberately
created sickness, developed a vested
interest in the sickness, he should be
denied the facility of help from the
financial institutions for all the under-
takings he is running and thereby he
will be declared almost...

PROF. MADHU DANDAVATE :
The punishment will be for the
workers. Remember that if you take
other factories also which he owns for

the fault of management, all the
workers will suffer.
17.00 hrs.

SHRI CHANDRASHEKHAR

SINGH : It is not such a simplisti



371 Disc. on the New
Textile Policy

[Shri Chandrashekhar Singh]

solution as you make it outto be
Therefore, this decision to make such
an entrepreneur and industrialist
almost a financial leper which no
financial institution is going to touch.

SHRI INDRAJIT GUPTA : That
is the only punishment ?

SHRI CHANDRASHEKHAR
SINGH : I would like to make it
clear. Yo know what our attitude is.
I would like to tell you about the NTC.
There are 3 or 4 mills where the total
loss is higher than the total wage bill.
The implication is very clear—that
to-day if we stop the working of the
mill and we tell them, ‘Workers, you
go back home. We will send you your
monthly wages through money order
and you do no work,” still we
shall be in a profit, but we have not
closed those mills. We have not opted
for closure of mills even in sucha
gituation. That is what the Govern-
ment’s response to the woss and
miseries and pioblems of the ordinary
woikers is. I would like to make it
clear that the Government will leave
no option and we will take every
method to see that all mills are opencd,
sickncsses prevented and aclion is
taken in time. Today 70 mills are
closed. 1 would like to make it clear
to the House that if only onc¢ glance
is made, it will make it amply clear
that at least 20 to 22 of these milis can
be re-opened with a proper dose of
investment. But it is wrue that ina
few cases there may be some dislocation
of labour and we have taken care 10 sce
that the interest of the workers is fully
safeguarded in such a situation.

Two important decisions have been
taken by this Government. First,
" Government has announced that the

dues, the terminal benefiis to which he
is entitled will have a very high
priority and he shall be fally paid.
To-day what do we find ? The mill is
closed. Even the prop:r dues of the
workers are not paid to him. He has
to run from this place to that place,
from this mill-owner to that mill-owner
.and for years and he is not able to get
it We¢ have tricd to ensurg that thig
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payment is made to him in full and in
time,

Secondly another very important
decision taken in the new tcxtile policy
which might become a model for
others also is that we have introduced
the concept of rehabilitation of the
workers Never before was this
concept acccpted. We had to get rid
of the workers once the terminal
benefits are paid. Now we have taken
upon ourselves the responsibility to
rehabilitate thc workers and sce that
some payment js madc to him during
the intervening period. So this is
what we hayve tried to do in (he
compositec mill sector.  Sir, T have only
onc¢ more point to make.

There may be some dislocation or
displaccment of labour in one place or
the other., But I would like to assure
the House that I have examined the
situation in detail and the employment
in the composite mill sector alone is
not going to decline in the coming five
years which is the Seventh Plan period
which is a very important elemen: for
all of us to consider Employment is
going to increasc in the handloom
sector, The total employment in the
textile sccior is going to be enhanced
and the labour should pe happy about
it,...

PROF. MADHU DANDAVATE :
I think you have said that one million

jobs will be created more in the
handloom sector.
SHRI CHANDRASHEKHAR

SINGH : For other sectors it is some-
thing more than that,

SHRI INDRAIJIT GUPTA : In that
case, il you are so coafidednt that
additional empioyment will be created
in the handloom sector, would you have
any objection to extending to the
handloom workers that scheme of
compensation and rehabilitation in case
any handloom workers also get
displaced due to your new policy ?
You are confident that they will pgt
be. Please explain,



493 Disc. on the New
Textile Policy

SHRI CHANDRASHEKHAR
SINGH: We are fully confident that
more hadloom wcavers are going to be
employed. We stand for a vibrant and
growing <handloom sector. You talk
that there is a sickness in the air,
You find composite mills getting sick,
You fiad powerlcom and handloom
mills getting sick but I would like to
assure vou that sickness is on the other
side. Sickness is not in the country
at all, I would like to assure you
that no handloom weaver is going to
be vuncmployed, Not only this
rehabilitation mecasure but if any new
suggestion is madc to usto alleyiate
the plight of the handloom wecavers we
shall readily accept that suggestion,

SHRI INDRAJIT GUPTA: 1am
making a new suggestion,

SHRT CHANDRASHEKHAR
SINGH : I shall consider it. I shall
consider all good suggestion that come
from your side.

PROF, MADHU DANDAVATE :
One clarification about what you have
said now, Since you have been saying
that handloom industry will create one
million additional jobs, mine and Mr.
Indrajit Gupta’s argument is since
there is going to be an unequal
competition as far as non-control
cloth is concerned between the
powerlooms and the mills on the one
hand and handlcoms on the other, it is
very likely according to our assessment
that their capacity for employment is
going to rcduce because the handloom
industry itself is going to become sick,
Therefore, taking this factor into
account how do you justify your
statement that one mijllion more jobs
will be created ?

SHRI CHANDRASHEKHAR
SINGH : I did explain it. Perhaps
you did not notice it. I shall repeat it.
Therc is some cost handicap. I ex-
plained it to you in detail. There is no
cost handicap between handloom and
composite mills,

PROF. MADHU DANDAVATE :
At the present level of productive
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techniques and the responsibility you
are putting on the handlooms your
argument is not correct. Do you stand
by your statement ?

SHR1 CHANDRASHEKHAR
SINGH : Powerlooms do have an
advantage over handlooms at the

prescnt moment, I have accepted it,
But I have clearly acknowledged in the
statement of the new textile policy that
we shall remove the cost handicap bet-
ween powerlooms and handlooms and
will restore the handlooms their proper
position. This is our commitment to
the handlooms and we are already act-
ing upon it.

PROF. MADHU DANDAVATE :
That will be neutralised by wun-even
competition,

SHRI CHANDRASHEKHAR
SINGH : That point has been fully
taken care of and I would like again
to say that we stand for the harmo-
nious growth, (Interruptions)

We are already doing something
about the Mcwar textile mill.

MR. DEPUTY SPEAKER : 1 think
I already told you aboul Mettur textile
industries, Now, they are closed. That
stage has reached. Two thousand five
hundred workers are on the street.

PROF. MADHU DANDAVATE :
According to the new policy, Mr.
Deputy Speaker, they will be allowed
to close,

(Interruptions)

SHRI CHANDRASHEKHAR
SINGH : If the implementation of the
new textile policy is left in the hands
of the Janata pecople they shall be
allowed to be closed immediately but
if it is in our hands they shall be made
to run and work it to the benefit of the

workers.

MR. DEPUTY SPEAKEFR: 1
request the Minister to consider my
demand,
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SHRI CHANDRASHEKHAR
SINGH : I would like to refer to one
more point. Shme hon. Members,
particularly from Maharashtra, were
very anxious about the cotton prices
and the cotton situation. I would like
to tell them that this policy has taken
a step forward, What is the present
situation ? According to the present
situation the Agriculture Ministry fixes
a minimum support price and it is the
Government’s commitment that we
shall make all purchases at that price.
Price shall not be allowed to fall below
that level. The Agriculture Ministry
have announced minimum support price
or the floor price this year, But you
wanted volumes and not this simple
paragraph, Have you looked into what
this paragraph containg ? It is clearly
written

““Cotton growers shall always be
assured off-take of their produce at
remunerative price...”?

SHRI MADHUSUDAN VAIRALE :
There is no definition of ‘remunerative’
price,

SHRI CHANDRASHEKHAR
SINGH :1 will explain everything. I
will try to remove the misapprehension.
You will agree that between the floor
price and remunerative price, remune-
rative price is something higher
than the floor  price. If we
have gone a step forward—we have
seen that —we will give not only fleor
price but remunerative price also. So,
don’t you consider it a step forward in
the right direction 7 Don’t you agree
to this ?

SHRI MADHUSUDAN VAIRALE :
Our request is in regard to the AP C,
recommendation,

SHRI CHANDRASHEKHAR
SINGH ; That is another matter. But
here we have gone a step forward and
clearly stated that we shall- assure off-
take of your production at remunerative
price. We are in consultation with the
Agriculture Ministry right at the
moment, The Agriculture Ministry is
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the custodian of the interests of the
growers. We are discussing this parti-
cular matter with them and I would
like to assure you......

PROF. MADHU DANDAVATE :
Since you have referred to Maharashtra,
let me tell you about our tragedy that
an Island of monopoly procurement
scheme is surrounded by an ocean of
free market and therefore when the
remunerative- price is not available,
there is a clandestine sale of cotton in
the free market outside. How are you
going to settle that problem ?

SHRI CHANDRASHEKHAR
SINGH : You are certainly correct that
situation prevails today. But I would
like to assure the hon. Members from
Maharashtra and other cotton growers
that we shall discuss as to what should
be the remunecrative price, with the
Agriculture  Miaistry, The Cottoa
Corporation of India shall have to play
a new role after the formulation of the
new Textile Policy, The new role is
that the Cotton Corporation of India
shall be responsible not only for ensar-
ing floor price to cotton growers but
shall be made responsible in creating
necessary infrastructure for the Cotton
Corporation of India and to sce that
not only floor price but remunerative
prices are paid to the cotton growers,
This is a big step forward in the interest
of the cotton growers, So, this measure
is sought to be taken.

Sir, I would not like to take more
time of the House. But I would like to
make clear about the implementation
of the new Textile Policy. Secveral
steps have been taken and I would not
like to elaborate on them. But a few
things have to be decided in consulta-
tion with the other Ministries, parti-
cularly in regard to the relief that we
propose to give in the matter of excise
duties and import duties. This quecstion
of relief would be decided in consulta-
tion with the Finance Ministry and it
is the right Ministry to speak on that
point, I would like to assure the House
that we are trying to expedite every-
thing. This i3 a2 matter which concerns



349 Disc. on the New SRAVANA ﬁ,‘ 1907 (SAKA) Employment of Children 373

Textile Policy

the State Exchequer in a big way and
I would also like to ensure that what-
ever relief is given in the matter of
excise duties or import duties, it will
be passed on to the consumers, We
are evolving 2 mechanism to see that
this gap does not remain and the relief
that is extended to this industry is
made available to the poor consumers.
So, this matter is also going to be
decided upon as quickly as possible.
We have already set up monitoring cells
for implementation of the different
items enumecrated in thc new Textile
Policy and I have also had the oppor-
tunity of meeting the Labour Jeaders—
Mr, Datta Samant is not here because
he stands for something which perhaps,
Prof. Madhu Dandavate, you don’t
welcome and certainly we also don’t
welcome that—to get their views on
this. But I would not like to embarrass,
particularly because he is not here,
but I would like to tell the House that
even Shri Datta Samant bad no griev-
ance against the textile policy,

PROF. MADHU DANDAVATE :
It seems to be a mistaken identity ; he
did speak and speak against the policy.

SHRI CHANDRASHEKHAR
SINGH : You are also not a hundred
per cent labour leader.

PROF. MADHU DANDAVATE :
1 am not a leader at all.

SHRI CHANDRASHEKHAR
SINGH : They have to take a public
posture sometimes...(Interruptions).

PROF. MADHU DANDAVATE :
We can also say that probably the
Minister does not genuinely believe in
this policy, but for certain postures, he
is putting forward this policy.

SHRI CHANDRASHEKHAR
SINGH : You can, but it would hardly
carry any conviction,

1 would like to assurc the House
that the new textile policy has tried to
take a balanced position to take care
of the interest of each segment of the

(Amd:.) Bill

textile industry and see that there is
proper harmony and growth in the
entire textile industry.

1 would also like to assure the hon,
Members that we do not stand on pres-
tige on any point and if we find some-
thing going wrong at some point of
time or the other, we shall certainly
make amendments, make suitable
changes in the interest of handioom
weavers and workers particularly, We
have cer tainly accepted this amount of
flexibility in the new policy and we are
sure that the new textile policy is going
to usher in a new era in the entire
textile economy...(Iaterruptions)**

MR. DEPUTY-SPEAKER : I can-
not allow anybody, otherwise we will
go on discussing. Do not record. If
there is any point, you can discuss
personally with the Minister Jater.

PROF. MADHU DANDAVATE :
Why has the expert committee report
on textile been not placed on the Table
of the House ? Is it marked secret ?

SHRI CHANDRASHEKHAR
SINGH : It may be placed on the Table
of the House at the appropriate time...
(Interruptions)**

MR, DEPUTY-SPEAKER : Do not
record,

17. 18 hrs.

EMPLOYMENT OF CHILDREN
(AMENDMENT) BILL--CONTD

[ English]

MR, 'DEPUTY-SPEAKER : The
House will now take up further
consideration of the following motion
moved by Shri T. Anjiah on the 7th
Augast, namely :

“That the Bill further to amend
the Employment of Children Act,
1938, bc taken into considerations’

Shri Somnath Rath was on his log.”
He may please continue.

**Not recorded.
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SHRI SOMNATH RATH (Aska) :
Mr Deputy-Speaker, Sir, education,
health and hygionic care programme,
payment of regular and logitimate
wages, fixing woiking hours, preven-
tion of exploitation by middiemen and
employers must be made effective.
Laws must be enforced to protect
childern to improve their income
and working conditions even in the
unorganised sector in towns 1iural
areas. A child is illiterate, inarticulate
and easily intimidated and absolutely
helpless and defence less; even he is
not in touch with his parents. At the
time of trouble, children have to be
given special attention. They are not
given minimum wages, and they are
thrown out of cmployment at the will
of the employers. The question of
safety of children should be given high
priority and it is a national issue, Steps
should be taken to prevent accidents
and stringent punishment should be
given to owners of industries who
violate safety regulations, Middlemen
and contractors are creating havoc in
all spheres of labour. All the labour-
ers, those going out of the country,
those working inside the country and
even the child labourers are exploited
by them. They are blood suckers and
suitable action should be taken to
eliminate them and the law should be
suitably amended so that a minimum
punishment of two years of rigorous
imprisonment is imposed on such
persons,

Sir, the manufacturers, the mer-
chants and the exporters must be
asked to issue work-cards to the
persons employed by them, so that
they can come under the purview of
the Factories Act. In seems, in
pursuance of the recommendations of
the Gurupada Swamy Committee on
Child Labour, all State Governments
have been requested to set up State
and district level advisory boards on
child labour to meet with the problem.
I want to know from the hon. Minister
as to what has happened to the
tecommendation made to the Central
Government, It should be activised.
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Have the Governments taken any

steps in this context ? Specific guide-
lines should be sent by the Central
Governments to the Statc Govern-
ments for appropriate action so
8s to put an end to the exploitation of
the child labour. Welfare measures
?raining and other facilities should bC’
Introduced and sirictly implemented (o
benefit children in employment. There
should be a comprehensive law on child
labour and I congratulate the hoa.
Minister of Labour becaase he is
going to do it soon. The Four-State
Labour Ministries Committee consti-
?uted to go into the quecstion of prescrib-
ing uniform rules for entry into
employment by children has submitted
its report (o the Government,  Among
other recommendations, the Committee
has suggested a time-bound action plan
which requires immediate action,

Sir, the problem of child laboyr
cannot be solved wunless stringent
measures are taken and I share the
fecling of the hon. Labour Minister
when he says that it cannot be done
only by legislation. There is a necd
to generatc social awarencss and for
achieving this, a multi-dimensional
approach to the problem is necessary,
As such, active steps ought to be taken
to create social awarcncss and volun-
tary organisations may bc involved in
implementing the same. The hon,
Minister is to be congratulated because
in the aims and objccts it has been
stated that this Bill has been brought
in order to make punishment deterrent
We should fully support the measures
that are provided in this Bill to make
the punishment deterrent. We should
also make imprisonment and fine
mandatory, after conviction. The
regular trial takesa very long time
So, there should be a summary trial
for all these offences and necessary
legislation may be made in this regard.
Thak you.

[Translation]

*SHRI P. SELVENDRAN (Peria.
kulam) : Hon. Mr. Deputy Speaker,
Sir, on behalf of my party the All
India Anna Dravida Munnetra

*The speech was originally delivered in tamil.
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Kazhagem, I wish to say a few words
on the Employment of Children
(Amendment) Bill, 1985 introduced
yesterday by our hon. Minister of
Labour,

Here I am reminded of what the
famous Persian Poet, Khalil Gibran,
had said about the children, ‘‘Your
children arc not your children; they do
not come from you; they come through
you; you give your love; do not impose
your thoughts on them; they hav: come
into this wor'd with thcir own instincts.”
The zuthor of GITANJALI, Rabiadra-
nath Tagore, spoke about the children
as the morning of human race. The
children are the foundation of future
of India. They are the seeds of future
Indian socicty, They are the sced!-
irgs., They are the young cuckoos
craving to sing. They are the young
deers yearning to jump. After 47
years this amendment has been brought
to the parent Act passed in 1938,
Since this amending Bill will result in
some fringe benefits to the child labour
I extend my support to this legislation.
I support this Bill bcecause you are
keeping a flower where you should
keep gold, becausc where you have to
give in plenty with both hands you
have at lcast given a  pinch.

The phenomenon of child labour
is not cxclusive to India. According
to scveral renorts of International
Labour organisation, child labour is
prevalent in all South Asian pations
M.S. Gurppadeswamy Commitiee on
Chitd Labour had given many
valuable recommendations snome years
ago. It is a bitter truth to say
that these rccommendations have not
yet been impiemenied. In this con-
text, it will be no cxaggeration to say
that this Bill is not in any way an
exemplary legislation. But, according
to the maxim that “‘Something is better
than nothing’’, 1 am constrained to
lend my support to this Bill.

In 1929, the Whitly Commission
had studied the problem of child
labour and given a detailed repost,

It is veally ynfortynate that the §ityas
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tion prevalent in 1929 is still persis-

ting even to day. In 1931 the Roval

Commission on Labour had also given

a report on child labour, which later

became the basis for the Employment
of Children Azt 1938.

This amending legislation does not
dolineate the amonities that are to be
provided to child workers. I take this
opportunity 1o demand that a compre-
hensive Bil for thc welfare of child
labour should be formuiated by the
Government. In  our country 20
million child workers are there. You
will witness child labour in the carpet
industry in Ulttar Pradesh, There are
child work:rs in Match indust'y in
Sivakasi and in Salt industry in Tuticor-
in of Tamil Nadu. The blossomirg buds
of humanity arc getting withered in the
scorching heat of Tca Estates of West
Bengal, In diamond cutting industyy
and in Zari industry in Gujarat, the
children are cmployed. The children
who are to play with toys are turning
round the beedi leaves in Orissa,
Poverty is the brccding ground for
child labour. The absence of equitable
distribution of land is another cause
for child labour. In 1lndia 50% of

the pecople are below the poverty
line. 199 of the family income
comes from the wages of children.
Since 1881 the Jaw has been
stipulating that child  labour
should be prohibited and par-

ticularly the childien below the age
of 15 yecars should not be exploited.
The 1983-84 Aunual Report of the
Ministry of Labour has unequivocally
accepted that child Jlabour is an
unavoidable factor of Indian life. Still
this Bifl is silent about pioviding basic
amenities for child workers,

The Central Advisory Board on
Child Labour under the chairmanship
of the Minister of Labour is supposed
to look after the interests of child
workers, There is also a Child
Labour Cell in the Labour Ministry,
The Indian Institute of Rural Workers,
the Institute of Psychological ard
Educational Research, the International
Council of Social Welfare and

the Madras Instityte of Development
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Studies have all rescarched in the
problem of child labour in our country.
Recently, Mr. Asefea Bequele, the
expert from I.L.O came to India and
studied the issue of child labour and
the schemes being implemented by the
Government, He has suggested many
worthwhile projects and I dg¢ not know
when they will be implcmented by the
Government for the good of child
labour,

On 30th July, 1985 in the Consti-
tution Club here 10 child workers
from Bangalore had staged a Drama
highlighting their woes and how they
are being exp'oited. The organisation
called the Concern for Working of
Children brought them to Delhi. This
organisation has also prepared a draft
Bill concerning the child labour, a
copy of which has been submitted to
Labour Ministry also. From what I
came to know about this draft Bill, I
am foirced to say that this amending
legislation is a half-baked Icgislative
attempt. After scrutinising the draft
Bill presented by this organisation, I
want that the Labour Ministry should
come forth with a comprehensive Bill,

I have already stated that poverty is
the main cause of child labour in our
country. With unassailab’e conviction
that the children should not be crippled
by this grinding poverty, our inimitable
chief Minister, PBuratchi Thalaivar
Dr. M.G.R is implementing intensely
and extensively thc nutritious meals
schemc for the benefit of children. The
UNESCO and the UNICEF have acclai-
med the success of this scheme. The
former Secrectary of Central Education
Ministry has admitted that the
drop-out in schools has dcclined on
account of this scheme, The han.
Minister of ILabour should ensure,
with statutory backing, that the emplo-
yers of child ]Jabour provide nutritious
meals to the chiidren working under
them. Before 1 conciude, I would
give the following suggestions for the
valuable consideration of our Labour
Minister,
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1. The working hours of children
should be statutorily prescribed.

2. The child worker works for 40
hours in a week, while the
adult worker does exert him-
self for 54 hours. There is
only a difference of 14 working
hours. But unfortunately the
wage of a child worker is not
even 5% of the wage of the
adult worker. In should be
ensured through law that the
child worker  gets the
stipulated minimum wages.

3. The employres should pravide
for education and technical
training of child workers,

4, The Associations of :hild
labour should be organised
and they should be head-d by
prominent social workers,

5. There should be legal provision
for the rest and recreation of

child labour.
6. A comprehensive  legisla-
tion should be introduced

soon for the welfare of child
labour.

7. The childern should not be
employed in hazardous jobs.
They should be given dresses
by the employers.

8. There should be risk insurance
facility for the child workers.

I am sure that if these suggestions
are implemented with verve and
vigour these withering flowers will
blossom again and spring will come into
their dreary life. With these words I
conclude my speech,

[English)

SHRIMATI PHULRENU GUHA
(Contai) : Mr. Deputy Speaker, I stand
to support the Employment of Children
Amendment Bill mcst heartily, It is a
welcome move. The Bill is already
there. It is an amendment of the exist,
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ing Act. This Bill provides more
rigorous punishment, It is very good.
Before 1 go into the details I shall be
glad to know how many employers
have been so far arrested or imprisoned
or fined 7

The employers of children employ
them not out of sympathy but they
employ children for cheap labour. The
employers can easily exploit childrea,
1 have visited a number of units where
children are working, It is a horrible
picture to sec hundreds of children
working for 10-12 hours, But 1 do not
want to take the time of the House by
giving pictures of the pitiable condition
of these unfortunated children,

I am extremely sorry to say that
this Bill is not a comprehensive Bill.
Employers will be punished, very good,
but what will happen to children ?
These children come to work, not for
nothing, but they do not have anything
to eat at home, their parents are not
able to support them, So, parents are
forced to send their children to work,
These parents love their children as
you and I love our children. These
parents are also eager to educate their
children ; they want that after educa-
tion, they should learn when they will
be adult and they will look after thems-
selves and also they will look after
their parents. These parents have the
same feeling as all of us have. But
because of the economic reason, they
are forced to send their children for
work. Under these circumstances, if
the Act provides only the punishment
for employers but does not have any
scheme for children, it will be very
painful. I understand, the scheme for
these children, it may not be possible
to include in this, but I would have
liked the scheme for these children to
be formulated and brought before the
House simultaneousiy. I mean both the
Bills should have been placed before
the House simultaneously. Unless some
schemes are formulated, I visualise
hungry children going about, mothers
with tears because they are not able
to feed children. The result will be the
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whole family will gradually' become
malnutritious.

17.39 hrs.

[SHRI SOMNATH RATH in the
Chair] '

Not only that, some of the children
are bound to be captured by the anti-
social elements, becaus: they have no
food, they bave no cloth, they have
nothing at home. So, they will be lured
by these anti-social elements, As you
know, in the country there are anti-
social elements, who always try to find
out these children and use them for
their anti-social activities.

We must be very careful. We should
not leave these children in the hands
of the anti-social elements, I empha-
sise that a scheme for these children
should be brought up. Please, do not
misunderstand me, but I would reite-
rate that I support the Bill most
heartily but my request is that a
scheme side by side with the Bill
should be started for the benefit of
these children. Until that is done, the
children will suffer, the family will
suffer, and it is our moral duty to
provide education and arrangements
should be made for the proper training
of these children, Children are the
national wealth of the country., We
have to see that wealth is not
wasted. With thes¢ words I support the
Bill. I wanted to say some other things
but they have been mentioned by the
previous speakers. So, I am not repeat.
ing them,

SHRIMATI KISHORI SINHA
(Vaishali) : Mr. Chairman, Sir, I wel-
come this Bill to amend the Employ-
ment of Children Act, 1938. It seeks
to enhance the punishment to be meted
out toa person convicted a second
time for the offence of contravening
the provisions of Section 3 of the Act.
It was in the year 1938 that the Em-
ployment of Children Act was passed
to regulate the employment of children
in proper conditions and to prevent

’
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their exploitation. It was in 1978 that
the Act was amended specifically to
prohibit employment of children in
hazardous industries, But the employ-
ment of childen in hazardous
industries like match making and
fire works continues. I am sorry to
say that. It is still continuing, Their
exploitation continues unabated in the
country despite the recommendations
of several committees and the ratifica-
tion of the U,N. Convention about
minimum age, etc. India tops the list
of the countries in the Third World
with the largest child labour popula-
tion, In 1975 the WNational Institute
of Public Cooperation and Child
Development held a Seminar in which
it was disclosed that the child labour
population was 11 million in the coun-
try Ever gince, instead of decreasing,
the number has gone up to 17.4 million
as disclosed by the hon. Minister in the
other House.

Child labout is a product of poverty
and socio-economic conditions, All
agencies including the United Nations
arc agreed that complete abolition of
child labour is neither feasible nor
desirable in the foreseeable future.
Any attempt to do so will only com-
pound the miseries of the people living
below the poverty line as it is estimat.
ed that child 1abour contributes 23 per
cent to the family income, But the
Government can certainly take effective
measures to ensure proper working
conditions for the children and to pre-
vent their exploitation.

The Sivakasi blast costing more
than 30 lives as reported is a grim
reminder that we have been unable to
control and regulate the employment
of children in hazardous innustries, I
would like to know in how many cases
was prosecution launched resulting in
conviction and sentence of such
employers.

I would suggest that the Govern-
“ment should insist that all children so
employed are given work cards where
“all detajls about them are ¢ntered
including working hours,

L )

concern, if not of shame, that children
in carpet industry at Mirzapur and
around, work eight to nine hours a
day.

According to Press reports on Siva.
kasi, even three-year old children are
employed in the match factories there.
What a pity it is ! Tt is really a matter
of great anxiety and concern. Some of
the children arc kidrapped from Bihar
and brought there after being paid a
small amount to their illiterate parents,
They work as bonded slaves. What
action has been taken against this
practice—I would like to know from
the Government. It is good that the
Government has come out with a Rs.
45 crore scheme to make a dent on
the circumstances which for:e parents
to send their children to work. The
scheme is stated to provide gainful
employment to parents so that they
would have less compulsion to send
their children to work.

I would submit that we should
tackle the basic problem of poverty,
Anti-poverty programmes should be
impfemented cffectively with missionary
zeal 80 as (o raiss the poor families
above the poverty line. ‘

Children education should not
suffer. Therefore, 1 would suggest that
there should be schools near the work
places and the schooling hours should
be so regulated that the working child.
ren atiend schools in their off hours,
Non-formal education facilities should
also be expanded. If possible, mid-day
mcal scheme should be expanded and
provision for clothing has to be made,

Above all, the inspecting and en.
forcing machinery should be strengthen.
ed to keep a periodic check on working
conditions.

While I support the Bill ) would
request the Government to omit the
proviso. I am opposed to any discre-
tion being given to the court to award
sentence which may be less than Bix
months. Ido not want any loophole to
phow clemency or lepiency in the cage
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of second comviction in any circum.
stancoes.

I suggest that a comprehensive
legislation should be brought. Gurupad-
swamy Committee has also recommend-
ed that there should be one single
omnibus law, This legislation should
cover minimum conditions like welfare
activities at the expense of the emplo-
yers. Provision should be made for
schools which should also train them
in local crafts and skills, The law
should provide for working schedules
with rest intervals and regular holidays,

Law should be made more deterrent
and any violation of law should be
severally penalised. I support the Bill
as far as it goes but it does not go very
far. However the Government should
appoint a high level official designated
as Protector-General of Children with
authority to inspect areas where child-
ren are employed and submit an annual
report to Parliament. We shou'd aim
at stopping child labour in a phased
manner. This should be our aim, our
goal.

With these words I conclude,

[Translation)

®SHRI ANIL BASU (Arambagh) :
Mr, Chairman, Sir, we are discussing
the Emp oyment of Children (Amend-
ment) Bill, 1985. I am sorry to say
that for the future of the working
children that" we have in this vast
country of ours, the Governm:nt has a
very indifferent attitude. The hon,
Minister, Shri Anjiah has brought forth
this amendment bill. But 1 want to
ask him whether he is aware how deep
and how extensive is the problem of
the working children in India ?
According to an estimate of the
planning commission made in 1983, the
number of working children in India is_
to the tune of 15 lakh and 70,000,
They are in the age group of 6 to 14.
One out of every 8 children in India in
the age group of 6 to 14, is a working
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child. This Bill amply proves how
indifferent is the Government to the
extensiveness and depth of this serious
problem,

In 1938 whon the British ruled in
India, they enacted the Employment of
Children Act according to decision of
the I.LO. convention, A long time
tlapsed afier that and in 1978 you
brought about some amendment to that
Act, Today in 1985 a half-hearted
approach to the problem of the
working children by our Government
has been made through this Bill. It is
being said in this Bill that for those
who will controvene the 1iw, wherever
there will be violation of the Employ-
ment of Childred Act, and where there
will be repeated violation the punishe
ment has been made more streingent.
Surprising is the attitude of the
Government indeed. They think that
they will solve the vast problem of the
working children in India from 1938 to
1985 only by making some provisions
for punishment more stringent, They
have said in this House after the new
Government came to power, the young
Prime Minister said ‘We shall march to-
wards the 21st country, They said they
will bring about modernisation, they
said they will introduce electronics and
computers. But side by side what is
the real picture of India ? It is that
55% of the people are living below
the poverty line. Over 52% of the
people are illiterate, Sir, [ am a new
member of this august House., When
I go back from Delhi, I see at Kanpur,
Mogal Sarai, Dhanbad and Howrah
that the railway passengers are
throwing away their paper containers
after eating the food and the small
children of my country after 38 years
of independence are picking any left
over food from them and cating it. A
flock of crows are also pouncing on
the same containers for collecting food
and a group of small children of my
country are also fighting with the
crows for collecting the same food,
This is the real picture of India.
You want to march in the 2lIst

- v * —

. The specch was originally delivered in Bengali,
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century, you want modernisation and
computerisation but what you think
about the fature of the children of
India whom you call the .citizens of
tomorrow, i8 quite apparent through
this indifferent Bill. Our constitution
also has some provisions for the
protection of the children. In Clause
3 of Article 15 of the Constitution
which deals with Fundamental Rights,
powers have been given to the State
to enact legislation for the protection
of mothers and children. That
legislation cannot be challenged. Apart
from that in Article 45 and in Article
49 the Government have been em-
powered to take measures for the
protection of the children. But what
have you actually done? Teday in
1985, lrdia has a population of over
16 lakh child labour, which is the
highest in Asia. What have you doae
"for them ? When this question will
be raised before yoa by the India of
tomorrow, you will have no answer to
offer, I know that. But you will have
to realise the depth of the problem,
Mr. Chairman, Sir, you will be

surprised to fearn that no general law
regulating child labour is to be found on
the Indian Statute books. There i3 no
general law ] In a restricted manner
something has been said about children
employment in the Children Employ-
ment Bill. There are a dozen other
Central Government Acts which
contain some restrictions about the
employment of children at various
places, But if you go through these
one dozen Acts you will find that the
Government of India has not been able
in the last 38 years to propetly define
the word ‘child’. What is the defi-
nition of child 7 Whom do you define
as child ? It is not defined in the law
although there are twelve acts framed
be the Central Government, There
are twelve pieces of legislation, Some
say that one bslow 14 years should be
called a ‘chi'd”. Some say he who is
12 years old is a ‘child’. Some other
says that one in the age group of 10
to 14 years should be called a ‘child”.
In this vast gountry garrying the largest
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population of child labour in Asia, we
could not find a firm definition - of
‘child’ in 38 years. Iam really sorry
to-say this, There is no general, law
to be found in the Indian Statute
baoks, I will therefore request the
hon. Minister Shri Anjaiah, that by
bringing forth this type of legislation
kindly do. not insult our helpless and
unfortanate children any more. Our
children are half fed, they are starved
they are compeiled to work they do
not go to work willingly or for fun.
Just to provide their family with a
morsel of food, the children have to go
for working the bangla factories of
Firozabad, they have to go to the
woolen carpet factories in Kashmir,
they have to go to various other places
where by their lobour these children
manufacture various articles of craft,
of art desigh in keeping with the
culture and tradition of our country,
But no proper measures has been taken
to this day for the welfare of these
child labour. It will be seen that in
the ficld of agriculture, the number of
child labour today is very large. They
arc not only-child labour, they are in
reality bonded labour. In the ‘Main-
streoun’ paper a survey report has been
published about Andhra. There in it
has been stated that in Andhra, the
small child has to work at the hours of
the Zamindar or Jotedar as a cattle
grazing boy in exchange for a morsel of
food Not only in Andhra Sir, in U.P,,
in Bihar and in practically alf the
States the problems of child labour
stares us in the face, [ want to say
with all the force in my command that
you are saying you will take the
country in the 21st century, but what
are you going 10 do for the 16 lakh
working children of our country?
What will you do for the starving
children, What will you do for those
unfortunate children who have to work
in the bangle factories of Firozabad in
unbearable and in tense heat just for
earning a few chips 7 You will not be
able to say whether inspite of having
twelve pieces of legislation, you have
been able to punish or convict any
violator, Therefore you will not be
able to do anything just through

- legislatign, J§ you are singere ang.
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really want to do aaything for the
denefit of the children, you frame a
comprehensive Children  Act. Not
oply that, you will have to siy how
much moaecy you have allosated for
the welfare of the child-ea in the 7th
Five Year Plan. You will have to say
how you p-opose to solve the p-odlem
of these 16 lakh child labour. The
policy you have adopted will oaly
increase the number of unemployed in
the country, it will oaly increase the
poverty., You haye not been able to
complete the work of land reforms.
Ib this situation, thz number of child
labour in the country will su-ely
increase further. This Bill will fail to
bring any succour or relief to the
children. You have broupht this Bill
just for self-deseption and wood-
winking the people. We are not
opposing this Bill. I and my party
support this Bill whatever be its
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worth. But I will urge upon you to
kindly think reply aboat the frightening
children’s problem facing us. Kindly
take some sincere steps. Do not
deceive and cheat the children. These
childrer of today will grow imto the
youth of tondrrox aad those young
ceildren will never forgive you if you

fail them.

[English)

M3R. CHAIRMAN : The House
stands adjoarned to meét tomorrow at
11.9) AM.

18-01 hrs.

Tae Lok Sabha then aijourned till
eleven of the clock on Priday
August 9, 1985/Sravana 18,
1907 (Saka).
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